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BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

O.A. No.104 of 20241E,2.

Nilamani Mohapatra Applicant.

-Versus-

of Orissa & others. Respondents.

TINTER AFFIDAVIT FILED ON BEHALF

OF THE RESPONDENTS/OPP.PARTIES

NO.l0.

I, Sri Dillip Kumar Sahoo, aged about 35 years,

Son of Basanta Kumar Sahoo, at present working as

Dy. Director of Mines, Cuttack Circle, Cuttack

Dist.Cuttack, do hereby solemnly affirm and state as

follows:-

1. That I am swearing this affidavit on behalf of the

pp. Party No10 being duly authorized by them.

That I have gone through the abovementioned

nal application and have understood the contents

f. In my official capacity I am well acquainted

th the facts of the case and thus competent to swear

this affidavit.

3. That the aforesaid Original Application has been

filed by the Applicant before the Hon'ble National

Green Tribunal, Eastern Zone Bench, Kolkata

challenging the illegal operation of Khondalitq Stone
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from Kundakundi Kunda Khondalite Mines, Narangarh

Khordha Tahasil, by the lessee in violation of Siting

Criteria, Conditions of Environment Clearance,

Consent to Establish and Consent to operate, Mining
Plan and in close proximity of human habitation.

There has been no monitoring of compliance of
conditions pursuant to public complaint. There has

been no greenbelt by the project proponent and the

progressive mine closure and phased reclamation has

not been followed and there has been no action by the

SEIAA and State Pollution Control Board; the

authorities who have granted Environment clearance

and Consent To Operate despite of repeated

complaints.

4. That, at the outset, it is respectfully submitted

the brief facts of the case is that originalry, the odisha

State Co-operative Handicraft Corporation Ltd., D-Z-3

Industrial Estate, Rasulgarh, Bhubaneswar vide letter

No.2566, Dt.08.10.2014, had applied for grarfi of
Prospecting License for Khondalite Stone (used for

Decorative putposes) over an area of g.1g Acres or

3.31 Hectares in village-Narangarh under Khordha

Tahasil of Khordha District; which was received in the

Circle Mining Office, Cuttack on Dt.09.IO.2OL4, along

with a deposit of the required application fee of
Rs.1,000/- in T. C. SBI Scroll No.7g, Dt.09.lO.ZOl4.

Since the applied Prospecting License belonged to

FOTARY, CUTTACK
ODISHA
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Shree Jagannath Temple, Puri, the applicant had

submitted the NOC issued onDt.23.09.2014 by Shri

Jagannath Temple Office, Puri; along with their

Prospecting License application. One copy of each

application was forwarded to the Tahsildar, Khordha

vide Letter No.l7l3Avlines, D1.10.10.2014 and the

Divisional Forest Officer, Khordha vide Letter

No.1715Avlines, Dt.10.10.2074 to furnish their reports

on revenue and forest point of view, respectively. The

Tahasildar, Khordha and Divisional Forest officer,

Khordha submitted their reports vide letter No.3696,

Dt.zt 10.14 and No.7947lStenol4F, Dt.14.11.2014,

respectively. After receiving the reports from the

concemed Tahasildar and the DFO, the Application

was forwarded to the Director of Mines, Odisha,

Bhubaneswar along with the Technical Enquiry Report

of the Mining Officer, Cuttack and a Survey Report

prepared by the Sr. Surveyor of Cuttack Mining Circle,

vide Letter No.1941Avlines, Dt.20.11.2014 for

consideration on its own merit. Subsequently, the

Director of Mines, Odisha, Bhubaneswar vide Letter

No.1565/DM, Dt.23.02.2015 issued Terms and

Conditions for the grant of prospecting license in

favour of Odisha State Co-operative Handicraft

Corporation Ltd. After the acceptance of the Terms and

Conditions by the Applicant, the Director of Mines,

Odisha, Bhubaneswar was pleased to order that a

Prospecting License for Decorative Stone (Khondalit )

io;iii, currAcK
ODISHA
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over an area of 8.18 Acres or 3.31 Hectares in village-

Narangarh under Khordha Tahasil of Khordha District

of Odisha be granted in favour of the Odisha State Co-

operative Handicraft Corporation Ltd., for a period of 2

years, vide Letter No.1805/DM,Dt.28.02.2015 with a

Memo No.1808lDM thereunder to the Mining Officer,

Cuttack Circle, Cuttack. After grant of the P. L., Sr.

Surveyor of the Circle Mining Office, Cuttack

surveyed and demarcated the area and submitted his

report onDt.Z7.03.2015, which was then forwarded to

the Director of Mines, Odisha, Bhubaneswar vide

Letter No. 607Avlines,.Dt.2 7 .03 .201 5, for approval. The

Director of Mines, Odisha, Bhubaneswar sought

clarification on the mismatch in area in the survey

reports vide Directorate Letter No. I\D(XXII(d)-28114-

32381D}i/, Dt.22.04.2015 to the Mining Officer,

Cuttack Circle, Cuttack. The Mining Officer, Cuttack

Circle, Cuttack vide letter No.754Avlines,

Dt.23.04.2015 submitted the rectified surveyed area

ffi&p, land schedule and boundary description before

the Director of Mines, Odisha, Bhubaneswar. Finally,

the Director of Mines, Odisha, Bhubaneswar vide

Letter No.3792lDM, Dt.04.05.2015 approved the

surveyed ffi&p, Boundary description and Land

schedule for execution of the P.L. deed. The P. L. Deed

of the said area was executed and same was sent to the

Sub-Registrar, Khordha for registration of the Lease

vide Letter No.S72Avlines, D1.15.05.2015. However
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the Director of Mines, Odisha, Bhubaneswar vide

Memo No.5773lDM, Dt.10.07.2015 intimated to the

Mining Officer, Cuttack Circle, Cuttack regarding

revocation of the P.L., initially granted in favour of

Odisha State Co-operative Handicraft Corporation Ltd.

vide grant proceeding no.1805/DM, D1.28.02.2015

along with the forfeiture of the application fees; on the

request of the Chief Administrator, Shree Jagannath

Temple Administration, Puri.

For better appreciation, copies of documents

concerning application, grant and revocation of the

Prospecting License vide letter no.2566

dtd. 08. 1 0 .2014, Letter No. 1 7 1 3Avlines, Dt. 10.10.201 4,

Letter No. 1 7 1 5Avlines, Dt. 1 0. 1 0.20 1 4, letter No.3 696,

Dt.zL 10. 14, letter No.7947 lSteno/4F, Dt. 14.1 1.2014,

Letter No.1941/IVIines, D1.20.11.2014, Letter

No.1565lDM, Dt.23.02.2015, Letter no.1805lDM

dtd.28.02.2015, Letter no.607Avlines dtd.27 .03.2015,

Letter no.I\tDO(XII(d)-28114-3238 /DM

dtd.22.04.2015, Letter No.754 dtd.23.04.2015, letter

no.3792lDM d1.04.05.2015, letter no.872i\4ines

dtd. 1 5.05 .2015, letter no.5773lDM dtd. 10.07 .2015 are

annexed herewith as Annexure-A/l 0, Annexure-B/10,

Annexure-Cll0, Annexure-D/10, Annexure-E/10,

Annexure-F/l0, Annexure-G/L0, Annexure-Il/L0'

Annexure-J/l0, Annexure-IVl0, Annexure'Lll0,

Annexure-i\U10, Annexure-N/l0 and Annexure-

B. IVTI

HOTARY, CK

O/10 respectively.

ODISHA

5
497



sc
eE
sf
Eg

EI

5
O,-

,D\

=,f

\$

Subsequently, Shree Jagannath Temple

Administration, Puri applied for the Prospecting

License in the prescribed Form-A on D1.07.01.2016

and was received in the Circle Mining Office, Cuttack

on Dt.08.01.2016 along with the boundary description,

land schedule, applied area map and required

application fees of Rs.1,000/- vide T. C. SBI Scroll

no.43, D1.06.01 .20L6 for Khondalite (Decorative

Stone) over an area of I 1.55 Acres or 4.67 hectares in

village-N agangarh No. 203 of Tahasil/District-Khorda,

Odisha on Dt.08.01.2016. The application was

acknowledged by the Mining Officer, Cuttack Circle,

Cuttack in Form-C and was entered in the Standard

Register as P.L. No.119, Dt.08.01.2016. One set of

application was sent to the Tahasildar, Khordha for

submission of his views on revenue point of view vide

Circle Mining Office, Cuttack letter No.5lAvlines,

Dt.11.01.2016. Similarly, another set of said P.L.

application was sent to the Divisional Forest Officer,

Khordha for submission of his views on forest point of

view vide this office letter No.53/ Mines,

Dt.11 .01.2016. The Tahasildar, Khordha submitted his

views vide his letter No.711, Dt.18.02.2016. The

Divisional Forest Officer, Khordha submitted his views

vide his letter No.917, Dt.10.02.2016. The Prospecting

License Application No.119, Dt.08.01.2016 along with

the report of the Tahasildar, Khordha, Divisional

Forest Officer, Khordha, Technical Enquiry report of

ODISHA
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Mining Officer, Cuttack and report of the Sr' Surveyor,

Cuttack Mining Circle were forwarded to the Director

of Mines, Odisha, Bhubaneswar vide Circle Mining

Office letter No.474Avlines, Dt.08.03.2016 for

consideration on its own merit. The Director of Mines,

Odisha, Bhubaneswar vide Letter No.378llDM,

Dt.21.04.2016 and Memo No.3783/DM thereunder to

the Mining Officer, Cuttack Circle, Cuttack issued

Terms and Conditions for the gtant of prospecting

license in favour of Shree Jagannath Temple

Administration, Puri. After the acceptance of the

Terms and Conditions by the applicant, the Director of

Mines, Odisha, Bhubaneswar granted the Prospecting

License for Decorative Stone (Khondalite); over an

area of 11.55 Acres or 4.67 hectares in village-

Nagangarh under Khordha Tahasil of Khordha District

for a period of 2 years in favour of Shree Jagannath

Temple Administration, Puri vide letter No.448l/DM,

Dt.12.05.2016 and Memo No.4484lDM thereunder to

the Mining Officer, Cuttack Circle, Cuttack. The area

was surveyed and demarcated by the Sr. Surveyor,

Cuttack Mining Circle, Cuttack and the report was

submiued before the Mining Officer, Cuttack Circle,

Cuttack on Dt.l1.08.2016 which was then forwarded to

the Director of Mines, Odisha, Bhubaneswar for

approval vide Circle Mining Office, Cuttack Letter

No.152lAvlines, Dt.16.08.16. The Director of Mines,

Odisha, Bhubaneswar vide letter No.10254/DM,
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Dt.r7 .11.2016 to the Mining officer, cuttack circle,
Cuttack, approved the map, boundary description and

land schedule with a rectified area of 1 r.545Acres or
4.672Hectares (instead of 11.55 Acres or 4.67

Hectares) with respect to the granted pL No.119 in
favour of Shree Jagannath Temple Administration, puri

and instructed the Mining officer, cuttack circle,
cuttack to take necessary steps for execution of
Prospecting License. The prospecting License granted

in favour of Shree Jagannath Temple Administration,

Puri was executed and registered on Dt.20.03.201g.

For better appreciation copies of Form-A
dtd. 07. 0 1 .201 6, letter no. 5 1 avlines dtd. r r .r .20 r 6, letter
no.53Aylines dtd.ll.0l.2016, letter no.7ll
dtd.1 8.02.2016, leffer no.9r7 dtd.10.02 .2016, letter

no.474avlines dtd.08.03 .2016, Memo No.37g3lDM
dtd.21.04.20l6, letter no.44gllDM, Dt.l2.O5.ZOl6,
letter no.l\2l/Mines dtd.16.0g.201 6, letter no.10254

dtd.l7.lI.2016 and copy of registered deed

dtd.20.03.2018 are annexed herewith as Annexure-
Pll0, Annexure-e/10, Annexure-R/10, Annexure-
S/10, Annexure-T/10, Annexure_1J11,0, Annexure-
Yll0, Annexure-Wl0, Annexure_)V10, Annexure-
Y ll0, & Annex are-Zl l0 respectively.

Further, on Dt.l3.09.ZOIg, Shree Jagannath

Temple Administration, puri fired an apprication for
grant of Mining Lease in Form-D along with the
prospecting report over an area of 1r.545 Acres or
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4.672 Hectares in vilrage-Narangarh under Khordha
Tahasil of Khordha District, required application fees
of Rs.10,000/- vide T.C. No.Og, Dt.l1 .Og.2llg, Land
Schedule and Boundary Description of the area. The
said application has been entered into the Standard
Register of Mining Lease at No.12, Dt.l3.09. ZOlg.

Copy of Mining Lease Application
dtd'13.09.20r9 s annexed herewith as Annexure-
AA/10.

In this regard the Tahasildar, Khordha was
requested to offer his views with respect to
aforementioned Mining Lease application of sJTA,
Puri on revenue point of view vide, Circle Mining
office, cuttack letter No.rg62llvlines, Dt. r9.0g.z0rg.
Similarly, Divisional Forest officer, Khordha has also
been requested to offer his views on Forest point of
view vide his letter No.1g64Avlines, Dt.l9.09.2OIg.
The Tahsildar, Khordha submitted his report vide retter
No.7543, Dt.19.I0.2Olg. Similarly, the DFO, Khordha
submitted hisr report vide his letter No.g067,
Dt. 1 8. t0 .2019 .

For better appreciation copy of letter
No. 1 862/Ivlines, Dt. rg .09 .2019, letrer No. 1 g64llVlines,

Dt' 1 9.09. 20 19, letter No. 7543, Dt. 1 9. r o.2o 19 and retter
No.8067, Dt.18.IO.2OI} are annexed herewith as
Annexure-BB/lO Series.
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Subsequently, the aforementioned M.L.
application No.12 in original along with the reports of
the Tahasildar, Khordha and Divisional Forest officer,
Khordha, Technical Report of the Mining officer,
cuttack and the report of the sr. Surveyor, cuttack
circle, cuttack were forwarded to the Director of
Mines, Odisha, Bhubaneswar vide Circle Mining
Office letter No.2l99llVlines, Dt.04.|I.ZOI9 for
consideration on its own merit. The Director of Mines,

Odisha, Bhubaneswar vide his letter No.9726lDM,
Dt.09.10.2019 asked the SJTA, puri to submit an NOC
from the concerned Gram panchayat, sorvency

certificate from the concemed Tehsildar and an up to

date MDCC with a Memo No.9727DM thereunder.

The SJTA, Puri vide letter No.I273O,Dt.l2.l2.20l9 to
the Mining officer, cuttack circle, cuttack furnished

an NOC from the concerned Gram panchayat along

with the reasons for exemptions from the submission of
solvency certificate and MDCC. The aforesaid letter

from the sJTA, Puri was forwarded to the Director of
Mines, Odisha, Bhubaneswar vide Circle Mining
Office Letter No.25 3 3 Avlines, Dt. I 6. lZ.Z0 lg .

For better appreciation, copy of letter
No.2199Avlines, Dt.04. lI.2OIg, Memo No.9727tDM

dtd.09.10.20L9, lener No.12730, Dt. I2.L2.2Otg and

Letter No.2533l]Vlines, Dt.l6.r2.2org are annexed

B. MI
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herewith as Annexure-CC/l0 Series.
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In the mean time, the Steel and Mines
Department, Government of odisha, vide Notification

No.9804/SM, Dt.l1.L2.20lg reserved 6 nos. of
Khondalite Blocks in favour of the \d/s. oMC Ltd
including the Kundakundi Kunda Stone euarry,
Narangarh in Khordha District. The reservation of
Kundakundi Kunda Stone euarry, Narangarh, Khordha

in favour of IWs oMC Ltd. was however made

conditional upon withdrawal of the Mining Lease

application by shree J agannath Temple Administration
(SJTA), Puri.

qP
Copy of Notification

Dt.11.12.2019 is annexed herewith

DD/l0.

No.9804/SM,

as Annexure-

.E 
-e

=EE6

EEat
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=t/cAs such the Administrator (Development)

S.J.T.A., Puri withdrew the Mining rease application

No.12 on Dt.13.09.2019 lener No.3I4/KXXVII_
68/2019, D1.09.01 .2020. The aforesaid letter was

intimated to the Director of Mines, Odisha,

Bhubaneswar vide circle Mining office letter

No. 166Avlines, Dt. 1 3.0 1 .2020.

Copy of letter No.3l4lXXXVII_6g/2Otg,
D1.09.01 .2020 and letter no.166Avlines dtd.13.01 .2020
are annexed herewith as Annexure-EE/l0 series

In pursuance of the aforesaid Notification
No.9804/SM, Dt.l 1 .lL.z}lg of Steel & Mines,

B. MI
xoirnv, cK
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Department, Government of Odisha, OMC Ltd. applied

for Mining Lease on Dt.10.or.2ozo with respect to
Decorative Stone (Khondalite) over arl area of 1r.545

Acres or 4.672 Hectares in village-Narangarh under

Khordha Tahasil of Khordha District; along with the

required application fees of Rs.10,000/- vide T. C.

No. 1 2, Dt.23 .12.2019, Boundary Description and Land

Schedule of the said area. The said application has

been entered in to the Standard Register of M.L. at

Serial No.13, Dt.l0.0l .ZO2O. The aforesaid M.L.
application was then forwarded to the Director of
Mines, odisha, Bhubaneswar vide circle Mining
Offi ce, Cuttack letter No. 23 5Avlines, Dt.2 I .O I .2020 .

For better appreciation copy of mining lease

application dtd.10.01 .zo2o and letter No.235avlines,

Dt.21.0r.2020 are annexed herewith as Annexure-
FF'/10 Series.

The Letter of Intent for grant of Mining Lease in
favour of IWs. oMC Ltd vide M.L. Application No.13,

D1.10.01 .2020 for Decorative Stone (Khondalite) over
an area of 11 -545 acres or 4.672 hectares in village-
Narangarh was issued by the Steel and Mines
Department, Govt. of odisha vide letter No.2g26lsM,

Dt.16.03.2020; under intimation to the Mining officer,
Cuttack in subsequent Memo No.2g2glSM,
Dt. 16.03.2020.
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Copy of Memo No.2g2glSM, Dt. 16.03.2020 is
annexed herewith as Annexure_GG/10.

After acceptance of the Terms and Conditions by
the \zUs OMC Ltd. vide their letter
No.4303/oMc/GS /2020, Dt.18.03.2020 and Memo
no.4304loMClGS/2020 thereunder to the Mining
Officer, Cuttack, the applied Mining Lease for
Decorative Stone over an area of rr.545 Acres or
4'672 Hectares was granted in favour of IWs. oMC
Ltd., for a period of thirty years, vide Steel & Mines
Department, Government of Odisha Letter
No.8086/SM, Dt.24.og-2020. Junior Mining officer,
Cuttack Circle, Cuttack along with the Revenue
Inspector, Golabai, Range Officer, Tangi and the
representative of the Lessee i.e. azl/s oMC Ltd. canied
out a joint survey and demarcation and submitted a
report before the Mining Officer, Cuttack on
Dt.14.10.2020 along with duly signed Mup, Land
Schedule, Boundary Description and Village sheet

which was then forwarded to the Director of Mines,
Odisha, Bhubaneswar by the Mining Officer, Cuttack
vide lette r no.2l 22[\4ines, Dt. r 4 .L o .z0zo. The Direcror
of Mines, odisha, Bhubaneswar approved the aforesaid

Surveyed Mup, Boundary Description and Land
schedule and intimated the Mining officer, cuttack
vide Directorate of Mines letter No.7395lDM,
Dt.20.10.2020. Subsequently, the said Mining Lease
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deed was executed on Dt.10.11.2020 and registered on
Dt'13' 11.2020 before the sub-Registrar, Khordha.

For better appreciation copies of Memo
No'4304/oMc/GS /zo2o dtd.18.03 .2ozo, letter
no'9096/sM dtd.24.og.2o2o, letter no.2rZ,/Mines
dtd. I 4 .l 0 .2020, letter no.7 39 5 IDM dtd,.2l.l 0 .2020 and
copy of registered lease deed dtd.r3. rr.2o2o are
annexed herewith as Annexure-I{IUl0 Series.

The Collector, Khordha vide lefter
No'1 8l28lTouzi, Dt.26.1r.2020 gave permission for
surface operation in favour of IWs. oMc Ltd. for
mining of Specified Minor Minerals over the following
schedule of land in village-Narangarh under Khordha
Tahasil of Khordha District

Copy of letter No. 1 g 
1 2glTou zi, Dt.26.l I .2020 is

annexed herewith as Annexure-JJ/L 0

Land Schedule

RorARY,'cumncx

SI
No.

Khata
No.

Plot
No.

Name of the
Tenant

Kissam Area
in

Acres
1 2 3 4 5 6

01 s32t2

t745
18s0
18s1

1747/2166

Shree Jagannath
Mahaprabhu Bije,

Puri-Marfat
Srimandir

Parichalana
Commitfee

Mundia
Bagayat-Il
Bagayat-Il

Puratan
Patita

7.020
1.490
0.64s
2.390

Total 11.s45
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The Lessee, IWs. OMC Ltd. submitted a Notice
before the Mining officer, cuttack vide their letter
No.14407, Dt.27.ll.2O2O regarding the opening of
Mining w.e.f. 02.12.2020, in the prescribed Form_I.

Copy letter No. 14407, Dt.27 .ll.2O2O is annexed
herewith as Annexure-KIVI 0.

* Forest crearance :- The Divisionar Forest officer,
Khordha Division, Khordha gave his views on forest
point of view with respect to the said Mining Lease
area, vide their Letter No.g067, Dt.1g. lO.2Ol9,
(Annexure-BB/10 Series) citing that there wourd be no
adverse effect on the Forest or wildlife if Mining
Lease is granted in the aforementioned &tae,;

t'r Environmentar crearance: - The Environmental
clearance was granted in favour of trz7s.oMC Ltd. for
mining of Decorative Stone(Khondalite) in the vilrage-
Narangarh, under Khordha Tahasil of Khordha District
over an area of LL.545 Acres or 4.672 Hectares vide
State Level Environmental Impact Assessment
Authority, Odisha, Bhubaneswar (SEfAA), Odisha
letter No. 888 I/SEIAA, D1.04.09. ZOZO

Copy of lener No.gggI/SEIAA, Dt.04.0g.2020 is
annexed herewith as Annexure_Llll0.
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* Potlution Clearance: _ The lessee, tr27s. OMC Ltd.
had obtained consent to Establish for Kundakundi
Kunda Stone euarry, Narangarh over an area of rr.545
Acres or 4.672 Hectares, in village Narangarh under
Khordha Tahasil of Khordha District vide Regionar
Office, State pollution Control Board, Odisha,
Bhubaneswar letrer No.2957/R.O-NOC_ 2371,
Dt.05.10.2020.

copy

Dt.05.10.2020

MI\{/l0.

letter No.2957IR.O_NOC_2371,

annexed herewith as Annexure-

Further, Consent to Operate was granted in
favour the Lessee, IWs. OMC Ltd. for an annual
production of 25,lg6CuM, vide Regional Office, State
Pollution control Board, odisha, Bhubaneswar letter
No.3432, Dt.18. 11.2020; which was valid up to
Dt'31 '03.2022. Again, State polution contror Board,
Odisha, Bhubaneswar vide Letter No.239g,
Dt,6'4'02r renewed the consent to operate in
favour of AzVs. OMC Ltd. for an annual production of
25,000CuM which was valid up to Dt.3 1 .03.2023.
Subsequently, State pollution Control Board, Odisha,
Bhubaneswar vide Letter No.625, Dt.14.03. 2022
renewed the Consent to Operate in favour of IWs.
OMC Ltd. for an illnual production of 25,1g6CuM
with validity up to Dt.3 1.03.2025.

B.M

of

is

E

a

q$

Oo!
5E
BE
L..egait

tg
Fg

ilOTARY, TTACK

q-,j
+

ODISI{A

508



t7

;j

h,"

copy of letter no.3432 dtd.1g.r1.2020, letter
no.239& dtd.l6.O4.2o2l, and lener no.625
dtd'14'03'2022 is annexed herewith as Annexure-
NN/10 Series.

:k Mining plan:- The Director of Mines, Odisha,
Bhubaneswar vide Letter No.3 g37lDM, Dt.r2.o6.2o2o
approved the Mining pran with progressive Mine
Closure Plan (pMCp) with respect to the Narangarh
Decorative stone (Khondalite) Mines over an area of
ll'545 Acres or 4.672 Heitares in v,rage-Narangarh
under intimation to the circre Mining office, cuttack
vide memo No.3 g39/DM dtd,.12.06.2020.

Copy of memo No.3g39lDM dtd,.12.06.2020 is
annexed herewith as as Annexure-OO/10.

Further, the Director of Mines, Odisha
Bhubaneswar approved the modification in the Mining
Plan along with progressive Mine closure pran

(PMCP) with respect to the aforesaid Mining Lease
vide Directorate of Mines and Geology Letter
No.3536/DM, Dt.26.04.2022; under intimation to the
Deputy Director of Mines, Cuttack Circle, Cuttack,
Cuttack vide memo No.353g/DM. Copy of the Memo
No'3538/DM dtd.26.04.2022 is enclosed herewith as

Annexure-PP/l0.

Further, the Director of Mines, Odisha
Bhubaneswar approved the modification in the Mining
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Plan along with progressive Mine closure plan
(PMCP) with respect to the aforesaid Mining Lease
vide Directorate of Mines and Geology Letter
No.l98/DoMG, Dt.0g.01 .2024;under intimation to the
Deputy Director of Mines, Cuttack Circle, Cuttack,
Cuttack vide memo No.2OO/DoMG. Copy of memo
No'2,,iDoMG dtd.,g.,1 .2024 is enclosed herewith as
Annexure-Qe/l0.

5. That, the averments made in paragraph-l of the
original application are false, baseless and hereby
denied.

6. That, the averments made in para graph-2 of the
original application are false, baseless and hereby
denied. In this context, it is humbly submitted that the
Mining Lease for Decorative stone (Khondalite) over
an area of 11 -545 Acres or 4-672 Hectares in village
Narangarh under Khordha Tahasil of Khordha District
was granted in favour of rzTs oMC Ltd. vide Steer and
Mines Department, Govemment of Odisha Letter
No.8086/SM, Dt.2 4.9.2020. Subsequently, the mining
lease deed was executed on Dt.l0. Il.202O and
registered on Dt.13.11.2020. The Land schedure and
other details of the said lease area. The Mining
operation is being confined to the granted area as per
the approved Mining plan with respect to the aforesaid
lease. copy of land schedule of the mining lease area is
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annexed herewith as Annexure-RR/10.
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7. That, the averments made in paragraph-3 of the
original apprication are false, baseless and hereby
denied. In this context, it is humbry submitted that the
Mines Manager of the IWs OMC Ltd., Kundakundi
Kunda Stone euarry has submitted before the Deputy
Director of Mines, cuttack circle, cuttack vide Letter
No.4|2IOMCA{KDLl2OZ4, DI.Z5.09.ZOZ4 that,
necessary permission had been sought from the DFO
Khordha, for cutting of 137 nos. of standing trees over
plot No.2166, 1851, 1g50, 1745 wder Khata No.532/2
of Mouza-Narangarh, Khordha in response of which
the DFo Khordha vide Letter No.g r7g,Dt.2r.r2.2o2o
requested the OFDC Ltd., Bhubaneswar to estimate the
cost of felling of aforementioned 137 nos. of standing
trees of different species, vide his office letter no.gr79,
Dt.2l.lZ.20Z0. After payment of the requisite fees by
the iWs OMC Ltd., permission was granted by the
DFO, Khordha vide his office Letter No.l3gl,
Dt.01 .03.202r for feling of trees, through OFDC Ltd.
The copies of the request letter of rzTs oMC Ltd. to the
DFo Khordha regarding permission for feling of trees
at the aforesaid plot Nos., the letter of the DFO
Khordha to the OFDC Ltd for cost assessment,

Payment receipt of the requisite amount paid by IWs
OMC Ltd. and the permission letter of the DFO,
Khordha for felling of trees through OFDC Ltd.
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Copy of
Dt.25.09.2024 is

ss/I0.

letter No.4t2/OMC NIAL/2024,
annexed herewith as Annexure-

8. That, the averments made in paragraph-4of the
original application are false, baseress and hereby
denied. In this context, it is humbly submitted that as
explained in the "Brief Note about Mining Lease,,
section under the para "Environmentar clearance,, and
"Pollution Clearance,,.

9' That, it is not related to the present respondent.

10. Thar it is humbly submitted that the Mines
Manager of the Kundakundi Kunda Stone euarry, IWs
oMC Ltd., Narangarh has submitted before the office
of the Deputy Director of Mines, Cuttack Circle,
cuttack vide Lener Numb er 4r2/oMcarKDL /2024,
Dt'25'09.2024 that, the vehicles carrying Khondalites
from the Mines are being completely covered with
Tarpaulin in order to prevent air pollution and spillage
on the road..

11. That, the averments made in paragraphs_g of the
original apprication are entirery false, baseress and
hereby denied. In this context, it is humbry submitted
that the lessee IWs. oMc Ltd. has submitted an Noc
for Mining operation with respect to the said ML area
over Plot No.1745, 1g50, 1951 & 1747/2166 of Khata
No. 532/2 over an area of L1.545 Acres in Mouza_
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Narangarh; duly issued by the then Sarapanch,
Narangarh G.p. vide his retter Dt.04. r2.20rg"Further,
as per sub-section (6) of the section 4 of oMMc Rures,
2016, no prospecting Licence_ Cum _ Mining Lease or
Quarry Lease sha, be granted in schedure areas
without recommendation of the concerned Gram
Panchayat' As Khordha is a non schedule area,it is not
mandatory to have palli Sabha prior to operation of
Quarry.

12. That, the averments made in paragraphs-9, lO(D,
10(I[), 10(IV), r0(Vr), 10(V[r), 10(X) and 10(X) of
the original application are not related to the present
respondent.

13. That, it is humbly submitted that the
Environmental clearance was granted in favour of
trzVs.OMC Ltd. for mining of Decorative
Stone(Khondalite) in the village-Nar angarh, under
Khordha Tahasil of Khordha District over an area of
11.545 Acres or 4.672 Hectares vide State Level
Environmental Impact Assessment Authority, Odisha,
Bhubaneswar (SEIAA), odisha rener No. g g g I /SEIAA,
Dt'04'09.2020- The aforesaid EC is co-terminus with
the lease period. At no point of time, the production of
Khondalite at the aforesaid Mines, has exceeded the
amount mentioned in the Mining plan, EC and CTO.
Further, half yearly compliance report has been duly
submitted by the IWs OMC Ltd. with respect to the
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aforesaid mines- It is worthwhile to mention here that
the validiry of the consent to operate (cTo) issued by
the State Poflution contror Board with respect to the
aforesaid Mines is varid up to Dt.31 .03.2025; which
has been explained in detail under the paragraph
"Pollution crearance" in the ,,Brief Note about Mining
Lease" section. Copy of half yearly Environment
clearance compriance report has already been encrosed
in Annexure-Ss/10. Further copy of Annual
Production details of the aforesaid mines is annexed
herewith as Annexure-TT/10.

14' That, it is humbly submitted that as per the letter
No.412IOMCAfKDL/2024, Dt.25.0g.2024 of the
Mines Manager of the Kundakundi Kunda Stone

Quarry, [4/s oMc Ltd.,Narangarh.the average data of
the Particulate Matter (pM),, in the atmosphere at 3
locations near the aforesaid Mines were found to be
below 100pg/X{.. In the aforesaid letter, the Mines
Manager of the aforesaid Mines has submitted that,
during the wire Saw cutting of the Khondalites, water
sprinkling is carried out for suppression of the
dispersion of fugitive dust to the nearby areas.

15. That, it is humbry submitted that as per the retter
No412/oMcarKDL/2024, Dt.25.09.2024 of the
Mines Manager of the Kundakundi Kunda Stone

Quarry, X//s OMC Ltd., Narangarh, the average data of
the ambient noise intensity measured at 4 different
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locations were found to be below prescribed standard
w'r.t. Industrial and Residentiar area for day time.
Further, the Mines Manager of the aforesaid Mines in
the aforesaid letter has arso submitted that wire saw
cutting machine is being used for cutting Khondalite
stone which generates very low level of noise.

16. That in reply to the averments

paragraph-ll of the original application, it
submitted that the same has already been

foregoing parugraph.

made in

is humbly

stated in

k
d

tI
o-
2

W 17. That the

of the Original

this deponent.

averments made in paragraphs-l2 to 2l
Application, need no comments from

18. That in reply to the averments

paragraph-22 of the original application, it
submitted that the same has already been

foregoing paragraph.

made in

is humbly

stated in

19' That the Respondent craves the leave of the
Hon'ble court to fire fresh affidavit, it required in the
interest of the lis.

20. That the original

improper unjustified and

dismissed.

application is otherwise

as such is liable to be
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,/

Cuttack

Date:23.12.2024

ODISHA

21. That the facts stated above are true to the

best of my knowledge and belief based on officiar

records.

Identified by:- ll+f t(""o-,e-,ar

Certif i cate
Certified that the cartridge papers are not readily

available.

N 9J*
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rnone No ' uarc-2549090t25491616tEnat Fax No 0674-2549776 
[ t

iilrn^tl?,T,9,9;.',t n nm*igllft:^.9:'mtion Ltd
lUnder Handlooms, les & Handicrafto Dcptt. , Govl. ol dairtr;

oate :.,fr ,:,1,9..:,1,!/ ..,.

i\' 
'T'hc [)cllutv Dircctol lVIincs,

('ttitttcl< Circlc'

:lu5: - (iratrt ol'prospccting lice rrsc itt lavour ol'OSCIIC I-td'

i{cl :- l.ctter No, 1029- dl' 0l '09'1014

Sil'. .t -. ^..i,..- erore

\\/ith ret'ercnce to f he sub.icct stateci abovc. I ant to intimate tltat' Orissa State

(.0-trperarive I-lanclicralts Corpororinn lia. iUtklf ilal is a State levcl Markctin-u

Orqi,ni;:.iiiorr lbr hanclicrafts rtttcler tlrc control of l]andloonrs"l-crtilcs &

i Ianriicratls Dcpafl tttettt, Govt' olOdisha'

'l'hr<1,-r1til a nci\\'ork ofl ctnporia's in nrajor ciries of India' national &

i,rr.rnari()niii exlribitions. trisitc hanciicralis itcrns ot'

Oriisirii & ftrcilitates itlatkc lrc arlis;:ns' 
'firc storrc ct'all:'

is a nrzi.;or ltarlciiciatt:; rtrar Wc procurc clilfcreitt 'itorrc

:.tai(cs lionr artisans & s cs cltannels [rakinq iair &

T)rolilpt l)aylllcllis to a:-iisans'

\\'catcalsodealingwiththestrpl-rJvofraw'latcrialst-'larticLriarl-vsaitdstonr:
( l(hariJclir.l 1,r.,,,r"1'rt',i.,ri'^nir,,r, ,liir gct ctrality. rarv^ rnatcrials .t fTrrr pric'-'

Ilesii.tes, rvt.: alst.r suprrly; Khiurolitr: r,rn.r']ir.tiitoingit'r S::t'' ol- lndia(ASl) {l:

i)irccror.oIcr-rrr,r.e;i';.;;;;'i;,;;';,:k 
.ihe'itagc siies ptrrtictrlarlv tcrnplcs'

nil

wc s e ars '"rf l.':lJ,il"Jl'i:1.:':ll,il:
crtrple rctlovaticrt tttlti" I)tiri' '{:l
\ic arc sLrbrriitting llcrcrvitli (rrl /^^."tp
Olissi.. Vtincl Mincrill ('c'nt:e, ttrrl Ury;lr'lpJt

ani of prospccring liccnse in our I'aYour' 
Deputy Direotor o^f Minls

Cuttack Circle' Cuttack

\\/c reqLlest vou to kincilr, Icc[)Illlnel]d': ()tll.cilSc ro |hc I)iructor. Vlitics."-..-,

orrss^. in vi*v oi' ,.,...rriti.r' ,ricntiorr,:cJ ciirlicr tot' tltitrtr ol prospe'clirlg liccrisc'

[:'arii' acticn is rcqucstcd in this nlatlcl"

-:-- lVindowto tho World of Odisha Arts & Crafts 
---.tt-2i3, lndustrial Estate, Rasulgarh, Bhubaneswar - 751 010 (Otlisha), lndia

Website -www. utkaiika. co. in, E.inail - oscircltor.@gmall conr

Your's t.tithl\rlh.
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Copy submitted to the Director' Mines' Orissa

&necessary action'
t
\z

nC)Li

Managing Director

Memo No... " "Dt'

Copy submitted to Director' Handicra}"* Cofiage

Bhubaneswar for kill'i;t'ation & necessary actton'

Managing Director

MemoNo"' ""Dt'

copy submitted ro Joint 
-S,ec ,Xfl;,,|1t'l!H,#llll'A 

* Hanf,icraits

U.punit'n'Govt' 
of Odisha for kino I rttttor'"" 

,9C

flor favour of kind inlormation

Industries' Odisha'

Managing Director

True CoPY Attetted

i

t
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@
GOVERNJ\{ENT OF ODISHA
. 
Application 

_for 
p.orpf.ting Liccnse*,/-, ([]";ln 

\, .,rlR)n',1. 
,.'ilt'1rrr. 

.,rLc,;::., 

fl \g) r:i
't'hc l) i rcct o r, Odishr, rfbl.i"mml

(i)

(c)

il;;;, <.rf tle aPPlicant

Nl, ,,rrr'l drte o1'

ccl'tilicilte (coPY

valid nritring due clearance

,i".rr.,rl or'affidavit to this FflP"e

elnonJ.,U'lc-
( lurn=o\ ["( r')

tr i)
7 Ytc sr A 

'

,hrrto'- ?'?cs{c^r'

Atteste0'o)'b-\ "'uls 
h(Y '

Through'l'he Deputl,Dirccror / Ivlining oft'iceL..[fl2?u.?!o.d ..obh.ee-" , c ul'{ ar-k- 
":?l:

I / \\'c reclttcst that a prospecting license under the Odisha Minor Mineral Concession Rules. 2003
y113.r Lrc' -{rlrlltctl t() lt)e / tts.

.,\ srrur rrl' Ils. 1000/- (l{upces One thousand
orrll ) lrcing application lbc (non-refunelable)
uurL'r' l{ulc a(i) hts bcgn clcposited in lhc
(iorc'rrrruent Treasury. J.lb],..t-.{.ueno and

oriqiuul ^ receipt challan bearing

No.. . .+*t ....aat.a0 5[,Iil [Y i' enclosed.

Thc rcrfrilcd particularsrare given below.

Nattte of tire applicant with complete address

(Pelntrurent & Present)

n{ ,tt 
I

ia)

(b)

(;[9

h'l cr.isc aPPlicant is -

An i ucjii'icltral, his nationality'

f,;;,;;r,;ii;y .iir,"ut" shalr be enclosed)

eficet lcnclosed)'
lvlinclal or tlritterals which the applicant intends

iot'pt'tts;lccl,

I)criorl lbr rvlrich tlrc;lrospccting Iiccrtsc ls

rcr; tr i re.'1.

Exrc.rrr ol' tlrc zll'ca thu aPplicant walltS to

prospcct. TrUe COPY

- f-lD

It 0'oY 
; a ?-,cl .o^d

Co PY o\- n'r rno-
'".^16r.[u ni- (slo [i o n

<T\clol*d'

-Ne -

B urai^'0',l., C trc'rd"rcveHt 
o Nolt<t'hs'

cor.'e \oretl

'fij.;:t'i:['.

ir ii)

'3HY.P'5,1IJ,'J,T[';

^r,&"q-/
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.,. nf the area supported by a plan in
Dtlt"l].,,r-.,illaLe nrap, boundary descriptiori and

lan should bc on thc

llrts :.tlr'r:ltcll rrpplicti lbr btrt trot granted and
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Irt crtsc the area applied for comes within the

nr:tilrcd u"o' ''tt#ll"naution 
of the concerned

C,.,,u f'otr.[at'irt be encloscd

I)rltictrlars or u"]o-'-in-tl''t stutt duly supported

i,,,,-' ri;u::'l^[;,"y.:*1 *ifflilf'nt 
or anv

uct'stltl'havlng Jo1

'il',.;...t i' n;t'a=t'n a e r pro sp ecti n g I ic ense'

(a)

( l')

(c)

(d) Natttrc oIjoint iuterest' if

1xi) 1)liii:l ;:L?;'r;'i'l
'kioi 

)

:-A,.ctrv fof 4+ L

'.fi*d*l|fi 

'n t*'t'="r \v] >"-

rvith (rut'ut"'-- 

:"ot " 
tp"'^H on [-ca.,vr 

ot'
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ll'rlrc lgrplictttrt is thc rnynt of tlrc lond appl

ttlr'. lur irttestcd copy of tltc pnttn of thc land. - No -'
Fntt rn tand

I o.uo I alcLr

t\b -

-blo 
-

brsltneI h g*?t'
U ."rrf t*,?r

La.vEr-4 h^ u Ou'^ (

g

@
icd

(x\::

(n)

(,i )

Firurnciul resources ol'thc applicunt is support of
s,ltich Lszpzat. on t b

Copy' crl' thc solvcucy ccrtificote nnd list of
iurnror irlrlc proglcrtics li'onr thc bnrtks of thc - b-l D

tpplicunt stntinB tlrc cxtcttt rf his credit
\\'olthincss to be cncloscd.

(xvii) 'futul investtrtettt in operations anticipatcd.

lxviii) Qullilicltiort. techrtical knowledge of' 
- 
or' 

cxpct'icttce in prospecting and mining operation
tbi tl.:c.rrative stone, t'nachinery the applicant
pOssCSsr'S.

(xix) An,r' othcr particular, if any such as Nature and

quolitl' of the technical staff employed or to be

enrplol'ed bY the aPPlicant etc.

l/\\1c .to helcby declalc that the particulars furnished above are correct

furnished uu)r utllcl'Oetaits including uttutut" plan' etc' as may be required by you'

Yours taithfullY'

and undertaken ttr

Place :

Dltte :

lrue CoPv 
Atterterl

Elt'3.Diur&^Yrrar

S i g n a truJffi$Cbfi PPtgr* I I
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TEFpLE oFFlc; G FFx No. :86?szaszto0 @ i sap, zot4 tlta6rtll PL

No._-
To 't'hc l)lrcctor' Nllnes

O 0islr'.r $h ubitu csrvlr

Dirtq.

sub* Auctiouriease p[Decorativo l(hsndollte StouequnrQ'-( Kuntlrt KundlKundr

. storrc qusrryl ;ft".t.d- iltu. gg. N ilng;ru Jlibnsiut'sloict' Kho rtlh u'

trIerno N'.JJ!Z{ 'o'*c' fr '

..-,.' r-r,- oncrativc Hondicrul\s C'orpotatiorr t 'td"

True ColY Attested

.1.,

I\'lcnto No. - Date.
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Acknowled gGmont 
E dcolOt 12r

21

D,rte : \fitl\Ot|
10r400005101181

',,..-,_r,t,r, pavi.ble lor ihe perrod ot/04/2014 T0 l0/06/2014 undEr rhe v/\T ACT lronl'- :>&t rorsoz

,u"'rrl-!'li'l
. PoYmen! Mode

Challan

( ll,r Ili n

( lrallJrl

C h,r llJ n

Cltallrn

BanlvTreasury

Name
Bank Dr.ft/ Banker,s
Cheoue/Cltillliln No,

1

:::11 : ::.,::a:ffi , lx :,';,:l:.'.,, 
.",, 

"i,, 0, L,d ( u,ka,,ka 
)

tal, Ashok nJqar, Bhubancswor, /5t()09

Govt, Tre-Ifr
Govt. Treasury,

Govl. T1s35,,rr,

Govt. Tlssggry,

Govt. Trcasury,

9

38

10

l,

True CoPY Attested

o7 I 17 12014

07 I ZLl20t4

07 I t4l70t4
07 I rv20t4
o7 l0s/20t4

6ra nd TotDl (

Amount (R3.)

18,727.00

16, t72.00

3 t9,00

24,591.00

59,905'00

Rccelvlnq Ol[icer

523



\.-
i ,,,.i,I tNC0ME TAX RETURN ACKNOvilLEDGEMENT
iil: ',no 

.1. La ol thg Return ol lncome ln Form lTR.1 (SAHAJ), ITR.Z lTR.l if R-4S (SUOAM),

4ilh,"' ;;,,-4 , tIR.3, lTR.0,lTR.7 transmlttsd oloutronlcally wlth rllglralslUnrtur0l

I

Assessment Year

2014-15

\ llllll

()lrl\\\il\ll'.(()'()l'l:ll\ll\lll\\l)l(lt\l l\('{)ltl'()lt\ll(l\ll\lllll)
i' ir

I

l \,\,\,\t ttttt'tr'['

,rl

- |lrrl,lt,nr/111,,11' 
\n 

Ii\urur Ol'l)rrruirrr/llrrilrllrrg/\ lllrrgc

--; .

I nrrt I l\l)l s l'lll \t I s I |l 1,.

ii,,u,
, l)l/J 1l\lrl\ll(l\l lsl\ll'. hrrrlrttrt
/! I I r..,......r'rl I lrl((lrl)lll(rlll)

LLr., llrirrlistrtrl/l'il.1 
()tllct \,\rrrrtl,utulitl jtlrrrnrrritltrl

?=-1, n\\t t.(;\l{ll ltt,tst,t.t;,ttttt

IIi
l:(il$rstotillrllcolllc - -- l-l

llrr: rutunt irrs hccrt drgllil!l\ \rPllcJ hl ci'rY'r lltt t"t lNAll' 
-----

lr.r,rn1 r),\N ,.u] r,rl]0r!)-r,- rionr 1) Arldrcss lr? 218.9.5 o0 l8-()9'1014'- ilt 'lllit'rll'\Nlrs\\'AR

l9l7j0lll9,)i(lll56iocNSulLSlnPl\ul)'CAl0rl(CAt('hs\l:0ll()[J-Srtt-CAO:;rl\l(rl]rolugr{slrrrrtud'llN

l)csign.,rrion otAO(\Ynrd/Cir.clc) i,rcrr cirtci riiOr,ilrilrri,iiirisu^l 
- - - 

lirriSinut "l'tjtltd iI,,!,,,1n t'

i -, - :-::::=-1,-..,,*^r^.,rr,t ,,t,, tr.l9.2llll: -, - -= -"--l 
1,,,,,.,,-rv1r.,uy\ yyr H-09.20r1' l:.liling Aclinoit L, , , , (,1 tt)6,.

ir Ilt i

l:(il$rstotirlillcorllc l-L----i, I 1.16.1 t.l
|L:

I I t)crluctiorrs unrlcr Chaptcr.Vl.A I -l -- .I I t)crluctiorrs unrlcrChaptcr.Vl.A I -l "-
*- -i ill il'(l(rrrlrF- -i 1.1 Ijllotullncoruc .l I,.\------ l,.'l rl

= 
| h(urrcurYciuloss.ifanl I i |Iir?r)

a "-------'---'-
, | .l \ctlir\P . - I l" rr

ts l

- ? 5 lurcrcsrpi -!ui -" ll\1'rl^: r_ _ _-__

/ = 
(r ldtxllil\ t-_ 1 

1y. iTal
- ?. i__.__i--
- 4 | ..1r.. -;--. 

I

i ).c 5l \o & t:suer

DO NOT SEND THiS ACKNOWLEDGEMENT TO CPG' BENGALURU

rtue Go9' Attested

H[y.P'3i".\';
of Mines
Cuttack

I
I
i

524



'?,#^*l ,,1 ilP,fl*5?^9,:l[:*' Ttri5:ff
fwh'l':: 6 rrr tv wlth dlgltol rlgnrturol

lTR4b ^h/r oEreAl llRu
*oi't?*D TH .l:'-:l:l:::'.,t l'\\

)j!lll, t s'l \1t, ( o ol'r:lt \I'lvl'l ll\\l)l('ll'\l''l'co l'llllll':ll 
lAAAA.rxlx'rr,'

lr"' . ..r --'-r\\

/ );.|ll. \ sl \l t ( o ol't'lt \l lvl': ll\\l)l('lt'\l:'l (lo l'llllll':ll 
lAAAA.rxlx'rri'l

7l;|lrt/l).rrtril}lrrcL\rrilu'u.orPrcrrriscs/l}ullrJing/},lllrrgtiI:::,l]..),:,.-,',.,,
I rr,r ltrut stttt'rt'lisl'\'ll': li:.1::::1,",,,, 

'1"'t''i tl:iJ r (lc(tr0ricnll) il/-l'ii I llrttttrntillctl i/'- i

"-ai'- llrrrrlr\lrtcl/lrrrrl ()lltre i \l(tl/l lr(illil)

'?"'; """'rrrrl ltttstlt;ttttt i i

i--it lt \\t t.(; \Rll ir( \)t I 1' rrrrr I 
I

| ('trr;tetltltrc \t

i '--i 
l),rig,t,rriorrot'l\O(\\'ilrrl/Circlc)[A1'11

l;-liling Acktrotrlcrlgcntctrt Nunrhct 
-

i j 
' 
rridr.**r un.lrr chlptcr'V l, I 

rr

'.-,-\_-. l l- "- - (l'._._\_-- l.-t U

I J \ 
'l otul lrrcourc l:r 1

I _ ! - li

-t /^ -l ' N.'t tur pirutltl!' _ _-- - - 0

-? 5 lntcrcstPrtrblc.,;
=r==,.-n, i"t'11t 1'1"r 

gt1-. 
=- 

-1 J'iiltt n"'! "'ttt 
- 

o

= /. \ s[l0l
2': t I lucsl'rrrl
;-; 0,'-.--
--7- fl

--- -::- --=---- - cr,rsrrr rrt t\1,\NA(ilN(i l)ll(l ( I 
h'rrrrr! l'\\

I lt)) rallrrll lr'r' hctrl Llrgriltllr \lgilcd 11!
(iA\ ,\ ll(l l'A lN'\ll'

\\l I,l,lttsrl( lrortt ll'r\Jrlrcss I l7 lll( I 5 on l7-{l()'l(lll ilt lllltlll \Nl S\\''\lt

l):j Sl rl0 dt rssucr l()iTilri:ur)75(ii'l56S0eN 
SilluSrr\l)l suh-CA lirr l(CAl Clr\s I lilll ()tl \rrh-(r\ O \rl\ l(tl)llol(rgl('l rnrrl('l L lN

lrue 
go9l t$\es\ed

T[[y.P'l:,l['J,t[';
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71

f r,tfr,I***urnrt-rul1i,ttttlt^o.H,h.i*S,u,H:*t
AssL'ssrnont Ycar

2012-13

',iT'* ,r,r r t: co'ot't.tL'l l\ E llA)Dlclu ' \ ctRH.lt\l'l'N Lll\ltrut)

: Iius6ErcLl'usl 0flict

i ir.swcrtttt
i_

* 1*r.1, i' "*ou/Itulldlusil 
llh gt

INDUST r'u'.L ESTATE

cooP soclt''

I ITotJ hi':"n'c

Orrcor \cu loss' il ul)

ili-fa'. it: alrc t6-lrl

---- 2{5957

fiEr'.at;c<'l

. I fruut

qAll

rl, GhitC

'ujsttl,

AA/,/\00096K

A^AAOO096KO91!3S2{1 
g10809124g'ri09lA9OlC85Ct 

yAl9515a7 5;E

,,4599891693

tor P[Cjl! lDirtrist

s1;U&\tih:5tl"rR

I

I

I

D.:igultion ol'\O(\\':rnllCirele)

t,-'iil-S .^,tl'nttt tt'j -lt n rint Nunrbcr

: ]tli-,r'*t,--'"-"J'" 
tLrrlir'r'Yl"\ =-- --

0u.09'10 I l

526



1

cloz.el..

\\ Lol,!'
L o't- pJvj i

{"f,Dd'lrq:.t
. rflijn ]

r.,7/

ltue oogl Atterted

a
.J

oo
o
s

OJ:
v,
a
0J

F.

tjJ go
,PASJtr

.e
u
i
s
&

)
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?b

CLEARANCE GERTTFICATE

I See sub'rule (2) of Rule 129 ]

u.f

I

,i,"

+t4L

ae)L-2-OYh

Tlrls is to certify that Sri /Se* Tq?q n n o-l-h nr o h az-r ? 
sonldaughtertwte

,^"-.'-h^'ri \TrrohonVstatus) M'0 ofM/s'(?4iShq e*o*h( C94-

bearinerlN/sftN: a I aAtl o 95 3 1 - -

D hrrbe nz'.nd '

te is valid tillthe 31st March'

JUd

, rr.,' fo,-} , n';I13.,

(i) is in arrearof taxi interst/penalty amounti^'' nes'c'T9J99 
>c/J -

_ 
(i) is in arrear of tax i interst / penatty arrreurrrr

(RuPees)-

rcrlrep.e;icrcr{ronr.- 
Lqqq - Aouo *--Tor.cceJ-r'n3 

?krl:,:l;;{'d.j rtr

I

I

I

I
I

I
I

I

I

I

I
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Lt\,

I

I
I
I

I
I
I
!
I

9r

Iertilicats u[ [egistratiou ol Imsuduent oI pqelarvs'

' - '.' (nfl':141

I "'

ln rhc otllce ol the R0lst7ar ol Co'oporrtiva Societiee

, 
""::,:, 

,.";,":""

,co i'd obY carirrY rhat 
cPdul::'1,:J^::-:,i,lli 

:i flil Tl;i-l'ltil;";
:r:cndmenr shown in ,n, 

:^t'"t.*rrf ,.girr.,co uMr No. r

Hu*lcrolrL coroorarrlgl !'!9, "
rur tnon dulY Ieoi3t'tEd'

llru loltowing rn lho aldu o[ opetotioo ol lha Socloly :

,,* r*no,, ol tho stotu,ol otl;;ir,.,rd 
lhis,Jry dro e: tcllorrs ;.

llrr tiYolaws rnrondo

.o,,,r,0,. omsndmunr 
;''J].il]:1:.:tll'"11.* 

r,,, hucdrod and 
.e:0htvrrvo

O;.'?J lhlr 'l Olh diY (

sdl' 1'J'10' a5

ftoglsttzt

Co'oPetativu 5o'rdll!E

OIltSJ. UllutlJll05w:l'

ltuc

il'ir":SS;

tI

t3t"tg.I
,ffi,-iuttacr
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gB

, #6 3iln ildqr Banlof Baroda

lt I I Ll ll.'\N/Al)V/'t0i
l)rrrc:' I (r'l)'i'21) l' l

'l oNlloi\lsotl\'[:R l'l' :\tAY CoNCBItN

,'

I,Ii\ ()rn\ri St',rte Co'0pcrlttivc I l'rnJrct;liIi.C0l

-: -r.ii iiil ;r u.: i t'i'i usrrul.tsrte'll'es u'l gar

-ii-it-,rtta client oudluiliing -'J

u.u:i;,'t tlcposit ilcctltlllts r';ith us rrrs

si\iis[irctcl)' oll thrtrrrgh tltcse,yen
,,rris[,,.tcry oll thrtrrrgh tlrcse yen

aitat, l,'rg.e ttrearrs ltttd crn be ettst'*''"

liu*.is..,,,'i,, .':n: 
. . ,.it cd ur rh: requesr oiy:: 

$JllX,ilil.:i';\]l;llll;I h,: cr:irtllcatc it ttt"li,ltil;'J,,,,,r, 
,,1, risk, and rc:

I I.rndi;Lirl.ls CorPorattott I

,irc U.-,U 61 1nv of its oflrcials-

\'ours luitirittllY

W
r ll.l'.l.Scridt)atl)

,t s s t,r-.,,. t'ttl I\/iartngcr'

n\

lruc 
goPY Attected

A

iffi-effi:l''';lru'
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71

areas over 8.18

the Vitlage

Odisha, State

Acros or 3.31 Hectors for

Narangarh under .Khurda

Co-operative tlandicrafts

lLorrdschcdule of the applied P.L.

decorativc stollc ( Kltattdolite)

t'at,osit or Khurda district bY

Corporatior Ltd./ U&alika.

t
t_

INo 
goPI Attegted

Bhubanccwa'

Arep; -RemarksPlot No. Khata No. Name ofthe
Trenent

Kissam

1.86 Prt
t744N

1745lP

s32lr Anabadi

Govt. of

Odisha.

Mundla

s32lr -do- Mundia

Total

C")
%llll.P't',::i:'t$$;

531



\-/o
I

Boundary description oI the applied P.L. area

r decorative stone in Villago

0f Khurda District/Odisha'

td. (Utkalika).

'l'trc stattirrg point "A' is situated with a tnagnetic bearing of 45"'30'

for a distance of 920 feet or 240.42 Meters from the Village trijunction

piilu of the village - Bhagabanpur No. 174 Bhogapur No' 204 and

Narattgarh No. 203.

Frorn the Station 'A' the fiaverse

follows:-

Station l'lo.

A-B

B-C

C-D

D-E

E-F

F-Ci

G,H 96.01

t1. i
156.97

i- rr

over 8.18 Aacres or

- Narangarh No'203

State Co-oPerative

moves -,1,31oP*ise 
direction as

Thus the traverse classes. covering and area over 8'18 Ac' or 3.31 hectors.

ltue coPY 
Attested

105. l6

l8o Ts4'86

:eTT{-. C' . gt't:

ilistance in
Meters

.--Remarks.

Interior
A nole -Distance 

in
feetMagnetic

bearing 700 2,1J.50
[3 l-00 L)'1".w

-zf3tr-no'
345

254"-30
204231"-30
t75 53.34

40"-'lo

144"44 'r) < 68.58

210"-30 185 56.3e

-130"-30 3I5

102"-30 )l)
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?9 sro 2m4

1i-.

a
irE
ti

E
H

I
F

I

n
E

E

H

c
H

E

d
E

d

E

d

E

'J

637 003i:ili.l .

. AIII DAv lT 
,

()t]islrastateCo-opcr.ativ,cllirirc.licralis()or.poratiorll-td,

D-211 Industrial llstate' Il'asurlgarh' Blrr'tbancswar'

'l'hrtt.\\iclll'cthcclc;lodirtltoftheal'lldaVit'

l.

2.

J.

4,

'['hat rvc al'c llc\v 0ntl'atlt lilr tlie Illillilrg llrol-cssion'

-l'hrt u'c clo not holci any QI. PI- & ML in the state of Odisha'

'l'lratNo.Ql,,t)l'&MI-at'caslravebectrgrarrtedorexccutedin
'it't

out' lhvtltlt' irr tlrc :;tal'c ol'Oclislrir'

'l'hat, the al'llclavit is bc'ing p|oclttt:e bclbre tltc ot'ticc ol'thc stccl

& lrrirics cicpur'trrrcttt ibrjltt-attt ol'l)1./ Ml'' lbr ciccol'atiVc stonc itt

oE

1r

D*eoY ":$I:;

rlr,-' statc ol- Oclislirl'

O0.:S.C.UI.C\ L.td'. 
"i

--e$fgJElliI't'$'r
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'\it'L/

fo 
R(:cei"''

oRrlNAL

I
l.chatan ot cash paid intorn. ffigg$!ffin at

. (.,
.,o
{ryl(v

INo
'uiI

tr)
o
o-.o

,l
sc!

Io
t-,o
a
E
o
c
o
c
c

,1(J
ag

(-4

2l)
fi*
C'
G'

.J

ea

be ihLii,eoePzdn
or the Treasury

Order lo lhe

-E-aEZ&. ( U,.I-. tcFr

4tE
ebE

ESEvr9lr
5u..ILO:

J1
I

Q
e
o
.9
vt

1)
q

.s
)
a
(.

o
E
6
Z

="Jr.;il*- ;e case of remitidnces.$r-Bank rhrough an otfrcerof the Governmont

To be filled in by the remitter \ Ar,

- Name [or designationl

aqdaddress of the person on

whose behalf money is pa'ld

Full particulars of the

remittancd and of
authority [if any]

od^skc ahlq d{
H=drcrobtq

4g,r"Ji
t$ale fut
tsEso- - is

Received paYmen(

Treasury Oflicennltrenl
,rr"rrr", , Acco\ant . Dale ....r..................,.....

( See lnotruclions on overleaf )

lruc coPI Atterted

'31['].P'3:l]T',J'[I'?

J

,r,fi,
tendered

--- 
-

534



\e

,ruorr1-rn rho cas!.-or p,ygn!,tliT ryy,fl,fi,l:f ,fJii#l,H:;i:l,rli fJ.!f"iln:::,,^iH: #'6ffif ffi 
';,ft 

i il,' ffilli;;ffiJ m ; yo 2y 1y,,!T''fl 
o how o v e r, a ;'IIi'.lT 

I
;"Jil''#;:"rr,"rd' nLrrs be slgnod by T reasurv. olttcor (8' R' 3l'

NOTE 2" Parliculars of money lenderBd should be glven on lhe rcveree'

NorE 3-ln coses whsrc dirocl credlts al aanfts are permlsslbt'' \h,t t!!I^':rt:! 
,l'^'!lo!!,'*u

Treasury Oflicerortho A punls Oncur rs-tii'r"r, *y bc oi'recetptol lhe Bank'srr,/rl}J$,,

" Treasury Oflicerorlho A punls Otftcsr eslhe case *l * oi"recelpl ol lhe Bank's r?ry;tff
I
I

I
i

lrue 
goPY Attested

'3X.1Y,P'I'*'J,T'J"t[';

Padiculars| . ,, L*, 1

dttr;,: J 
,. I

,i

th details j '

l

P,
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I
I
I

[l1[3f:'lilill Gurtack

to i The Thaslldar
Khurda, Dlst'Khurda

sub:l;h;?3XJ,llJ33lI3:i33'Si;3";lf S[!ff"i{"'{ffi ff;*"T*"'i1"i':1""
or 3.31 n""t"Iin riit"go Narangarh under Khurdt

slr, ^-AA, t3"?:ffi
With reference I

of P.L. application filec rderKhurda

Stone (Khandolite) over an oort on the

Tahasii of Khurda District i for taking

following Point may Pe

l*,':1,::':: ::J::I11"j,,,,".0 (2) & (s) or o M M c Bures'2004

2.ReportofcorrectionsofMapandparticularsfurnishedbytheapplicant

3. il'ltJ::il::ffi:ilcontains anv forest growth and comes under

anytypeofforestlandandattractstheprovisionolForestConservation

4. i"tiiii;he Gram panchavat under which the applied area is comins

5.Whethertheappliedareahasbeenreserved/divertedtoranyotherpurpose

6.Whethertheappliediscomingwithinthescheduleareaornot.Yours faithtullY'

\Uu.o\\'\'.
Enclosure: As above 

Mlnlng OltlceF

Memo *o.......1.1-L:1.....,..'/Mines'dt"/'9"':'r'r'tJ+""-" - $ff\"ircle' 
cuttack

Copv to odlsha;i;i" Co-Operatlve Handlcarlts Co' Ltd' D-2'3' 
N ^ ^\n 

\ \ \

rndustriar Estare, Rasurgarh, Bhubaneswar-10lor inlormation N.-*---""\o 
.

lruc coer Atrco$6 ,$$$$-Sll'3"1i""*

o
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FORM - C

fleceipt of Appricationsror grant / renewar of
S1 1,is )'ii ffi'IS or ProePectl ns Llcense /

I soe ruros nrqat,'j'ilrtii,lz]oir*,,

Date: 09,10,2014

I 
Received the application with the fotlowing enclosures ror a prospecting Licence

of odisha State co-operative Handicrafts co. Ltd., on dt. og.10.2014 for about oB.1 I
Acres' or 3'31 hects' of land located in Village : Narangarh, Khurda Tahasil of KhurcJa

District for grant of Prospecting Licence for Deccirative stone (Khandotite).

Enclosures :

P.L' 
No' : 100

1.

2.

J.
4.
5.

Application in Form,A'
Application Fees Rs-'t,OO0/-
Affidavit 1 no.
Applied Map, BD & LS
Cetificate of Registration of By-Law

Bank Garentee from Bank of Borada ,bbgt.-:.
ITCC (2012-13 to 2014-201s)
Copy of VAT Clearance uPto 2013
Clearance from Administration Sri

Jagarnath TemPle
Memorandum of Article

Original with five copies
Original with five copies
Original with five copies
xerox 6 copies
xerox 6 copies

xerox 6 copies
xerox 6 copies
xerox 6 copies
xerox 6 coPies

xerox 6 coPies

o.
7.
8.
9.

10.

Place:
Date:

Memouo.........l.?--ll-..-..tru'"'"""4:"X':r'X"""""

),,; vt r)i;l.(; '/ l' 1, 

",' 
: i('^t /

',,\ t.C.C. f(ortr D ' l'A' (Q),) N.-r,\rt\t't
rruc ooPI Atterted

L,--\ro\r''

Siqnature and designation
-ot 

Reseiving Olficer

wu
Fom C lor 0erclivc SloE t\b 6l
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rtcr *r ttlE rulNlNG oFnne,", 
@

,riui,ito)ry^.'IliltS.Il[*,it$l,,[,ffi 
[:,',1,!,:*cuTTAcK

Letter N0......J* JS..,..,..../ 
Mlne8 dt...J.gl.ff.r./,.11,,,,.......

No. 100/dt. 0g.10.2014, flled by Odlsha State Co-Operatlve

ilfi 3: ?::::11,: sto ne 
1 rrr a'n;, I ii;i;;;iln area 08.1 8 acres.

19 
the subiect cited above, I am to send herewith one set

d by Odisha State Co-Operative Handicartts Co. Ltd. for Decorarive
an area 08.18 acres. or 3.31 hects. in viilage- Narangarh under Khurda
ict. tor your kind information,

I would th
point ol view at

Enclosure :As

Copy to Odlsha Co-Operative Handicartts Co. Ltd. D-2.S,

lndustrial Estate, Bhubaneswar.l 0 for inf ormation.

oopr Attosteq

Handlcarfts Co.
or 3.31 hecls. vi I I a se N a r an g arh il;; iil ;; ;r" il",ffi ;ffi fi ilBlff:il

With reter
of P.L. application
Stone (Khandolite) ove

ttack

Forest Olflcer,

ore request you to please furnish your report on Forest
early date tor taking further action at this end.

n

Mlnlng 0lflcer,
Cuttack Clrcle,

The Dlvlslo
Khurda

iir,

lb. : P. L.

Tahasilol Khurda

Yours laithfully,

*,.,.nh*o\t"\*'t
ffiac"dt' 

cuttack

tLuo,iltolrt
Mining Olficer,

$lHkcirde, cuttack

IL
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I
I

< I Thc lancl

N Narangarh

Land Scltccir-ti,.:

lli--i,:nr-,---- iEi'ru'-- - - -- i

IVIWL{a 
--1 

Shrt:u .Ji.;littriraLi''

Munclia i Mahap.rirr'"i tSijc Prrli I

Il\11n1 t 
I I 1s_114o 1_--_

irr
lam to sa)/ th'1t tlrc lollorving pJols conLaini:tg I(h:rrrclrriirr

srLr)rr(-s over an arrca ol Ac.0B,lB u,irs; vcrilled by the unclcrsigtretl alongrvith ti,.
i(t,r,,,:ntrc InspccLor, tlcliabai on 17.'l.0,201-| and the rr:pr:t'L is; stt brnittc'cl bcl()\1

is noL itrclr-rclcd in thc IllrlrhiLa or Sarl;iisl'cl halrttl l(htrtrL ol'

or is; nor t-cscrvccl [or arLr-Y t'ot-nmutlttI pLl l-])r')st:

l.ltis ar-c does n0L irtvolve ally IlisLrrr-icltl, ()LllLttl'.t1,

archeological and scicr-rtific imllorLatlcc'

Copy encloscd,
It does noL contaln an.y lorcst grorvlh, IL clocs no[ t]tlrtlcl thc llrov'isloLl u,l'

OFI?ICD OII TIIIJ'I'AI IASII,t)AR, KII()IiI)I IA

r.crrcr. u,, $e,b i ttrtt ";r\ft,\\\1

Sri S.13,l( praclhon, OAS (t) .,8'l'ahasikllr., I(Iror.rl ha

'l'l'rc Mining Ol'iiccrr,
CuLtacl< Cir-cle, CuLtacl<

l?clrort on P.1,. irlrplicatiorr No,l00/cl 1,,()c),10,2014, lilccl j,s,

odrsira State Co-opcrittivr_. Ilanrlicr.rrl.ts Co Ltrl l,or. l)ccorirrr,,,.
(l(ltanclolire) o\rcr rln ar.ca Og, lg ercr.r,s or 3,1] I lrcct:;, irr
v illagt:- N aran garerl-i u r-rclcr I(horclrra 'l'a h rr s il ol- Khc; rr i lr:i
Distlict.

Yortr letter No. 17 I3/i\lirrcs cltd. 10. 10.2014.

li'orest convcrsettit>n Act, 19i10'

Ir- cot-ncs t-tttdet' Nararlgalh ti. P

No tirc applicd ilrcit isr tlol l'cscl'l'(:cl /divcrtecl lot' attl' tlLitt:i 1i'-lt pos;1"

No tl-rc appJic,ct area is noL cr-,utin51 u,il-l'rin thc scl-ir:clltlc tttt:41.

1\

)Z',
u.

I

4.
5.
5.

t

Youtls liritht'Ltl[,

lrue ooPI
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To

The Mining Otf'rccr,

Cuttack Circle.

At- ArunadaYu Bharvan,

Cuttack -753012.

Sub:-. P.L. application No.l00, dtd.09.10.2014 filed by Odisha State Co-Operative

Handiuafts Co. Ltd. for Decorative Stone (Khandolite) over an arca of 08.18

acres or 3.31 hects. ln village - Narangarh under Khordha Tahasil of

Khordha District.
,, Ref :- Your letterNo.l?15, dtd. 10.10'2014.

Sir,

With reference to your letter cited above, I am to inform you that a joint verification

was undertaken by the Forest & Revenue officials wherein plot No'I745 over an area of 6'32

aeres out of total 7.020 acres have been verified with the following GPS coordinates as below'

T'here is no forest block adjacent to the plots'

a) N - 200 2' 35'2"
E - 0850 35' l '38"

b) N-2Oo}', 39'57"

E - 0850 34' 55'63"

c) N - 2oo z' 43J4"
d E - o85o 34' 58.44"

d) N - zoo 2' 42'57"

Bur orhe*oo, ,rlo,o:I,il'og,:uur. or its topographv which is inaccessible ancl oniv the

r - Fnracl

#""* ,*;;.;red with 38 no. of trees as per the list enclosed. The land is not a Forest

Kissam type and also not included in the DLC' 38 number * -:t:i:: ti:^t:t:::::",:::

the quarry proposed to be undertaken'

Encl.: - As above'

Klssam tyPs 4rru e'rv "-- -'-- - r ^ r. r n--^^+ /-.

which it is to required to plant l0 times i.e. 3g0 no. of trees through odisha Forest corporatron

Ltd. The site is not significant from forestry point of view and this oflice has no objection for

Truc cogl Aite$t

Nr
Divisional Forssi Ofirccr'

a Khorclha Divisiorr, Khordhc''

'Iel.No, (6755) ZZ2Bzs,

liax No, (06755) 22osts, {)OO61V6< -\ft"
CellNo,-9437000935, -------------

llmail I I )-rllt,l' horrllrir rr,grniri l,ci'rn,

(4n
,7/ t

<)U"

P'1 0
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1

Copyl'onvardc'dtotheTahasildar'Khordhaforinformatio'nwithreferenceli)'"

o{lice Menro No'7481' dtd' 2l'10'2014'
Divisional Forest Offi cer,

Khordha Divis ion, K hordha,

Memo No' lDate l4'll'2014

CopyforwardedOdishaStateCo-operativeHandicraftsCo'Ltd'forDecorative

Stone (Khandolite) DaJ, inorur,, Estate, Rasul garh, Bhubaneswar'|l' 
odisha ior

information *ith 
"f"ence-to 

tt'is oftic' Menro No'748 2'dtd'21'10'2014'

Divisional F or est O ffi cer'

{i"rin^ D iv ision' Kho r dha'

rruc 
goPY Atterted

'31['J.PH::IJ,'J"[[';

/

,i
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5o hnn
*r$ilEpJ_r.lAFrylHls.?,lll^.,!*"g.yT1_cKcrRcLE,cuTTAcK' ARUN.DA, BHAWA*, cunncr iil; ;#,,i i,Hi'"le#)

Letter uo... [3 ;\. )...........it,t I n.r,
From,

The Mlntng 0lllcer
Cuttack, Clrcle, Cuttack.

lo:
The Dlrector ol Mlnes,
Odlsha, ghubaneswii.

Sub': P.L. applrcailon No. 100/dt.09.10.2014 flred by odrsha stare co-operatlve Handlcratts corp. Lio. io, Decorarvssi;; (Khandorte)over an area g.1g acres ois.gr h..ts. rn v*age Nara-gingarh underKhurda Tahasil or <truioa ;[iri;i.
Ref ':' Directorate retter No. Mxxx* (d)-28/1 4.9358/DM,dt.29.1 0.201 4.

Sir,

, that the Odisha State
Managing Director
Decorative Stone

documents :-

' i3:[?:tsJ] [:J;rlA. 
with apprication rees Rs. 1 ,o0o/- vide B.s.

Plan in 32" = 'r mire with boundary description and rand schedure.
Originat Affidavit as per Rule-9 1 (iii) of OMMC Rules-2004.

Copy of VAT Catearnce valid upto 31 .Og.2O1S.

Copy ol Certilicate of Registration of By-Law.

copy of Bank Gurentee from Bank or Baroda, Bhubaneswar.

Copy of l.T.C.C. from 2012-18 to 2014-1S.

copy of clearance Report form Administration sri Jagarnath rempre

Copy of Memorandum of Articles

Truc CoPY Attsttoo
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5l
pn verlllcatlon lt ls lound that :.

i. .r Ths applicant ls an lndlan Cltezen.

ii. The appried algg berongs to s.tate. Government and Krssam rs ,Mundia,

llfl::L[i'iL},'rJz+s-a tiqq dkh;i;'i.iil'sszr. as per roporr or rhe

iii. The appried area is not coming under the schedure area.

ll*"J[.r,::U;Sr:rea 
is more than t hects, whtch confirms rhe Rutes_B of

y.... . The report of the Tahasildar, Khurda revealed their it is g'.nt.h ioip.r. i;iu;;r*iine appricant. f dff'H:i.THerotion
Yj: The report of the D.F.O. Khurda it is revealed thair is sran*di"i p.r-. in tavoui ;i rfiilii..rl. '" [ ,:[lnTl:-o$i'",,

But the applicant not submitted the M.D.C.C. from Director of Mines,(o) Bhubaneswar as required under Rule-9 (1) of oMMc Rules-2004.

ln view of the above the application along with the sr. surveyor
Report, Technical E_nquary Report bt tne Mining Sfficer, cuttack, enquiry
report of Revenue Department and Forest Department is forwarded for
consideration on its own merit.

Yours lalthlully,

,,r,r.Orr.rr\ffi\n\f 'f

fih$- 
circre, cuttack
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TE.H*.^*II&IUHiaHlxil]tt?5fl..il_,1T,,,losiecnHc

rrue OoPI AtternC Cuttack Clrcle, Cuttack

P. L. No. 100 (Khurda Dtilrlcl)

I 09,10.2014

I
J Name of the applicant & Address

ia
It-l-
15.

Location of applied area

Minerals

Area

Expected outpuUmonth at initial working

GeneralGeology

vtlage- Narangarh,
Tahasil- Khurda

Dist-Khurda

Decorative Stone (Khandolite)

6.
8.18 Acres or 3.31 Hec{s.,

B

7
As per Scheme of Prospecting

and the rock may be suitable for Decorative
purpose after cutting and polishing

9. REMARKS: -

1. As per report ofthe Sr. Surveyor the acreage ofthe area found to be 8.03 acres instead of g.1g
acres.

2. The area is free form over lapping
3. The application may be considered on its merit.
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Boundary description of the applied P.L. area over 8.18 Aacres or

Khandolite 
3.31 Hects. For decorative stone in Village - Narangarh No. 203

under Khordha Tahashil of Khordha DistricUOdisha, State Co-operative

Handicrafts Corporation Ltd. (Utkalika)'

The starting point "A" is situated with magnetic bearin g of 450 - 30'

for a distance of 920 feet or 240.42 mtrs from the Village trinjuction pillar

of the village - Bhagab0npur No. 174 Bhogapur No. 204 and Narangarh

No.203.

(L

,0

From the Station "A" the

follows:

traverse moves anti-clockwise direction as

Thus the traverse crasses covering and area over 8.18 Ac' or 3'31

trruo coPY AttertcC

Distance
in Feet

Distance
in Meters

Remarks
Station'
No-

Magnetic
bearing

Interior
Angle

213.360Tltu- oo ' 97o.oo' 700
345 r05.156

R-C 48n.9ot
180 54.864254" .30C-D 60.96023lo .lo'n-F-

53.340+00.30t 175
68.580144u.30r
56.388rr o0 .:0t r85

315 96.0r2I i0' .301
sl5 156.972i02".30I-A

A-B

200

225
F.G
G-H
H.I
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\"r4ry\rt\lY ,5

CLEARANCE CERTIFIGATE

[Refer sub-rule(2) olrule 1291

thrs rs to certifY that Sri/Smt GAYATRIPATNAIK

AKSHYA 
KUMAR DAS

status MANAGINGDIRECTOR

onisa state co opoerative Handicraft corporatibearing TIN/sRlN

(i) rs in arrear of tax/interesUpenalty amounting to Rs XXXXXXXXXX

21221104562

) for the Penod from

(RuPees

01/0412013
to 31/03/2014

which is covered under staY:

or

(ii)isnotinarrearoftax/interesVpenaltyandhasfiledreturnuptothetaxperiodendtngon

xxxxxxxx

This certifrcate rs valici till the 31st March'

Seal

Place.

:'- ?.r08--

201 5

ltt)

Assessing AuthoritY

D c s r on'ol"*l' u:ll',1:):#" d Naear

P"oil. il,tion en'n'ntt*t'

coPY 
Attar\e

FORM VAT.612

son/ daughter / wife of

Seal
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BHUBANBSWAR

/DMNo. I\IKrO(l I (d)-28/ I 4

Deepali Mohanty, IFS

Director of Mines, Odisha,

Bhubaneswar,

The Managing Director,

Odisha State Co-operative Handicrafts Corp. Ltd',

D-2-3, Industrial Estate, Rasulgarh,

Bhubaneswar, Dist - Khurda.

Prospecting Licence application 100 dt.

(Khandolite) over 8.18 Acs, or 3,31 hects.

Tahasil of Khwda district.'

Dnte: ,rg$

09,10.2014 for Decorative Stone

in village Narangarh under Khurda

I am to. enquire as to whether you accept the following terms arid conditions that

would govem the grant of prospecting licence for Decorative Stone (Khandolite) over 8'18

Acs. or 3.31 hects. in village Narangarh under Khurda Tahasil of Khurda district of

Odisha, for a period of 2(two) years. Your acceptance should reach in this Directorate

within a period of l5 (fifteen) days from the date of issue of this letter failing which it will

be considered that you do not accept these conditions.

l. You shall abide by all conditions of prospecting licence as laid down in Rule l4 of

Orissa Minor Mineral Concession Rules, 2004.

You shall deposit survey and demarcation fee at the rate ofRs. 50/- per hectare or

part thereof with the Mining Officer, Cuttack Circle, Cuttack within 7(seven) days

from the date of issue of grant order for prospecting licence and get the area

surveyed and demarcated by the Mining Officer, Cuttack Circle, Cuttack in the

field at your expenses with in a period of one month from the date of grant.

The Survey and Demarcation of the area shall be done as per the Guidelines issued

vide this Directorate letter No'1431/ DM., dt.04'02.12.

You shall pay security deposit amounting to Rs.2000/- (Rupees Two thousand)

only in the postal savings pass book and pledge the. same to the Mining Officer,

Cuttack Circle, Cuttack before the prospecting licence deed is executed by the

N{ining Offtcer, Cuttack Circle, Cuttack'

You shall execute prospecting licence deed in Form 'D' within a period of three

months from the date of order sanctioning the licence or within any other period as

may be allowed by the Controlling Authoriry.

Truc CoPY Attertad

3.

4.

Deputy Direotor of Mines

Cuttack Circle' Cuttack
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2

6. In tlte event of fnilure lo cxccutc thc deed within the time specified due to an/

default on your pnrt, the Bront order shall bc revokcd and security <teposit be

l'orfeited to Goventment.

i. You shnll fumish reports, retums, financialaspects & information to Inclian Bureau

of Mines, Nagpur / Bhubaneswar in respect of the area licensed for Decorative

Stone as specihed under the Granite Conservation and Development Rules, 1999,

8' You shall fumish Scheme of Prospecting to the Mining Officer, Cuttack Circle,

Cuttack before commencement of prospecting operation.

9. You shall fumish reports, returns, Scheme of Prospecting and financial aspects to

the Mining ofhcer, cuttack circle, cuttack during the prospecting operation. '

10. You shall pay simple interest at the rate of 24% (Twenty four) per annum in the

event of the delayed payment of dues as specified under rule 65 of Orissa Minor

Mineral Concession Rules, 2004.

10' You shall allow and extend reasonable facilities to the Controlling Authority,
competent Authority or any other officer authorised by them to enter, inspect,
survey' examine the registers/ documents / records and take measurement of stocks

ofthe licensed area.

I I ' You shall not cut any tree or clear any forest growth without prior permission of
forest authority.'

12. You shall not claim any compensation if the order is found to be in excess of the

limits prescribed under the Act and Rules.

13' All disputes or litigations pertaining to this licence shall be within the Jurisdictions

of the State of Odisha.

14. This assignment, if found in excess of the powers confened on the undersigned,

shall stand cancelled.

Yours faithfully,

s,h-
DIRECTOR OF MINES, ODISHA

Memo No. /DM,, dt.
Copy forwarded to the Additional Seuetary to Govemment, Department of Steel & Mines,

Odisha, Bhubaneswar for information.

s4/-
DIRECTOR OF MINES, ODISHA
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Copy forwarded to the Mining

r?E2o

3

dt.-?-}-r-:U----
Officcr. Cuttack Circle, Cuttack for information and

action,

N,lento No. /DM,, dt.

Copy forwarded to the Tahasildar,

reference to his letterNo.3696 dt.21.10,14.

Khorda for information and necessary action with

DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt,

Copy forwarded to the D.F.O, Khorda Division,
action with reference to his letter No.7947 dt .14.11,2014.

Memo No.___ /DM., dt.

Khorda for information and necessary

\
\

DIITEC'|OR OT TTAIMS, ODISHA

PB/-

Crrpi, to the Chief Surveyor (I/c) for informat

True CoPY Atterted

'ilig,P'S::iJ,tsT;;
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DIRECTORATE OF MINES,ODISI{A
BIIUDANESWAR

lvlxxxll(d)'2E/14'

has accePted those conditions'

/DM,,, Dt.

Sub:-

Reud:-

Gmnt of proslrccring liccnse lbr Decorative Stones in Khurda district'

' ^ r i I ,'rir/' hv Odisha State co-

Prospecting License application Jtl=l*1f]"tProspecting License application (Khandolite)

il",iit,.'iil'Jilif iil:l'l Khurdarahasiffi:ffi:'iffiffii'"i.'por"t tcn*au rahasil

;;; area of 8'18 Acs' or 3'3' "--'-' ---

of Khurda district' '^-: Lac onnlied

ORDER 
^r:-L^ ero+a cn-ooerative Handicrafts uorporaLrvrr -'-- 

-.^ -.ntionedwhereas odisha state co-operative Handicrafts corporation Limited has appli

for grant of prospecting license fo, Decoratiut s'* rr'*dolite) in the above mention

application through the Mining officer' Cuttack Circle' Cuttack'-rr 
H::TJT,,il-:T:':l)""r';"'0":':*' 

retter No 156slDM'

d1.23.2.2015 to accept the terms *a *naiti"", under which the p'L' for Decorative Stone

(Khandolite) has been proposed for grant "";;r 
applicant in his letter No'467 dt'24'2'2015

,,F1r hose conditions' ' ' :-^r"zra't in the Rakhit or Sarbasadharana 
Khata

Whereas, the applied area is not included 
-rhc ate^.oes not involve' anyWhereas' the applieo area rs uu! ru-' 

. , --.-^6a The area does not involve' any

of Village-Narangarir 
nor reserved for any commercial purPose The a:

- - ^^ -or rhe r rort of the Tahasildar' Khurda'

[ffi#:":., ;il::;. #; : :::: :*[:1, ll,,;ffil'
H:.',".t;ilT#;,'il;;;*D'r'o''KhurdaForestDivisionhaveno

objection for grant of P'L' over the applied land'

ereas, the applied uttu i' not included in the list ofthe scheduled area ofthe

State'

Whereas,nominingduesisoutstandingagainsttheapplicantonaccountof

or minerals other than minor minerals of the State'

ereastheareaunderthisP'L.forDecorativestone(Khandolite)alongwith

lddoesnotexceedthemaximumlimitprescribedurrderrules5(l)(a)ofthe

OMMC Rules' 2004'

Whereastheapplicanthasacceptedthetermsandconditionslaiddowninthe

Directorate of Mines' Letter No'1565/DM" dl23'7'2015 in his letter dtd'24'2'2015'

.Therefore,aftercarefulconsideration,theDirectorateofMines,odishaishereby

pleasedtoorderthataP.L.forDecorativeStone(Khandolite)over8'18Acs.or3'3lhects.in

village.NarangarhinKhurdadistrictofodishabegrantedtoodishaStateCo-operative

Handicraft corporation Limited, for a period of 2 years subject to the conditions laid down m

PROCI:IiDING

Truo CogyAlteotc

Oeputy Direotor of Mines
Cuttack Circle, Cuttack

fi

/
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rhis Direcrorare rener No.rs65/Dr\{ 

2 0tt:l'j:J'#t"I^;::';#
H*ffi;ff -j';;.,J: Ij]|J,,''ll' i;" l"'".*'dlYP
and rand schdure of the gnntd area * it'in " 

'"'tn 
from the darc of issue ofthis grant

order rhrough rhe lvtining Officer. Curtack t*'"' Curack t' :' 
feCfipt of the ayprcved

sune), documens ttre esecution and registra- "*' 
license be comPlaed 

*ithin three

months ofthe ordersanctioning 
the license ' 

t'- ;;*'*'*ffi#f '*

-. - '-DtrIECTOROI 
I\dI{ES'ODISHA

ion Limited/DM., DL
ive Handicraft cowontol 2r. 

-^ 
\'^

ftlrve
for in

.'. -^ \'^ f'tlve rra,*" 
'a 

necessar'v actiott
for information :

PlotNo./3. q-
DIRECTOR OF MII{ES'ODISIIA

iDNr.. DL
!."."* to Government of odisha

Memo No-ItlEUr u r \ v- 

-------1;-I-(kli d onal
Copy- fonlardq.t", ! ..-- r... inrn

Department 
",t8toJ' 

ilili'l* "'*;*ar 
for information-

4t-

Memo No. /Dit{., Dt.

i"rffi;a.a," ,t. or^o ' Khurda for infornation & necessary action with

reference to his liner No '7947 dLl4'll'14'

DIRECTOR OF MINES' ODISHA

necessal-.!' acfron'

.. Dt.

Xt rtAu for information & necessary acuon

rvith referenc \

onicron oP\rnrss'oDlsHA

,*.ro\ IuINES.oDISHA

Memo No. /Dit{., Dt.

Copl,ro 6"-chirf Sr*eyor. (Vc) for information and necessary action.

Truc tedtelv
KL.

'33liy.l'li,til'J,t[';

D I RE CTORXV INE S.oDI S HA
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Letter r'r 0........le.p- ft ... ..../ M I n e s d t.. &.1- r 3.:/.5

AnnpnuT? ,-ff/fi,

From :

Mining Officer,
Cuttack Circle, Guttack.

To:

The Director of Mines,
Odisha, Bhubaneswar.

Sub. :survey and demarcation of the granted p. L. area for Decorative stone
(Khandolite) over 8.18 acres or 3.31 hects. in village :-Naangarh under
Khurda Tahasilof Khurda District.

Sir,

With reference to the subject cited anove, I am to say that a
Prospecting Licence ofr Decorative stone (Khandolite) over g.1g acres.
or 3.31 hects. in Village - Narangarh under Khurda Tahasil of Khurcja
District has been granted vide Proceeding No. 1805/dt.28.02.2015 for a
period of 2 years in favour of odisha state co-operative Handicratts
corporation Ltd. The area has been surved and demarcated by the sr.
Surveyorofthisofficeandreportsubmittedtothisofficeondt.27.o3.2015.

ln closing herewith, I am submitting herewith surveyed map, B.D. ''

and land schedule alongwith report of Sr, Surveyor in duplicate tor favour
of necessary action at your end.

Elrclosure : Report of Sr. Surveyor,

Plan, B.D. & ,-.S in duplicaie.

Yours faithlully

M\.
tr/lining Otficer,

\
;[\ * \u-

Ollce JobrrurUOlllcial Lettcrs,4{crr Dircctor of Mines Lctter-2.pnrdi6l 
@

ffi1pi"te, 
cuttack

True Copy AttcrtreC

Deputy Director of Mines

Cuttack Circle, Cuttack
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JOINT SURVEY & DEMARCATION REPORT

As per Director of mines order No. Mxxxll(o)-14-180s/DM, dt, 29.02,2012 and
Mining officer, cuttack letter No.430/Mines, dt. 10.03.2015, A Joint survey and
demarcation work of the above said area has been conducted and completed on dt,
20.03.2015 in presence of below signatories of different officers of Mining, Revenue and
Forest Department

village sheet remained with R,1., Golabai
n from village-Trijunation point of village
and Narangarh No. 203 which has been
ai Circle under Khurda Tahasil and taking

r permanent referentialfeatures in presence
ebabrpta Mohanty , Sr. Surveyor, Cuttack
r of Mines, Cuttack Mining Circle, Range
manent & fixed reference point

specting Licence has been surveyed &
ints (A, B, C, ...... to l) of the closed traverse

t hects. The grantee has irrected pucca
& demarcation work has completed withproper measurement of traverse lines and magnetic bearing of the station points,

The above said entire granted P,L. area does not hold any forest land whichcomprises Plot No' 17441P & 1745tP under Khata No. 532/2 as referred in the RoR
copy having mundia Kissam and tenant as Abad Ajogya Anabadi which comes to g.01
acres instead of .8.18 acres as calculated by me in thiiieto after survey & demarcation.

Cuttack Mining Circle
Cuttack ,, '.i o(

,itn.,'n 
tt'tt'

r- -li 
",, 

tllCI(

@:y
r; ;,,', ffi il;',' : i :::," i! l!,:,:,:,,',,''ti;:l;o 

"''
l<,1, u t, ) i) ! ) t't t ; t rt tt' I -t t

Cutiirtc&.,
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a,

Doscriptlon of the p. L. aroa of odlsha stato co.opsraflve Handicrafts
corporation Ltd' over an anaa of 8.01 acros or 3.241 hects. for Decorailve stone
(Khandotito) ln viilage- Narangarh No. 203 under khurda Tahasil or Khurda
District.

Reference :- The starting point ,A' is situated with the magnetic bearing of

:t-0al: 
for a ctistance of 930 feet or 283.464 meter from the viflage triJunation pirtar

p$

tn*P'd

"" .l-'"L-1.
Cu."

0lrcJg lillrrin g 01llco,

Eslldofi"

Tahasdildar,
Khurda

I
,l'

the vi

From

e- Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203.

Station point'A'the traverse moves in anti.crosure deviation foilows :

Magnetic
Bering lnterior Angle Distance Distance in

Meter
1 2
t-B 3 4 5

970.30
213.350

:-D J45 105.1 56
)-E 180 54.864

E.F 200 60.960
-G

4U'.J0 175 53.340

-H
tutr.n 22s 68.580
2o9oJd 185l-t 132o,ao- 56.388

A i_lq
51s

96.012
1o1o.3a'

Sr
Cuttac

155.972

us the

: e5i
) U rveyo f
Mining Cirl
rltac.k; ' ;

raverse closes to covering an area of g.010 acres or 3.241 hects.

\ _.,.1 r
9'i.>

Sr. I inesqle Cuttack Mining Circle.

";'I t&$lrP11l$1Pj$lor of l,Jlncr

2..^1[1or

'-\r 
tI\g

r;LAts

'L ^[^,,* [,, ,

^ Mlnltg orricer hrhlfdr*fi"',-
Cuttack lUlinin$ir{f,rl 

t act Circ tc, Crrtted\
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Land schedule of the P' L' area

Gorporation Ltd' over an area of 8'01 acres or 3.241

TV

of Odisha State Co'operative Handicrafts

hects. for Decorative Stone

Khurda Tahasil of Khurda

(Khandolite) in village' Narangarh No' 203 under

District.

Cuttack Mining Circle
Cuttack

.,*iirdflfH:,"

r-D'-
,l 

I i, i, i,D:F,O,,- ^ 
J. I t e f ti c i|

K b 
" 
r,6flr{a.1i,,,,, K h u rd e

Sr. lns s
Guttack Mining Gircle,

oi $irlner

0iflaa,
- Sffitsstt

Tahasdildar,
Khurda

t
Mining Officer

Cuttack Mining Circl
Cuttack CU

Area RemarksPlot
number

Khata
Number

Name of the
Tenant Kissam

178 Parl
17441P 53212

On behalf of
Sri Jagannath
Mahaprabhu

Administrator,
Jagannath

Mandir
Parichalana
Committee,

' Puri

Mundia

17451P 532t2 Mundia 6.23 Part

Total
8.01 acres

or
3.241 hects

'33I,:.PE'J''J,I'llx}'-'
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0, fqt\----

Ann ext)xQ -9"
T-

Frorn

DIRECTORATE 0F MTNES :oDrSr-tA
BFIUBANESWAII

No.MD(Xt(dF2g/14-
/DM., Dt, zL- oct. l-f

Deepak Mohanry, I,F.S..
Director of Mines, Odisha,
Bhubaneswar.

Tor
The Mining Ottrcer,
Cuttack.

Sub:-
granted P.L, area for Decorative Stone
3.31 hects. in village-Narangarh under

nct.

Sir,

In inviting a refepelce to your letter N0.607/N4ines dt.27,3.r5 on thesubject notecl above, 
,r utr to say that the foliowing discrepancies have been pointed

a) 
're 

atrdage of the iurveyed p,L, area comes to g.1g Acs. or 3.310 hects.
rnlleaU of 9.07 AcE. or 3.241 hects. on computation, the granted area
ra*res with the surveyed area. But the Sr. Surveyor, cuttack has wrongly
reported 

frat 
the arqa,.c.mes to g.07 Acs. or 3.241 hects. Hence it needs

rectificatioh. l

b) The boundary descriptions have been checked and it found that the
inter;igr,3ngles 

.ots1at1o5rs at points A, C, E, F & H comes to 9g0_00,,

25t:;10.', 139,'.:3,0j 115"-00, & l3to_30,in stead of 97o_30,, 2540-30,,

400-3 0,,, I 440_30, & I 32"_30, respectively.

c) The land schedprq s:rbmi*i:d by you is found defecti'e. The prot
No,J7a5{p cgmes to 6.40 hcs. or 2.590 hects. in stead of 6.23 Acs. or
2.52i,hects. ,fsperlfie report of rhe Tahasildar & R.O.R., the land comes

under .Rervenue category in non-forest kissam i,e. Mundia (Sri

Mahaprabfru Jaganath B ij ep uri) Administration.

True CoPY AttorteC
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6b

,1

It is noticed thht the Sr, Surueyor, cuttack have reported in this report

that the ore comes to 8,01 Acs, instead of 8,1 8 Acs" However in the Joint

. verification report, it is reported that the area com€s to 8,07 Acs.. This

needs to be ctarifi6d.

In view of above, the surveyed Map/Boundary Description & Land

Schedule retumed to you (copy enclose) for necessary action and furnishing the
, " , f;-i

rectified copy in duplicate to this Directorate immediately.

d)

Encl:- As above.

DIRECTOR OF MINES,ODTSHAq-
KL.

l:

Truc OoPY Atterted
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4nnerurr'('= t/to

ICE OF THE MINING OFFICER, CUTTACK CIRCLE, CUTTACK

ARUNODAYA BHAWAN, CUTTACK - 753012, PH. / FAX : (0671 ) n12057

Lettcr r,r o..... ?.*l ..........1 M i nes ac. lh :.H.:.1 f .

Mining Ofticer,
Cuttack Circle, Cuttack.

The Director of Mines,
Odisha, Bhubaneswar'

Sub. :Survey and demarcation of the granted P. L. area for Decorative Stone

(Khandolite) over 8.18 acres or 3.3'l hects. in village:-Naangarh under

Khurda Tahasil of Khurda District'

R ef ' : Di recto rate Letter N o. M XXXII (d)-281 1 4.3238/D M,d1.22.04.201 5.

Yours faithfullY

Sir,

Withreferencetothesubjectcited.anove'lamtosaythat
discrepan.i", polnied out in the submitted surveyed area map' land

schedule and boundary description nffi oe.n orrv rectified in originaltraced

St ntioned as 8'07 acres ln

s tl icallY error the same has

hat 31 hects' I am enclosing

herewith rerctified surveo and boundary description

for favour of your [inO intorrnation and necessary action'

t

L

Y

Enclosure : As above'
{t._----^'\'nlrf

Mining Officer'

tfr(,r circre' cuttack

Yruc Copy Attctted

Deputy Director of Mines
Cuttack Circle, Cuttack

I. r )lll.it:l 1 eilel) \crr l)itr'etrrt rrl !1tttc:; l'etlcr2 Pltld/()6

i :.! rl
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N o. I-,IXXXI I (d)-28/ I 4___i,Il=-- 
-_ 

/DM.,

l:ronr

Dcepak Mohanty, lFS,
Director. of Mines, Odisha,
Bhubaneswar.

To

Sub: -

Sir,

\ ..^1.L, deed as prescribed under Rule6l of OMMC Rule, 2004.

M0 \ne'
A't

Encl:-As above 
Yours faithfully,

DIRECTO

k

on subject noted above, I am to encrosed herewith the surveyed Map, Boundary
Description & Land Schedule duly rectified & approved for execurion of the

@ Afioexvre- . tnt'/o V

DIRBCTOI{ATI, OF MINBS: ODTSI{A
BII LII}ANIiSWAII

dt,_(:t: () (' ._:L-l:___

The Mining Officer,
Cuttack.

Survey and demarcation of the granted p,L. area for decorative

if::$ndolite) over 8.18 Acs. or 3.31 Hects. in village
naranagarh under Khurda Tahasil of Khurda District.

ln inviting a reference to your retter No. 754l Mines , dt.z3.4.zor5

560



bt
*-=: 

JotNT suRvEy & DEMAR.ATI.N REpoRT

As per Director of mines order No. MXXXII(O)-14-18O5IDM, dt, 28,02,2012 and

Mining Officer, Cuttack letter No, 430/Mines, dt, 10.03,2015, A Joint survey and

demarcation work of the above said area has been conducted and completed on dt.

20.03.2015 in presence of betow signatories of different officers of Mining, Revenue and
Forest Department.

Taking the reference of the original village sheet remained with R.1., Golabai
Circle, the fixed reference point was taken from village-Trijunation point of village
Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203 which has been
certified by the Revenue lnspector of Golabai Circle under Khurda Tahasil and taking
reference of several revenue plots and other permanent referential features in presence
of. concerned department officers i.e. Sri Debabrata Mohanty , Sr. Surveyor, Cuttack
Yling Circle, Sri A. K. Das, Sr. lnspector of Mines, Cuttack Mining Circle, Range
officer, Khurda, etc. who certified it as a permanent & fixed reference po-int

pecting Licence has been surveyed &
nts (A, B, C, ...,..to I) of the closed traverse

The grantee has irrected pucca

proper measurement or traverse rines and masneti. b":1il;:rYnoii[Hn'iT,ll3"o 
*'tn

The above sald entire granted P.L. area does not hold any forest land which
comprises Plot No, 1744tP & 1745tP under Khata No. 532/2 as rlferred in the RoR
copy having mundia Kissam and tenant as Abad Ajogya Anabadi which comes to g.01
acres instead of 8.18 acres as calculated by me in thJ?ieto after survey & demarcation.

y Atterted

Deputy Direotor of Mines
Cuttack Circle, Cuttack

Cuttack Mining Circle
Cuttack

!?r..v:
CU igr,-h [r'ii ; ri.r1i l.-,t ui ;

CUfiATK

,r^
1 l{vt? '._, 

ii,-:t<'

.!.:.ilt,. --., a^
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sha Statg Co'operative Handicrafts

,a,i,ql 
: 
ii,![? br D ecor ative s to n e

) in viltage- Narangarh No. 203 under khurda Tahasil oi Khwda

Reference :- The starting point 'A' is situated with the magnetic bearing ol

lu Q!;S$ tor.a distance of 930 feet or 283.464 meter from the village trijunation ptllar
tV(h. 

village- Bhagabanpur No. 174, Bhogapur No. 204 and Narangarh No. 203.

From the Station point'A' the traverse moves in anti-closure deviation follows :-

1-)-
)i ,;

Tahasdildar,

Station Magnetic
Bering

lnterior Angle Distance
Distance in

Meter

1 2 3 \.n-,' 4 5
A.B 1310.00' ; '. oc'(97u.30) 700 213.360
ts-c 49u.30 , 345 ,/ 105.156 t!
c-D A5l ta, q$4u,30) (0 feY .'64.86,4' 5i )w'4.

ruL
.38,

D-E 2310.00', ./ 200 r .ut -. 60.960
E-F '3.1". ot 6O03D-U (15.t 3 340.. 5
F.G htc- a'-G4qsr / 225 68.580
G.H 209u.30'b,/ 185 56.388
H-r l'b10'2 315 96.012
t-A 101u.30 515 156.972

Thus the traverse 
"lo="=$ 

covering an area "&&::"

Sr. Surveyor
Cuttack Mining Circle

Cuttack

.,''.iilili'[;il1"''

Khurda

1AHAs!L?,1,R
.Srit+citqutrr''

661.il)nu'

True CoPY Atterted

aneswat
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\ts \vl ^\'Edery-

']
,'l^

village- Narangarh No. 203 under Khurda Tahasil of Khurda

,W,

1,and schedule

CorPoration Ltd'

lKhandolite) in

District.

Sr. SurveYor
Cuttack Mining Circle

d;f;'ff[n5I.''

Khurda Cuttack Minitgl$ftk'Glrcl0. uEltEer
TAHASII"_DAR cu$ackTAHASII"-DAll uulgacK

On behalf of
Sri Jagannath
Mahaprabhu

Administrator,
Jagannath

Mandir
Parichalana
Committee,

Puri

8.
Total

ru&!',?i::ilj:ffi!:'

Area RemarksPlot
number

Khata
Number

Name of the
Tenant Kissam

17441P 53212 Mundia 178 Parl

1745/P 53212 Mundia Part

"Q!!acres
ort 62T hects
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ARUNODAY BHAWAN, CUTTACK - 7SBO'|2, pH, / FAX:(0671) 2s12os7

To,

The Mining Otficer,
Cuttack Circle, Cuttack

The - -- Sub-Registrar,
Dist-Khurda

Sub:- Registration of executed P.L. Deed tor Decorative Stone (Khandolit-e) ov.er

an area of 8.18 acres or 3.31 hects in Viltage ' Narangarh under Khurda

Tahasil of Khurda District.

Sir,

With reference to the subject cited above, I am to send herewith the

executed Originat and Duplicate P. L. Deed of Odisha State Co-Operative

Handicraft Corporation Ltd. (Utkalika) Rasulgarh, Bhubanewswar over an area

of 8.18 acres or 3.31 hects in Viltage ' Narangarh under Khurda Tahasil of

Khurda District for Decorative Stone (Khandolite) through the licensee tor its

registration and after registration the same may be handed over to the licensee

for necessary action at this end'

Enclosure : As above

Letter No.....S..I..k....../Mlnes ot....l.f;::..S.;If

True OoPY A$erte(

Iahasildar letler/ l 06 new

$ffit't""re' 
cuttack
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l)lRECTOIIATtr OF t\l tN ISTODtSI IA
tliluBANliswAtr

No. MXXXII(d)-28/14- 
-/t)M.. Dt,

l(cloct\ion oI prospectina. liccnse No. I00opcrutir c I iandicrati Corporati
dt. o9 lc).2ol4 tiled by Oclislra

I'll-li'illl : :, $,.;Iri: ih1:* :.,1 
ffi ; iff ,:l,T: ;'l ;) l i I ::,lll vl

, -". vr!\,,(rrrvu .)rone lnnancloltte) o\cr iilt illcl
illage Naranagarlr under Khurda Tahasil ol. Klrrrr.rt,,

QRDER

[til:ilitri)rt-ril[,,'::,;:,'ll;.ilH]:i,Hi's,t[;l,l?;,1]i,i,ll
I:lj: ,i1.. Di[I";;i:' co-operati'e I-landicrart c.,p.,.ii* iii.'", a periotr ,r. 2Mining orr".,. i,,",::-"i,Yi::tl;::;:o''* N. rsoi)DM.'oi,, or ro,5 uncrclrrc

['hereas the appliedAdnii.isrraror;ii;; area belongs to tnr..:...,,uqannarh Mahaprabhu and rrrc (.rricrvide his ,.ii., *"]'i"'o'r'Jgd?)!ii;Hii',iL1,:l-'',,..,ion no,,.l1u.,ted and.o,,,.ni..i
Lo-opg1n1i1's l{andicrait Corporarion u,. a;H.i:t 

the area in lavour of oairhu st,,r.i

x:Tffi.,i:t:,P.0:'}jr:t*e co-operative Handicrart corporarion Ltd. courd not execurc
prouisions 

"iii,r.i irflTi'jrl^:J;iH,',t.rrr;'.'i;;i;;i; u", ,iipuru,.a ,,,.r.,. ,i,.

whereas in the me.an tirne the chief Adminrstrator, Shree Jagannath lernprcAdrninistrarion. puri r,urr.qu.ri.o u,"io.ii.,r leuer No. ozg;, oiz3,o5.20r5 to cancerthe prospecting license for'decorativ.-s1... granted in favour ol odisha Srate C.-op erative H and icraft C orporari on r_rJ. c, il.r,.

Norv' therefore, after careful conside ration the Director of Mines is pleascd t.leYgke lhe grant proceedins No. l$pyl1- oz zori o"I $!fu ,n. *p!gtro1_le9 es

fruc CoPY Attestcd s4l-

Disrricr. sil ol'Klrrrrtlir

,r"

Deepak Mohanry

DIRECTOR OF MINES, ODISHA

Memo No. /DM., dt.

Copy forwarded to Odisha State Co-operative Handicraft Corporarion Ltd, Plot No.
2i3 lndustrial Estate Rasulgarh, Bhubaneswar rvith reference to this Directorate Memo No.
I806/DM, dt.28,02.2015 for iriformation and necessary action.

DIRECT'OR OF N{INES. ODISItA

I

rt't,t,Dtxti
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?'1

r" /r) ,ri,,,,Srlc.,,.ll'*i'liill] ,l.lll;";l; ll]l

to t\rc Cl . ltis lcttcr Ntt'

trr 'lctiott 
\ 

'

r0\) Idl-

l)ll(ljc'lOlr 
tll; MINI:S' 

Ot )lSl lA

Departl tre'tt1.ol'
/DI\4, dt' 

i;.g;--v;rilff;ta,'J iri|jo, io'' r,,,,,,,nt
i l;;'-*mim'.1ffi ', H[i::'I

rlcnro No.--=---11;;iffi dditional Secr::r1'ilJ piiectorate M emo

,,. r, i 
"'ii' - t'''s i*1" n ,''*: 

" 
:t *," J-',T,T'], r, i o nStctl & \1incs, ulluu'tttu,"'*^-.1 

npcesstllv action.

..ir.lS.0l.l0l5 lor intornration and necessary 0

DIRECTOR OF MINES' O I)ISIIA

. --$92-l?Y,d:] 
o'V' E-"utrack for infonnittr.rt &

....,,.;o;';aj*[.]:J[.Yff '1sfl 
::i;$ffi:1.',1r;?;;)il].,' 

jizsozzt'ts

s"J+%^n' '
otnr,cron oF MI teS' ol)lsllA

N,lemo No. 
-/DM', 

dt' , ith
Copy forwarO.d---to tt.;J.O., ff*t6ot t irf.rtnation and necessary actton rv

,.f.r.n..io ttris nireciorutt Mt''o No' l8lO/DM' dt' 28'02'2015' 
\

DIRECTOR OF MINES. ODISHA

Ivlemo No.-- /DM'' dt'-
Copy to ti,. ct,-i.r su,,.,.,' r;; r"im-. .,-,a ;ssary action rvith rettrence to

this Directorate Metno No' I81 l/DM' dt'28'02'2015 ' \

Trut ooPY Attested 
.^- ^"Xe r)n,(--\. DI (ECTOR OF MINES. ODISII.\

,,M ON)
u*lu::ii''J.,[s;

N{emo No.

t'.0, r.*.toa . t,t.rasildar' [Ht*.,fti. 
tlf;thf.r-.trt and necessarY action

,.**,,i.'lJ,iit ffi il' it,''*" Nt' I 80e/DM' dt'2 8'02'20 I 5'

DIRECTOR INES. ODISI-tA

\

OFM
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tf,

FORM A

"To be submliled tn Tilpltcole,,

\

Recelved

AI

On (dote).-.---'

lnlllol of Recelvlng Offlcer

GOVERNAAENT OF ORRISA
Appllcoilon [or prospecllng Llcence

[See rute 9(l)t

The Dlrector of Mlnes, Odlsho. Bhuboneswor,
Ihrough ihe Mlnlng Otflcer, Cuttocf

Io

Sir,

l.

3.

I request thot o prospecting license under the orisso Minor Minerol concessionRules,2003 moy be gronted to us.
A sum of Rs. r0oo/- (Rupees one rhousond onry! being oppricotion fee (non_refundoble) under rure 9(if hos been deposited in the Governmenr Treosury puri
ond originol receipted chsllon beoring No.43 doted od.ol.2ol6 is enclosed.
The required porticulors ore given below

AnnP,atu\er-'

I

Permoneni
Administrolor (Developmenl)
Shree Jogonnolh Temple office, Grond
Rood
Puri . 752 001.

Shree Jogonnoth
Temple
Admlnshollon, purl

li ln cose the oppllcont ls

o on individucl. His notionolitY
(nolionolity cgrtificote to be

NA

IL.!
-*,
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.)'

f*
cr compony, on oltested copy of lhe
certificote
of regiskotion of the compony olong with

copy of
Memorondum ond orticle of ossociolion
of the Compony Sholl be enclosed.

Shree---jogonnolh
Temple
Adminstrotion, Puri is

o Trust ond comes

under Shree
jogonnoih TemPle

Acl, l?55. (onnexure 
l

xilt
c o porlnership firm, notionolity of oll lhe

portners ond portnership deed to be
otloched.

NA

lll Profession of oppliconl. Tministrotion ot
Jogonnoth TemPle'

Puri

iv No. ond dote of volid mining due
cleoronce certificole (copy otloched) or
offidovit to this effect (enclosedl,-

Annexure-Vlll

Minerol or minerols which the opplicont
intends to prospect.

Khondottte
rlacorolive slone

Two YeorsVi perioO tor wnm the prospecting license is

.aat riraA

vii Exient of the oreo lhe opplicont wonls Io
prospect.

viii Deloils of ihe oreo supporleo Dy o plorr rrr

iodostrol villoge moP' boundory

J.toipt6" ond lond schedule' (The plon

tnorf.j be on the relevont portion of lhe

coOostrot villoge mop wilh scole ond

;;;d';;rtoin ioturol ieotures' lond mork

;;;;f.otrr., to enoble idenlificotion of

,iJ"'ii ti.field, the neorest roilwov stotion

^f irnnl.rrtonce.
)r ony orner Pru"" "' ;iiI:'::::=^. ,;;il;;; NA

ix ln cose lhe oreo opplleq l(Jr u(Jrrtsc I

lhe notifie d oreo' recommendolion of lhe
t a nshcrv dl he enCloSed.

col1c9[o9o \:luttt t u" '':-'='--:---- 
^, 

,,, Annexure V
( Podiculors oF oreos lrl rr rt' Jrvrv

supported by on offidovit for which lhe

.- ^racnar^lina licensg . NA
(o)

onl' ,,, -; ;:::;=;;[;;;;;;.i,

NA
(b)

,NA

{c) b e in g o q p t teg .l-t2t-)tlL'-"'.'-"''-" :'' NA
ld)

-Annexure- 

Vl & Vll

x)

Deputy Director of Mines
Cuttack Circle, Cuttaclt
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Whero
Privole

ng license

the oct or'ln1,,llp^or" povoorElnG
'^s mode lhere under) mode lhere under

.lf so, copy of
.rssued by lhe
lconl does nol

ony minerol
r ond minor minerols
^1 of on offidovil to

True CoPY Attected

Appliconl is the
lenont of lhe oppt'ed
oreo. (Annexure Xf

Annexure-Vlll

1-,vr;;srvung ond quorrying operolions fordecorolive slone? lf so, deloils thereofolong wilh documenlory Oe fr.m.J.

The oppl'rcont will
hirel requil lechnicol
people for
prospecling of the
oreo ofter execul'on
of the PL.

ur 
. 
nos o definile plon lo pul up suchinduslry in lhe Slote? tf so, detoidlnereor

No. Annexure Xl.

ls lhe
Geolo

documenls 1o be encloseci
lf lhe o
opplied

Appt'conl 's the
lenont of ihe oppl'red

Finonciol resouffi
lupporl of wh'ah
copy of solvency ceriificole onO list of
immovoble properlies from lhe concerned
Revenue Aulhority, ond
Cerlificole from the Uonfei- of tG
oppliconl sloling lhe exlent of h's credit
worlhiness lo be enclosed:

Annexure lX

Quolificolion, techn-col knowledge of, or
experience in prospecting ond mining
operotion for decorolive stone, mochiney
lhe oppliconl poseses-

Totol inveslment in operol'xcns onli
The oppl'cor* will
hire/ recnrit lechnicol
people for
prospecting of the

OeputY

7r

CP
Direoor 

tl,*'li*'
luttacl
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I

I 'l''

tl
oV'

uppilccnt, e,l

rlit

VB

otso ollor oYrtculirsn

c,f lh,: Pl

ll)$ or)riiconl will hir:
llrt sorvi'-j', rtl lnl:
Ortct Conltilclrl', P tl
llc) lor Protl.t4r:liQ ol
lhtt elrtO clllctf

erctculion ol lhrt PL, l

porliculors lurnishecJ obove otri r:orrecl

lncluding occvrolo plons, elc, os rroy b*
I do hereby

ond underloke furnish

rcquired by you,

declore lhot the
ony olher delolls

Ploce:

Dole:

lrue ooPY Atteltc0

>r
Br
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oRlolNAl

Treasury Ofllcsr/Agonl

ta

l
i
fr
g
d
I,
1
,

a

I
fr
E
3

" To bo usod
+ (ln wordsl

Rticolvsd

Trc,osuror

[l|(+q oribrhrrinLoa lo Bank through an otllcor of lhe Govornment

True CoPY Attested

DeouU Director of Mines

Cutiacr Circle, Cuttack

/lnt 
t'

To Dr llllod ln DI
otl

llY wttom'

tondored

(\\i\\a
\r

QrtOGFS2.4

Narrro lul rkrrlgttnlronl

nndnddrcrr ol llrn ponnn on
whoro lnlrnll nronry h pnld

l'ull pertloulnrr ol lhr
romlllnnco gryl ol
nuthorlly lll nnyl

Amqur I

/'l'hu.
J,

i.Jldrllttrru\
rl Jarnnrlh Tcmglo,P

-rr bI8,L14 ,il1 t':

100 0: 6

?/,, \s t\! t- d? D q

\

( Soo
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{

Bo 4nrtuu'r<-

CUTTACK CIRCLE, CUTTACK
3012, PH, / FN( I (0071) 201205I

eaar....l.j.:..t.;.1.h........... V
*'' 

**n;g;;, cutt".r

lo:
Tne Thasltdar' Khurda

Dlst'Khurda

,,0 , i;h,,"o",,ilililill:i,Jlyih::,1*isli,Tx'y:iiif,i{i!1H::1"':Tl'i " 
hects

fi;iffi; - N;;;"d;;h-r-no"r krruroa rahaslt of Khurda Distrlct.

Slr,

\Mtth reference to the subject cited abo

Jruo 
oo9t fltertoo

1.

2.

3.

Report as required under rule4 (2) & (3) of O'M'M'C' Rules-2004'

Report of conections of Map and particurars furnished by the applicant

with present status of land

Wrether the applied area contains any forest grorth and comes under

any tyPe of forest land and attracts the provision of Forest Conservation

Act-1980,

NameoftheGramPanchayatunderwhichtheappliedareaiscoming

Wrethertheappliedareahasbeenreserved/divertedforanyotherpurpose

Wrether the applied is coming within the schedule area or not'

4.

E

6.

of Mines
Gutacl

Enclosure : As above

Memo No.....J..h......./Mines, au,...t'.';!":-h""
COpy to Shrc Jrgnmth Trmple AdnrlnrtnUot, Purl for infomation'

Minini--sfffce[
ttack Circle, Cuttack
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frofi:
Mlnlng Offlcer,
Cuttack Clrcle, Guttack

To:

The Dlvlslonal Forest Offlcer, Khurda

Dlst- Khurda

sub. : P. L. apprlcatlon No' rl shree 
i??:Jf: "t":T|i.t' 

hects'
lOmlnstratlon Purl for an aref

ln vlllage - Narangarh Khurda Dlstrict'

Sir,

lwouldthereforerequestyou-topleasefurnishyourreportonForestpointof
view at an early o'tl'iiitl-riitg i"[n"' action at this end'

\.J

Enctosure: As above

n U ........tMrnes, ar.,...(./..:.1.;.14..
Memo t :: "' :' i- -: -i; Tamplc Admlnctrttlo{r''' rot infomation'

CoPY to shree Jagannat

toc oo9t 
A\tes\sd

frlffi-g Omcei'
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6i
hoqn^u,ce - 9/to /

To

OFFICE OF THF TAHASILDAR, KHORDHA

- !.rr 11 tr ll tNo . I l...oatea

The Minrng Off icer, Cuttack crrcle' Cuttack'

P L Application No'119 dated 08'01'2016 filed bv

in Jrtr..r,t, Temple Administration ' 
Purt f or

;.;;ir; stone (Khondolite) over an area ot

;;; i acres or 4'57 hectors in village Naranagarh

flo. iOJ rnO"r Khordha Tahasil of Khordha District'

Your letter No. 51 dated Li'07'2016

,:l
Tahasildar, Khordha.

DeoutY Direotor of Mines

Cutt.cf. Circle. Cuttack

Sub:-

Ref :-

Puri for favour of kind infornration and necessary action

True Copy Attested

sir'lninvitingareferencetoyourletteronthesubjectcited

above I am to furnish below the point nriie informatioi fo|, irttfttr action at your end'

1.- The applied land does not comes under Rakhit' Sarbasadharan is'not reserved for

communal purpose. rr.l.'rrij-pr"i also is of noi Hirtotical, cultural, Archeological and

Ac.77'545 decsl,

3._There are soi,ne tree growth like bamboo bushes, mango and jackfruit orchards over the

above land. The applied pio,, ao not attract the provisioni of Forest conservation Act' 1980

as revealed fron,r DLC Register of Forest Deptt'

4.-The applied land comes under Naranagarh Gramp

5.-The applied land has not been reserved / diverted

6.-The applied land does not come under Schedule a

a' ro 16

Pr*
' Memo No......,.....'..,'..'..Dated...'.',.'.""""""

Copy submitted to the Administrator, Sri Jagannath Temple'
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%e

DIVISIONAL FOREST OFFICER, KHORDHA DIVISION'- oi / Po / Drsr - 
fl]3ft3:it 67i5)zz*sis,zzz'2s

IAX No. (067ss) 220s39

Email lD - dto-!:hsrdha@stn9!''con

No.

Itl

Srrtt

The Mirrirrg Oficer'
Cutlack Circle,Cuttack- I ?'

P.L.Application No'l l9 cltd 08 01'2016 tiled b'v Shree Jagannnath Temple

Adrrrinistration,PuriDecorativesloneoverandareall.55Acrs,or4,6THecl.InVillage.

Narangarh under Khordha'Tahasil of Khordha District'

Your letter No 53 dtd I I '01 '20 l6 '
Rc'1':

Encll- As above'

Menro No.--,-- 
---lDate'

(t:);'ltlilrrralclcrltotlreShrecJirgarrrr.rtlt|.ettrlrlel\elrrrrrtislralion.Puritbrintbmration

i1,id rrrcrjssar) actitl. rvith rclclcl)ce !o lills l-cltcr l'1, :'J tlitl I l () ! l0l6 ol'tltc l\"li.ing OtfiCer'Ctrrtack'

\'
t

Div i sional l' orest Otllcer'

Klrrrrrllta Division, Khordha

q// Date /6"a-!b ,

Sir.

lnvitingareferencetothelettorNo.Citedabol.eonthecaptionedsubject,itistoinform

rourharrhereisnoforestinandarotrndplotNo' 
2166'1851 '1850'1745'KhataNo532/2'Mouza-Narangarhin

rihiclrarearsr.55Acre.or 1.61 l)ec.exceptlrgdirl,.,rerrt rrLraber,r'rreesrrhosevarrrationcomesto

Rslf]17-i9-(onelakhonethousandtifrynineonly).Therei5lloadverseitnpactontheforestarrdrvitdlifeif

the area rvill be granted on lease' Tlre area is ftllly Khandalile stottes reported Lry the Range officer'Khordha'

The joint verillcation report is enclosed here rvith fbr ret'ercrrce alicl record'

This is for lottr infortnirtion artd nt'cessal) ilctl0ll

Yorrrs faithfullY,

'[rue

I

',"*'r}'tlfll'tsl:;

\:
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)rlDltA

No ntt/

, Nir, (t)(r7l :) .ll(tl,ltt, llltllS

l'r\\ Nrr ((lrr7.1I) ll0l.ltt

L.rrrlrlllU rllrtNrrrtrlll.trrt)(llllilll(;ulll \'f'
l)rrr\, /0.a./6 ,

Io
'iltc t'tinirrg Otlicci,

Cirtirck Circtr, ,('uttntl.- Il,

l',1.,r\pplitrrtiorr No,l ta rttrl t)ll,t)l,lt)ltr lrlttl h) Sllt'ct' 'lttllttttttttttlll 
'li'trrplc

Atlrnirristtritiou,Iuri l)rcorutilr] Shrnc rtt'r'I rtttrl rrrlrr I 1,55 Acts, Or'1,67 llccl' lI Vlllrrp'r:'

N',trrrngrrrlt ttttdu trltttt{ltlt,'t'trlrnsil ol' t honllrtr [)istricl'

Y our lcttr.'r No 5l rltrl t I ,0 t .ll) ltr ,

Sir.

lnvitirrg l\ Ir.l'cl.n[r't0 thc l('ttt'r No, ('itcrl nlrovc ott tltc crtpliotrctl srrbJccl' lt ls lo lrtlitrttt

yo*llrattlrcrcisnolirr.stirrrl*drl0uliplotNo:l(i0, l115l,ltt5()'17'15'KlurtrrNo'532/2'Mouz'n'Nrrlttttgnrltlrt

Nhirlr ,.rrcu is I1.55 AcLe, Or.l,0? llc(, crccpt I l') rlil'l'cI0lll lltllllh('l'0l'llccs rrltosc vrtlrrttliort c(rlllcs tt)

Rs I0ll59/-(One lirkh one thousLtnd lit\y ninc otrll'),'l'hcrc is tto ittlvcrsc itltplct otl rhc lirtcst rrrld rvikl lilc il

the uer rvill be grunted orr lcusc. 
,rhc 

urc,ir is iully Kluurtl*litc sto*cs 
'c'.r'tcrl 

by tlrc Itrrrrgr: ol'liccr'hllttrtllr.'

Theiointvetitlcltionrcpo(iseuclos''tltctr:rvitltlirrtcl'cLctrccuntlrccottJ'

This is lbr \otrr irtlot tttlttiott rttttl ttr"ccsslttl rtctitrlt'

Sub

I\cl:

i an.,,- As obove

I

7(7\pTt
Yorrrs lnitlrlullY,

fi\$.f.,(-(\ \or>\1
t)ivisiorrlrl Forest 0l ltccr'

ftlhordhl t)ivisiort, Klrordlrtt

Menro No .- 
----iDilte 

'

Copy lirr*iutlerl to tlrc Slrrre Jrrglnuuth'l'cruplu Atlnrinisltittitrtt.Pttt'i tbr irrlbnrlution

attdtlecessa.ryactionrvit]rIctelcnccrollriSLcIleINo.r.ldtJIl'0l.20l6ol.tlrcNlinirlgol.ilcer.CrrllLrck.

u

I
fruc 

goPY Attegtcd

\'
Divisiontl Forcst OiJiccr,

Khorrlhl Division, Khor{lto

"ffift,::i:,":gl::

-q
N r/p

rrs

583



oFr'"' Xl-u

_,, Lettrer
.;'.,*Y
t
F'iIl ' 

.;
llioing Officer,
Gutteck Gircle. Guttack

fo:

.TACK CIRGLE, GUTTACK
H. / FAX: (0671) 23.t20s7

hn'*s'Y-k

The Director of Hines,
Odishr, Bhubaneswrr.

sub': Applicetlon No.ltgldt. o8.ol.2ol6 of Shree Jagsnnath Tempte Admlnlstrailon, Purl for
P' L' for Decontlvc Stone (Khandollte; over-rn erea ot.ll.55 acres or 4.67 hects. ln
villrgc'Nenngerh under Khordhr Trhasil of Khordha Dlstrrct.

Sir,

With reference to the subject cited above, I am to say that the application no 119 for

P- L for Shree Jagannath Templi Administration, Puri over an area of 11.55 Acres' or 4.67

hects. in Mllage- Narangarh uiider Khordha Tahasil of Khordha District on dt.08.01'2016'
The application have bein flled in the prescribed form duly singed. by the Administrator'

The application for P. L- is accompanied with the following documents:-

i. original I c. of Rs- 1,000/- Rupees (one thousand).only deposited in proper

head of account as application fee on dt' 43/dt'06'01 '2016'

Gopy of Boundary Description and.Land Schedule'

App[ieA area map copy in scale 16'='lmile'

te'
201 3-1 4

te from UCO Bank

Mines, (O)

gannath Temple Administration' Puri'

The application is deficient of the following documents:-

i. SolvencY Certificate'

TheapplicanthasbeenrequestedvidethisofficeLetterNo.4llMines,dt.08.01.2016
to submit the wanting documents .. p.r'irru-g of oMMC Rules-2004' bul they failed to

submit the same as Yet'

The Tahasildar, Khordha has been requett"-d-11"L"r his view on revenue point of

view vide this officeletter No. 51/Mines, di. ir.or zot6' The Tahasildar has submitted the

saidreportvidehisl"tt"'no.711/dt.18.02.2016.(Copyenclosec)'

fruo GoPY Attcotrd

DePuU Direotor
Cuttaclr Circle'

of iiines
CuttacF

rrl'lEnr,dEr!E{t$
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f -r_

quested to offer his view on forest point of

dt. 11,01 .2016.The D.F.O' has submitted

. 10 .02.2016. (CoPY enclosed).

The Mining Officer, Cuttack conducted the technical enquiry in to the

applied area and submitted his report in the prescribed format (Copy

enclosed). Sr. Surveyor verified the application and his report enclosed

herewith for kind reference.

ln view of the above, the application for P. L. No. 11gl dt.08.01 .2016 ol

Shree Jagannath Temple Administration, Puri for Decorative Stone (Khandolite)

over an area 11.55 acres. or 4.67 hects in village Narangarh under Khordha

Tahasilof Khordha District forwarded for consideration on its own merit'

-2-

Envclosure : Original ApPlication

True GoPY Atterted

%lu.P'li::lJ,'J't$

Tdil irr h.d tuUrWr/Ju
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l)l tt t,;(i,t'OttA.!,ti (r,,, illlNIrS, ()lilSlt Altrlull4xl,u^ U

p,ttlKlV(C)-ll20l6- 376 I lltl,4 tlate: &l . otl ')414

Dccpak Mohanty, lt;S 
't 

I
Dircctor of Mincs, Octisha,
Bhubancswar.

Shrcc Jagannath "l"cmplc Administration,
Puri.

Sub:

Sir,

P.L, No. ll9 datcd 08,01.j016 fil96l by Shrcc lagannath Temple
Administration, Puri for dcoorative stone over an area of 11.55Acs. or

4.674l)ccts. in Village-Narangarh uncler KhordhaTahuil in Khordha

District.

I am to enquire as to whether you acc,ept the following tsmts-..a-!4--

conditions thtt ryguld govern the grant of prospecting licence for De*orative Snne

over an area of I l.55Acres or 4.674 Hects, in Yillaga Narangarh under Khordha

Tahasil in Klrordha District of Odisha for apeiod of 2(two) years'Your acceptancn

should reachthis Direc3o rate within a peiod of 15 (fifteen) days from the dzte of

issue of this letter failingwhich it will be considered thatyou do not accept thes€

conditions.

l. you shall abide by allconditions of prospectinglicance as laid down in Rule

I 4 of Orlssa Minor Miner al Concession Rules' 2004'

2,Youshalldepositsurveyanddemarcationfeeattherateoffu.50/.per

hectare or part thereof with the Mining officer, cuttack circle, cuttack

withinT(seven)daysfromthedateofissueofgrantorderforprospecting

licenceandgettheareasurveyedanddemarcatedbytheMiningofftcer,

CutlackCircle,Cuttackinthefieldatyourexpenseswithinaperiodofone

month from the date of grant'

J,
.Ihe 

survey and demarcation of the areashall be done as per the guidelines

issued vide this Directorate l*tt" @

lruc CoPY Attegted

t
I
!

a,-

t;"',rrt

To
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,q9
. You shall pay security deposit amounting to Rs,2000/- (Rupees Two

thousand) only in the postal savings pass book andpledge the same to the

Mining Officer, Cuttack Circle, Cuttack before the prospe ctinglicence deed

is executed by the Mining officer, cuttack circle, cuttack

You shall execute prospecting licence deed in Form 'D' within a penod of

three months from the date of order sanctioning the lipence or within any

other period as may be allowed by the Controlling Authority.

In the event of failure to execute the deed within the time specified due to any

default on your part, the grant order shall be revoked and security deposit be

forfeited to Government.

You shall fumish reports, returns and information on financial aspects to

Indian Bureau of Mines, Nagpur/ Bhubaneswar in respect of the arealicensed

for decorative stone as specified under the Granite Conservation and

Development Rules, I 999,

You shall fumish reports, retums and information on frnancial aspects to the

Mining officer, cuttack circle, cuttack during the prospecting operation'

You shall pay simple interest at the rate of 24% (Twenty four percent) per

annum in the event of the delayedpayment of dues as specified under rule 65

of Odisha Minor Mineral Concession Rules, 2004'

1O.You shall allow and extend reasonable facilities to the Controlling Authority,

Competent Authority or any other officer authorised by them to enter, inspect,

suryey, examine the registers/ documents / records and take measurement of

stocks of the licensed area.

I l.you shall not cut any tree or clear any forest growth without prior permission

of Forest AuthoritY.

l2.You shall not claimany compensation if the order is found to be in excess of

the limits prescribed under the Act and Rules.

l3.All disputes or litigations pertaining to this licence shall be within the

jurisdictions of the State of Odisha.

'3llt3.Pf,,'."18"[S';

5.

6.

7.

8.

9.
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. t4.This assignment, if found in excess

,'\ undersigned, shall stand cancelled.

Memo No.

Copy forwarded to the

Deparhnent of Steel & Mines,

qa

of the powers conflened on thc

Yours faithfullY'

g.tl ._-

DIRECTOR OF MINES, ODISHA

/DM., dt.

Additional Se-retary to Government of Odisha,

Bhubaneswar for information'

g4 f.-

DIRECTOR OF MINES, ODISHA

dt. Il. Y')-o lt
Cuttack Circle, Cutt*7"k fo' in form ati onMemoNo. 3 7&i Ptyt.,

Copy fonvarded to the Mining Offtcer,

and necessary action.

Memo No.
CopY fonvarded to

action.

lDM, dt.

KhordhaForestDivision,forinformationandnecessaryaction'

lDM,, dt.

PB/-

Copy to the Chief Surveyor for information and necessary action.

A^\*r

Memo No.

Memo No.

DIRECTO OF MIMS, ODISHA

lDM., dt..

the Tahasildar, Khordha 6i inr-ot*ution and necessary

DIRECTOR}\,IIMS, ODISHA

Copy forwarded to the D.F.O,

DIRECTOR S, ODISHA

True

Cuttack Circle, Cuttack

DIRECTOR ODISHA
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DeoutY Direotor of Mines

C[tiicx circle, Guttack

RATE OF MINES: ODISHA
BIIUBANESWAR

rRoCEEDINGS No. MXIV(c)-rlrrtu-* /utqa\ DM,,at. 12 .of ,I
sub: *.9t^t {-r"'o::rjng !,...I. ro," J..orative Srones in Khorda District.

nse No. l19 dated 0E.01.2015 filed by Shree
n, Puri for Decorative Stone over an ua of
Village- Narangarh under Khorda Tatrasil in

whereas, shree Jagannr,h ffi Administration, p,ri has applied for a

Prospecting License for Decorative Stone over an area of 11.55 Acres or 4.674 Hects. in

Village- Narangarh under Khorda Tatrasil in Khorda District.

Whereas, Chief Administrator of Shree Jagannath Temple Admiiristration, Puri is

indianNational.

Whereas, Shree Jagannath Temple Administration, Puri was asked in this

Directorate Letter No. 3781/ DM dt.21.04.2016 to accept the terms and conditions that wili

govemgrant of the Prospecting License for Decorative Stone.

Whereas, Shree Jagannath Temple Administation, Puri has communicated his

acceptance of the said terms and conditions vide their Letter No. 6636 dated 04.05.2016.

Whereas, the applied area is stand in the name of Shree Jagannath Mahaprabhu

ilije Puri Temple Administration and under Puratana Patita- Bagayat-Il- Mundia Khata in

Village Narangarh for decorative stone quarry.

Whereas, the area does not involve any site of Historical, Archaeological or

Scientific importance as per the report of the Tahasildar, Khorda of Khorda Distict'

Whereas, the Tahasildar, Khorda and the D.F.O, Khorda Forest Division have no

objection for grant ofPL over the applied area.

Whereas, no mining dues is outstanding against Stree Jagannath Temple

Administration, Puri on account of Minor Nlinerals or Minerals other than Minor Minerals of

the State.

Whereas, the area under this Prospecting License for Decorative Stone does not

exceed the maximum limit prescribed under clause (a) of sub-rule(l) of rule 5 of Minor

Mlnerai Concession Rules, 2004.

Now, therefore, after careful consideration, the Director of Mines, Odisha is hereby

pleased to order that a Prospecting License for Decorative Stone over Bn area I 1.55 Acres or
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qs
,- f ., rlects. in Vitlage- Narangarh under Khorda Tatrasil in Khorda District of Odisha be

I l,6t' ,,^ st rce lagannath Temple Administration, Puri,_for a period of 2 years subject to theI ,l'i.)'rn Shrce lagannath Temple Administration, Puri,_&r a period of 2 years subject to the
'"1,"<{::]^^" rnid down in this Directorate Letter No.378l/DM dt. 21.04.2016. Shree Jaeannath[ffi;, raid down in this Directorate Letter*.o:rrll?M.dt.21.042016...aF.I.aeannattr

f,a," A d m i n i stralir; lll :t:ii "::Tlll-,::i'll it:l:Tl :1':l1l'1'1: tlillt
Jirirrion of surueled 

TuO,. 
Uounlll description anl laid schedule 

.:, T:. T*,:l*""
*,,ni, one month from the date of issue of this grant order through the Mining Officer,

Cuffick and on receipt 0f the approved surveyed documents, execution,and registration of the

license br completed within three mon he order sanctioning the license in Form-D as

per rule-61of Odisha Minor Mineral Concession Rules, 2004. '

Deepak MohantY

DIRECTOR OF MINES, ODISHA

Mcmo No, /DM., dt.

Copy forwarded to Shree Jagannath Temple Administration, Puri for information

and necessary action.

"41 -
DIRECTOR OF MINES, ODISHA

Memo No. I /DM., dt.
Copy' forwarded to the Additional Secretary to

Department of Steel & Mines, Bhubaneswar for information.

and necessary action.

MemoNo. /DM., dt.- 1 -- ---.

-Crpy 

f-*urded to th. Tuh^ildur, Khorda for information and necessary actlon'

\ \
\

Memo No. /DM', dt'

C.PY fr*arded to the D'F'O', Khorda

necessary action.

Memo No. /DM', dt'

Copy to-m. Chief Surveyor (HQ for information and necessary action.

tr

Govemment of Odisha"

I

s4 l_
DIRECTOR OF MINES, ODISHA

Memo No. \[tu1 /oM., dt. I L , oS.l,t
copy foilarded to 

-n. 

rr,Iining oincer, cutrack circle, cuttack for information

True 
goPY Atterted

-\.

@/J
Deputv [?:
Cuttac

DIRECTOR OF MINES, ODISHA

Forest Division for information and

\
\ \

DIRECTOR OF MINES, ODIST{A

\ \
DIRECTOR OF MINES, ODISHA
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Mining Officer,
Cuttack Circle, Cuttack

To:

The Dircctor of Mines,
Odisha, Bhubaneswar

sub' : P' L' applicaticn No. 113/dt.08,01.2016 for Decorative stone over an areaof 11'55 acres' or 4.674 hects. in village-Narangarh under Khurda Tahasil of
Khurda District in favour of Shree Ja jannath T-emple Administration, puri

Ref': Grant order No. 448'i/dt. 12.05.2016 of Directorate of Mines,
(O) Bhubanesv/ar.

S ir,

V,/ith reference to the tetter on the subject cited above I am to iniirnate
that ars per your crder. the survey and demarcation of rhe said granted P L
area has been cornpleted by Sri A. K. Pradhan, Sr Suveyor of this Ctrcle
Cflice alongwith the Revenue Personnel Forest Personnel and ihe
rdpresentative of Shree Jagannath Temple Administration, Puri The report
of Sr Surrreyor, two set of tv4aps, Certified copies of ROR. Land Schedule
and Boundary Description are annexed herewith for your kind reference

This is for favour cf your kind informatlon and necessary action

Enclosure : As above

True CoPY Attcrted

t3 
3.1y,P H,'J''J, :J,[ [';

Q.uttack Cir cle, Cuitack

q1 
An

,*' . o\.F 6 
1 ?fr 

jflT 
^g 

i ixHt 3I if : i L.: flI1ff : Llf,::,,,,.,y, 
TA c K

LerterNo, ..,,,[I*l,Minesat .,[h,:,g{b 
"
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._-

Approval of Surveyed documents of the granted .P'L' No'119

dt.08.01.2016 filed by Shree Jagannath Temple-Administration, Puri'

for over an fuea of I1.55 acres or 4.674 hects. in Village- Narangarh

under Khorda Tahasil in Khorda District,

DIRECTORATE OF MINES: ODISHA

BHUBANESWAR

l oz€}!-rovr at. l ?' l l l,t
No. MXIV (c)-ll2016

From \
\Deepak MohantY,l'F.S,

Director of Mines, Odisha,

Bhubaneswar.

The Mining Offrcer,
Cuttack Circle, Cuttack.

,t
I

Sir,

., In inviting a reference to your letter No. l52llMines dt.l6'08'2016 on

above noted subject, a set of surveyed area map, boundary description and land

schedule duly approved in respect of the granted P.L. fuea over I 1'55 acres' or

4.674 hects. in Village- Narangarh under Khorda Tatrasil in Khorda District in

ur of Shree Jagannath Temple Administation, Puri are being sent here with

for your reference. Further, the Boundary Description of the granted PL area is

defective which has to be rectifred.

You are requested to rectiff the defects in original Map & Boundary

Description before execution of the PL deed and also veriff the Sabik status of the

land before execution of the P.L. In the meantime Govt. Steel & Mines Department

vide letter No.8900/SM, dt. 27.10.2016 have extended 3 months more time under

rule 6l (l) of OMMC Rules, 2004 for execution of PL deed in respect of granted

PL (copy enclosed) for reference.

Encl: As above.

Attected

DeoutY Direotor ol Mines

Cuti..x Circle, Cuttack

Yours faithfully,

I

To

DIRECTOR OF
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A 951848

lsholl 
where lhe conl"*t r=mits be deemed lo inctude his heirs,

gexecutors, odminisrrotcrs, orrignr;f rhe orher pori.

I

gwHEREes, Jhe ucensee hos opptied to the competenl Aulhority

foncemed for o prospecting.lieense- lqgSq-for Khondolite (Decorotive

ptone) in occordonce wilh the provisions of lhe Odisho Minor MinerolsI

concession Rules, 2o16 (hereinofter colledi) "*r,"s"), in respect of the

fonds described in port-i ofin. s.n"arlEi;A hos deposited o sum of Rs.

SO. mOl- ( R u peeTT-W Ih o uso n d o ntyf=os securil y.

i,vneBres, the LiceG€e 5holl be required lo corry out ond complele

frospecting operofion sotisfoctorill'within q period of two yeors(yeor /

Atteltsd

Deputy Direotor of Mines
Cuttack Circle, Cuttack
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c.*€r pRrssA

E
E

Urnonth) 
under the oroyisions of sub_rule (5) of rule 9 of Odisho Minor

,Minerol Concession Rules, 2Ol6.
F-

go"', WHEREAS, the -competent Authority hos communicoted his

fpprovor to the groni-of-prospecting ticense on the terms. covenonrs

p nd con ditions h ere-irro ffei eohtoin ed

t
NOW THIS INDENTURE witnesseth os follows:

, 
--

The lessor hereby demises to the Licensee, the lond described in port-l of
Ine Scl","dule her-eunder wrilten ond rJelineoted in the mop hereunto
glnnexed.

hqll be held by the Licensee for o
orrying out prospecting operotlons

I
' True GoPY Attected

l-
; @) 3rpage

Depuf Direotor of Mines
I Cuttack Circle, Cuttack

A 951849
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S, ]I O

s06fi.iRvn oiliHr-
!

i
Jrom the dote-qn which lhis execuled deed is registered under lndion

H

Registroiion Act ond odisht Regislrotion Monuol subject lo the terms'

Loveno n ts hei'einofter piovicied.

Fr

F

lN WITNESS WHEREOF these presents hove been executed in rnonner
{
hereurrder oppeoring the doy ond yeor first obove written.
E

H

The schedule obove referred to
PART.I

focotion 
ond oreo of lhe prospecting license:

poUNDARY DESCRIPTIoN:

BOUNDARY DESCRIPIION OF THE PL AREA FOR DECORATIVE STONE

IKHONDALTTE) OVER I l.54sAC. OR'4.672 HA lN VILLAGE NARANAGARH NO 203
F

True CoPY Attested

fr i
d-+q-;
db3tei1 J,,4 .s{

v

i;
11

J+

{.{< \!cJ ^)dqdl ,/'1
JS

J<{'.1 V/
\cid\'t d\u u-

A\ q/
tc" r --t
MC\

lov

7 55035

D^eputy Director of Mines
uuttack Circle, Cuttack

4lPage
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UNDER KHORDHA TAHASIL OF KHORDHA DISTRICT BY SREE JAGANNATH TEMPLE
hor.,lrusrReTroN. puRr.

heference point:- The sioriing poinl I is siluoted with o mognetic beoring of 450

90' 00" ond of o distonce of 283.26m*fr-om ihe villoge lrijunction point of
villoges BhogobonsBur-No l z4, Bhogopur No 204 ond Noronogorh No 203 lN
to h o s il / D is trict- K h oCdh q.le dU[g_, -
E

trom stotion

H 755037!

t

the line moves onticlockwise os
LIne Mognellc

Beoring
!nlerior Angle Dlslonce In Mlr Dlslonce ln

teel
l-2 135000'00" 1520@'00" 21 08 69.16
2-s 1 900 00' 00" 44.74 146.78

1 670 00' 00" 22.28 73.1 0
,45 I 740 00' 00" 2.5.02 8?..09
's-6 228000'00" 7.7 25.26
l,6-7 1 090 3[ Q0" 4.86

.l5.94

'7A
2570 3A' Cn" 6.56 21.52

EB+' 1 2C)0 00'.001__ _ 31.5C I C3.35

E

-+r, qd

?(\
IAvl ll

-3{v
,,J/>\

\-\j /\

,'l :$'{'tr Y(
C:q

r 2't:!)),)LiJ-tt/ic,
I

\ !rdt,E1p
d .A-ta
4-
d ,r.-0 .q,

Ir

tl

I
il

Deputy Director of Mines
Guttack Circle, Cuttaclr

5lPage
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Pnnt bnoorsetttstt'

C

a-Y Prcd*hlunorr Jt,sL

Schedule 1-A No, 35O Fees pald : A5(b)-1200,,

Endorsement of the certificate of admlssiblllty

c::
,lt(

v

c€r. True Copy Atteste

Date:20/O3/2018

Signature of Presenter / Dale: 20/O3l2Ol8

-),
i)

\-;Executlon is admitted by :

GOVTOFODISHA
REPRESENTED
THROUHMINING
OFFICER CUTTACK

Endorsement under section 56

Thumb lnrprurslon stgnrturo\,

Ztr-7Lny^
2G.Mar_2018 

Deputy Direotor of Mines
Cuttack Circle, Cuftaclr

37893205

hrtp.l/10.150. I5.15O/AdminDSR/EndorsemenrfrinrEndorsement.aspx?id:1 141 8008... 20-03-201 8

7;**fre_\*

RlSlsterlne offlcer

Name

{a9t8t8r}r,g uil)e8r hnoton,

t of 2OOB) Act 1899,
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e/,1,\Tt "sdl)
r.0

fdntEidorsement

u

SHREE

JAGANNATH
TEMPTE
ADMINISTRATION
PURI REPRESENTD

THROUGH
BISWANATH SAHU

Identlfled bY SANTOSH

.t.
ruilln SATAPATHY Sorr/Wlfe of NIA of

Name
Thumb lmPreralon

SANTOSHKUMAR
SATAPAT}IY

frlrd"rhKvnot'Wu,

. '1' ,tr i./oOlu,>u*

t,1

B/.t*'.'/' t'1"'

SA]'E P!.ACE

Slgnaturo

2fMar-2078

by prolesslon Othcrs
Date of Admlralon ol

Executlon

2c.}ilar-2018

./*j,q
True CoPY Attested '

D_eputy Direotor of ltrines
Cuttack Circle, Cuttack

http:'tl10' 150' l 5 ' l 50/Admir/DSUEndorsement/PrintEndcrsement.aspx'/rd- 
I l4lg0cg.,. 20-0J -201 g

-'.a-r+f

v

iitl;
l r'lil,i
ill

a
D.tet 2Ol03lz0la

Document Number , ff1{;faOOaSO
For thc ycar r 2018

Seal :

catet 2Ol03/201,8

t

,i't
\ .--l 

'

n
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jj,uotrnn\\.y,sv

:t'1il(s

sQhl .iQm oDISHA

E

E

E

n

t

E

D 583309

It r'){ 'l.-{ crd( ,*-u
s

J-r-!r .";q -x,

(' d(56
\A< (/\
J"G

L\
/t.aJ/- -.tch)

)r-I
8-:i^pl+

vl !,

i, {,t, p)
1v
II
l, '6
-f .-r/,n

5

E
E

E

E

-I Attested
I

v

1

9-t 0 1940 00' 00" 7.42 24.34

lGi I 1 690 00' 00" 22.48 73J 5

I l-12 1750 00' 00" 16.84 55.25

l2-13 2460 00' 00" 6.42 21,06

l3-14 132000'00" 6,44 2lJ3
14-15 1440 30'00" 6.86 22,51

15.16 i8s00'00" 12.12 39.7 6

t6-17 20s 30' 00 12.12 39.76

t7-tB I880 00' 00" 13.42 44.03

l8-r9 l 4@ 30' 00" 5.7 4 18.83

I 9-20 2750 30', 00" 8.70 28.54

20-21 198000'00" 12.06 3?.s& "
21-22 840 00' 00" r5.25 50.07

22-23 1 660 00' 00" 29.00 95,14

2$24 1 750 30' 00" 23,78 78.02---
24-25 I @ 00'00" 25,84 84.78

2U26 1830 30' 00" 26.78 87,86

25-27 940 30', 00" 52.50 t7?24

27-28 2600 30'00" 5.28 17,32

2&29 1520 00' 00" r t,62 38.12 -

29-30 I 570 00' 00" 12.00 39.37

E

6lPage
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eQ&u 3lt$rn oDISHA

N.B: Thus ihe-troverse.gets closed over on oreo of I 1.545 Ac. Or 4.672Ho.

- SCHEDULE OF LANDS:I
" Lond Schedule of the oreo gver I 1.545 Ac. Or 4.672 Ho. opplied by

E ---\
" Shree Jogonnolh Temple odministrolion, Puri. for P.L. of Decorotive

'Ston" (Khondolite) in villoge Noronogorh No 203 of Tohosil/District

Khordho, Odisho.

D 583310

frue CoPY Attested

3G31 l810 00 '00" 37.12 121.7{

3r -32 Ig70 30' 00" 24.24 79.53

32-33 I 170 00' 00" 16.52 54.20

3934 2680 00' m" I52.3 499.67

34-35 I I 'i0 00' 00" 79.82

35-35 2'130 30' 00" 30.90 101.38

36-37 I2g000'00" 7 6.e 2st.9L_
37-38 970 00' 00" 97.76 320.73

3&r 153000'00" 73.16 240.02

TlPage

E

E

E

E

E
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D 583311
soht sfrGerr oDrsHA

I

J.i
I

u1

J.K
dl.
dI)
h

lc-

\dE

Villoge : Norgngerh
E lohosii- Khordho

H A.reo (in hectores)/ocres - 4:672 Flo i I 1'545 Ac'

U 
As per plon onnexed ond boOnddd'

On the North by Plot Nos 204.| , 17-!6 & 1733

E on rn. South by Rood.

E

F llrJs CoPY Attested

s

E

Areo ln
Ac.

Remorks

Full

Khoto
No.

Plol No. Nome Of Tenonl Klssom

532/2

21 66 Jogonnoth
Poricholono
Committee

Purotono
Potito

z.J7

o.645
r 851 -do- BogoYot-

il

I 850 -cJo- Bogoyot-
ll

-An- Mundio /.vz

Totol

11.545 Ac.
Or

4.E72 Ho.

SlPage

1745

ralu.l'l',::ll,';.$s;
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tg6hr 3frRan oDrsHA
et

E On the Eost by Plot Nos I 744, 1852,1853, 
.1854, 

21 18 & 1849'

E Rnd on the West by Plot Nos I 747 & 2156.

e hereinofter colled os "soid londs"
E 

---'
E

PART II
.E

. Terms ond condltions of the prospecting license:
2

This prospe[tlng license is subject loJhe. conditions loid down in rule l4

g ond olso oll other conditions pertoining-to the license os provided in the

i Rutes.

g PART lll

I tiberties, powers ond privileges to be exercised ond enjoyed by the

E L',."nseet

D 58331?

t

9lPage

,l- ,l

14xq:4ts

1.tu
t's2-S3+
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rgQttr stt' .C{n oDIsHA

To enter, upol_.T_d use lhe soid londs' described in Port-l of the

E

E

t.

E

E

a

I

I

Schedule during the ierm hereby -elqmised to seorch for, bore, dig'
{

drill for, dress-pfqcess or otherwise work oll or ony Khondolite 7u)

bodies(nome of the specified minor minerols) lying within' under or

2. To moke roods, lrom woys, instoll mochineries, loy electric ond

telephone line, on ond over the soid londs'

3. To use woier from streoms, wotercourses ortd springs in ond upon the

soid londs in noturol stote or by meons of impounding with ihe wrilten

permission of ihe Collector'of the districl.

d

:-A
'C$

rs
1
v

-t'n
#
t
C

P
-a\:

cS
o4

,nLC

?r
t12
tt
?
0+

J
d
4
4
-t

t
4
A

d1

lhrough the soid londs.

D 583315

lOlPage
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eQdl 3iGPn oDISHA

E

E TART IV

t
Resirictions ond conditions os to the exercise of liberties' powers ond

E-
, OrivileOes in Pqrt-lll;

E t. r.to lond sholl be used for surfoce operotions if objection is roised by

E th" competent Authority or the collectdrof the district to the effect

lhot use of tne'l<rnd will be detrimenlol to public interest'

z.The Licensee sholl not cut or injure ony iree in the licensed oreo folling

.r ter,;tar-larl forest wilhout orior oermission of thewithin Reserved/Protecied forest wilhout prior f

Divisionol Forest Otllcer oilhe officer ouihorized by him in this behotf

ond upon poyment of royolly ond fees for compensolory

offoreslolion os moy be specified.

11 lPage

D 583330
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d
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J
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s0trt dGrn oDISHA

E

t

a

0

E

g

E

I

!

H

E

z

I

I

E

9

3. The Lige4qee sholl undertoke prospecting operotion only in

occordonce with the scheme ofpfo,pgcting or modificotions lhereof'

PARI.V

Liberties, powers ond privileges reserved to the Slote Governmeni:

The Slote Government or ony officer orithnt outhorized by il in lhot

beholf hos the libertfqnd-power-to enter inlo ond upon lhe licensed

oreo 1o corry oa:oly -operolion 
in conneclion with suryey, sompling,

lesling, qUorrying, processing, stocking ond lronsporlolion of minerql, os

moy be, d e-e rn ect-n ecesso ry.

D 6S3331
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I

eOAr ofrQvn oDIsHA
E

u 
,ART-vr

E

Provisions reg og![g-[enls o nd Royolties:

I

g l. The Licensee sholl, during the subsistence of this license, poy to the

p Government odvonce prospecting fee€-f the rote of one lhousond

[rUpeeSper@ereofofthelondcoveredunderlicense
for eoch yeor or port of the yeor for iG entire period of license ond

royolty in respect of ony specified minor minerol removed by him

from the licensed oreo of the rofespresqribed in Schedule-ll ond

surfqce rent of th#e-prescribed in Schedule-l of the Rules.

Ail poymenis reloting to rents, royolties, fees, etc., os provided under

the Rules sholl be poid to the Stqte Government free from oll

D 583333
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ub

cgQcll $ilQln oDISHA
E

E

E

B

,3.t

E

3

D 583334

deduclions, gt the _District Treosury/ Sub-Treosury ond in such monner

os th e Co m petent nuth5ilfuh-opprescrib e.

For lhe purposes of computing ihe royolty, lhe Licensee sholl keep

conect occount of ths minerol, Brodqqed, stocked ond removed

from the license--ffeq ond furnish such informolion ond submit o

monthly return to the Compelent Authority ond Director in FORM-J

I ond other relevont records to the concerned Deputy Director of
\_

F tvtines/MiningOfficer.

4. The Licensee sholl poy royolty in odvonce ond the different omount ifa -____\.
ony, on computotion sholl be poid within fifteen doys of completion

E-
oI tronsportotion of permilted quontity of specified minor minerol(s).

E

r+-
-{ d-6(Ai

,{JS-ri -)(-- Y
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,ry
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t,

aldt ,:r, oDIsHA D 683337

i s, the fessee pho/Lpoy+urfoce renr in odvonce ond not loler lhon rhe
l

I ISlh rJonuory ond the Ig-!fr July of eoch yeor.

For ond on beholf of Government of Odisho, in the presence of
F I' 

^-2,;,". 

lq,.'+r fro>'il^a'
)a e?vrv1!.r Vi^n*6 {frc :"tia'5

Ntlz'f' 6J

2,(
I
Signed by,

5<r\Hh /.(orr\^.o\-Y f,6-xa i'"I)*Y
qdi^\- Aell lerr^,"o"J atl ''r.o-v , { ttf R, g<r.rt-o

:-ot r \"ro tg
\ ) L_

\r.-.,- \ Viur-r/rr I'cu*t 3't *--
,r-- ,,. l\ {11. ( a\ ,

lv,t<,\ -!c{(\"' 
r-'t -e\iv

:J c-\* ,0*r: 3 , )o\tl

Truc CoPY Attested

B

I 
r,

92,

t

!

I

E

tl; r* ^,"d1-J-n ;,- "t o . a, I t
Llcensoe in lhe presence ofrL ?- -

. v.ar. Lv

h -\ *"1^ -,!,, *u"v-)3'-*
NJ\ o' ' ,o'3, \s

15 lPage
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( hr6*f Wurrw{L0osc'-

pY Attested

??9' )e

?eorsterrnc; Arri{*, hhorr{h .

t/1il{fi<b2.
Re giFll1:'' '' "- ' -r irn
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il1 fr nN€xuR+

FCRM - D

Applicotion for Mining Leose
[See rule 9(7)]

The Additionol Chief SecrelorY

Governmeni of Odishq
Steel & Mines Deportment, Bhubqneswor.
Through the Mining Officer, Cuttock.

We submii on opplicotion for o mining leose for Decorotive Stone

Under Odisho Minor Minerol Concession Rules, 2016, which moy be
gronted to us.

A non-refundoble sum of Rs. l0,0OO/- (Rupees ien thousond only)

being the fees in respect of the opplicotion poyoble under rule l6

(7)(i) of the soid rules hos been deposited (vide enclosed originol

receipt chollon No 0B doted.l 
.l.09.,l9 of the Stote Bonk of

lndio/Treosury

To

Sir,

t.

2.

,r\

,8li,:.PHl:lJ,
o{ tnrnes

Cuttaclt

3. The ired culors qre en
(i) Nome of the opPlicont Sri Biswonoth Sohu,

Administrotor (DeveloPmenl)
for Shree jogonnoth TernPle
Adrninstrolion, Puri

fl
\

Address Shree Jogon;roih
otfice, Grqnd Roqd
Puri. 752 001.

Present
Permonent

ii) ln cose the oPPlicont is
NA

NA

(o) An individuol, his notionolitY
(Notionolitv certificote to be enclosed)

@ n compony, qn ottested coPY of the

certificote of registrotion of the compo-ny

olong with copy of Memorondum ond Article
of Associotion of the Compony sholl be
on-lrrscal
(c) A firm. notionoliiy of oll the portners
porinership deed to be ottoched.

Shree jogonnolh TemPle
Adminstrotion, Puri is o Trust
qnd comes under Shree

Jogonnolh TemPle Act, 1955.
(Attqched in Annexure - lV)

below

I
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lLo

Applicont is
Administrotion of

o Trust.
Jogonnolh

Temple, Puri

Affidqvit (Attoched
Annexure - V)

Not opplicoble

Affidovit (Attoched
Annexure - V)

4.672 hectores or I 1.54S
ocres

district, Odisho.

Annexure - lll

ilvittose@
Khordhq Tqhqsil of Khordho

tn

Detqiled Lond Schedule isqttoched (Attoched qs

_leose nto@
1".rn91., description'a L"njschedule ofioched inonnexure l, ll & lll).

Truc oo9! Atle1teo

Profession or noture of business of the
opplicont

Porticulors of documents oppended
(o) Volid mining due cleoronce certificote
issued by the Director of Mines to be
enclosed, or
(b) An offidovit in lieu of mining due
cleoronce Certificoie subject io its
production within one monil-r of moking
opplicotion, or
(c) In cose the oppricontffi
hos not held ony minerol concession formojor ond ,;:l ilffi;: T".,;:''.J]"I::
furnishing of on offidovit to thot effect willsuffice:
(d) Attested copy of up to dote VATcleoronce Certificote Copy of GST-s Annexur.e*

Extentof Areo"ppri.ffi

District Areo in
hectores

A plon ,n .odo
key plon in Survey of lndiq tooo_shaa* i^score r,so,ooo, ' 

firfi"["';.]:rT;n "J",!lond schedute of the qrLo"Ippfi"O for toenclosed:
(The plon should be on lhe relevont porfionof the codostrot villoge ,rO iuittxcote qno
I::li::lroin noiuro-i r""trl"' i"no morks orother feoture to enobre identificq;# 3|:#oreo in the field or ony 

"tf..r"r. 
ploce ofllrycortonce).

(o) lf tnu oO

::-? ::::,l, lhu owner of rond oppried for,
9::rr?nr in supporr of surfo."li#""il",,?l
ll_]::?: "r rhe cose ."r-o", shoil beoftoched.

Appticont is tfrEtendt of tf,eopplied oreo. (RoR os
Annexure lX)

o33i,I.*o[i,1il,'J,t:t'f

612



I ?-i

Appli"."t is the tenont of the

opplied oreo. (RoR os

Annexure lX)

Affidqvit (Attoched
Annexure - V)

TllY.Pf*'.',T il,X*'f

lil

i@ opPlied for belng to

privote persons written consent u],,^t::l
tenont(s) for undertoking mining operoiion to

be filed.

G) h ."te the opplicont is the royot of the

ionO opplied for, ottested copies of

d o c u m e nts&S$q Plflhllf!
Affidovit (Attoched os

Annexure - V)e-n "tt''o"rit 
storting poriiculors of oreos

which the oPPlicont himself or o

of ntr.oOy holds under mining leose'

b-.----) Hos olreody opplied for but not gronted'

c) Bein lied for simultoneousl

Att"tt"a copy of the document showing

poyment of eornest money:

;" .ff'k1""'d 
"oting 

thoi the oppliconi is not

convicted for ony offence commiited for

ony viototion of ony provision of Mines ond

Minerols (Development & Regulotion) Act'
,l957 ond rules mode thereunder:

Noture of ioint interest
eonk C"rlificqte ottqched
Attoched os Annexure - Vllfin".lciof resources of ihe opplicont:

supported document to be enclosed

(Attoched os Annexure - Vll)@cy certificote ond list of

immovoble properties from the concerned

Revenue Aul!ell

(Attoched os Annexure - Vll)

worthiness.

@fromthebonkerof the

oppti.ont stoting the extent of his credit

EffiEote of RQP (Attoched
os Annexure - Vlll)

ottoched

il"cf.ln.aot t no*le-dge or experience in mining

operotion for specifled minor minelols,3''l:
o'ppticont (supporting document to be

RoR qs Annexure lX

the lond.

Pplicont 
'6 the roYot of the lond

opplied for, on ottested copy of the potto of

The d"corolive stone to be

qs Annexure - X

uot ff,e-ot ff,e qpplicont olreqdy set up or hos o

J.iinit. plon to put up on industrv posel31
,p".iti"a minor mlnerols? lf so' the detoil

ii-.r.t"ot olong with documentory evidences'

.r-
613



izz

(xviii)
Prospecting License over lhe
qreq hqs been gronied bY

the Steel & Mines

Deportment, Directorqte of

Mines, Government of

Odisho (Attoched cts

Annexure- Xl).
The oreq hos been
prospecled bY the Licensee'

Hence M. L. is o

ffion for mining leose of

specified minor minerols over the oreo held

under prospecting license-cunr-mining Ieose:

Does the opplicont hold o prospecting

license-cum-mining leose over the

oreo opPlied for ? lf so,

Groni order' MXIV(c)-
1/2016-4481/DM,
dt.12.05.201 6 (Attoched os

Annexure-Xl)
Dote of execution-
20.03.2018 (Attoched os

Annexure- Xll)
Dote of registrotion of deed'
20.03.2018
Dqte of exP!lY:-1!.092929

i) Number ond dote of gront order' dote of

execution ond registrotion, dote on which it is

due to exPire.

Prospecting RePort
Attoched os Annexure-Xlllii) The report of prospecting operotion

corried out to be enclosed'

geologicol disturbonce

i" ge"otogicol plon of the oreo showing

o"tJirt oi geology ond lithology to be

ottoched) ond reloted geologicol'

economicol ond feosibility porometers of the

i,t@of ore body/ bodies

such os strike length, overoge width' dip'

h c.t"-f .ppticotion is mode for mining

over the oreo eorlier held under mining leose

for-specitied minor minerols by person other

thon the oPPlicont:

(xix)

ilmoer ot 
"xitting 

quorry Pits with

@ck exposed ,l, 
1l.?

(locotion of old working ore to be shown

the qeologicol Plon

@sed in the virgin oreo

coming within oreo oPPlied for'

Tru. c:PY Atterted
iv
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il)wn"tn",into,.ilotiong"*tot"dli?L,["-
worfing pits ond exposed rocks cre sufficient

to estobllsh the existence of specified minor

minerols conteni therein ond to prepore o

1

TlT e mine will be oPeroted bY

monuol rnethod of oPencost
mining bY benching for

collection of blocks to be

rvr.tl-,"-o "t 
*o*ingrcf trt. oreo opplied for in

Rs 25 lokhilti..,pot"o v"orrv ti*nciol investment in

mining opelqllen.

procured from the mine will
b" suPPlied to different
corving & sculPture units ond

ihe locol ortisqns. (Attoched

tfre d""orolive stone to be

os Annexure - X

f,A o n n e.-----r'r n w n rc h 

-t6 
e t p 

" 
c i f i e d m i n o r m i n e ro I s

roised to be utilized.

Tfo d..orotive stone roised

from the mine will be

supplied to intending
corving & sculPture units ond
the locol ortisons. (Attoched
in Annexure - X) for mokinE

ldols which will be sold to lhe

buyers (Attoched os

Annexure - X

industrY
ii) lf for sole for indigenous consumption

@, the locotion of the

@ountrY,nomeof the

(Attoched os Annexure
vil)

exPerience of

technicol personnel ovoiloble or to be

Sri Biswonoth Sohu'

Administrotor (DeveloPment)
Shree iogonnoth TemPle

Adminstroiion, Puri hos

signed lhe documenl qs hos

Oeen outhorised to do so bY

the Chief Administqrtor, SJTA'

Puri. (Attoched os Annexure

- xlv).
lD proof of Sri Sqhu is

ottoched ql nqlgIglg:XL

Arry other informotion, if onY:xxiv.
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ffiteO (higherthcrn'the

minimum odditionql clrorge fixed vicle Govt'

Notificotion No. ....d1............):

lr,l

l/we do hereby declore thot the porticulors furnished obove ore correct ond

om/ore reody to furnish ony other detoils including documents ond security

depositosmoyberequiredbyyoubeforethegrontofminingleose.

Yours foithfullY

Ploce:
Dqte:

Signoture icont
Administrator (Dev.)

Shri Jegannath lenPle, Put{

Truc t{ot' ,ted

vi
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I

Full particulars bf the
renrittance arrd of
authority [if any]

.Accotintant Date

or the Treasury

Orcier to the
Bank*

Treasury Officer/Agent

t.To 
be used only in I

+ (ln wor:ds) Rupees

Received payment

Treasu'rer

( See lnstructiohs on overleaf )

Trul goPY Attc't€d
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OFFICE OFTIIE MINING OX'FICER, CUTTACK CIRCLE, CUTTA
PLOT NO.B/3 8,SECTOR- 1 1,CDA, CUTIACI( - 75 3 0 1 5, PH. / FAX : (0 67 l) 23 093 57 I s8

Letter *r....I9k.*

Frorn :

Mining Officer,
Cuttack Circle, Cuttack

To:

The Thasildar, Khurda
Dist-Khurda

Sub. : M. L. application No.12ld1.13.09,2019 filed by Shree Jagannath Temple Aclministration,

Puri for Decorative Stone over an area 11.545 acres. or 4.672 hects. in village-Narangarh

under Khurda Tahasil of Khurda District.

Sir,

With reference to the subject cited above, I am to send herewith one set of M. L.

applicatiol filed by Shree Jagannath Temple Adrninistration, Puri for Decorative Stone over an area

11.545 acres. or 4.672hects. in village-Narangarh under Khulda Tahasil of I(rurda District for your

kind information,

you are therefore requested to furnish your views inrespect of the applied M.L. area

from revenue point ofview at an early date for taking further action at this end.

Ilnclosure : As above

M c m o N 
"....\*-?.........rr* 

t n 
"., 

o t.... ).3. 
t"1.'"!?

Copy to Shree Jagannath Ternple Administration, PLrri for infomation. 
5*q. t,\\

True GoPY Attelted Cu

E-mail : mo.cuttack@orissaminerals. gov'in

Y/€X2R#r>l
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t.orcr *,,......!r.9.:.:1,., ..., Mines 0t.....,..1.3:I3':l3....

:\'lining Ol'[iccr,
Cuttacli Circlc, Cullack

The Divisional Forest Officer,
Khurda, Dist_Khurda

sub' : M' L' application No'12/dt'13.09.201q filcd by shree Jagannath TempteAdminisrrarion,
l'uri for Decorative stone over an rfca 11.545 acres. or 4.672 hccts. in village-Narangarhunder Khurda Tahasil of Khurda District.

Sir,

with refererlce to the subjecl cited above, I am to send herervith one sct of r\4. L,
application' filed by Shree Jagannath TempleAdministration, puri lbr Decorative Stonc over an ar.ca

li;iiffi.jj;,:;:n" 
hects' in village-Narangarh under Khurda Tahasit or Khurda District ror your

You are therefore reqtrested to furnishyour views inrespcct of the applied M.1.. areaf.o, fo'est point of vie.*,at an earry date for taki.g further action at this end.

Enclosurc : As above

M e m o * 
"..... 

\ *-f ...,.,*,, o,,u,... ). 3. :.y 3. : lf;
copl' to Shroc Jagannath TenrpleAdministration, puri for infomation.

frue goPY Atte'ted
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-t,\t \N'\ i -^. \c'r \' '1,\.\ !

" nlirlralro-Z.SZt_iiS, 

";;:;;

l?-g

oFFIcE gL::: rtTA.slIDAR, KH'RDHA

rf

Lt.rrcr No..)sg,a

'i't i
Thc Mi:rirrB Ofliccr
Cultacl< Circlc, Cuttack

Rr:l: - Your Memo No 1862/dt.19.09.20t9

Sir.

1-

oated. l.n. 1..\ 
g. I.?"0 \ 1

.b1- 
Shrec ,Jagannath Templc

(Khr:ndalitc) over an area o[
-Naranagarh under Khordha

with rcfcrcnce to the letter on the subject cited above, I am to say that theabot'e lctter has been enquired into by Revenue Inspector, Golabai. The detailedcrrquirl' rcport is being submitted n...with for necessary action at your end.

)v*\

Thc Adminislrator (Dev), shree Jagannath rempie Adminisrration, puri hasupplicd lor grant of mining rcase in vilage Naranagarh for Decorative StoneQLrirrry (Khor-r<lalite) over plot No.t747 lir66, 1g51, 1g50 and 1745 for ana.cru .f Ac.r 1-545 0r 4.672 Hects. out of the above, p10t No. 1745 for an areaof Ac'7.o20 crassified as Mundia. The land is devoid of any Historicar,Cultural, Archaeological and Scientific importance etc.
Thc applied Iand is free from .r'r".o""hrr,.nt and correction map w,r beaflccted altcr sanction of leasc.
'l'hc applicd la,d docs ,ot contravcnc Forest {conservation) Act, 19g0.'l'hc villagc Naranagarh comcs under Naranagarh G.p.'l'hc applicd arca is not reserved or divcrted for any other purpose.
Thc applied land is not coming uncler sched.uled area.

2.

3.

4.
5.

6.

Ttuc CoPY Attcrted
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OFFICE OF THE DtVtStoNAL FOREST OFFTCER: KHORDH
AT/PO/DIST.-KHORDHA

Telo No, (0
Mob No. (0)

3H,[i-'i"
IUcrirtr, N",B06if_ i.l-tj (Misc) 22t./10t,, 

t'mnil tD

l)arttl. Khordlrl thc|S rh oc(ohcr. 201<).

The i\l irrirrg Ol'l'iccr,
Cuttlck Circlc. l2

N{1. Applicatiorr Nr-r. r2ldrd,ll.09.20l9 filted bt Shree Jagannarh Temple
Adnrinistration. Puri for trccorative .stoilc (Khandarite) ui*, on area Ac r r .,545
Dec. or 4,671 hac. rrr village Naranagarh under Khordha Tahasil of Khorclha
district.

Your Memo. No.l864Mines dated 19.09. .ZOlg .

171 )t\,r\A\

tA
Divisional hor.rt Oftrcer.

l(hordha Division. Khordha

Itr

Su[':

ln invitirr*q a reference to above cited letter on the subject, it is to inform yor.,that thcre is no tbrest in and around Plot. No. 2166,lg5l, 1g50, 1745 under Khara No. -5 
jli2.

Irlouza- Naranagarh over an area of I 1.55 Acr. or 4.67 hac. except 137 nos different numbersof rrees standing on the plots. 1'he enemuration lst of trees ir.i.ro."a. There is no aclverseimpact on the forest & wildlife if the a*a .viil be granted 
"" r."r".'

This is for your infonnation & necessary. action. !

Encl: As above/l

Memo No. /Date. ''

Copy strbmitted to shree Jagannath Temple Administration. puri tbrfavour of information and necessary action with iferenc." ,o iIi".. No.l g65 dated I 9.09,2019of the Mining Officer, Cuttack Ciritr.tZ.

Rel^l

Sir.

Arterteo

BtBY,Y.P',[::Pi t.$,}'i

T

P li B/l?lu 20t')

-d
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t7D
ffnne1t)ttc- - 6.c/ to le-ritl

oFFlcti: oFl'l lti MININ(l olrltl('l:tt, cU'n'ACK ClltCL[, CLJl"tACK
I'r{)lNr)l1.lt{.s1,('lolt.ll.(l)A,r.tillA(,1(-?5l0l5,t,ll.l;AX:((}671)23u9157i51J

l.l-nttil ; l t't().culll(. k r r j()r,issin,t ri r lclirl s.gr,1..i 11 |

r.r((r.,r n,.,,,..H31,.........., Mincs trr......:t I ff lt7
trrorn:

)lining ()('l'ictr.,
('uttnck ('irclc, (luttark

'l'o 
:

'l'hc [)irtrlor of I\,lilrcs,
0rlish:r, Ilhubnucsrv'lr

Sutr. r :\1. I., lpplirrtion No.12/t1t.13.09.2019 titctl by Shree Jagannath'I'cmplc Adnrinistration'

l'uli lbr Dccoralive Stonc (Kltonrlrrlitc) ovcr ru rrrcr 11.545 acres, 0r 4.672 hccts' in

villngc-Narangnrh untlcr Khordhn 'l'ahasil of Khorrlha District.

Sir.

\\'irh Lcltrcnce to the subjcct cite{ above, I am to say that, thc application lor Mining

l.c.rsc Ior I)e corativc Stonc (1(hondalitc; hashccnfiledbyShrc:e JagzurtnthTcmplcArlministmtir-rrt'

Puri ovcl iin ul'e a I i .545 acte s. or 4.672 he cts. irr village -Nal'artgarh un d e r Kho rd li a 
'l'aha si I o i'

Khordha I)istricr on dr. I1.09.2019 inlhe prcscribecl tomi cluly signcd b1'the authoriscd olticer Sri

BisrvanutI Suho. Adrninistrator (Dcvelopment) Slyee Jaganlath"['emple , Prui'

'l'hc applicarion for M.1,. is accornpanicd with the following documcnts :-

originalT.C. ofRs. 10,000/- Rupees ('l'en tliousand)only depositcd in propcrhcad ofaccoint

as application Fee on dt. I 1.09.2019.

Copl"of apPlicd arca \{aP

Copy of Iloundary l)escription ancl I'aud Schcdule'

Cclpi,oforissaActllol,lg55olSlrru'cJaganrrath.lcnrpleActl954,

origirralAjlidavit rcgzu.cling ntnorisulion lo Sri Iliswanatli Sahoo. Admillistrator(l)t:r':lopmcnl)

S lrrcc .l agiurnath 1'cmplc, I'Lrti

Copi of GS'l' Certit'ica1r: (Provisional)

Cop,v of l3ank Gurantcc Clertificate h'om UC0 Bank' Puri'

C.pv of Lcttcr No. 10023/rlt.20,09.2019 rcgarding non-submission of Solvcncy

C crtilicate.

Copy olCertificatc liom I{QP' SriChandravanu Das

(iop1' of l'atta (ROIt) in respect of thc applicd area'

0opy olUndertaking regarding re pair and restoration olOId temple in thc strttc.

ii.

iii.

it'.

\l

\ Ili

\

True C

[39.P'5::lJ,

Cou*{.,. ..
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I-. -l

xii. t'opr oi'l\,lirrutcs ol'1hc i\4ccting hcld on dl'24'0g.2A,5 &,24'05'2015'

\iii. OriginalAllidlvit rugiu{ing non holding ol'u,v lvlining lra.sc itt thc statc r.rl'Oclisha ancl rcgarcling

no oulstu:ding ducs ttguin.sl thc applicant'

xir: Copt'61'-!rrnt ordcr of Prospccting I.iccnsc and Llxccutcd P' L' Dccd'

\\'. Copv of i\adhar Card of Sri llisrvanath Sahoo.

rvi. ('op1'oll;inalProspcctingReport.

'l"hc'l ahasililar. Khcitclha has bcen requcsted to offer his views on Reve nue Point of vielvs

vide this oflice Lencr No. I 862/Mincs.dt, lg.O9.201gin responsc to rvhich he has suhmittcd his

re port vidc his lettcr No. -1543/dt.I9.10.2019. (Copy enclosed)

The D.l:,O.. Khordha has bcen lequesled to offerhis view on Irorcst Point of vieu's vide this

offce Lerrcr No. 1864/Mines.dt. I 9,09.2019 in response to u,hich he has submitted his report vide

his lettel No. 8067/dt.18.i 0.2019. (Copy enclosed)

'I'he l\4ining Officer. Curtack has conducledthe Technical Enquiry into the applied area and

submitted his report in the prescribed fonnat. (Copy enclosed).

'l'he Sr: Sun,eyor of rhis olllue verilied 1he application ancl lT is report enclosed lbr your kincl

reli:rencc.

InvieivoftheabovethcapplicationfbrMiningLeaseNo.l2ldt,l3.0g.20lgofshrceJagannath

'lempleAdnrinistration,PurilbrDecorativeStone(Khondolitc)oyeranarea1l,545 acres.or4.6J2

hects. in village-Narangarh under Khordha'lahasilof KhordhaDistrict is forwarded lbr consideration

and disposal on its own merit,

Yours laithlulll.

Irnclosurc: r\.s aboyc

rtod

ol Mines
Cuflaclt

lT
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--<7
- q, ,,( rrNrc,\,, ,lNerirny 

lll;Lllil"ll,;L,* llil;ffili1lllR 
rllININ(; LriAsri or

*'[ rt * * * * J. * * * * + * * * * *** * ,' *'r * * * * ** * * *'t * * + * * * * *'r
f

Sl. No. o['applicutitru irr Stundard | '. 
r

i,

\a

R

l(cgistcr

l)atc of itl:pIicatiorr

Narrrc ol'thr: applica:rt and address

13.09.2019 Ii
SriBis,,vanath Sahu

Acl nr i ni strator(Dcv cl op mcr rt)

Irol Shrcc Jaganntth'l-enrPlc
Adrninisttaticln, Puri

At- Shrcc Jagannath'fcnrplc ofllcc'
Grancl Road. Puri.

Pin-15*2001.

Vi llagc-N aran garh.' l'ahasi l-Khordha.
Dist-Khordha'

i
l____
I

i

l.ocation olthc appliccl arca

l)ccorativc Stone ( Khondalitc )5

1 1 .54 5 Acrcs or 4 .612 I lccts.

I :xpcctcil olrtputlmorth at initiaI
rvorking

As pcr thc schcruc o['prospccting

'lhe arca .o*.s r',*t"i tn. deotii[i.,,t
lerrain of l.lostcrn Ghat, 'l'he rock
Khondalite is modcratcly hald. Pinkish rctl

i in colour which rnay suilable lirr carving

4q( sculptlrrc plu p0sc.

9. ltenrlrks:

L On vcrillcation ollv{ap. BD, t-and Schcdule by Sr. Surveyor uf this u['[icc. it is lound tirat

tltt arca is not ovctlapping as thc same area rvas gratntsd prcvior.rsl_y as PI- to tirc applicrrnt. On

rc\t'ntlc antl lorr:st point ol'tics'. therc is rro objection pointctl out bv thq'l'ahasildar. I(hordha arrd

l)t'O. Khordha rcspecrivcil .

f. In licrv of the abovc. application ma,v be disposecl oIon its own mcrit.

Attested

CeneraI Ccologv

ol Mines
Cuttack

DePutY Director

Cuttack Circle'

Ttuo

I

I

I
t-

I
l

I
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.flrundorV description of lhe.oreo overQjplA "' 
o'Qy,n:$*YT:

r
jigonnotn lemple Adminsfuotion, Puri qL- Decorolive Stone

(i'honAolite) in viltoge Noronogorh No.203 l/Disiricl Khordho' Odisho'

Reference Point:- The slorting Point 
'l 

is situoted wilh o mognelic beoring of

450 30'00" ond ol o dislonce of 2S3,Tilm.frondhgvillogeTrijunction point of

villoges Bhogobonpur No-174, Bhogopur No-204 ond Norongorh No-203',

Tohosil/District- Khordho,Odisho'

Fromstotion.,l,'iheboundorylinemovesonli-clockwiseosfollows.

Deoutv Direotor ol Mines

Crttr.f Circle, Cuttaot

19e

INTERIOR ANGTE DISTANCE IN MTR. DISTANCE IN I1T.

LINE MAGNEIIC BEARING
69.16

I ?\o oo' 00" , 1 520 00' 00" 21.08 /
1-2" .l900 00'00" 44.74 /':----

22.28 ',

146./6
t-J . 73.1 0
3-4 1 670 00' 00"

'1740 00' 00" )s 02 6l.vY
4-5 ?5.26
5-6 2280 00'00"

1090 30' 00" 4.86 l).7r+
6-7

0.56-
31.50

21.52
7-8

,I5/U JU UU tn? i5
8-9 200 00' 00'

$to oo'oo" 742 '/4.J4

9-r 0 73 75
s5 25

?2.49
r6.84r0-l I )b+,a6 t

ll-12 1750 tlo' uu

446o oo'oo" AL' 'll.uo .
t2-13 21 13/ffi]o 3g@" 6.44
r3-14 22.51 t'/0 Qnr nnrr 6.86
l4-15 12.12 1A 7A

r5-16 \/\- 180 00'00
39.76950 30' 00) 12.12

1 6-17 ), oo ' >-_:-
)0'op' 13.42 44.03

17-18 tb*':!-t ( 910

ffio-'0}' 5.7 4
t8-19

TEaTu-@- 870 2E.54
19-20 39.s6@60-'q) 1' OA
20-21 t16--:!3

15.26 50.07
21-22 R40 00'00

29.00 ?5.1 4
2?-23 \^t I

o'0D' 23.78 78.02
23-24 62) 770 i

)'0D' 25.84 84.78
24-25 roo* ql-\ )70 0(

Bil3O'OD' 26.78 87.86
25-26 lq1'%o' {&

g40 30'00" 52.50
5.28

)24
17.32

38.12

26-27
27-28 i-a;'9o'),r1
28-29 t5z0 00' 00" 1.6

r2.00 39.37
29-30 I L?'' do' v- 6690 oo'9.P

37.12 121.78
30-31 l*l .oot k zS ool G
3t-32 I 87 30' 00' 2_!_24 ___ | / y.JJ

-

| _ s4.20
32-33 L?:j:- I 60 00' 00: 16.52

qPy Attegtod

I

I
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N.B.Thusthelroverse gets crosed overon oreobr&6't : d;ll\"

S',-'
n;x'rr(tru R*. t9

t
\

W,tnrr"
'--e.ssp-c-
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-Lo 6? ,1,"<[i_----
DIRECTORATE OF MINES: ODISHA

BHUBANESWAR

No. MXV-(C)-1l2019 /DM.

Deepak Mohanty, I.F.S.(Retd.),
O.S.D-cum-Special Secretary to Govt. &
Director of Mines, Odisha, Bhubaneswar.

The Administrator (dev)
Shree Jagannath Temple, Puri,

M.L. application No.12 dt.l3.09.2019 filed by shree Jagannath Temple

edminiitration, Puri for Decorative stone (Khondalite) over at a:a
11.545 acres or 4.672 hects. in village - Narangarh under Khordha

Tahasil of Khordha District.

t-

r'l

Sir,
In inviting a reference to the above noted subject, this is to point out

that, on scrutiny the aforesaid M.L. application is found to be deficient of the

following requisite documents'

form concemed Grama PanchaYat

ncy certificate of concerned Tatrasidar'

CC.
erequestedtofumishabovedocumentsthroughMiningofficer,
ack immediatelY'

Yours faithfullY'

q7b"_ iDM.

DIRECTOR OF MINES, ODISHA

dt. 01'12'tq
Memo No. nformation. He is

From

To

Sub:-

asoas on 25'10'1980 and

requested to .L. aPPlication' /requested to .L. aPPlication'

furnish this Directorate lur rur rtrv' v-- - ' n

True Copy Attested

("5
DIRECTOR OF MINES' ODISHA

Itp

PJI.

Hgs#,r,$ffi

rE, ,vu rJU v /proloclor- 1&lttustiirl;trlrrtrtlrl () i

\?
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SII RIrIi,lA(;ANNA'l'I I -l-IiM l,Lti Ot'FtC,11, ptJ[tI

Dou l)'l')-'lcl
To

The Mining Officer,
Mining Circle,Cuftack.

Sub:' M I Application No. 12 dated 13.09,2019 filed by Shree Jagannath Temple Adminishation ,puri for
decorative stone (Khondalite) over an area of Ac. 11 545 or 4.672 hects in village Narangarh under
Khordha Tahasil of Khordha district.

Ref :' Memo No 9727 dated 09,12.2019 of the Directorof Mines,Odisha,Bhubaneswar.

Sir,

ln inviting a reference to the letter supra 0n the captioned subject, I am to say that the deliciencies poinied

out on the mining lease application submitted by this office for decorative stone (Khondalite) over an area ol Ac.

11.545 or 4.672 hects in village Narangarh under Khordha Tahasil of Khordha districl are complied which is as

under.

1. NOC from the Sarapanch, Narangarh Gram Panchayat is enclosed in original.

2. The provisions under Rule 27 $)(iul of the 0MMC Rules,2016 reads that the applicant shall either submit a

$olvency Certificate or Bank guarantee from Revenue Authority, Further,the reference made in Form.'D' to

Rule 16(2) and thereafter to Rule 16(3)-Explanation:-(a) also indicates that solvency certificate may

be applicable to an applicant if he is an individu al. ln cose of Shree lagonnoth Temple Administration,

Efl€ the opplicont is o stotutory body constituted under Shree Jogonnoth Temple Act,1.955 by the Legisloture

alonqwith the ML application,

3. Since, no quarrying oporation has been taken up by Shree Jagannath Temple Administration, Pu;i on the

said quarry and no lease sanctioned In the past and no dues payable to Government, an affidavit to that effect has

been submitted alongwith the application which may kindly be considered for sanction of lease,

This is for your kind information & necessa

Shree Jagannath Temple Administration, Puri.
Enclosurei

1. N.O.C.

.r

2. Land Schedule of ML Land.

True OoPY ed

\ 
%ll':. -''[i::il' 

?' fiI";

Contd-P/2
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Copy submitted to the Director of Mine

necessarY action.

Shr

Truc OoPY Atteeted

o3[tiJ.P'S::iJ'"1$'[';

s^L6 l? '))'ltl
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Ol"Flcri oFl'llI i\,1TNING Olrli'lc:lilt, (,tr]-li\cK ciltcl,Il, au.nna,*[ 

.-'-
PI-otNo.tlllS,sl.cl'ot(-u,(.t)A,r'uttA(.t(-75.t0tj,t,l 

rt.AX:(007t)2j0q.157r58
I i -nr u i I : I r I r r, 1- 1 I 1 1 ;i r. li *,! r.i s s1 r nt i rt e. l.it I s, go v. i r r

Lcu c r *.....,..hYi,?*,',,, rlr i n cs tr r..,.16.. -t ?. ; 1,1.......

t'rom:

'l'hc il,t in in g Offic cr.
Cuttuck Circle, (.utt:rck

To:

Thc Dircr:tor of I\Iines,
0dislr rr, Ilhrrbtncsrvur

Sub.: M. L. applicntion No. l2ldt.13.09.2019 filcd by Shrcc.Iugtnnath'I'cmplc

Administrltion, Puri forDccoratiyc Stone (Khondalitc) ovcran arcn 11.545 acres. or

4.6?2 hccts, in villagc-Narangarh undcr Khurda Tahasil of Khurda District'

Ref : Dircctoratc l\{emo No. 9727/D!VI, dt. 09.12.2019.

Sir,

With rel'erence to the letler on the subject cited above. I am cnclosing herovith thc copl ot'

letter of Shree JagannathTemple. Puri. land schcdule obtaincd lronr the'lahasildar. Khordha as on dt,

25.10.1980 andNOCfromSarapancha,NmangarhGP. ofShrceJagannathTempleAdministration.

Puri for Decorative Stone Mining Lease.

This is lbryour kind inlormation and necessary action at thc carliest.

Enclosure : As abovc

tsted
True Q '

%lill.lt:$iJ't$'s;

Yours laithfull.v.

ci r--qu1rrtr$

Mining Ofliccr,

ffiN"le'Curt*ck
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GOVERNMENT OF ODISHA

DEPARTMENT OF STEEL AND MINES

4?o\
/ SM, Bhubaneswar, dated the ll , lA, A|qNo.

rv (DSl sM-3e/2o1e

In pursuance of the powers conferred under Rule-39 of the odisha

Minor Mineral Concession Rules, 2016, the State Government have been

pleased to reserve the following 6 (Six) Khondalite blocks for mining purpose

in fatiour of M/s OMC Limited. The reservation of Kundakundi Kunda Stone

Quar'ry, Narangarh, Khurda is however conditional gpon withdrawal of the

ML application by the shree Jagannath Temple Administration (SJTA) in

favour of the M/s OMC Limited.

I sl"
I

| 
*o'
t_
Ir
I

District Name of the Block Rock Type Approximate

Area in ftra.

Jajpur Chandia Block Khondaiite 400

2 .lajpr-rr Sukhuaparha Khondalite '7L-l

o._) ,Jajpur Teligarh Block Khondaiite 2,7,5

4 Cuttack Gobindapur Block Khondalite '2C;.3

( 'Kh.urda Kur-urmpad.a D ecorative

Stone Block

Magmatised

Khondalite

6 Khi.rrda Kundakundi Kunda

Stone Quarry,

lngarh

Khondaltte
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l\t
,.e Maps containing bound.ary description and the coordinates of these
'-'blocks are at the Annexure lto 6.

Reservation of the aforesaid blocks shall be subject to the following
conditions:-

i. Mineral extracted from these blocks shall be supplied to the Works

Department or any other agency designated by it for use in the

projects to be undertaken under the scheme for "Augmentation of

Basic Amenities and Development of Heritage and Architecture"

(ABADHA) and/or projects for development of Puri as World Heritage

City. The terms and conditions for supply of Khondalite shall be

mutually agreed between the Works Department, the SJTA and the

- OMC.

ii. Any minefal not required by the Works Department

agency designated by it or SJTA shall be disposed

or

by

any other

the OMC

ng due process of law.

TrLre C':OV At

By order of the Governor

w#1
Joint Secretary to Government

Mern6 N". qg05 /sM, Bhubaneswar dated the. ll, I A, A7lq

Copy along with enclosure forwarded to the Director of Mines, Odisha,

Bhubaneswar/ Director of Geolory, Odisha, Bhubaneswar/Collector,

Jajpur/ Collector, Cuttack/ Collector, Khurdh a / DDM, Jajpur/ Mining Officer,

Cuttack for information and necessary action. ,^rM,
Joint Secretary to Government

Memo N". 190b /sM, Bhubaneswar dated the. lt"tA,^0lq

Copy along with enclosure forwarded to the Principal Secretary,

Reveiue & DM Department/ Commissioner-cum-Secretary, Works

632



11"
f D"pu.tment/ Chief Administrator, Shree Jagannath Temple Administration

(SJTA)/Chairman, OMC Limited for information and necessary action.

1
Joint Government

Memo N". qg07 
/sM, Bhubaneswar, the ll,lg,,Ayn

Copy along with enclosure forwarded to the Officer-in-charge, Gazette

Cell, Odisha, Government Press, Commerce & Transport (Commerce)

Department, Odisha Secretariat, Bhubaneswar with a request to publish the

English version of the said notification in the Extraordinary issue of the

Odisha Gazette and supply a ccipy to Ministry of Coal, Government of India

and another copy to this Department for reference and record.

Joint ,"",.ffi1,",,t
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BTOCK BOUNDARY MAP OF

CHANDIA DECORATIVE STONE (ARTISAN GRADE) BLOCK

IN J,AJPUR DISTRICT

R.F.: 1:50000

REF. TOPOSHEET No:'F45U6 (73Ll06)

l

1li"--__

I{ame LATITUDE-1

A 20" 39'14,804" N

B 20" 39' 14 379" N

c 20" 39',12 094" N

D 20" 39'.9.132" N

E 20" 39'6.931" N

F 2Q" :19' 1 1.703" N

G 20'39'7,112" N

l1 ::_': 'lil ^

LONGITUDE1

86" 16'14 a76" E lt'g COpy
86" 16',15.42S" E

86' '16' 15 587" E

86" 16',12.803" E

B6" 16' 11.91 1" E

86" 16'B 318" E

86" 16'S.474"

80' 16'.6.743

Attesteu

of M[nt
l.ur t '''

BIock BoundarY

i.
I

I

I
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uA nrsrrtrcr iUl\E:ururtrL,^,\, rrr,.! JAJFURDISTIflUI A

;- 1:50,000 lttY T's il'lo' - (F45u2)73L2 rvJ'qlrr
v
S

z
c;i\
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N

I

86"5'0"E

t
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B

C

D

E

F
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86" 5'23.707' E

86'5'41 ',/07" E
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86" s',36.926" E

86" 5'23.707" E
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20" 41'20 170" N

20" 41'20.170" N

20" 41'7 170" N

20" 41'7 170" N

20" 4 l' 1 504" N

20"41', I 442',N

0 0.2S.5 1 1.5 2
"HKilometers

BLOCK BOUNDARY

L Attested

H#.['8"':lJ''J'[[?

True
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BLOCK BOI.JNDARY MAP OF

coBTNDPUR DECORATIVE STONE (ARTISAN
IN CUTTACK DISTRICT

R.F.: 1:50,000 REF. TOPOSHEET NO:- F45U2 (73L/02)

GRADE) BLOCK
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frl IJCK BOUNDARY MAP OF KURUMPATIA K[-1tr]NI],4LlTE tsLOCK, DISTRICT-KHORDHA

R. F. 1 :25,000 Palt o l'i' S. r''Jo - F45T 12(731U 12)
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rJI-OCK BOUNDARY MAP OF SUKI-IUAPADA DECORATIVE STCNE (ARTISAN GRADE) BLOCK,

,{ _JAJPUR DISTRICT {}
R.F.: 1:b0000 \q{ REF. ToPoSHEET No:- F45UG (73U06) \r'
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s

COORDINATES OF PILI,I\R POINT OF KURUMPADA KHONDALITE
STONE BLOCK, KHURDFIA DTSTRICT.

rd LONGITUDE LATITUDE rd LON6ITUDE LATITUDE
1. 85"35'29.56" 20"02'L9.77" 2L 85'35',23.60" 20"02'21,.38"
2 85'35',28.24" 20"02'L8.73" 22 85"35',23,70" 20"02'ZL.BO"
:)J 85"35',27.57" 20"02'LB.69" 23 85"35'23.76" 20"02'22.O9"
4 85"35',26.69" 20"02'19.63" 24 85"35'23.9L" 20'02'22.44"
5 85"35'25.79" 20'02'19.60" 25 85"35',23.82" 20"02'22,63"
6 85"35'24.95" 20'02'LB.5g" 25 85',35',25.90" 20"02'22.85u
1 85"35',24.19" 20"02'L8.54" 27 85'35',26.85" 20"02'22.59"
6 85"35'24.05" 20"02'18.55" 28 85"35'27,36" 20"02'22.36"
9 85"35'23.80" 20"02'78.62" 29 85"35'27.40" 20"02'22.29"

10 85"35'23.52" 20"02'L8.73" 30 85"35'27.44" 20"oz',2L.94"
L1 85'35'23.l-8" 20"02'Lg.86" 3L 85"35'27,53" 20"02'21.40"
L2 85"35'22.90" 20"02'19.02" 32 85"35'28.05" 20"02'2L.38"
13 85"35'22.94" 20"o2't9.LO', 33 95"35',28.17" 20'02'20.58"
L4 85"35'22.80" 20'02'tg.3g" 34 B5'35'28.35" 20"02'79.92"
15 85"35'22.79" 20"02'79.62" 35 85"35'28,45" 20"02'19.36"
16 85"35',23,00" 20"02'?_o.0L"

11 85"35'23.17" 20'02'70.26"
1B 85"35',23.30" 20"o?_'20.61"

19 85'35':13.44' 20"02'20.98"
2.0 85"35',23.53 " 20"02'21.1,7"

Ecpwy Dlreotor of Minea
Outtack Girelo, euftaek
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Withdrawal of Mining Lease application No. 1 2 dated 13.09,201 9 submitted for grant of mining lease in respect of

Kunda Kundi Kunda Stone quarry, Narangarh under Khordha Tahasil, Dist Khordha

Notiflcation N0.9804/SM Datei 11.12.2019 of Steels & Mines Deptt., odisha.Ref

Sir,

Consequent upon issue of notification supra on reservation of 6 Khondalite Mining Blocks in favour of Odisha Mining

Corporation, Odisha, !am directed to say that we are inclined to withdraw the Mining Lease Application No. 12 dated

1 3.09,2019 submitted by Shree Jagannath Temple Administration,Puri and to request you to honour the mining lease application

submitted by OMC ,Odisha, Bhubaneswar for grant of Mining Lease in their favour for supply of Khondalite stones for peripheral

development of Meghanad Prachira, Shree Mandir, Puri anci other incidental works concerning Puri Heritage Conidor, Puri,

Shree Jagannath Temple Adminiskation, Puri,

Memo I'lo__ / Dated

Copy forwarded to the Managing Direotor, OMC, Odisha, Bhubaneswar for information & necessary action, SJIA
- l r/-,- ) -t...- a! tf ,.- ) ^ -., ^ -,-.,.,t.L:- r, I

9.1'1.s2^,
Adrrr in istrator (Development)

Shree Jagannath Temple Adminishation, Puri.

Khordha f

,,J\
el & Mines Department, ooi.nr,?Xti.3;n**'ilr for favour of inforrnation

ll Aril
l.''-l t 9.1,1c1,

Administrator (Developrnent)

Shree Jagannath Temple Adminlskaiion, Puri'

Memo Nc-=---/ Dated

Copy forwarded io the Adcjiiirinal Secretaty to Govt R&Dltl1 Department ,Ociisha, Bhubanesura,/ Joint Secretary lo

Govt., Works Deptt Odisha, Bhubaneswar Ior favour of inforrnation and necessary acti{. /l-.-.\lll
x-_J f 9.y,l'x-o

,,., *lXl#;lfl.TJff ['fJ;],;*l utinn, pu,i

ir/emo No___i Dated ___.__
copy fowarded to the Director of Mines, odisha, Bhubaneswar/ Director .t offilr" 

; ;;f,.,onr11or,rn 

r, Bh ubanesrva riCollector,

@D^fi,o?.Mlfi;{.l[i
Adrninistrator (DevelcPment)

Sh ree J agan nath Temple Ad nninistration, Puri,

PtSil.Ea*r

!E0

xq'l')r'Lc

Sub-

641



l5

OFIiICE OFTI-IE MINING OF}-ICEI?., CU'X'Th.CX( CTRCI,E, (
PI-O'| NO.ll/38,SECTOR- l l,Ct)A, CUTTACI( -7s3Ois, pr-r. / FAX : (0671)23(

l:-rnail:l_n_e--c_!ti{qk(?,a!$Arr1_t_r_el4lggo_r,.in

Letter N,,..........{,pt,..........tMi,cs ar....!..?:..::..t.:..il"!i,

Iiirli' ; wiclran'al of M' L. ap1 .ag.2}rg1ilocl by shrae.lla rafli.Ib,:i;l*,,
rdtlministrntion, Puri e (Khonclalitc) overa,:r 1.545 uc.cs"
{sr 1.6'/2 irccts. in yill;r rdcr tr(hurda Thhasil o1.i(hru ritricl.

]Jru nr l

'i'o :

1I'h c Il1[inin1; 0I'i'iccr',
Cutttck Circle, Cuttuclt

'I'hc Ilil'ccto r oI' &,Iiles,
Odisha, I]hu b:rncsw,ar

Ii.ci' : (lo",,e .,r,c.t iVotii'ic:riirr' I{0. 9ii04/SM, dt lL,1Z.Z0lg.

\)r1itl.r t'cI'clcllce to thc le(rcr'<ln tirc sLr [r.jcc1 citccl abovo, ] i;rr i;1jrrr11e 1l1rt

1ettt1]le,r\rlrrtirlisl.rtrtiott I)ut'i,lrirs rvihcllar,r,n Llrc M. 1,. a1:plicaLion No. tZltlt.lj 09..1(

Storre (lrhonLlalitc) ovcr an alca o1' I1,545 aclcs ol' tl.6J2 hecls in villagc Nar..rgzr
'ljrlrasiloi'l(ho|cliraDistIictvirlchi:,^lcttc|NO.31,1/x.xxvlll 

-6g1201()/clt.og0l.202Cr(

i;"'t'Lllct. Shl'cu Jagarrrrlrlt'lbnrplc, z\cirni:ristarlion pLrr-i, has r.cqLrestecl ip his s;a

iiru iv'i 1" 1:Pr:lication srr bmittc,cl [;r, M/., OMC Ltcl ]llrubanes\vir r.o\/crthe irfolesairl ir

itr llre (loVc|tttnctrt Notillca[io:r No. 9804/SN4, dt I ] .12.201 9) Ior.sLrpply olqroncl:.r
iloVt:Jolllttcrtt of it4cghlutacl I)r';lL:lrilrr. Slrlec i\4ancl ir., l)trr.i aucl r>thcr.iuc,iclcrr.irl r',r.lrr
i lr:r ituilc (lctr lir!or.. I)rir.i.

j'l ri:; is Ior 1r:irr. liiircl infilr.nritlion anii ncccs-si]r.\, actiorr

IJhLrbi,rrcsrvilr. ibr infomation ancl neccssat.y action.

gfs||il,:l,S'-'l # 1. ,*i,,.s,, i-f, ,, 'zt'th

-'t: Jitr,.lLtii,lIir

t' l)ccor ltt , vtr

.lt'r'l(hirrclllr

enc,losc<i)

.ct'to ltorroirr'

tt l.rclhl u:n,:i'

,r' pcril;!i,-rr l1

'ct'rrirtil l'r:i i

,..1

'tr t
)l

:l<

t-
-[o \
4

0o1l',' 1111,1,,1,clerl to tire Aclditional Chicl,Secr.etar.-),, Ciovcr.nurcnL o[,Oc]islta, Steel Ii Mines Dcoi

1
Cilc lc

('rr1'r'SIlrcc JlllLltlrtlatil'li:nrplc. r\tlrrrirristration, l)uli Ibr inlbrrrertion r.r,ith r.cltr c,cc Lo his lcLtcr
No .l l:lirir. i)9.0 L2010. xrl*r \

'\\li.
'u

iVlirrirrg Ui

f.LlffieJi t'irr.,iu

, -(' ,.,

\N
l r-L'\

r./

i,4irriii11 Oi'

DEP
('r,n_r [. ]\ I s.O\,iC Ltcl. Ibr. i,lr;,iiriiuir .rrtl rrccuss;rrr irctiorr.

Miiuiug iJ,1j
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Sir,

FORM - D

Applicotion for Mlning Leose

lsee rule ?(7)l

Lez
lfioequq.t-- ff /u

9:t;A

The Additilonol Chief Segeten/

Governm'enl ol Odisho
Steet & Mlnet Deportment. Bhubqnerwqr'

(Ihrough the Mlnlng Officer, Cuttock)

l. We submit on opplicotion for o mining leose for Decorqtive Slorre Unclc'r

Odisho Minor Minerot Concession Rules, 2O16, which moy be gronted to

US.

2. A non-refundoble sum of Rs. 
.l0,000/- (Rupees ten thousqnd orrly) being

the fees in respect of the opplicotion poyoble under rule l5 (z)(i) of the

soid rules hos been deposited (vide enclosed originot receipt chollon No

l2doted.23.12'lgofthestoteBonkoflndio/Treosury'

3. The required porticulors ore given below:

lr

I
I

Nqme of tne o-PPli"ont Tfre OOisfro ft4irung-Corporqtion Ltd;

Adciress

Present
Permonent

Posi Box No. 34, Uni't-S, BhuboneswCIr- '

75 1 OO l, Dist-Kh urd q, Ogif|t!-------. --l
(iii) I tr, .ppp-tlle--qpp.Icgd E- - Cose does not orise'itvi toL An individuol, his notionolily

.*"1t'r'qlellqrityqe-r1llleelel!,F-11"i*?,f P;;
i^d-- i i51-n Jomoonv. on oliesled copy of the

t"* i ccrtificoie of registrotion of the compony
olong with coPY of Memorondum ond
Ariiclr: of Associqlion of ihe Compony

Copy of Ceriiticolc of registrcrtion is

enclosed.
Atto c h e d-q LA!-BexuIe--l
Cose does not qrise--e-dr---

ionoliiY of oll the Portners
rshiP deed to be ottoched'

: I oPP.lrcolJ
i 

r u L 

- - i p,r i irc u Loiq -oJ .o p-S'r.n1-e ntl -gpp-q n d e-d---
, ' ' ! i;l- v;iia minins tYo . "]i?111:?

I

--- _-.-{
lnrnlian r.xrlioitotion Ond I

: (iv) I t'rotesslon'-oi noturo of business of the
|,rr..,rlir.ant

Explorotion, exPioitotion
mqrkgllqof Ore/m'irl9l-q!-s' - ----.i
b;py ot- tne exemP-tion cerlificote 

i

I LZrriricoto'issued by the Director of Mines No.gioz dt. 1?.06.79 is enclosed- i

i rp.Qp- qn9.l9!9.d ot. 
-::--

i tu-t-.An qLf!-oqYI- in -ll91u-

l1\JtgCI e q-1nA nl-qxu ts-- I I ) - -

,Lo:-eiqe.r-1tl-ql-g1rpe-'ot 11!1ring -tle

I
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ID

cleoronce Cerlificote subjecl to ils
production within one month ol rnokinql
opp-rlicotion, or
(c) ln cqse lhe opplicont does not hold I Cose does notorise.

ond hos noi hold ony minerolconcession i I

for mojor ond minor rninerols irr the Stole, i f

furnishing of on olficlevitto thol effecl will

!_tlffice:
leoronce Cerlificole is(d) Attested copy of up to clote VAT , Cupy of GST c 

,,,,

i-qlesrqrcelerlli-cde -, enclosecl. (Afoqhed in Annexure -lllll-

. (v!) I Peqlod lor whlch tulinine1 Leose is required i 30 Yeors
lYll : | 9lLY):. lYr yY,lly!r rvur ilr rLl LUvJe
i,.iit r r'to,-'t of Arno nt,rrlir.r^l-for /r/ining Le_qqe ', !.612 necicrres.o' ,t) 

t!13,!'?:;'i2:'--- t" 
op[tied is within the villoge ;

h under Khurdo Tohosil of 
'

strict, Odisho. i

Lond Schedule ond CoPY of 
,

edule cerlified bY Tohosildor. i

s oltoched. (Atloched os 
i

*,tt r;v- plEn, sound;Y
I (b) i A plon in c "",1' ''",'^l-,i cnharlrrto i

i,il 
"'rly'pron 

in Survey of Indio topo- i descnprlon & Lond schedule'

sheel in scole l:50,000, boundory i lRttocfred in onnexure V, lV)'

opplied for, document in suPPori of

surfoce right or potto of lono, os the

cose moy be, sholl be olloched'cose moy De, snoll De orluurlsu' 
illor __j

@rieo tor odngloJcoruent from the ienont i.e' shree i

^,.-, I| ltll wllulE lllE lullLl vPlr/lrev rvr vvrr 
a r r._^r__l-^l:^_ |

j privote persons writlen consenl of such ; Jogonnolh lemple Adminsirolion'Puri :

I ienont(s) for undertoking mining i is ottoched' 
i

description ond lond schedule of the
oreo opplied for to enclosed:
(The plon should be on the relevont
portion of the codostrol villoge mop wlth

scole ond should contoin noturol

feoture. Lond morks or other feoture to

enoble identificotion of lhe oreo in the

Cose does not orlse.

the oreo or he is ihe owner of lond

operotion to be filed. f {Attoched os Annexure Vl) 
ior I -------- -)

--- 

+-
(c) fn ."se the oppliconl is the royol of i I

lu, llr vvJv rr rv vlJF/Irev

the lond opplied for, ottested copies of , NA

b) Hos
qronted.

rv rvr rv vuu,rvv --r -- - :

q9u09lrtsl9 dgql]![lh]I- ,--+ -- --------. ---'
n of1dovii storting porticufors o-oreoil a"pt of the Affidovit giving detoils list 

i/P\l I \Jilluvvl Jrvr Ur rY --- i --r I -' '- 
1

\ /il1
q) AlreoOV hotqlundEmintrlg-Le_ol-e._ (Attoched os Annexure - Vll)

olreody opplied for but not

,
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Ir{

niroieo.
(Altoched os Annexure _ Vlil)

S=l,t4 r

,'l' showing

nce commllled
iai^^. -r ..r.,, ._rovision of Mines

pmenl & Reguloilonf
ode lhereunder:

txrvl Flnonciql res

iJ nclo.sert
; o! Copy ot t

I tist of irnmo

n for speciiied minor

NA
I enciosed.

Nql opplicobte
compony qs per

os CMC Ltd. is o
OMMC Ru:es. 2016

rlinerols ot lh$ ,oBplicont (supporting
clocunrenl lo be oiloched).

; f--rif l ri tn- 
"frpfrci-i,f 

fs rfre foyot of the lond
1 oppliecJ fer, on iitlesled copy ol lhe pollo

delinilo plon lo put up on industry bosed
on speclified nrinoi minerols? ,lf so, lhe
detoi! thbre0f olong. wjlh' documenlory

Rule l6tBllo
Copy of oudited bolqnce sheel oi
yeor is enclosed.

tloched os Annexure - iX)

OMC is cunenlly not holding ony
speclfled mlnor minerol leose & oppoinl
o RQP for providing technicol
knowledge in mining operolion for
specified minor minerols
Cerllficqte of RQP.
ellgghedSs Ahnoxure -IL
Coso does nOtorise.

The oetoro tivEsto--iJ *xiiocr eci fro;i

Iruo OCPY

ror ol

lhe mlne sholl bo supplied to lhe Works
Depl. or ony olher ogency designolecl
by il for use in the projecrs 

-lo 
be

underloken under the scirorne lor
"Augmenlolion of Bosic Anrer:iiiq:s oncr
Developrnenl of Heritoge orlo
Archilecture,(ABADHA) crnd/or prcjccts
for development of puri os Woric.r
Heriloge Cily os per Govt. notiticcrion

c)o. uluer. no.gg04 /sM. Btrubones)vor
rv(DslsM-39t2019,

Dl.l1.12.201? for reservoiion of
Khondolite Block in fovour oi edisti<:Mining Corpcrotion
Attoched os Ann - xtlIncose:of opplic

sPeQjfle.d midot
hgld Vndor prospecling llcense,cum_
ntlnlng leoso:

P^o^9j_11u 
lppficqnl hotd o prospectins

\

lhe' ;
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(

l._l
l

otont oioer' ooiJ I cot" does not orise' i, gront order, r rlor urr)s' 
1

of execution ond registrotion, dote on i i

, which it is due to expire. _L -- -.-t
I rn-rep*t oi ptospeciing Jfiotion pose rol orise' I

I Joni"o ;; t; be enclosed. .-i-* --__j
i-- .-

i iii) orood porometers of ore bodvl o"o1"i-l!*/ -:1, :f" :!:::^::^ "t rne i

:U,\,iir[.il- i""n,n, overose widrh, ;i;, i G" rsicorreport is enclosed.

geologicol disturbonce '-' 
i {ot :hed os Annexure - Xll)

(o geologicol plon of the oreo showing

detoils of geology ond lithology to be

NA

oreo coming within oreo opplied for.

specified minor minerqls content therein
ond plqn. iLlllu -Elgr r. i _

Method of working of the oreo opplied lThe mine will be operoled by 
i

from the mlne will be utilised for
development of Shree Jogonnoth
Temple, Puri. ond developmenl of Puri
os world Heritoge City under ABADHA
scheme of Govl. of Odisho ond will
be supplied to different corving &

(xx)

ofM
:Cutt

i ottoched) ond reloted geologicol' 
i

I economicol ond feosibility porometers of i

i itf,"-deposit: - -----. =-:=--+ 
-i (M lG Iose ot opplicotion is mode for mining 

i

over the oreo eorlier held under mining

leose for specified minor minerols by

oiher thon the -oglicont;
of Number of exisling quorry pits with

dimension:
b1 Oi.n"ntion of rock exposed in the pit

(locotion of old working ore to be shown

f) Detols of rock exposed in the virgin

. d) Whether informqtion generoted from

the working piis ond exposed rocks ore
I sufticient to esioblish the existence of

minerols roised to be utilized.
(xxii)

for in brie{: opencost, Semi mechonised method.
Mining by benching for collection of i

blocks to be used for crofting.
Anticipoled yeqrly finonciol inveslment in Rs 10.35 Crore
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,ll
il ti foJ Eobii"e use. the locoiion of the

industry
,', ,r l^. "^to fnr indinenorrs consUm0tion
ii1 tt tot tot. for indigenous consumption

I Temple, Puri, development ur rurr tJJ

! world Heritoge CitY under ABADHA

i.r.r"r" of Govt' ol oditno ond will

t" - ,rPPlied io different corving &

,"rtPtrr" units ond the locol ortisons

"".- 
Li Govt. notificotion order no'

, Bhuboneswor

reservolion of

n fovour of Odisho

i Uining CorPorotion timited' i

|rarc&tq--aru-;4L -- --l

lf for eipor[t. forelg" country' nome of t\r1 
I

rsed. Irrrrtl I

-l
_l1

t_

the minimum oddi'tionol
vide Govt'
No..........,..dt............) I

l/We do hereby declore thot the porliculors furnished obove ore correct ond

om/ore reody to furnish ony other detoils including documents ond security deposit

osmoyberequiredbyyoubeforethegrontofminingleose.

Any- other Informotion, '{ on'

Aooitionot chorge quoied

Yours foithfullY

L/ il
"l t5 LL'\A

Sign oiure Df fi13 gpPlic o ni

^d-d]: 99l9rll Manage, 1t,r ,

o o,'"i, I ?J" I I, i' g?#;: ;l; I I,,EnuDaneswat

(higher thon
chorge fixed

Notificotlon

True Copy Attested

Depu$ Director of Mines
Gtttrcf Girclcr Cutbck

the countries:
G;e, q*fiti.otion-onO experience,of

lechnicol personnel ovoiloble or to be
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Oliltl('lr OIr'H tf, Ml Nl N( i OltFtcllt{, CU't"lACK CIRCLE, CUl"thCKl (,
l,l,(IlNo.llil8,st1( lol(.11,( l,A,('tlll^(:K-75l0lt,l,ll,/IAX (0671121U915758

I i - r u ui I : n r u, e r ( t i rr k {(Qri-slilxjllld I ri, g[y,i tt

[.ut(rr N,,,.. .,1),,"t,5.....,..,.,,,/ Mincr ,,,..,...*.1:,3,J.)fiI].,o-.,

[.-r'urtt:

I\lining O[[iccr,
('ullnck ('ireltr, Cutllrli

't'o 
I

'l'hc Dilcrttrr. ol' Mirrirs,
Orlishu. lllr u baneswur.

Sutr. I M, 1.. npplicntion No.ll/dt.l0.01.2020 I'ilcrl by OMC Ltd, forDecorativc Stonc

(l(ltondttlitc) ovcr lrl'rrcu 11.545 ucrcs, or 4.612 hcc(s, in villugr-Narangurh undcr
Khordhl '[alrasil u1' I(hortllrl Districl.

Sir.

\\'itlr lci'cLcuce to the subject c'ilcd abovc. i am to say that, thc application for lr4ining [.casc lor

I)ucorativc Stonc (Khondalitc) has bccn Iile d by OMC Ltd. ovcr an area I L545 aues. or 4.672 hects.

irt villagc-N';utngtuhurtrlcrl(horrihir'lirhnsil oIKhordhaDislriqtondt. 10.01.2020 inihc pruscribccl {bnrt

tlulv sitsne rl by rtrc Adclitionul (iuncral \,lanagcr. I'AH of OMC, Ltd. Bhubaneswar. '[hc said Mining

Lr'ase application was vcriflred at this cntt and lblkrwing observations were made.

(r). Valid Miuing Ducs Clearance Ce(ilictrtc (MDCC) as required irnder Sl No. 3 (v; (a) olthe

upplicarion (l:onn-D.; no1 sLrbmilrcd by rhc appliczurt. since ivUs. OIr4C Ltcl., has been excmptcci

in rhis Lcgalcl vidc Govqurment [.ettur No, 8102/dt.19.06.1976. (copy enclosed wittr thc

npplicatiorl

(ir) 'I.'hc applicant has submitted recenl auditod balance sheet (for the last linancialycar 2018-2019;

in pitcc ofthc Solveucy Ccnilrcalc ilnd Rccent Ilanlicr's Ccrtificatc as recprire o undcr Sl iro. i
(xiv) iay & (b). sincc thc irppiicant is u Compuny as explainecl undcr ltulcs 16 (l ) (a) of Oivl\lC

l(ulss'2016.

(iii). Original 
-1. 

C. No. l2lc1t.23.12.2019 of amountRs. 10,000/- Rupces ('l'en thousand) onlv deposircrl

1 02-02 I 7-02021". (Co py ol'r.hc rcc1ucsl" Ictter ol'rhc

r is cncloscd rvirhthc applic..ttion,l

se arca ol- OMC Ltd.was prcviousl-v applied b.v Shrcc Jegallriirtlr

e. thc-l'cctrnical ri,quiry ltcpo.1. Iteporr of'l ahasiltlar un l{cr,*nrrc

,su.P5,tilt :l]:HJIII-"j,.::ilX;:;J::;:::ffi[:ffi;:;]

!)

t
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lt8

-2-

I;lu{rer, thc rcporl subnrittcd earlierbytJle Sr' Su'r'cyor of this oflicc in rtspect of fic albtemcntionctl

appliccl land is cuclosed hcrovilh icrr kind pcrusal'

Inviewol.tlreabovc2(Two)SetsofMiningl,eascapplicationNo,l3ldt.10.01.2020

(Forrn-D)ofoMCLtd,BhubancswalforDccorativestone(Khondolite)ovcral1ateail.545

acres. or 4.672 hects, i, village-Narangarh u:rder KhordhaTatrasil of Khordha Distict is fonvarded

1-or consideration and disposal on its own nrerit'

ljnclosutc : Ori ginal M.L,Application

T-W.VO

'[
Attested

DeouU Direotor of Mines
-Glttirt 

Girole' Cuttack

Yours faithfull.r'.
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SL No, oi'applicrtion in Stirndard

_ _ {tcg.istcr

l)atc o['applicutiorr

Odisha Vliniug Corporation Ltcl.,

(A Covcrrulcnt olOrissa L.indcrtakirrg) l'os1

Box No, 34, Unit-S, Ilhubattcsn'rr-75 I 001.il
i : i Dist-Khurda,Odisha.

I

I: I Villagc-Narrurgarh,'l'ahasil-Khurdha.
I nisr-Khordha.
I

i( il N r cAL' rN au I 

\:l;[lilll:i 

";?.if,ffii&liffifli],{fl 

R M r N I N( ; r' ,'r^ s ri o r

r r,r*r(*lrirrtrl*********i***********i(t****)trr**rr*t**************,t*****rf rr**rr****,ti

,l

Naurc ol'thc applicant arrd nildrcss

1 Locirlion oi thc applicd arca

\lincral

Arca

i_
I 1.515 Acres^ or 4.672llccts.

Iixqr*lccl outputimonth at initi al
rvor:king

Ii!
I i l .r -t a ,r !: I As per tlic schernc olprosl:ccting subntitlcri

by the PL holcler Shree Jagrtnnlrth'l'cnrplu
Adrninistration, PLrri

, i i The area comes under rhc Ccological tcn.ain ', i I The area comes under thc Ccological tcn'ain '

8 i of Eastern Ghar, 'l'hc rock Khonclalitc is ;

i Gcncral Geok-rgy : I tnoderatcly hard. l)ir*ish rcd ir: coloul tvhich ,

, nrily suitablc for ciLrving und sculpttrlc :

i , ""', 
rrrr\r rrrrrlrilltL

9. ltcnr:trks:

l. On veLificaliun of Map, Bl), Laud Schcdule by Sr. Sunr:y<-rrof'this oljlce. it is Ii;rLn,l tlilrr.
lhc itrca is not tlvcrlapping as tltc santc arcl was granted previousll'as lJrospccting [.iccnsc lrr ijjlrce

, ;::ilH".lJil;1,:illllTifJllil,li[,:i#;:ffi:iJ:fi:i,?i:i,:'vicrv "':crc 
is 

'lr" "jcc(ii:p

rlicln muy be dispr-rsed of on its ovr.n mcrit.

$i-"fl-.Ytr
Llts,t+U {Xtb*t,

Deorrty Direotor of Mineo qmnl chelh;'Qttlufrtri
-dfillieital' Cutt"tr ''l')t'

il
il
| ' i Decorativc Stonc (Khonrlalitc.)
li!tl!

\1

i {--
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lLo
ftnruy'*

Government of Odisha
Steel * rti::.pepa rtment

tgr- 
= = ?914, o & M, Bhubaneswar, dated the l6.g .NaD

s M -M c 2 -M McA-o o 04 -{ozo

From
Smt. M. Swain
Joint Secretary to Government

To:
Odisha Mining Corporation Ltd.,
Bhubaneswar, Odisha.

sub: Letter of lntent for grant of ML No.13 dt.10.01 .2020 for Decorative stone(Khondalite) over an area of 11.s4s Acres or Ha. i.aiz in viilag; Nririgrrnunder Khordha Tahasit of Khordha district in favoui of M/s doirn, rrl1iiingCorporation Ltd..

1. Background:

1'1 Earlier, the prospecting of Kundakundi Kunda stone quarry mining lease
(Khondatite) over aR area of 11.s4lAcs or 9.672 Hetcs. in viilage-Narangarh
under Khordha Tahasir of Khordha district was carried out by shree
Jagannath Tempre Administration, puri (SJTA). The GR for this brock is
available indicating the resource to be G2 levet. The sJTA applied for mining
lease vide its ML application No.12 dated 13.9.2019.

1'2 subsequently, the 6(six) Khondalite blocks were reserved with certain
stipulations for mining purpose in favour of M/s oMc Ltd. under rule-39 of the
odisha Minor Minerat Concession Rules, 2016 vide Govt. Notification No.
9804 dt' 11.12-2019 wherein reservation of aforesaid KundaKundi Kunda' Stone Quarry, Narangarh was conditional upon withdrawat of M.L. application
by shree Jagannath Temple Administration, Puri (SJTA) in favour of M/s
OMC Ltd' Accordingly M/s. oMC Ltd. submitted the ML apptication No.13
dated 1O.1.2020.

1'3 shree Jagannath remple Administration, Puri (SJTA) vide its letter dated
g lease application No.12 dated 13.09.2019 as

Dcprrl, Uroetor of Mines
Afirf Clrclc, Cuttack

-91/to
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t/l

2

informed by the Mining Officer, Cuttack in his memo No.167/Mines dated

13.1.2020.

The. Director of Mines while forwarding the said ML apptication No.13

dt.10.01 .2020 has requested to consider the grant of mining lease in favour of

OMC Ltd.

The ML application is accompanied with documents like applied area rnap,

Boundary description, Land schedule, etc.

Grant of Letter of lntent:

Accordingly, Government have been pleased to issue this letter of intent for grant

of mining lease for Decorative stone (Khondalite) over an area of Ha.-4.672 in

village Narangarh under Khordha Tahasil of Khordha district in your favour for a

period of 30 (thirty) years under rule-8(2) read with rule 39 of the OMMC

Rules,2016.

3. Gonditions:

3.1 This letter of intent and subsequent grant of mining lease shall be subject to

provisions of the MMDR Act, OMMC Rules, Granite Conservation and

Development Rules and other rules made under the MMDR Act. The applicant

shall obtain all statutory compliances required for operating the lease including,

but not limited to, Mining Plan / Scheme of Mining, Environment Clearance,

Forest Clearance etc. within the stipulated time and submit to the Government for

grant and execution of mining lease.

3.2 Mineral extracted from these blocks shall be supplied to the Works Department

or any oJher agencies designated by it for use in the projects to be undertaken

under the scheme for "Augmentation of Basic Amenities and Development of

Heritage & Architecture" (ABADHA) and/or projects for development of Puri as a

Wortd Heritage City. The terms and conditions for supply of Khondalite shall be

mutually agreed between Works Department, the SJTA and the OMC t-td.

3.3 Any mineral not required by the Works Dept. or any other agency designated by

it or SJTA shall be disposed by the OMC following due process of law.

1.4

1.5

DePutY Direotor of Mines

CiJtiil Glrclc' cuttack
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The addl. Charge of 1oo/o of the average sate value of the mineral shall be leviabie
only in respect of the mineral not required for the projects of Works
DepartmenusJTA but disposed of in the open market. The addr. charge is
however nil in respect of material supptied for develclpmenU construction projects
of Works DepartmenUSJTA.

The State Government may impose such further conditions in the lease as it may
think necessary in the interest of mineral . development and protection of
environment.

Validity:

This Lefter of lntent is valid for a period of six months from the date of its
issuance, within, which time all the conditions as stipulated at para 3 above must
be fulfilled; otherwise this retter of intent shail stand revoked.

Application, if any, seeking extension of time for submitting .the complete
compliances.for grant of mining lease may be submitted prior to the expiry of the
above time limit along with full documentation in support of the reasons and the
extension of period may be considered by the Government provided that the
Government are satisfied that the applicant has made due diligent and sincere
efforts for ensuring compliance and delay was entirely for reasons beyond the

for which extension may be considered
pose of the Forest Clearance and six

3.5

4.

4.1

intent shall stand revoked.

Attested

4.2

T

';#.P[i['il'JflI'f
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Memo No. aaeT /S & M, Bhubaneswar, dated the lb b'40 &'
Copy fonivarded to the Director of Mines, Odisha, Bhubaneswar for information

and necessary aition

Joint Secretary

Memo rvr. &&&6 ls & M, Bhubaneswar, dated the lb' g 'aA
Copy fonrvarded to the Mining Officer, Cuttack for information and

action.
necessary

Joint Secr"turytX

Memo ry" 

-L 

S &4 
-rs 

& M, Bhubaneswar, dated the I b' 3 ' D0 M
Copy fonrvarded to the Collector, Khordha for information and necessary action.

Joint secretary tmKH&Pttested

of Mines
GuttacB
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To

h7ur12- //H/t"

ODISHA
NEW OPPORTUNIIIES

X;J i#,fi3",,1il3o,o

retary to Govt.
Department
a

Ref:- Letter No.2g26/S&M, Bhubaneswar dt.l6.J.2O2O.
Sir,

In inviting a rcferencc to the letter on the subject citcd abovc,
the terms and conditions indicated in the above mentioned lctLer is
accepta.ble to OMC in all respccr. Accordingly, OMC agreed to accept rhc
terms and conditions that would goverrl the grant of ML No.- 

.l3 for
decorative stone (l{hondalite) in village Narangarh under Khordha Tahasil of
Khordha District.

I wouid therelore requcst ro kindly grant the mining lcasc No- ll]
\ ,. [1^s for Decorativc Stone (Khr-rndalite) o,zer an area of I1.545 Acrs. or 4.672 lla

- 7E I * 1 in Village Narangarh under Tahasil/ District-Khordha.
i

UIL
I

True CoPY Atteste 
I

Dopttt, Dlreotor of Mines

Cnttacf Girclc, Cuttack

Memo 
^tAnL1.- 

/ oMC / GS I 2ozo

Yours faithfully,

(T. Basa)
G. M. (Geology)

(Power of attorney Holder)
M/s Odisha Mining Corporation Ltd.

OMC House . Bhubanes\\,ar
Dated. t8 [o.:1q,

Copy to the Director of Mines,Odisha for kind information.
Copy to the Mining Officer,Cuttack for kind information.
Copy to the Collector,Khordha for kind information. 

u-. ,_,_ ,u..r,

G. M. (Geology)
(Po',t'er of attornev Hr:lclcrl

The Odisha Mining Corporation Ltd.
(A Gold Category State PSU)

Registered O,rfice : OMC House, Bhubaneswar - 751001, India

: 067 4 - 237 7 400 I 237 7 40 L, Fax : 057 4 -2396889, 239 L629, w w vr . ont c ltrl . r r;

CIN : U13100OR1956SGC0O0313

' 4. 1fd4a*Effii$i*t-:
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GOVERNMENT OF ODISHA
STEEL & MINES DEPARTMENT

*****

*"'%/s & M, Bhubaneswar, dated the gq.0q,g,0a0
SM-MC2-MMCA_0004 -2020

Sub: Grant of ML No.13 dated 10,01 .2O2O for Decorative stone (Khondalite)
over an area of 11.545 Acres or Ha. +.672 in village Narangarh under
Khordha Tahasil of Khordha District in favour of odisha Mining
Corporation Limited (OMC Limited).

Order

whereas, the prospecting of Kundakundi Kunda stone quarry mining
lease (Khondalite) over an area of 11.545 Acs or 4.672 Hetcs. in village-
Narangarh under Khordha Tahasil of Khordha district was carried out by

, shree Jagannath Temple Administration, Puri (SJTA). The GR for this block is
available indicating the resource to be G2 level. The sJTA applied for mining
lease vide its ML application No.12 dated Ls.g.2oLg.

And whereas, the 6(six) Khondalite blocks were reserved. with certain
stipulations for mining purpose in favour of OMC Limited under rule-39 of the
Odisha Minor Mineral Concession Ru1es, 201,6 (herein after OMMC Rules,
2016) vide Government Notification No. g}o4 dt. Ll.l2.2olg wherein
reservation of aforesaid KundaKundi Kunda Stone euarry, Narangarh was
conditional upon withdrawal of M.L. application by Shree Jagannath Temple
Administration, Puri (SJTA) in favour of OMC Limited. Accordingly oMC
Limited submitted the ML application No.13 dated lo.l.2o2o.

And whereas, Shree Jagannath Temple Administration, puri (SJTA) vide
its letter dated 2Q'Ot.2o2o withdrew the mining lease application No.12 dated
13.09-2019 as informed by the Mining officer, Cuttack in his memo
No'167/Mines dated 13.1.2O2O. Director of Mines while forwarding the said
ML application No.13 dt.10.0t.2o2o has requested. to consid.er the grant of
mining lease in favour of OMC Limited.

And whereas, the lessee was asked vide Steel & Mines Department letter
No'2826/SM, dated 16.03.2020 to accept the terms & conditions for grant of
applied mining lease for Decorative stone (Khondalite) and the lessee vide itsTr Attested

DaPuU Dheotor of Mines

Guneil Girclcr Guttaok
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letter No.4303/OMC/GS /2O2O accepted those terms & conditions and
intjmated that it will also abide by the same.

And whereas, , subsequently OMC Limited vide his letter
No' 1 0925/ OMC/ KNDL / 2O2O dated 07 .og.2o2o intimated that modified mining
plan with progressive mining closure plan (PMCP) and Environmental
clearance were obtained in respect of the said mining lease.

Therefore, in view of the above, the State Governnrent is hereby pleased
to grant the mininglease for Decorative stone over an area of l1.s4s Acres or
Ha' 4-672 in village Narangarh under Khordha Tahasil of Khordha district
under rule-8(2) read with rule 39 of the OMMC Rules, 2016 in favour of
odisha &lining Corporation Limited for a period of thirty years subject to the
conditions laid down in the letter of intent issued by the State Government
along with the conditions stipulated under Rule 26 and all other cond.itions
pertaining {o mining lease as pi:ovided in the said OMMC Rules, 2016.

The grant of aforesaid lease is also sr:bject to tJ'e follo-wing conditions;

1' The mining'lease holder(s) shal1 after ceasing mining ope:rations,
undertake re;grassing in the mining area and any other'areawhich rnay
have o-een ciisturbed ciue to their mining activities and restore the lemd
to a condition which is fit for growth of tbdd.er, flora, fauna etc.

2' The lessee shall execute the lease deed(s) within a period cf 3 (three)
months from'date of is6ue of this ord.er subject to availabiiig, of the
requisite clearances and the above conditions and unclertakings shail
form part of such deed.

Depu$ Director of Minee
Cu[mf Gircle, Cuttack

Ivlemo ,rr.- 3!tl /S & M, Bhubaneswar, dated the ?11,0!1, ?OAO

Copy forwarded to the Managing Director', OMC Limited ibr inforrnation
anC necessary action.

';

Joint Secreta rrcnt

By. Orcler of the Gov,:r-nor

4t=^--_,
Jcirrt s ec re ta{/r[i1&2,i{6, rr,..., t
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rcr
Memo No. *0gg /S & M, Bhubaneswar, dated tne .fq,0q,A\g/j

copy forwarded to the Director of Mines, odisha, Bhubaneswar for
information and necessary action.

Afu\
roint r.Eil&3f?S 

"overnment

Memo *". g!g'/ 
/s & M, Bhubaneswar, dated the g'q.0q,ao,rl

"oo, 
*arded to the Mining officer, cuttack for information and

necessary action.

The applicant company should comply with all the terms and. conditions
and execute the lease deed in the prescribed format as appended to the Rules,
2016 within s (three) months from the date of this order.

iw_,
An,

Memo No. K0q0 /s & M, Bhubar""*"r,'o"li ::;W*t
Copy forwarded to the Collector, Khorclha for information and. necessary

action.

fl,r*^"
J o i n t t. 

"."frf,,77;''?",,e i.n m e n t

H$I.Pf-'Jil'J.,txl'-'
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I'l .O I NO.l],'l8.Sli(l l1)lt- t I ,('t)A, Cl ,t' thcK - 7.5 t0l-i. pt l. / ljAX : (0611)2109357 /58

Lr.r lc r N u....?. I 2 ?.........r vr i n o*,r r..1. "U..: .1'9.:*2A >O

I'nrlr.

'l'hc llining Officcr,
Cuttnck (lirclc, Cuttack

'I'hc Dircctor of Mincs.
Odisha, Ilhubanesrvar .

Sub:- Approval of Survcvctl Map, Boundary dcscription & Lanrl shcetlule of the granted
Mining Leasc for Decoraiive Stonc (Kuntlakundi Kunda, Khondalite) in favour of
OMC Ltd. over an area of 11.545 acrcs. or 4.612 hects. in village Narangarh undcr
Khordha Tahasil of Khordha District,

Sir,

With ref'erence to thr.' subject cited above, I am to say that. the joint survery and demarcation ol'
the grarrted of Mining l.sasc lbr Decorative Stone (KunrlakLrndi Kunda. I(hondalite) in favour of OIvIC
I "td. over an area o[ 1 1 .545 acre s. or 4.672 hects. in village Nalangarh undcr KhordhaTa]rasil of Khordha
I)istrict has bcen carricd out by'the Junior Mining Oflicer, of tlris otlce in the presence of Revenue
personncl, Forest Range Officer and the representativc' of lessee and the same has been completcd, 'l'he

.[unior Mining Olficer of this o1fice has submittsd the surveyed map. boundary description and lancl

schcdule w,hich have been duly signed by concemed ofllcials.

Subrnitted herewith iuc one copy of original lilm map.6 sets of anmonia prints of map,6 sets of
boundary descriptions, 6 sets of land schedules

. Joinl r,erification report, one sc1 ol'village shcct. I scts of ROI{ and.llVlO report tbr necessary appro\ial
at v()ur end .

I'his is lbr lavour ol';-our kind inftrnnation and rlcccssar!,aclion.

Yours faithl'ully,

Encl : As abovc

ffizttcle, Cuttack

Deoutv Director of Minea
-f:inri,lt 

Gircle, Cuttack

'.#edd

659



161

d)

dt. >o l0 2_'o>a

Debidutta Biswal, I.F.S.
Director of Mines, Odisha,
Bhubaneswar.

The Mining Officer,
Cuttack Circle, Cutlack,

Approval of Survcy plan, Boundary description land schedule of the
mining lease Decorative Stone (Kundakundi Kunda, Khondalite) in
favour of OMC Ltd. over an area of 11.545 Arcs or 4.672 hects. in
village Narangarh under Khordha Tahasil of Khordha district.

e to your lefl-er No. 2l2ZlMines dt.14.10.2020

t of duly approved surveyed map, boundary*v"
re mining leasepecorative stone (Kundakundi

Kunda, Khondalite) in favour of OMC I-td. ovcr an area of I 1.545 Arcs or 4.672

hects. in village Narangarh undcr Khordha l'ahasil of l(}rordha district is sent

herewith for needful action.

Yours faithlully,

Encl: As above.

\1̂ ,r 
[,"1

DIREC'I'OR OF MINE ODISTIA

I)lltlr(11'Ol{Al'F, OI NIIN ItS, ODISIIA,
I}IIT]RANESWAR

No. MXV (c)-02i20te&DM.,
I:rom,

To

Sub:

Sir,

DepUy Dlreotor of Minee
Cuttack Girclc, Cuttack
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toundary Description of Granted lr4.L for Decorative stone {Kundakundi Kunda,Khondalite) ofoMc Ltd' over an area of 11.545 A(fe or 4.672 Hect:in Village Narangarh under Khordf iiahasil
o( Khor dha District

CHECKED & FOU CONRECI

w W
crt'rrtirlrwYof, _.

DIREC:', r-i.';.j :: !: !'trl'J
(iC iol lr!" ehij3,i.r.:;5i'J

t-J

^I

.True Copy Attested

t8l*P[','til'g'Uffi

iFcrencellTteTta;ij-nl tointTii srr["af,e-aw#Hffir-t6fo-ro-s-]fl;nirer;-di;imc rmErJ
Mt' f ronr the viltage Trijunction point of vitlage Bhagabanpur No,174, Bhogapur No-2o4 and Narangarh

No-203, Tahasil/District -Khordha.,.

!l!!- irtrn."Iiaf- ."'n9111:
01:_0J. I rzs" 3r 747" 17', ti m----I n.ii---1
02"-0-3 193" 48' -/ sor6 ---T 16s-ss
03- 04 168" 43', 23.85 78.25
04 --0s 1 75" 01' 74,80 8t 36
05--05 221" s4' 4.35 1"4.)7

06-^07 1 )5" 40 669 2t.95
07--08 ;r50" 0"3' 4,59 L5.05
08--09 95" 39', 22 54 73 95

09--r 0 194" 09' 1.3.72 45 01.

L0 -11 773" 42',,, 28.63 93.93
77,-12 L71" 22' ,, 18.30 60.04
72--73 274" 39' 5 B1 22 34

73--14 98' 44', I 7.77 23.33

14--15 159'28', 7.6r 24.97

r 5-- 16 164" 19', 10 49 34.42

76-17 213" 00' 1,4 26 46.78

77--78 1.79" ss' | 17.02 36.15

18-- 19 764" L5' 3.70 'J,2 74

79--20 249" 03' 12.75 41.83

20--27 198" 32' 7.58 24.a7

27--22 91" 31' 'J.6 47 54 04

22--23 161" 08' 28 99 95 1,1,

23-24 183" 58' 21.65 77 03

24--2s 95" 04', 25.32 83.07

2s--26 185" 38' 25 06 82.22

25--27 95" 16' 57.53 188.75

27-28 253" 52' 9.23 30.28

28--29 745" 49', 78.79 61.65

29--30 r77" 56' 15.21 50.10

30--31 184" 20' 45.38 148. BB

31--32 1.24" 2l 18 89 61.98

32--33 253" 44' 1.48.55 487.73

33--34 1.09' 42' 81.59 261.68

34--35 225" 40' t3 27 43.54

35--35 156" 05' 19.80 64.95

36- 37 1.30" 49' 79.37 260.40
37--38 95" 53' too 37 329.30

38--01 153'01' 71, 83 235 66
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,?;:llj,:::::::::l u]:liu,,n h4,L ror Dr,cor;irivr Sronr. (Kunrr,rriundi Rurrda,Khondarirc) oroMc Ltd' ovcr an nre.r or r 1.s45 Ae c or - rrr;::'J;;lll,'#[::jl;J,';H::ffii:'lTa h.lsil
ol Khordha

Rrit'tcttrt:. IlrO \t,rrl nfl p0tnt f ,, ,,tu,,t,,,t *,tf,ll
Mt. f rorn thr: villngc l-rijunction point of villal;o I

- No.203, Tirh;r:

ol q,i lot and a[a dtsti'ice a{ ZITZfi
t4,Bhorapur No-204 and Narangarh

L.l_ry! _ _l tUlgnetic Bearinl;
_Dl:!?rte s_M,!r,

1$.2t)

0i.;t.1ncc in f t RcmarkE
(rl- ul r/9 )l

o?:!_3- 50,4h
(r j D4 ') ), 9,,i

)4 ?,0
04-^0s 81 )t(t

05.,06 ))/'54 415 L4 2/
06 07 1)5" 40', G69 2t,95
07.-08 2\0" 0)' ' 4.59 ," 15,06
08-,09 95'39' 73 95
09,-t 0 194" 09' 13 72 4\ 07

I0--11 1.73" 42',, 28,63 9 ).9),

11 12 777" 22', / 18.30 60.04

12,13 274'39' 681 22.34

r3 -14 98" 44' 71L 23 33

t4--15 159'28' 16L 24.97

15.- 16 I 54" 19', 10,4 9 34.42

16- 17 213'00', 14 26 46 lP,

t7--t8 L?9" 55' 17.02 36 15

18--19 164" 15', 3.70 72.14

19--20 249" 03' 12.75 41 83

20--27 198'32 758 24.87

2t--27 91" 31' 1,6.47 54,04
1a 1? 161'08' 28.99 95,11

23--24 183'58' 21.,65 71.o3

24-2s 95" 04' 25.t) 83 07

25- 26 186" 38' 25 06 82.22

26--27 95" r 6' 51 53 r88,75

27--28 253" 52' 9.23 30.28

28--29 1,45'49' lB 79 61.65

29--30 r77'56' 1.5.27 50 i0

30--3 1 184" 20' 45 l8 148.88

31--32 1)4'21.' 18 89 61.98

21 f2 263" 44' 148.66 481 73

33--34 109" 42', 81.59 261 6B

34--35 225' 40' 732r- 43,54

3 5--3 6 166'05' 19,80 54 96

3 5--37 r30" 49' 79.37 260.40

3 7--38 95" 53', 100 -?7 1)9.30

38--0i t53" 01' 71.83 235.66

CHECKED E CORREGi
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Sound;ry Dr.rcripttolr ol Gr;rnti'd M,L lor Dccontivc 51orte (Kunrlitkundi tlunda,Khondalitel of

OMC Ltd, 0ricr irn rrcr o{ 11.545 A(re or 4,672.tlect, in Village Naranga.th under Khordha Tahasil
.//

o{ Khordhir Dirtrict.

e9\e

FIELO NOTE

RClircnibr- itre'Siaitiri! [oirii i iisiiuaterOitn ; ;m*n'emUl;a;g;f aS= 3ti- Jnd-atidistaircEtiF25ffi

fr4t. f rom the village Trijunction point of village Bhagabanpur No'174, Bliogapur No-204 and Narangarh

'7r 1 l' 1t )(t I 51.44
UI'TIJ

0r' 0_l

E]2
81.3 5

U

01-05
14.27

05--06

06- 07
27 95

07--08 2so" 0i 459 15.05

73 95
0s--09 95" 39' 22.51

13.72 .15 01
09-- 10 194" 0!)

10-- 11 173" 42' 28.63 93.93

11 -72 777" 22' r8.30 60 04

12--13 274" 39' 681 11 f /

13--14 98" 44' 717 2 3.33

14 -- 15 159' 28', 767 )4 97

15--16 164" 19' 10.49 34,42

76- t7 213" 00' 1.4 26 46.78

17--18 179" 55' 11 02 35.1 s

18--19 164'15' 374 77.74

L9--70 249'03' 12 75 41.83

20--77 198" 32', 758 24.81

2L--22 91" 31' 16.4; 54.04

27--)3 161" 08' 28 99 9 5..1- 1

73--24 183'58' 21 65 71.03

24--25 95" 04' 25.32 83.07

25-26 186'38 25.05 82.22

26--2t 95" 16 51.53 188.75

21 --28 2s3" 52'. 923 30 28

)8--29 145'49' 18.79 61 65

29--30 t71" 56' L5 21 50.10

30--3 1 184" 20' 45,38 148 88

31--3 2 t24'21' 18 89 61,98

32--33 263" 44' 148 66 481 .13

33--34 109" 42' 8 1.59 261 .68

34--35 225" 40' 73.27 43.54

3 5--3 5 156'05' 19.80 64 96

3 5--37 i30" 49', 79.3i 260 40

37--38 95'53' 100 37 329.3f
3 E--0 1 153" 01' 71 8l 235.56

l'

h

663



Lta
Boundary Description of Granted M.L for Decorative stone (Kundakundi Kunda ,Khondalitel of

oMc ttd' over an ** y ^"" Zi?-::t:X;#,Il'"; 
Narancyfrunder KhordhaTahasit

c

.l
./9
t!'

FIELD NOTE

Mt. from the village Trijunction point of village Bhagabanpu r NoiI!4, No-204 andNarangpth

No-203, Tahasil/District -Khordha../'

01--02 tzg'gtJ 147'77' / rc.zg ./ 53.44 "'
02--03 793' 48'zt' 50.45./ tss.ss,t'
03--04 169" 43'../ 23.85 - 78.25 c''
04--05 775'07' .y 24 80 81.3 5

05--05 227" 54', 4,35 --' 74.27 ./
05--07 135" 40'-/' 6.69 --' 2L.95 "/-
07--08 250" 03'a' 4.59 15.06

08--09 95" 39' 22.54 ..t 73.95 /
09--10 194" 09''' 73.72 ,' 45.07 .'

10-11 173'42',.,. 28.63.i 93.93 .t
L7--72 177'22", 18.30 ,

60.04 ,r'
12-13 274'39',/' 5.81 22.34 /'
13--14 98" 441 7.7L 23.33 ,,,''

14--15 159'28' 761 24.97 ,'

15-15 t64'79" 70.49 ,' 34.42.1

t6-77 273'00'. 1426 46.78

17-18 179" 55' 
".,

tt.02 35.15

18--19 754" 15' / 3.70 ,- 72.74

19-20 249" 03'",' 72.75 41.83

20-21 798'32'.' 7.58 24.87,.:'

27--22 9!'3!'n 76.47/ 54.04,,

22-23 t67" O9',t' 28.99,t" 95.11

23-24 183" 58" 2t.65 , 77.03 .

z4-25 95' 04'0. 83.07

25--26 786'38'( 25.06 r 82.2/

95't6"/' 57.$ r' , t88.75'/
26--27

9.23 / 30,28,,'
27-28 253" 52',/

745" 49', 78.79 -,'. 61.65
28-29

t77'56'., 15.27 r 50.10
29-30
30-31 784'20'r/ 45.38 / ,' 148.88 /

31--32 724"21' . i.egy' 67.98 /

32-33 263" 44"/ 148.56 / 487.73

33-34 109" 42' 87.59 / 257.58(

225'40't' 73.27 / 43.54 t'
34--35

!56'05'1 t9.80 / 64.96
35--36

36-37 L30" 49'." 7*{ 250.40 '
37-38 95" 53' / 700.37' 329s(

38-01 753" 07' ,/' I 77.83 /' 235.66tt
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L.and Scltqrllr[c qf l(ulttl,1l(rrrrcli l(trrrtla Slonr: etrar.r'y rrrr ()u ?5.10,1.9tt0'

Mouza' N;rr.arraclarln

Klrata 525 -Anabadi
; 1929-30 Sabik Settletnenl- Record)

icrrari[- Ekharajat ltiahal Sri l{aja R.rnra

Chndra Dev, Superintendent of Shree
: )agannaih Mahapravu Bije Put'i- B-Registcr

'No'14424

l(!ra,ta iio.5s'212
(1962 - l-lal RoR)
'Tenant - Shree JagannaLh Mahapravr"r ,8i'!r: ;

Puri Marfat Srimandir Parichalaoa

Committcc

-ar 
1i -=5, Tc'"ai 

-l-Total I 
- 

--iiL13-::--' -

t_

ilana
-- tgtlit Luld - 

I'Jon-Fores

--Jq!-!q,o - - .-Al,tU15-'

\ P,,"'., ''
[. 8.ls;;

;'.'' (0eo)
lir;i,.let
lrlr(,1rl Ltrl.
a

'O'

S.nl-!' 
ffiar*-

,.i i -i
. -- .j-/ \.- ,r. \'\'

Tahasildar, Khortlha
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3r,

-L-alld-Scl-te.,c!trle of l(urrtla l(rrrrrli l(untln stgne Quarry 1s (1r 7.yr.111,1,r)1)t).

Mttrrz;t, Nitl..:rt.tr;;rtltr

:Khata 525 -Anabadi
( r929-30 Sabik Seltlerxent Recol'd)

lcnanL- Ekharajat Mahal Sri Raja Ranra

Chndra Dev, Superintendent of Slrree
:lagannath MahapravLt Bije Puri- B-Registcr
N0,1442'1

l(irarta iio.5tz17
(t962 - llal RoR)

Tenant - Shree Jagannath Plahcrprar"r't Bijr:

Puri Mafat Srimandir Parichrlan"l

Committee

i _l
sir- - 

lsegiy-alll- . -o'qls
I

_l
'[otal

I Ac. t t.545 Ac.11".545

Bcaq,l's,::[$$xl

Non-Forest Land
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Ll$Uda stqn-e-QuaLtv-os.-o I 
-2 

5' 1' 0-19 B 0'

Mouza - Naranagada

Jagannath Mahapravu Bije Puri- B-Register

N0,14424

N*ffi@
1.490

Ec.rr.s+s

---;:!'

-vrc'/ Tahasildar, Khordha

Addl. Gcneral Mnr:,i;t'r (Geo)
Powor of Attorney lloltlcr

Odisha Mining Corporalrun Ltrl.
Bhubaneswar

$IiEGKED

cHt

DI

OFFICER

\{cE

r[\\tpi !)ffii6orTnn-c *S[,rrr"

n"l:--.igs lr"tat

_:
trnre<t I ahd r,ror+oIqilLalg- Total

tr

Ac.0.000
Ac.11.545 AU.I

Nh

I a-

I (hita 525 -Anabadi

; iig zg - so s:l!.::Tl:I :*l*:?ldl
tlo.532l
Hal RoR,

- Shree
Marfat

-i

I

I

I

apravu Bije 
!

Paricha ana 
1

I

I

I
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of Khordha district.

1. Rabindra Nath Panda, Forest Range Officer, Tangi.

2, Alok Kumar DalQi, RI, Golabai.

3, Krushna ChadqXnuntia, l.M,O, Cuttack,

4. Ashwini Kumar Pradhan, l.M.O, Cuttack.

The loint survey & Demarcation of granted ML of Narangarh

decorative stone of oMC Ltd over an area of 11.545 Acre or 4.672 Hect,

has been completed by the joint team which was carried out from 05rf,

october to 7th october'2020 in the presence of the authorised

representative of the lessee. Pillars have been posted on the demarcated
poi nts.

Attested

{ iu;y Cr.',t-

T ruc

Golabai
( B,r Crlr" [.

/2r K\rsU TU|

.hlangl c.r,.4.r.r

"D.to , Kt-fi-lr.e.
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-118 -
1ql7 Puratan Patita 0 55s0

19,\1 Puratan Patita 0 3200

.100 l/2l2 I Puratan Patita I 04s0

?ti)21t:122 Puratan Patita 0 9400

r 980 Puratan Patita 2 I 300

Panas Fala dakhala
Dayanidhi Ota,
Father- Somnath
Ota, Shankar,
Ota Father-
Gopinath
Cta, Caste- Brahmin
Sakini, Hadapada
iiama nahin)

)871:))76 Puratan Patita 6 6s00

i949 Puratan Patita I 1r00

4q Puratan Patita 0 3200

r68 Puratan Patita 0 5ts0

1:17 Puratan Patita I 4700

86 Puratarr Patita 0 04s0

8r8 Puratan Patita 0 0350

slq Puratan Patita 0 1400 Chaunrin/ I

5-16 Puratan Patita 0 r 000

167 t Puratan Patita 0 3200

t-):l j_l-l Mundia 7 0200

982 masiha O. E.
r. Case

1o.-234 Odisha,
f Rajaswa

'arshad Case No.-
74181, hu rnu
haraj dakhal khata
Jo.645 ru.

I i+4 Mundia 2 2150

EA Rule, I952
:ar niyarn 6 B.C 2

rtre ukta sampati
disha Governrnen
na anunrattre
rstantar hoipariba
Lhin.

43 plots
J 47 31 00 1.0000

T

Kts{NRNH A
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Serial No of l(hatian : 532/.) \lauza: Narangarh District:l(lluld.I

PIot nunrbcr and-- 
rvhecrl nanr.:

Dctailcd descripti<'rrr clf irarieties and

ch aractcrrist i cs

S rop
(.oilnre nts

P
d H crcto t

1 8 9 l1 l2

)g-5() Bagayat - II I 4900 Mangol22,
Panas/3

t3.5 I Bagayat - Il 0 64s0 1.0000 Mango/17,

PanaVl9

t9sr Bagayat - II 0 1 000

l7 41i21],11 Puratan Patita I 29s0

570 Puratan Patita 0 4000

r 666 Puratan Patita I 01 50

t66{t Puratan Patita 0 8600

2 1.1 Puratan Patita 0 2700

228 Puratan Patita 0 1 000

t58i ?(),.12 Puratan Patita 0 2750

I5(i6,'-1040 Puratan Patita 0 5150

t752 Puratan Patita I 3650

17.5S Puratan Patita 2 I 500

1?64 Puratan Patita 0 12s0

18.14 Puratan Patita 5 5100

i7+i;)t(;(; Puratan Patita 2 3900

I 7:l:r2I li Puratan Patita

d)/ _.,
0 2000

t7 ]<)i?t:+7 Puratan Patita

coLLEcroR *tdffi., toiActsrn
0

it-F.

3000

n47i21'.)1 Puratan Patita XHlt)Kl)rrP I 9400

l9 Puratan Patita 0 I 400

18 Puratan Patita 0 I 650

.)o Puratan Patita

r-i
0 1200

D9 Puratan Patita
Truc CoPY Afrger= 0 2000

t858i2tit3 Puratan Patita

Q<n)il^6otr-,,
0

&sa
1 300

1 i4r Puratan Patita EE 4050

I9.S4 Puratan Patita 0 2150

670



$4*ronr- JJ/t-o
F0 Tel. No.O 6755-2,20001 (O)

Fax No.O 6755-22t567
E-Mai1: dm-khurda@,nic'in

OF PICE OF'THE COLLECTOR & DISTRICT MAGISTARTE: KHORDHA

(roua SECTION)

Letter trUo. l8 [1.8 f Touzi, Dated.

In pursuance of the Rule-17(1) (e) of odisha Minor Mineral concession

Rnles, 2016 ald restrictions laid down as Part-IV of the Mining Lease deed

executed vide Registratiqn Dt.13. Lr.2o2o by the lessee (M/s. oMC Limited)

ancl -as per recommendation of Mining Officer, Cuttack Circle Cuttack

pernrission for surface operntion over the following schedule of land in village

Nar,eiragada und.er Khordha Tahasil of Khordha district is hereby accorded in

fa'ir.r of M/s. Odisha Mining Corporation Limited (herein after ca-lled the

lessc,es) for Mining operation of specified Minor Minera-ls subject to the

foll ou'ing conditions.

Per-mission is accorded provisionally untii further orders for surface

opcr:rtion for the specific purpose as stated below over the foilowing schedule

of larrd.

l. No land shall be usecl for surface operation if objection is raised L-ry the

competent authority or Collector of the District to the effect that use of

the land will be detrimental to public interest'

2 The lessee sha-ll not c,.rt or injure any tree in the Ieases errea falling

rvithin Reserved Protected forest without prior permission of the

Divrsior-ra-1 Forest Officer or the officer authorized by him in this behalf

a1cl upon payment of Royaltlr ald fees for compensatory Afforestation as

may be specified.

3, The lessee sha-ll und.ertake mining operation/only in accorda-nce u'ith

approved mining Plan.

1. The lessee shor-rld not tlse orher land for surface operation other than

tl-rat of u,hich permission is accordecl hereby for surface operation'

5, Belore commencing the Mining operation the lessee should give proper

, l'l|irltimation of the exact clate of commencing mining operation to the
.-a

a=\ Ivlining Officer, Cuttack Clircle, Cuttack/Divisiona-I Forest Officer,

t 

}il) 
I(rolclha ancl concerned' Range offrcer'
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\il
6. A11 other conditions laid down and

lease deed should be strictly adhered

as breach of covenants.

agreed upon bY the

to and anY violation

iessee in the

wi1l be treated

LAND

sl.
No

Khata
No.

Plot No. Name of the
Tenants

Kissam Area in
Acres

Remarks

2 J 4 5 6 7

1 53212 7745 Shree
Jagannath

Mahaprabhu
Bije Puri-Marfat

Srimandir
Paricha-lana
Committee

Mundia 7.O20
Basavat-Il t.4901850
Basavat-II o.6451851
Puratan
Patita

2.3901747 12766

Totrrl 1 1 .545

Merno

1.

No. l8\aq frouzi,n.t"a ?6(lt{>ozo
copy to Mls. odisha Mining corporation Limited, At-Bhubanesr,val, Post

Box No.34, Unit-IV, Bhubaneswar-751001, District-Khordha for

information ernd necessary action.

copy submitted to the Director of Mines, odisha, Bhubaneswar for kind

information and necessary action.

copy forrvard.ed to the Joint Secretary to Govt,, Revenue & Disaster

Management Department/ Steel & Mines Department, odisha,

Bhubaneswar for kind information and necessary action'

Copy forwarded to the Divisional Forest Officer, Khordha for information

and necessary action.

copy forward.ed to the Sub-col1ector, Khordha/ Tahasildar, Khordha for

information and necessary action'

copy forwarded to the Mining officer, cuttack circle, cuttack for

information and necessary action,

2.

J

4

5

6.

Attested

^^c hl tlinee
D

9-

'I
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\q" Aoo 21ua2- <</to

FORM - I

No. 1 4407/0 MC/KNDU2020
From:-

The Agent'Cum'Regional Manager,

Khondallte Group of Mlnes,
Mts. Odisha Mlning Gorporatlon Llmlted,

Bhubaneswar,
Dist- Khordha (Odisha)'7 51001

Dale2711112020

The Directot bad

The Dy. Dire anchi

The Director
The Director of Mines, Odisha, Bhubaneswar

The Collector & District Magistrate, Khordha

The DFO,Khordha
The Sub-Collector, Khordha

The Mining Officer, Cuttack Gircle, Cuttack

The Range Officer, Tangi Range

Sir;
I have to furnish the foltowing particulars in respect of date on which it is

intended to open Kundakundi Kunda stone Quarry, Narangarh of M/s' oMc Ltd"

Bhubaneswar (owner) sri. R. Vineel Krlshna, lAs, MD, OMC Ltd., Post Bor No'34,

Bhubaneswa r. 7 51001, Odlsha.

2, (a) Situation of the Mine: Village: Narangarh, Police Station: Jankia,

' po- Narangailr, sub-Dlvision(Taluque)- Khordha, Dist - Khordha, state - odisha.

(b) lrr caae of A NEW NAME partlcularc of situation of Mine: Post ffice : Narangarh

Telegraph-Office : Narangarh Railway Station: Tapang .Rest House : Narangarh

Means of (Glve dlstance there from) Travellng : 1K.M from Tapang Rly. StaUon.

Attested
Pagit I ot 2

To
1.

2.
3.

4.
5.
6.
7.

vIl:
9.

HiY,P8.ilJ'tt'[:t';

I
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\s?

Present
Previous

3 (a) Name & Postal address of (ii)

(a) Owner
(b) Managing Agent if anY

(c) Agent if any
(d) Manager

(b) ln case of change, date of change:

:OMC Ltd,
:N.A.
: Gangadhar NaYak
: Karunakar Das

(iii)sAese
(a)4

(b)

5
'o"i" 

". 
*r'i; * l. ;;,;;i,.-#;.-;p* ;;.0".ji,..*, 

" " " """the mine.: 02.12.2020

6. @peni
ef tlr€ minee, i+r\,

Yours faithfully,

INSTRUCTIONS:-
(i) Mention the matter to which the notice reforms.(ii) Need not be lilled ln if ths notice rolates to item-4.(iii) Delete wherever is not applicable only.

Attested

o^cputy Orcotor of Mines
Cunecl Circlc, Cuttack

Page 2 of 2

Signature:
Designation: nager
Date:
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STATE LEVEL ENV]RONMENI

Lf\
Aqoa-xtt<-o - "/ro

RITY

Rer.No, ffitlt_etU
,"t" Cq, q9' { 0

File No. SEIAA.4331'08.2;A20

To
M/s Od,isl'ra Mining Cot'poration Limited, r-{
(A Govt, of Odisha undertaking)
OI\llC House, Post Box No-34,Bhubaneswar,
Dist-Kh orda, Pin code-75'1 00 1

e

Sub: Proposal for mining Of Decorati've Stqne fro,m Narangarh Decorative
stoneqKhondalite) of Mls Od,isha Mining Gorporation Limited, in Village-
Narangarlr, Tahasil-Khorda, Dist-,Khorda (MLA:11.545 aeres or 4.672 Ha)

envirsnmentai elearance regarding,

Refi Proposal No: SEIA,{433108:2A20 d[ 06.08.2A2Q;,

Sir',
This has r.eference to your EC application submitted. on 00"08,.202O seeking

envirqnmpntal clear,ance for the above project under EIA Notifieation, 2006. The

proposed pro-ject aotivity is listed at item no. 1(a) (i) in the schgdule of EIA Notification,

2006 aS amended fr.qm time tq time and the projgct falls u4der Category 82 project as

the mining lease area is less than 5 ha, The proposal is for mining, of decorative stone

fr:om Narangarh Decor:ative stone(Khondalite) lo

Khorda, District-Khorda., Odisha over lease area

area is a part of the Survey of lndia Toposh

20o02'33.30"N to 2oao2'44.g0"N and ,Longitu.d : 85034'54.g0',r to 85035'05.10" E. This a|.o

Khondalite Utook of Narangarh has been reserved for mining purpose in favour of

M/s Odisha Mining Corporation Limited (OMG), a Govt.of Odisha undertaking by the

Department of Steel & Mines,Govt.of Odisha vide Notification no.9804/SM,.Bhubaneswar '

dated 11.12.2019 as well as the lette,r' of lntent No.2826/SM,Bhubaneswar dated

a

(}'oi
rc.03.2020 of the Department of Steel & Mines,Govt.cf Odisha for the grant of mining 

^$Iease in favour of Mis OMC Limited Kun'dakundi Kunda stone quar y, \arangarh for Otlpt
rc.03.2020 of the Department of Steel & Mines,Govt.cf Odisha for the grant of mining 

^$SIease in favour of Mis OMC Limited Kun'dakundi Kunda stone quar y, \arangarh for Oof,s+-

khondalite for a pe,riod of 30 years. The mtning plan along with the progressive mine

closure plan 'of the mining projbct has been approved by Joint Director Geology,

[Constltr.rted under the Environment Protectlon Act, 1986 and Environment lmpact Ascersment ]l
lla G A lnlalElrlrla,l rL^ ath ll-.-r. tnan -alll-!-.-. -. F-'-t----
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Lq,
Directorate of Mines, Odisha, Bhubaneswar on 12,A8'2OI2O. As per the approved mining
'.

,+gian submitted by the project proponent it is observed that mineable reserves in the

leZrse area are 475905 cum and de.corative stone will bp mined oUt by semi-mechanized

method with an:nual extraction not exceeding 25186 cum (maximum production capacity)

for the valiid tease period. The proponent has submitted letter no.614914F(F.C Act &

lease)-21.t2020, Bhubaneswar dated 02.07.2020 of DFO, Ghandaka WL Division,

Bhubaneswar that the village Narangarh is not coming within the eco'sensitive zone of

Chandaka-Dampara WL Sanctuary. Further, the pro:ponent has subrnitted that the lease

area is 45 Kms away from Nandankanan Zoo par,k and 19. Kms'away from the eco-

sensitive z6he of Chandaka WL Sanctuary. During the plan period, plantation will be

done by the project pr"oponent along thet safeqlrene of the proposed lease area.

Environmental Management Plan (EMP) shall be implemented by projeet proponent.

The proposal has been duly appraised by SE,AC, Odisha in its meetings held on

31.08,2020 on the basis of the documents enclosed with the application, namely

Checklist, Form-1, P,refeasibility Report, Approved Mining Plan, Environment

Management Plan furnished to SEIAA & SEAC. The State Expert Appraisal Cornmittee

(SEAC) has recommende'd for grant of Environmental Clearance to the project with

certain stipulations.
' The State Environrneht Impao,t Assessment Authority (SEIAA) after considering

the proposal and recomrnendations qf SEAC, Odisha hereby acoords Environ'mental

Clearance in tavour of the project valid from the date of Environmental Clearance

acoorded upto the lease period unde,r the provisions of EIA Notlflcation 2006 and

subsequent amendments thereto, sub.;'ect to strict compliance of all stipulated eonditions,

as follows. Detailed half yearly compliance report of these conditions ,has to be submitted

by the project proponent to the Member Secretary, SEIAA on the 1'"t June and

1st December each year.

Stipulated Conditions :.

Specil'ic conditions
The environmental elearance granted shall be valid up to the lease period and

coteiminous with lease period. Exploitation shall be as per the mining plan and

reclamation plan.

2. Tree cutting inside the area, if any, shall be with prior permission of competent

authority.
3. The Pr.oject Proponent shall obtain consent from the State Pollution Control Board,

Odrisha and effectively implement all the conditions stipulated therein.

4. ProJect Proponent shatl appoint an Occupational Health Specialist for Regular and

Periodiaal medical examination of the workers engaged in the Project and records

A.
1"

U
o

Io
-a\s
\

oQo
(rt

r-r6;lJ

Deput, yl:f:|J-,{
Cu\tacn -"
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majntained; also, Occupational health check.ups'for workers having some ailments

llke, BP; diabetes, habitual smokers, etc, shal! be undertaken once in siX months

and ,neoessary femed;ial/preVentive'measures ta,ken accordi:ng,lY. Reeo:mmendations

of National Institute for Labour for ensuring good occupationa! environment for mine

workers would also be adopted;.AJl the old age people of the surround'ing villages

may be provided medical faqilities, .

E. Transport of mi,nerrals shall be done elther by dedioated road or it should be ensured

that the trr.raks/dumpers earrying the mineral should not be allowed to pass through

the villages, The Project Proponerit shall ensi.rre that th'e road may not be damaged

due t"o transportatlon of the mineral;. and transport of minerals will be as per IRC

Guidelines with respect to complying wilh traffG congestion and density,

6. Project Proponent shall ensure the safeguard and wellbeing of villagers ahd sohool,

fegular health monitoring of all residlents [n the area and the cornpliance Report

shall be sr.lbmitted to the Regional o-ffice of the Ministry and SEIM, Odisha.

B. Standard conditions

1. The appiicant will submit half-year"ly complianee repor-t on post environmental

monitor,ing in respect of the stipulated terms and conditions in the Envir:onmental

,Glearance ts the State Environmental As-sessment Authority (SEIAA) ,Odisha ,

SPCB & Regional Offiee of the Ministry of Environment & F.orest, Odjsha on

, 1,$ June and 1st December of eaeh Calendar Year and shall also upload the

,complianee report on the website ef the MoEF & CC. .

Z. A F.lnal Mine Ciosure Pian aiong with details of Corpus Fund shall be sulrm'itted to

the SEIAA, O.disha 5 years in advance of final mine closure for ap:proval.

3. No mining activities will be allowed in f0rest area, if any, for which the Forest
,Clearance is not available.

4. No change in mining technology and,scope of working should be made without prior
' 

approval of the S-EIAA, Odisha.

5. No change in the calendar p.lan inch.rding eicavation, quantum of mineral and waste

should'be made.

6. The project proponent shall obtain necessary prior permission sf the eompetent

authorities for drawl o-f r,equisite quantiff of water (surfhce water and g'round water)

for, the project.

7. Mining shall be carried out as per the provisions outlined in the approved mining

Blan as weli as by abiding to the guldelines of Directorate General Mines Safety

(DGMS).
8. Protection of vegetation in the surrounding areas, and proper storage of so.lid waste,

subgrade ore and their Use hav.e to be given priority during mining operation.

9. lt shall be ensured that quarrying is not carried out within 500 m of structures,

bridges, embankment, dams, weirs, ground water extraction points, water supply

head works, extraction points for irrigation and any other cross drain,age structures.

10, Digital processing of the entire lease area using remote sensing technique shall be

earried out regularly once in three years for monitoring land use paftern and report

sub.m,itted to Ministry of Environment, F'orest and Climate Change its ReEional

Otflree and SEIAA, Odisha.
ch as regular water sprinkling shall be carried out
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in critical areas prone to air pollution a,nd having high levels of PMrs and PMz.s such

as haul road, loading and unloading point and transfer points. Fugitive dust

emissions from a:ll the sources s-hal! be aontrolled regularly. lt shall be ensured that

the Ambient Air Q.uality pararneters conform to the norms prescribed by the Gentral

Pollutibn Csntrol Board in this regard. Monitoring of Ambient Air Quality to be

c?rried out baserl on the Notificatlon 2009, as amended from time to time by the

Central Pollution Gontrol Board.

12. Regular monitoring of ground water level and quality shall be carried out in and

around the mine I'ease by establishing a hetwork of existing wells a,nd constructing

neW piezofieters during the mining ,operation. The project p:roponent shall ensure

that no natural water course andlor watelresources shall be obstt'ucted due to any

mining operations. The monitoiing shall be earried out'fottr times in a y€ar pre.

monsoon (ApriFMay), inonsoon (August), post-monsoon (Novem,ber) and winter
(January) and the data thus eollected rnay_[e sent regularly to Ministry of

Enviro,nment, Forest and Climate Change and its Regional Office, Central Ground

Water Authority and Regional Director", Cential Ground Water Board.

l3..Transpgrtation of the mirierals by road passing through the village shall not be

allowed. A'6ypass'' road should be constructed (say, leaving a gap of at least 200

meters) for the purpose of transportation of the m'inerals so that the impact of

. so-und,, dust and acoidents could be mitigated. The proJect proponent shall bear the

cost towards the widening and strengthening of existing public road network in case

the same is prop.ose.d to be used for the Project. No road movement should be

allowed on existing village road network without appropriately increasing the

carrying capacity of such roads.
14. The illumination and sound at night at project sjtes disturb the villages in respect of

both,h.uman a,nd animal population Consequent sleeping disorders a:nd stress may

affect the health in the villages located close to mining operatlons. Habitations have

a right for darkness and minirnal h.oise levels al night. PPs musf eRsure that the

biological c-lock of the villages is not disturbed; by orienting the floodlights/ masks

away from the villagers and keeping the noise levels well within the prescribed limits

for day lig,hUright hours.
15. Sufficient number of Gullies to be provi.ded for better management of water. Regular

Monitoring of pH shall be included in the monitoring plan and report shall be

submitted to the Ministry of Envtlronrnent, Forest and Climate. Change and its
RegionalOffice on six monthly basis.

16. There ,shall be planning, developing and implementing facility of rainwater

halvesting measures on long term basis and implementation of conservation

measures to augment ground water resources 'in the area in csnsultation with

Central Ground Water Board.

1'7. The P'roject Pr.oponent has to thke cate of gullies formed oh slopds. Dump mass

U should be consolidated with pr.oper filling/leveling with the help of dozer/compactors.
g 18. The reolamation at waste dump sites shall be ecologically sustainable. Scientificqo reqamation shall be followed. The local species rnay be encouraged and species

i are so chosen that the slope, bottom of the dumps and top of the dumps are able to

S sustain these species. The aspect of the dump is also a factor which regulates

o'{ sorne climatic parameters and allovrs only species adopted to that,micro olimate.
C)

r'ir
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19. The top so:il, if any, shall temporarily be stored at earmarked site(s) only and it

shonld not be kept un'utilized forlong. The topsoil shall be used for land reclamation
ar:rd plantation. The over burden (OB) generated during the mining operations shall

b-e stacked at earmarked durnp site(s) only and it should not be kept astive for a
tong period of time. The maxirnum height of the dumps shall not exceed 8m and
wtdth 20 m and overall slope of the dumps shall be maintained to 45'. The OB
d,ui,nps should be scientifieall;7'veg,etated with suitable native species to prevent

erosion and surface run off. ln critical areas, use of geo textiles shall be undertaken
foi stabilization of the dump. The entire excavated'area shall b'e backflled and
affo'r:ested. Mortitoring rand rnanageq_ejt of rehab:ilitated areas should continue until
the vegetati,on becomes self-sustaining.'Complianoe status shail be submitted to the
Ministry of Envifonment, Forest and Climate Change and its Regional Offioe on six
monthlY basis'.

20; Catch drains and siltation ponds of appropriate size shall be constructed around the
mine working, mineral and OB dumps top revent run off of water and flow of
sediments directly into the flver and other water bodies. The water so collected

. should be utllized for watering the mine area, roads, green belt development etc.
The drains shall be reg,ularly desilted particularly after monsoon and maintained
properly. The drains, se,ttling tanks and check dams of appropriate size, gradient

and length shall be constructed,both around the mine pit and over burden dumps to
' prevent run off of water and flow of sediments directly into the river and othei' water

bodies and sump capacity should,be designed keeping 50% safety margin over and

above peak sudd.en rainfdl! (based gn 50 years data) and maximum discharge in
the area adjoining the mine s:ite. Sump eapaclty should al.so' provide adequate

. retention period to allow proper settling of silt material. Sedimentatio.n pits shall be
constructed at the oorners of the g:ailand drains and desilted at regular intervals.

21. Pla'ntation shall be raised in a 7.5 m wide green belt in the safety zone around the
mihing lease, backfilled and r,eclaimed area, arouhd water body, along the roads
eto. by p,lantthg th.e native species in consultation with the, local DFO/Agricultur"e
Department and as per CPCB Guidelines. Ihe density of the, trees should be
around 2500 plants per ha. Greenbelt shall be developed all alon.g the mine lease
area in a phased manner and sh.all be oompleted within first fiye,years.

22. The, Project Propohent shall make' necessary alternative arrarigenients, where
required, in csnsultation with the State Government to provide alternate areas for
livestock grazing, if any. ln this cont'ext, Project Proponent Should implement the
directions of the Hon'ble Supreme Court with regard to acquiring grazing land. The
spar.se trees on such grazing ground, whieh provide mid-day shelter from the

p scorching sun, sheuld be sorupulously guqrded against felling and plantation ofq __t___-__-_-, s-_\___ _v_..,_-._.....w _..- t_._,.-_

f such h:ees should be promoted.

*.€ 23. The pr:oject proponent shall take all precautionary m,easures during mining
Yifhe\

oq' al nd

UDpy
to the Ministry of Envir:onment,. Forest and Climate

ousing of construotion labout within the site with all
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1€gessdr! inf,fastrueture and faeilities sirch as fuel for cooking, mobile toilets, mobile

;- STP; safe drinking water, medical health care, creche etc. The housing may be in

the form of temporary structures to be removed after the completion,of the project.

25" Measures should be taken for control of noise levels below 85 dBA in the work

envirbnment. Workers engaged in oper:ations of HEMM, etc. should be provided

. wlth ear p-lugs / muffs.

20, Personnei workjing in dusty areas should wear'protective respiratory dev:ices and

they should also be provided with adequate training an.d information on safety and

health aspects.
27,Ihe. project authorities should i:nform to the Regional Offiee regarding date of

finanoial clostrres and final approval of the pr:ojeot by the coneerned authorities and

the date of start of land development work,

28. Thc pro;iecl proponent shall sub'mit six monthly reports ,Qrt the status of the

Implementation of the stip'ulated enVironmgglal safeguards_ to the Ministry of

Envir"onment Forest and dlimate Chbnge, its 
-negibnal 

O-ffice, Central Pollution

Control Board a'nd State Pollution Control Board.

29. The concerned Regional Offi,ce of the MoEF&CC/ SPGB, Od,isha shail periodically

ntonitor corfrpliance of the stipulated conditions as applicahle for this project. The

project authorities should extend fuli cooperation to the MoEF & ee officer(s)/SPCB

offiee(s) by furnishing the requisite data / information / monitori,ng reports,

30, A copy o-f clear:anqe letter will be marked to, concerned Panchayal I local NGO, if

any, from whom sugg.estion / representation has been received while processing

the proposal,
31..$tate Pollution Control Boardsfiould display a copy of the clearance letter at the

Reglonal offlce, District lndus,try Centre and Collector's office/ Tahsildarls Office for

30 days.

32. The p'roject authorities should adv,ertise at least in two local' newspapers widely

oir:eul'ated, one of which shall be in the vernacular language of the locatity,

co.ncerned, wjthin 7 days of the iss,ue of the clearance letter informing that the

project has been accorded environn.lental clearance and a eopy of the clearance

letter is available with the State Pollution Gontrol Board and also at web site of the

Ministry of Environment, Forest' and Clilnate Ghange at

www.environmentclearance:nic.in and a copy of the same should be forwarded to

the R'eglonal Offlce.
33. The SEIAA, Od:isha may alterlmodifrT the above conditions or stipulate any furth€r

cond:ition in the interest of environment protection.

34. The ibo*" conditions will be enforced inter-alia, under the provisions o;f the Water

(Frevention & Gontrol of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Proteetion) Act; 1986 and the Publie Liability

lnsurance Act;1991 along with their amendments and rules rnade there under and

also any other orders passed by the H'on'ble Supreme Gourt of lndia/ High Court

,\ and,any other Gourt of Law r:elating to the subject matter.

g- 35, This Environmental Clearance (EC) is ,subject to orders/judgment of Hon'ble
r.High eourt,Hon'ble NGT and. anyother Court of
as may be applicable.
ce shall lie with the National Green Tribunal, if

6
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preferred, within a period: of 30 days as prescrib-ed under Section 1,6 of the National

Green Tilbunal Act, 2010.

37. The above mentioned stipulated conditions Shall be complied in a time-b'ound

manner, Failure to oomply- with any of the conditions rhehtioned. above may result in

oancellation of this environmental clearance and attract action uhder the provisions

of Environment (Protection) Aet, 1986'

,, Yours faithfully,

!]emo. 
n. &tSYfer*f, /Dt oq. dr, p'o

Copy to
t, 

-Joint 
Secretiary (Environmen$, M,inistry of Environment, Forests arid Climate

Change Govt. of lndia, lndir,a Pary,avaran Bhavan, Jor Bagh Road, Allganj, New
'Delhi-1 1 0003 for: information.

2. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for

information.
3. Me1166p Se.cretary, State Pollution Control Board, Odisha, Parib.esh Bhawan,

Nl18, Nilakantha Nagar, Unit-8, Bhubaneswar for information'
4. Additional 'Principal -Conservator of Forests, Regional Office (EZ), Ministry of

. Ehvironment & F6rests, A-31, Qhandrasekharpu.r, Bhubaneswar lor information.
S, Chairman, Central Pollutiqn Gontrol Board, CBD-cum-office Co.mplex, East Arjun

Nagar, New DelhF110032 fol informati:on.

6. Member: Secretary, CGWA, 18/11,Jamnagar House, ManSingh,'Road, New Delhi-

1 1 001 1 for information.
7. Copy io the Collector, Khor:da for information.
B. Chlirman/Member / Member Secretary, SEIAA for information.
g. Glairman, S'EAC/Member Secretary, SEAC, Paribesh Bhawan, Al11'8, Nilakantha

Nagar, Unit-Vlll, Bhubaneswar for inform.ation'
10. Guard file for.record.
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LqL Aooexr*- *X,
BY SPEED POST/ ONLINE

REGIONAL OFFICE,

STATE POLLUTION GONTROL BOARD, OD|SHA, BHUBANESWAR
[Department of Forest & Environment, Govt, of Odisha]

8-59/2 & 60/3, Chandaka l/E, Patia, Po. KllT, Bhubeneswar-ll1}Z4
emall:rospcb.bhubaneswar@ospcboard,org, webslte:www.ospcboard.org

No. ?_{ s1- 
' 

R.O._ NOC- 2371

OFFICE MEMORANDUM

ln consideration of the online application No.3146014 for obtaining Consent to
Establish for Kundakundi Kunda Stone Quarry, Narangarh of M/s. Odisha Mlning
Corporation Limlted., the State Pollution Control Board is pleased to convey its Consent
to Establish under Section 25 oI Water (Prevention & Control of Pollution) Act, 1974 and
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 for production of Decorative
Stone of capacity 25,186 Cubic Meter/ Annum (Maximum Capacity) for the valid lease
period (as per Environmental Clearance) over mining lease area of Ac.11.545 or 4.672
Ha.,(having Khata No. and Plot Nos as submitted by the applicant), situated at village -
Narangarh, Tahasil- Khordha in the district of Khordha with the following conditions.
GENERAL CONDITIONS:

01. This Gonsent to establish ls valid for the product, method of mlning and capacity
as mentioned in the approved mlnlng plan and Environmental GlearancE. This
order is valid for the lease perlod as recommended by the leasE granting
authority, whlch means the proponent shall commence minlng activities for the
proposal wlthin the lease period from the date of lssue of this consent to establish
order. lf the proponent fails to commence mlnlng activltles for the proposal within
lease period then a renewal of thls consent to establlsh shall be sought by the
proponent.

02. The mine shall apply for grant of Consent to operate under section 25126 of
Water(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 19Bl at least 3 (three) months before the commencement of production

and obtain Consent to Operate from this Board.

03. The mine shall comply to the provisions of Environment Protection Act, 1986 and the
rules made there under with thelr amendments from time to time such as the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 20'16 as

amended from time to tlme, Hazardous Chemical Rules, / Manufacture, Storage and
lmport of Hazardous Chemical Rules, 1989 etc. and amendments there under. The
industry shall also comply to the provlsions of Publlc Liability lnsurance Act, 1991, if
aPPlicable.

04. No change in mining technology and scope of working shall be made without prior

approval of the Board.

05. This consent to establish is subject to statutory and other clearances from Govt. of
Odisha and/or Govt, of lndia, as and when applicable.

Page 1 of 4
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GENERAL

1. The project proponent shall obtain neces
authorities for drawal of requisite quanilty of w

2, The Mining activity shall be carried out as p
project.

3. Any change in the calendar plan including excavatlon, quantum of minerat production
and waste generation shall not be made, without prior approval of competent authority.

4. The Sabik reference for each quarrying plot is to be reflected. ln case of no Sabik
reference is available;the Tahasildar shallfurnish a certificate to that effect.

5. The Mine lease holder shall not do any blasting and avoid movement of vehicles at
night.

6. The Mining operation should not be carried out without compliance of provisions as
enumerated in the OMMC Amendment Rules, 2014 and 2015 along with the
Notifications of Ministry of Environment, Forest and Climate Change from time to time.

7. No mining shall be carried out in the vicinity of Natural/ manmade archeological sites.
8. lt shall be ensured that quarrying is not carried out within 100 meter distance of

structures, ground water extraction points, water supply head works, extraction points for
irrigation and any other cross drainage structures.

I' The project proponent shall ensure that no mining activity takes place beyond 6m below
ground level.

10. lt shall be ensured that quarrying shall not be carried out below ground water tabte under
any circumstances. lf ground water table occurs/intervenes within the permitted depth,
then also quarrying shallbe stopped.

1'1. The Drilling and wire saw cuttlng method shall be followed during mining by Licensed
explosive agent after obtaining required approvals from Competent Authorities.

12. The area should be prepared in such a way as to stimulate /ensure the re.growth of
vegetation.

13. At the end of mine closure, the Proponent shall immediately remove allthe sheds put up
in the quarry and all the equlpment in the area at the time of closure of the operation of
quarry.

14. The following measures are to be lmplemented to reduce Noise pollution:-

a. Proper and regular malntenance of vehicles and other equipment

b. Limiting time of exposure of workers to excessive noise.

c. The workers employed shall be provlded wlth Personal protectlon equipment and
earmuffs etc.

d. Speed of trucks entering or leaving the mlne is to be llmlted to moderate speed of 25

kmph to prevent undue noiso from empty trucks.

15. Measures should be taken to comply wlth the provislons lald under Nolse Pollution

(Regulation and Control) Rules, 2000 and amendments thereunder.

16. The project proponent shall take all precautionary measures during mining operation for'-' 
conservation of flora and fauna'

sted
Page 2 of 4

$lnes
c\t

\
\

1

683



Lqs
*. I

iz. JDE quarry area after excavat

1 
1 flggfl p1;$ggpg-d}ffffilid,^. ,

mining operations;; ffiJ[::'::t rneasures 
tr

20.If any information furnlshec 
nan nauitatto;Jl-l.t,itr;::ffi tt adverse impacts due to

detected on tater stage, thr fory p. be incorrect or Buppressed andappropriate_te_gal action ar h shall be revoked lnctuoing initiation ofcontrol of 
.Pollution) Act,-i r^lhe provlslons of w.irr (prevenlon &amended thereof and rules ion & control of pollution) Acr, 19g1 as

21. The Board may impose furt
o rd e r d u ri n g i 

^ ""i 
i lti "; * IT'J'II l[H: Ti :ydl ilIo;[li -:' ;'#l*1 Lfl ;revoke this order incase the stipurate ;il,r,;".;.L not tmptementer and / or informationis found to have been suppressed l *rongry iur[6.6 in the apprication form.B. WATER F

" I1:J,'lJ;il:::r:ot affect the existing sources of irrisation or drinking water for

" ilIi-:t::,ifl'"nt 
shall be discharged to soak pit via septic rank constructed as per Brs

24' surface run-off from oB dump area, mineral stock yard, and top soil storage area andrain water to be pumped from quarry shall be routed through adequate setiling pond(designed maximum hourly rain iall basls) to meet prescribed standard of sS-l00 mg/land oil & Grease-10 mg/l before discharge into natural stream/water courses duringm0nsoon.

C. AIR POLLUTION

25' Greenbelt shall be devetoped along the boundary of mining lease area as stated in the
approved mining plan, with the native tree species or necessary nd for environmental
measures shall be deposited in Odisha Environment Management Fund as per the
simplified guidelines provided by the State Govt. in case of minor mineral extraction over
area less than E ha,

26, The proponent should re-vegetate the area through indigenous plants whlch were
removed from the areas for the mining.

27. Fugitive dust emissions from allthe sources should be controlted regularly.

28' Water spraying arrangement on haul roads, should be provided and properly
maintained.

29. Loading and unloading areas lncluding all the transfer points should also have efficient
dust control arrangements. These should be properly maintained and operated.

30. The unit shall maintain ambient air quality ln order to meet the prescribed standard as
per National Amblent Alr Quallty Standards.

31. Dust suppression on mlno haul roads, actlve OB dumps and mine working benches shall
be done by spraying water through water sprinklers along wlth chemlcal binders/wetting
agents at frequent lnterval ln order to reduce water consumptlon and to improve
retention and reabsorptlon capaelty of wator.

Page 3 of 4
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) . j32. Vehicularemissions shall be kept undercontro!and regularly monitored'lVleasures shall

*>t ue taxen tor maintenence of vehlcles used in mlnlng oierations and ln transportati'::t
mlnerals. The vehlcles shall be covered *itt', , t rirrttn rnd ghall not be over'hlCq
The Project Proponent shall ensure that the vehlcle muet have pollutlon under

certificate,

33, The following measures are to be further lmplemented to reduce air pollution during
transportation of mineral:-

. Roads shallbe graded to mitigate the dust emlsslon.

' Overloading of tippers and consequent spillage on the roads shall be avoided. The
trucks shallbe covered with tarpaulin.

D.

34' The Top soil, if any, should be stacked separately with proper slope at earmarked site (s)
with adequate measures and shall be used for reclamation and rehabilitation of mined
out areas.

35' The over Burden and waste dumps shall be properly stacked and dressed/ sloped at low
angle (30') with terracing and barricades in the slopes making retaining walls stone
baniers at the toe of the dumps, gully plugging etc. to prevent the solid erosion during
monsoon, besides establishing vegetation on dump top as well as its slope surface.

36'The Rejected material shall be disposed of into the low lying area inside the mine
lease hold area in proper manner without causing any Environmental polution.

37' The waste oils, used oils generated from the EM machines, mining operations, if any,shall be disposed as per the Hazardous and other Wastes 1[aaiagement & Trans-boundary Movement) Rules, 2016 and its amendments thereof to the recyclers
authorized by SpCB, Odisha.

111

To

!!1 G_angadhar Nayak, Regional Manager
M/s. Odisha Mining Corporation Limited
AUPo- OMC House, post Box No.34
DisL - Khordha, Odisha

/\

Memo No. Date_ t

1. fhe Member Secretary, SpC Board, Odlsha, Bhubaneswar.
2. The eollec,tor & District Maglstrate, Khordha.
3. The Tahasildar, Khordha.
4. The D.F.O., Khordha,
5' The Dy. Director Geology, Dlrectorate of Geology, Bhubaneswar.
6. Guard File, RegionalOffice, Bhubaneswar.

I
I

REGIONAL OFFIGER

lrue ooPI Attested

$l:;
D

REGIONAL OFFIGER

Page 4 of 4
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CONSENTORDER

REGIONAT OFFICE

,J {/to

STATE POLLUTION CONTROL BOARD, ODISHA
Plot No- B-59r2 & 5913, C , Po- KllT,Bhub6ine*war'u

emall: rospcb.bhu :umr.orpcboard.otg

*o 3,,3s r-ffiff n.

CoNSENT ORDER NO. RO/qBSR/r549

Sub: Consent for operation of the Mine under seetton 29126 at Wiler6PCF1'- 
AcT,1974and21 of Alr(PcP)Act, 1981'

Ref : Your cnllne applicatlon No' 3174885

consent to operate is hereby granted under section ol 25126 ol wdter (PCP) Ad(

1g74 and section 21 of Air (prevention & controt of Pollution) Act, 1981 and ruleo fia(16

thereunder to

Gorogration Ltd..

Ocgupier & Designation Mr' Ganqadhar Navak' Reqlonal Manaqer'

AddressAt.Villaqe.Naranqarh.Tahasi!.Khordha.Dist..Khordha.

This consent order is valid for the period upto Dtd' 31'03'2022'

?his .on."nt order is valid for the product quanti$, speeified outlets, discharge quantity

andquality,specifiedchimney/stack,emisslonquantityandqualityofemissionsasspecifted

below This consent is granted subject to the general and special conditions stipulated

therein.

A. Details of Products !f,anufactured:

25,1 86 Cubic Meter/Annum

QuantitY
Sl. No Product

1 Decorative Stone
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CONSENTORDER

ut.
No

rype of
Solid
WaSe

\auanuty
generated
(TPD)

Lluanlty
to be
reused
on site
ffPD)

Quantity
to be
reused
off site
fiPnl

Quantity
disposed
off
(rPD)

1 Over
burden/top

60il

E. GB{ERAL CONDITIONS FOR ALL UNITS

1' Th8 consent is given by the board in consideratlon of the particulars given in the
application' Any change or alternatlon or deviation made in pctual practice ftom
the padjcular6 furnished ln tho application will also be the ground liable for
rcvist'lvanation/revocation of the consent order undor section 27 of the A,ct of
Water (Prevention & Control of Pollution) Act, 1g74 and section 21 of Air
(Preventlon & conlrol of pollution) Act, 1g81 and to make such variations as

deemed fit for the purpose of the Acts.

lrue OoPY Aitest'od

'3 [iiy, P 5*.,'iJ, E,[ff:

B:DPGHARGE PERIIIfTED T}IROUGH Ttl6 FoLLosUtNc OUTLET gUB.rEcr
STANDARD

0ut.
let
No.

Do3crlptlon
ol he OWet

Polnt of
Dlrcharge

Quantlty of
dlscharge

KLD or KUhr

ProrcrlbeZ gEndard

pH TS8
(mslLt

BOD
(nslLl

coD
(ms/L)

oac
ho/L1. Oomesttc-

wastowater
soaT- pii-lii
seotlc tsnk

2. Mlne
drainage
water/
Surfece
rurW / other
wastewater
after
bqefnent

For dust
suppresslon

and plantailon
after

tneatment

6.5

9,0

100
(Rainy
Day)

30 | 250-f- 10

50
(Non-
Rainy
Day)

rN r,HE FOLLOI{ING_IIAN NER

THE FOLLOWNG CHIMNryS/STACKS
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2. Tn6,FrrW would lmmedlately submlt ,Bvbed appilcafon for consent b
operate to thls Board ln the ovent of any $ange ln 0ro queffi ard euaflry of

raw materlal/and produch/manufaoturing proossr or quantity/quality of the

efruent rate of emlsslon/alr pollutlon eonbolequlpmenUqfotem etc.

3, The apqlicaton shall not ehange or alter elthor the quallty or quan0ty tr frle rat€

of disfiarge or temperature or the routo of dlscharge wlthsrfi he p*iots

writbn permlsslon of the Board"

4, The appllcant shall comply with and oary out ttre dlrgdttog,lu&rs tsotpd E

tre Board in this conSent order and at all subsequent times untl?oltil arry

negligenoe on this parl ln case of non c-ompliance of any ordarl &Mt@

issued at any time and/or violation of the terms and conditions of this oofioefit

or,der, the applieant shall be liabte for legal action as per ure provisions ql wE

ladAol"

5. The appticant shall make an application for grant of tesh consent at least s

days before the date of expiry of this consent order'

6.TheissuanceofthisconsentdoesnotGonveyanypropertyrightineitherrealor

personalPropertyoranyexolttsiveprivilegesnordoesitauhorizeanyinjuryto

privatepropertyoranyinvasionofpersonalrights,noranyinfringementof

central state lauts or regulation'

7'Thisconsentdoesnotauthorizeorapprovetheconstructjonofanyphysical

structureorfacilitiesortheundertakingofanyworkinanynaturalwater

soufces

S.TheapPlioantshalldisplaythiseortsentgrantedto'himinaprominentplacefor

pensal of the public and inspecting officers of this Board'

9' An inspettion Uouf shall be opened and made available to Board's officers

during the visit to the faoto0

l'ti,tne applicant 
'nuff 

t'^itn to the visiting officer of the Board any inbrmation

regrding t''" *n'*ttion' installation or operaUon of the plant or of eflluent

trdnont'r"t'u''pollutloncontrolsystem/stackmonftoringsystemanyother

pdtculgt8aglnaYbePertinenttoprevontingandcontrollingpollutionof

hlatclAlr.

11'Mobrs muot be affixad at tha enltance of the water supply connection so that

zudl matErs are eaolly accsadde for lnepection ard malntenance and 
'or 

other

pu*ocos of the 6,1 provided that the placq where it la aff,xed shall in no case

True CoPY Attelte!

DepuU Director ol Mines
euttack eircle, Cuttacl

688



-dtm^w
be at a point before whlch water has been taped by the consumer lor s/liliz,

coNsENroRDER Lqg

for any purposes what so ever.

l2.separate meters wlth necessary plpellne for assessing the quanflty
used br eadr of the purposes menUoned below.
a) lndustriar/cooring/spreying in mrne pits or boiler feed
b) Domest{c purpose

c) Proess

13'Tr'E ePpllcant shall dlsplay sultablecaution board at the tess where he efrluent
b entering lnto any water body or any other place to be indicated by the Board,
indicating thereln that the area into which the effluents are being discharged is
not fit fior the domesliO use rbathing.

14.Storm water shalt not be ailowed to mix the trade aiaior domestic effluent
on the up stream of the terminal ma
will be installed.

where the flow measuring devices

15" The applicant shall maintain good both within the factory and'the
premises. All pipes, vatves, sewers a drains shall be leak proof. Ftoor

collection system only and shall not

or open areas.

washing shall be admifted into the
be allowed to find their way in storm

, .16.The applicant shall at all times maintain good working order and operate as
efficiently as possible all treatment or facilities or systems install or used
by him to achieve with the term (s) and of the consent.

17. Care should be taken to keep the a
and not utilized as mere stagnation

fed with the required nutrients for

lagoons, if any biologically active

digestion. Lagoons should be

constructed with sides and bottom made

18.The utilization of treated efftuent on

completed and there should be no poss

own land, if any, should be

of the effluent gaining access into

either directly or by overflow.

be done without creating any
nuieance to the sunoundtngs or of the lands al any time.

20.lt at any time the disposal of treated on land becomes incomplete or
unsatisfactory or create any problem or matter of dispute, the industry
must adopt alternate saUsfactory and disposal measures.

21.The sludge from treatment units shall be in sludge drylng beds and the

True Copy Attested

of

The anaerobic lagoons should be

alry drainage channel or other water
19. The effluent disposal on land, if r

Tpt,ty Dircotor ot Mlnes
uuuack Circle, Cuttack

drained liquicl shall be taken to
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,* CONSENTORDER T11
Pag 5

,

22.Tho offirrent treetrnont unlb and dleposal mogsurog Ehell becom6 pprailve d
fis tme ol commeno0mgnt ol produdlon.

23, The rppllcant ehall provlde port holes for rampllng th6 emlsslons and ,trxjils

$e$orQ for carrying out chck sampllng and provlde electrlcalouflat polnb ard

other arengemants for clrlmneye/staoks and other souroos of Emlsslons so ac

to cdd samples of ernlsslon by the board or the appllcant al any 0ne ln

aocodancAwith the provislOn of the Act.or Ruleg madethereln.

24.The applicant shall provlde all facilities and render required asslstance to the

Bmrd shff for collection of samples/stack monitoring/ inspection.

25.The application shall not change or alter either the quality or quantity or rate d

enrission or install, replace or alter the air pollution control equlpment or change

Ure raw material or manufacturing process resulting in any change in qua!'rty

andlor quantig or emissions, without the previous written permission of the

Board.

26.No control equipments or chimney shall be altered or replaced or as the case

may be erected or r'e'erected exeeptwith the previous approvalof the board'

27. The liquid eftluent arising out of the operation of the air pollution control

eq-uiprnent shall be treated in the manner and to ion of standards prescribed by

tre Board in accordance with the provisions of water (prevention and control of

Pollution) Act, 1974 (as arnonded)'

2g.The stack rnonitoring system employed by the applicant shall be opened for

inspection to this Board at any time'

?g.Thereshallnotbeanyfugitiveordisposaldischargefromthepremises.

30.In case of such episodal discharge /emission the industry shall take immediate

actiontobringdown$eemissionwithinthelimitprescribedbytheBoardin

.conOi,onslstoi the Lperation ot the plant. Report of such accidental

disdrarge/emissionsnaltbebroughttothenoticeoftheBoardwithin24hours

d ocgtrrence'

31.TheasB{ioa&tshellkeepthepremisesoftheindustrialplantandairpotlution

eortrolequiBmentscleanandmakeallhoods,pipes.valvos.stacks/chimneys

ted<proof.Thgakpollr.rtloncontrolequipment,loeation.inspectionchambers'

samPunggortrolosghallbemadeaasilyaceessibleatallltems'

32'MyupsetcondltioninanyoftheptanUplantsofthehctorywhichislikelyto
reeult in incrcased eflluent discharge/emisslon of air pollutants and/or result

True CoPY Attested
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I

violation of ithe standard$ mentlonBd aboye shall b€ reported to thri

querters and Rcglonal Offiea of the tsoerd by t* hpeed poat udfiln 24 hours

fts ocwrmnce.

33.The.industry has to ensure that mlnlmurn threo varleffeg ol U*s ate

at tre dmslty of not less than 1000 trees per abre. Tha troes mq be planted

alorXg boundaries of the lndustrles of lnduetrlal premlgee. This planldon is

sQrulated over.and above the bulk plantation of trees lnfrtalarea.
3{.The solid waste such as sweeping, wastage packages, emfl eorsFihtrlrs

rcsidues, sludge including that from air pollution control equipments @lhctcd
within the premises of the industrial plants shall be disposed ofi screrffierlly lo
the satisf;action of the Bodrd, so as 

.no to cause fugitive emission dust

problems through ldaching etc. of any kind.

35. All solid wastes arising in the premises shall be properly classified and

disposed off to the satisfaction of the Board by

i) Land filling in case of inert ma(erial, care being taken to ensure thd ttrc
material does not give rise to leachate which may percolate into grourd

water or canied away with storm run off.

iD Controlled incineration, wherever possible in case of combustible organic.

material

iii) Composting, in case of bio-deEradable material.

36. Any toxic material shall be ddtoxicated if possible, othenryise be sealed in

steel drums and buried in protected areas after obtaining approval of thb

Board in writing. The detoxication or sealing ind burying shal! be canied out

in the presence of Boards authorized persons only. Letter of authorization

shall be obtalned for handing and disposal of a hazardous wastes.

37. lt due to any technological improvement or otherwise t\is Board is of

opinion that all or any of the condittons referred to above requires variation

(including the change of any control equipment either in whole or in part)

Stis Board shall after giving the applicant an opportunity of being heard vary

all or any of euch condition and there upon the applicant shall be bound to

comply with the conditions so varied.
38. The appticant hlo/her/legal representatives of asslgnees shall have no claim

whategever to the conditlon or renewal of thls consent after the explry

period of thls consent.

Ttue CoPY Atteoted
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-se $. Board reserues the Hght to revrew rmpos onar condiuons or5r $nditon' revoke change or altor the terms and condltons of 0ris consent

. 40, Notwltt standing any'thlng oontalned ln thh condltlonal letter of consont thc
Bost hereby rcserveB rt the rrght and power under sec{on 27 (ztof th6
mtrr (Prevenuon & control of pollutlon) Aot 1gl4 ta revietv any an#or a1
0s Gondltiorm lmposed homln above end to meke euch variations as
deorfi.d fit for the purpose of the Act by the tsoard.

41. The conditons ir'nposed aF above shall conflnue to be ln,force urilil revoked

under sooffon 27(2\ of the Water (Prevention & Control of polution) Ac{
1974 and secfion 21 A of Air (Preventlon &Control of polluton) Act, 1981.

42. ln case the consent fee ls revised upward during this period, the indtsty
shatl pay the differential fees tothe Board (For the rernaining years) to keep

tte consent order in force, lf they fail to pay the amount within the period

stipulated by the Board the consent order will bb revoked withor.rt prior

notice.

43. The Board reserves tre right to revoke/refuse consent to operate at any

time during period for which consent is granted in case any violation is

observed and to modify/stipulate additional conditions as deemed

appro^priate

SFECIAL CONDITIONS :

l. Tte mine proponent shall abide by the stipulated conditions.of Environmental

Clearance obiained from SEIAA, Bhubaneswar, vide Letter No'8881,

dtd.04.092020.
2.Theproie.otBroponentsha]lobtainne@ssarypriorpermissionofthecompetent

authorities tor drawat of requisite quantity of water, if any, required for the

proiect.

3.The[rtfiringactivitysha]lbecaniedoutasperapprovedminingplanprepared
fqfllsproJst'

4. )\|.}y ohaflgd ln 0re ca|endar plan including excavation, quantum of mineral

prooucud and waste generation shall not be made, without prior approval of

comPetont authoritY'

5. TtNe gabik refereraee for each quarrying plot is to be reflected in surface plan /

mining plan. ln caoe of no Sabik reference is available, the Tahasildar shall

furniah a certlfica& to that effecl'

6. The Mlno lease holder shall not do any blasting and avoid movement of

vehicleo at nlght'

7, The Mintng operation should not bo oanled out wlthout compliance of

provisions-"0 enum"rated ln the OMMC Amendment Rules, 2015 and 2016

True CoPY Atterled

{.
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,
along with the Notlllcatlons of Mlnlstry of Envlronment' Forest and

Cnaiga from time to time' 
,.-^ .r-rrr&r.,f Natural manmade arcn'

8. i:Tr,ffiiffi'LilI ou, rn the vioinrt', of Natural manmade

6m below ground level.

?I,::ffi T:Tffi: th rt quarrying snar not be canied out berow ground

-' tahte ocCtrfs I
H[:t1f,:","ffJI":"ll1,,ffi]i,l;. 'r 

sround water tabre o@urs t
L-ll ha efnnoed^

HilX":::.i.Il"".L;:i;.ffi;;;il;"" "''o 
q arryins sha, be stopped'

.- -L-- 
-i-iaa 

hrl

,r. fiil;ffi.d'*ire sawcutting method shail befoltowed during mining by
.,alafrnrr.l Comoetgf

I[I#lHil"#' 
"n "nt 

after obtaini ns ieq ui red a pproval*rrom competent

sltes,

It shal! be ot canied out within 100 meter dlstance

of structu ot-piilrtt' Y"19t--t-'pply 
head works'

ercraction oin"-t'"t dralnage structures'

The project proponent shall enqure tnat no mining activity takes plae @yod

9.

10.

Authorities.

12.TheareashouldbepreparedinsuchawayaStostimulate/ensuretherg'
growth of vegetation'

l3.At the end of mine closure, the proponent shatl immediately remove all the

shedsputupinthequarryandalltr,""quipmentiniheareaatthetimeof
closure of the oPeration of quarry'

l4.ThefollowingmeasuresaretobeimptementedtoreduceNoisepollution:-
a.Properandregularmaintenanceofvehiclesandotherequipment
b. Limiting time of exposure of workers to excessive noise'

c.TheworkersemployedshallbeprovidedwithPersonalprotection
equiPment and earmuffs etc'

d.Speedoftrucksenteringorteavingthemineistobelimitedtomoderate
speed of 25 kmph to prevent undue noise from empty trucks'

15,MeasuresshouldbetakentocomplywiththeprovisionslaidunderNoise
pollution tn"gri"tLn and controll nules, 2000 and amendments thereunder'

t6.Theprojectproponentshalttakeallprecautionarymeasuresduringmining
operation for con$ervat'isn of flora and fauna'

t7. The quarry area after excavation;;r[ |" refilled and plantation raised over

tJ+?ffironent shall confine the mlnins activitv ?1." Tili"m safe distance of

1O0 meter away from the existing n*ii"tttirilpuOtic Building' lnhabited..sites' as

per the order of Hon,bte National c;;;ilnal on drd.21.O7 '2O2O' in the

matter of O.A NO.3O4/2019.

l9.The proponent shall take necessary measures to ensUre no adverse impacts

due to nrining operations on the human habitations existlng nearby'

20.1f any information furnished by the applicant ls found to be incorrect or

supprossed aM detected on later stage, the Consant to Establish / Consent to

operate shall be revoked lncluding jnitiation of appropriate legal a-ction as

deemed flt as per the provisions of water (Prevention it controt of Pollution)

True CoPY Attected
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nton & Control of Polluffon) Act, 190.1 as amended
therounder.

zl.Tt€ tsorrd may lmpotc furthor condltona or modlfi frre condfroe ar ctpulated- 
tn hb order durlng ln llatlon end / or at the flme of obtalnlrry eorrdlt b
opereb rm mey revoko thls order lnoase the etlpulate oondffionr are not

mdemenbd and / or lnformatlon ls found to have been supprescod twrusy
fumlshed ln the aPPllcation form.

22,The minlng shall not affect the existing sources of lnigaton or drinking wdler far

industial purposes.

23.Water sprinkling arrangements shall be provided at all haul roads, transportafion

roads, mining areas, stack yard and other dust generating points to control

fugttive dust emission.

24...Srrfaer runof.f frornOB dump arya, mineralstock yard, and top soilstorage aea

and rain water to be pumped ftom quarry shall be routed through adequate

setfling pond (designed maximum hourly rain fall basis) to meet preoiH
shndard of 38-100 mg/l and Oil & Greas+10 mg/l before discharge into natural

stearn/water courses during monsoon

25. The waste water generated shall be treated and reused in the mining activities or

used forwater sprinkling and plantations'

26. Donaestic waste wate, .n.tt be disctrarged to soak pit via septic tank constructed

as Per BIS sPecification.

TIIR POI.LUTION:

27.The untr shall maintain ambient air quality in order to meet the prescribed

slmdard asr ,Per Nathnal Ambient Air Quality standard prescribed in the

Erwirsrment (Pmbction) Rules"l 986'

2S.sffidrilllngistoueadoptedtocontroldusternission.Drillingandblastingshall
ue done rmt tY licensed .*plot'l;t;?;*.* the proponent after obtainins

all haul road internal transport roads and

dusls generated.

g alltransfer polnts shoutd haw efficient

. These should be properly maintained and

oP@d.
3l.Road6ghallbegradedtorr;rltigatedustemisslonduringtransportation.
32.Tt€ hoight of tire stack attrchod to the DG set shall be as per the following

foraula, H = h + 0.2.1K/A where H = Height of the stack attached to the

DG rrt in meters, h = Height of the DG room in moters, KVA = Capacity of DG

sotfr l$/A'
33.Aootrsffc encloggrc shall bc providad to the DG room to roduca nolse level'

34.Gre6bolt shsll bo develspEd along the boundary of mlnlng lease area as

ststed in the approved mlning plan, with tlte native tree species or necessary

True Copy Atterted

Dcputy Dlrector ol llines
Cuttack Girclc, Cuttccl
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ft.rnd'for envlronmental meagures shall be deposited ln Odisha

Manqgement Fund as per the simpllfied gutdellnes Provided by

Govt. in ."se of mlnor mineral extraction over area lesg than 5 ha.

35. The proponent should re-Vegetate tha drea thr6ugh lndigenous plants which

wene removed from the areas for the mlnlng.

36. FugiHvd dust emissions from all the sources ehould bo controllad regularly.

37. Dust suppression on mine haul roads, actlve OB dUmps and mine working

benches shall be done by spraying water through water sprinklers along wrth

drernical bindersAretting agents at frequent interval in order lo redue water

consumption and to lmprove retentlon and reabsorption @fiW of water.
38. Vehicular emissions shatl be kep! under control and regularly monftored.

Measures shall be taken for malntenance of vehicles used in mining
operations and in transportation of minerals. The vehicles shall be covered
with a tarpaulin and shatl not [e.overloaded. The Pr$gct Proponent shall
ensure that the vehicle must'havd pollufi<irr 0nii6r cohfoF:iCriitieati.

39. TfE following measures are to be further implemented to reduce air
pollution during transportation of mineral:-

. Roads shall be graded to mitigate the dust emission.

. Overloading of tippers and consequent spillage on the roads shall be

avoided. The trucks shall be covered with tarpaulin.

the

SOLID & HAZARDOUS WASTE:

40.The Top soil, if any, should be stacked separately.with proper

earmarked site (si with adequate measures and shall be

rectamation and rehabilitation of mined out areas'

41.The Over Burden and waste dumps shall be properly stacked dressed /

sloped at low angle (30") with tenacing and barricades in the slopes making

retiaining watls sions bairiers at the toe of the dumps, gully plugging etc' to

pr*"nt-th" sotid erosion duling monsoon, besides establishing vegetation on

dump top as well as itmmmmmrs slope surface'

4z.TheRejected materia! shatl be disposed of into the low lying area inside the

mine,tease hold area in proper manner without causing any Environmental

pollution.

43.The Wade oils, us€d oils gen'drq ng

ryrafions,if any,shall be disposed a tes

(Management & Transboundary its

amendrnents thereof to the recyclers authorized by SPCB' Odisha'

?rue Copy AttelteC

ffi-T,3',:: 81,ffi'

slope' at
used for

+/-

695



v) Guard file.

e0 r
CONSENTORDER Page ll

\

REGIONAL OFFICffi

The occupler must Gomply with the condltions sfipr,rlated ln ssgtion A B, C, D, E

end F h keep this Gonsent order valld'

oard, Odisha' Bhubaneswar'

trate, Khordha.

Zonalsurveq Khordha'

ordha.

?rue_Copy Atteelsq

tr-g-'g#f fl,Hff'
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Dhuhaneswnr -7Sl 024
E -r n a i I : L1 )lLcLbI [hnru!.!y O(0$Uch0_Sid,glg. We hc i re ; 11 w]n. glpIogjdJl8

No, 2'.\,tl

CONSENT ORDER

/ RO - CON - 1081 Dt. l( lot lt, tl
CONSENT ORDER NO. RO/BBSR/l572

Sub: Consent 6r dlacharge of eowage and trade etfluent undersectlon 26t26 oJ Watet
(PCP) Ae[ 1974 and for exletlng I new opetaUon of the plertt under seallon 21 ol
Alr (PCP) Act, 1981,

Ref: Your online applicatlon. 3534671.

Consent to operate is hereby granted under seotion 25126 of Water (Preveilion &

Conhol of Pollution) Ad, 1974 and under section 21 of Au (Prevention & Control ol Pollulion)

Act, 1981 and rules framed thereunder to

Name of the lndustry M/s, Naranearh Decorative (Khondali(e) Stone Processing
Unit of l\Os. OMC Ltd.

Name of the occupier& Designation Reeional Manaeen Khondalife Group ofMires
M/s. Na rangarh Decorative fKhondali te)

Stone Processine qnit of OMC LJd .

Address; OMC House. Unit- IV Phuba4eslv4n Dist- Khordha

This csnsent order is valid for the period up to 31'03'202i23'

This consent order is valid for the product guantity, specified outlets, discharge quantity l

and quality, specified chimneylstack, emission quantity and qual'ty of emissions as specified

below. This consent is granted subject to the general and special conditions stipulated therein.

A. Details of Produgts Manufactured

Khondalite ) Stone of different Sizes 25,000 Cum /Annum

Deputy Dlreotor of Mines
Cuttack Circle, Cuttack

REGIONAL OFFICE

Producl Quantlty

STATE POLLUTION CONTROL BOARD, OD'SHA
Plot No. B-59/2, & 59/3, Chandaka lnduetrlal Eetate, palta, po.KllT

697
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-/ il PoBt'

)

tlis\t7l
B. gilq qutle!'gi'st rc tne tY^'t----

Prescrtberl 
Slandard

fi?it rtiiit

Chimney Description of
Stack No. Stack

of waste in the following rn,anner
Type of Solid
rete

Quantity
generated
(rPD)

lQuantity
to be
reused on
slte(TPD)

Description
of disposat

oB dump 
Iarea 
i

I

l

I

t Effluent
Sludge of
(Setfling

Tank) and
producta
rejocto

0.05

pH 5s

lmstL) i

L--
1,0 10

D.

E. GENERAL qeN DLIIONSJqBJ!1_ !-NlI!1 ffiffi [,'H:,?"':? 5ffi',ffi'J,11'fiiBl :lj[ ?f*t,:,"_siven in thea41dlratton. Pulry dnnga or allernation or deviaUon mao" iiJlLl,^- 9lven in the
the gafiiculars furnished in the apulrcaton will ateo bo it"-lili,l1.9fic.e frorn
TX,::f :::,'.il','fl '.:i:,il?'",7#i:1i:,il11;[:,1i ji"'^Ui',!i:[i:JT#

Y Attesterl ';,::i::'ii:i::t"lifJT:li'fi,?!'T fii,:ilI":i'J'lg?lHl':"ii:lldF'i:,':l
W?"v,i:[:78^3:i,,1,:iH?['lJ,itil]i?'i'j;J?Ji:H,f{'Iff trlT(Preventron & Control of Pollulion) Act, 1981 and to ritJ ffi't*,',2ul.i:::,

Deputy Director of Mines
Cuttack Circle, Cuttack

L )

100

ol
dlrcharge

Soak Pit 5.5.9,0 100

the to-tne prescribed

True-
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to this Board in the event of any

material / and products / manufacturi

rate of emiss t slem etc'

3, The apptican altly or quantrty or the rat3. of

dischergo or 1 wtihout the prevlous wntten

permission of the Board.

4. The application shall comply with a

the Board in this consent order

negligence on his Part. . ln case

issued at any time and/or violation

order, the applicant shall be liable

La#Act.
S. The applicant shall make an application for grant of fresh consent at least 9D

days before the date of e

6. The issuance of this cons

personal ProPerty or any

private propqrty or any

7 ' approve the construction of any physical

g of any work in any natural water c-otgse'

8. nt granleO to him. in a prominent place for

rspecting officers of this Board

g, An inspection book shall be ope-ned and made available to Board's Ofiicers

during the visit to the facto

10. The aPPlicant shall furnis

regarding the constructio

keatnent sYstem I att P

other Particulars as maY

Water/Air.
11, Meters must be affixed at the entrance of the water supply connection so that

such meters are easily accessible for inspection and maintenance and for other
purposes of the Act provided that the place where it is affixed shall in no case be

bt d point before which water has been taped by the consumer for utilization.for
any purpose6 whatsoever.

12. Separate meterS with necessary pip+line for assessing the quantity of water
used for each of the purposes mentioned below:

a) lnduetrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Prooess

13, caution boqrd at the lace where the efrluent
ny other.place to be indicated by the Board,
which the efiluents are being discharged is

14' tlloured to mix with the trade and/or domestic effluent

Trug Copy Attgst"a on the upetream of the terminal manholes where the no* meast ring oiriru, ;iii

;4"I

it

DcouU Director of Mines

Cuttacf Circle, Cuttack
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\# be rnstaned15. fhe applicant shall maintain goor! house
premise$. All pipes. valvei, sewers and
washing shall be admitted into the efftrrcnrw.rsilfirg snail oe,aomifted into the effluent
be allowed to find their way in storm drains16. Tl: lppri"ant shail at alil'i;;irainrain in

"m.d.i-tiv 
l''p J'.,5"r J :ii,'ffi S? 3l'::

P:j,1|!9 ?."hieve with the term(s) ano ci17. care shouu il tai;'to'"#p'l;:H";:
.?jll lL.l !l[-"a 3s mgre stag;ion ponds
with the req u ired n rtri"nt. L"i .tiJiiii.' j 

i grrt
Htl:'.d,:: ?nd bottom made impervious,18. rhe utitizati;;' t*;,I0"""i1,',18ff'oo1i,r.,

TT1p,l*-l.d,there. shourJ u" no possibi

1e 
ll]l"frtiil{#r,;,T^y:ltr,"T,:Hnuisance to the.surroundings 

", 
iil.d'rh;';;20' lf at.any time the disposai of treated efflueunsatisfactory or create .ny pioUf".-J, Ou,

TLr^.t 
j.d. gf t at te rn ate s at i sri cto ry tiea in e n t21. rhe srud.ge rlf G#;i,i ..i,l,L"Jfrjil'",jT ?

u) 9pr:gtiquid.shail be taken to'equarization ti22. rhe efftuent treatrne;i ili;;iil$:::i
the time of commencement of production.23. The _applicant shall pr*il" pSrt notes for
ll?*{"_r carrying out stack sampiing anoorner arrangements for chirnneys/stacks ancto collect samples of emission UV'ih" go,

accordance with the provisioh of the Ac24. The applicant shalt p.ri,fJ 
"fi 

facitities and
Board staff for collection of samples / stack n2s. rhe. appticant shali;;i ;h;il; or atter ei
emiasion or install, replace oi alter the air
the. raw material or manufacturing pio."..
lndloy quantity of emissions, wit-hout the

rod working order and operate as
facilities or systems install or used

\

open areas.

of the consent,
lagoons, il any, biologicalty active

anaerobic lagoons should be fed
Lagoons should be constructed

y's own land, if any, should be
.of the effluent gaining access into

directly or by overflow.

1!d be done without creating any
the lands at any time.

ing both within the taclor/ and the
drains shall be leak-proof. Flcor
:ollection system only and shall not

on land becomes incomplete or

:,:-T3L"r of dispute, rhe indusrry
disposal measuies.

in sludge drying beds and the

shall become operative at

01-

or replaced or as the case
rs approvalof the Board.
of the air polluflon control

to ion of standards prescribed by
Water (Prevention and Conhol of

the industry shall take immediate
limits prescribed by the Boarcl in

\

Board.

mpling the emissions and access
provide electrical ouflet points anJ
other sources of emis.ion, .o .,I or the applicant at any time ln
or Rules made therein.

render required assistance to the
cnitoring / inspection.
' the quality or quantity or rate of
uuon.control equipment or change
resulting in any change in quatity
rrevious written permiision of the

26.

27.

28.

29.
30,

No control equipments or chimney shall be
may be erected or re-erected except with the
The liquid efftuent arising out of the r
equipment shall be treated- in the manner
the Board in accordance with the provisions
Pollution) Ad.,1974 (as amended).
The stack monitor,ing syetem employed by
inspec,tion to this Board at any time.

applicant shall be opened for

There shall not be any fugitive or episodal rge from the premises.
ln case of such episodal
action to bring down the emission within

Trtte CoPY Attestcrl

'3lg.P',Sil:lJ,'J.H[?
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conditions/stop the operation of ihe plant, Report of such accrdental discharge
/emission shall be broucht to the'notice of the Board within 24 hours ol
occurrellcc.

ee of the industrlal planl and air pollution
all hoodg, ptpee, valves, stacks/chimneys

equlpments, lo@tlon, inspec-tion chambers,
slly acoereible et alltim€s.
lrnl/nlanla n{ tha fsataat urhilh la lltahr la
slly acoereible et alltim€s.
lanUplants of the laclory whbh lu lifiely to
/omlssion of air pollulants and I or reeull in
bove shall be reported to the l-laadquarters
y lax I speed post wlthin 24 hours of its

mum three varietiee of trees are phnted. a(
I per acre. The trees may be planted along
trial prernises. Thie plantafoin is stipuhted

snd above the bulk plantation of trees in that area.
solid waste such as sweeping, wastage packages, empt/ containers

idues, sludge including that from air pollution control equipments collected
the premises of the industrial plants shall be disposed off scientifically to

satisfaction of the Board, so as no to cause fugilive emission, dust problems
lugh leaching etc., of any kind.
solid westes arising in the premiseS shallbe properly classified and dispsed
to the satisfEction of the Board by :

i) Land filll in case of inert matedal, care being taken to ensure that tte
materialldoes not give rise to lbachate which rnay percolate into ground
irater away with storm run-off.

incineration, wherever possible in case of combustible organic
materihl

, in case of bio-degradable material.
toxic m shail be detoxicated if possible, otherwise be sealed in steel

in protected areas afier obtaining approval of this Boeid in

ication or sealing and burying shall be carried out irr the
of authorized persons only. Letter of authorization sh,gll be

and disposal of hazardous wastes.
37 due to any ical impro'rement or otherwise this Board is of opinion that

or any of t[re conditions referred to above requires variation (including the
of any equipment either in whole or in part) this Board shallafter

the applii:ant an opportunity..'v-"- -rr"l--"- -'- -

being heard,lvary all or any of such condition and th reupon the applicant shall
bouno to coinply with the condiiions so varied.__1,.r,r

applicant, jhis/heirs/legal representatives or assig oes shall have no claim
atsoever to [he condition or renewal of this consent after the expiry period of

coneent.
Board the right to roview, irnpose additional conditions or condition,

change alter the terms and conditions of this consent.
anything contained in this conditional letter of consentr. the

to it the right and power under section 27(Z) of the Water

34

+

ii)

iii)

and bu
. The

for

39

40

True Coov Atta

%$,Pts::g't
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1974 to review an1 andlot

ake such variations as deeme

ll continue to be in force until revoked

ontion & Control of Pollution) Acl', 1974
ntrolof Pollution) Act, 1981.
ard during this period, the industry shall
(for the remaining years) to keep the

y the amount within the period stipulated
voked without prior notice

e/refuse consent to operate at any time
ted in case any violation is obserued and
as deemed appropriate

A. Special Con_d_itions

A: GENERAL:

1' The unit shall abide by the provisions of E (P) Act 19g6 and ruies framed there
under.

2' Land conversion document for indushial use shall be submitted to the Board.
3' This consent order has been issued without prejudice to any legaldispute arises in

future with respect to the ownership of the land and other land disputes.
4' ln case of public complaint which is found genuine the facility shall be shifted to a

suitable place .and fresh consent to establish (Noc) shall be obtained,

5, The unit shall take up plantation along its boundary and available vacant area
inside the premises.

6. The industry shall obtain necessary permission from the central Ground Water

Authority for.consumption of ground water for industrial use.

7. No further expansion/modernization shall be carried out by the unit without prior

approval from the Board.

8. The unit shall pay differential fees if any as per the Odisha Gazette Notiflcation dtd.

16.07,2012 of Forest and Environment Department, Government of Odisha.

9. The industry shall maintain ambient noise standards as prescribed in the Noise

Pollution (regulation & Conkol) Rules, 2000 as amended thereof.

10. The industry shall adopt adequate safety measures inside the plant premises.

True GoPY Attested

I
.L

%3U'P'f"':iJ''JS[.i
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11 '[he 
Boarcj InBy int,rose furihor condrlrr:ns or nrodi/y the conditions stipulated in this

order curinCI inslallailofl nncl/or al tlrc linro of obtaining consEnl lo ooeratt and may
revoke thts ciearance in case the stlpulated conrlitions are not rrrrplenrents rl andlor
any irrformation suppresserJ in the application form.

12 1he good ltousekeeping practice shall be followed up to control fugiiive dust
ernissron

B: W&IE!-Po!_LJ-U-QN:

i. Suitable treatment facrlity with arlequate capacig, shalt be provided tor the
treatn'leht of waste water generated from cuttirrg, grinding anc polishing sections
and the treated water shall be reusecj back in the process anc used fo;
pla ntations inside faclory premises,

2' There shall not be any discharge of wastewater to outside the factor-y premises
' under any circumstances.

3 Run off and rvash water shall be collected, treaterj anC used for plantations
4 Domestic waste water shali be discharged t<l soak pit via scrptrc tanks

constructeci as per BIS specificaiion.

C: AIEfCL.LfIT]ON;

1' The industry shall adcpt wet cutting process an<l provide suitable dust
suppresston rneasures at potential iust generating points.

2' Ambient A'ir Quality shall be maintained inside the factory premises so as to
. confirm the national arnbient air qualiry standard prescribed under E (p) Rule.

3 The internal roacl shall be metalled/black topoed.

4 The height of the stack atlached to the DG set shall be as per the folrowing
formura, H = ri + g.2r6uo where H = Height of the stack attached to the DG set
in meters, h = r-lsight of the DG roorn ir.i meters, KVF. * capacitrt cf DG set in
h,VA.

5 Acoustic enclosure shall be provided tc the DG room tc reduce noise level.
D. SOLID WASTE & HAZAED--OIJS WASTE:

'1 The dtfiu"'nt slutlge ancl other piocess or product rejacts shail be dispose,J r:ff
inside OB dump sita for back fiiling.

True Copy Attested

8ls.l'sf:i:'t$l;;
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2" 'Ihese may be usecj for low lying land filling or road making without causing any

envlronrnental nuisance in its surroundirrg.

The occupier must comply with the conditions sripulated in section A, B, C, D, E
& F to keep this consent order valid.

To,

Memo No_ Dt.
Copy forwarcled to:

1- Member secretary, state pollution contrrrl Board, odisha, Bhubaneswar
2. Colleator & District Magistrate, Khordha.
3. The D.F,O,, East Forest Division, Khordha.
4. The Deputy Director of Mines, Cuttack Circle, Cuttack.
5. Gopy to Guard File \

T tested

%xig.PF,lJili,t$;

L.:. I
i ' ) .) \ a : -

REGTONAL OFFICER

REGIONAL OFFICER
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Tol:0674-2973126

E-mail: rospcb.bh ubaneswar@ospcboard.org
Website: wlffiospc board. orq

OFFICE OF THE REGIONAL OFFICER, BHUBANESWAR

$TATE POLLUTION CONTROL BOARD, ODISHA
IFOREST, ENVIROt{hrENT AND CLTMAIE CHANGE DEpARTMENT, cOVERNMENT OF ODTSHAI

Plot No. B-59i2 & B-59/3, Chandaka lnduslrial Estate. Patia, Po- KllT, Bhubaneswar - 7510?4

No. {..2 Y i Ro-cot{-1053 Date tq)o'r/ 2?zt ?-

CONSENT TO OPERATE ORDER

CONSENT OROER NO. RO/BBSR/CTO. 154gAJVPG/APC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the
Water (PGP) Act, 1974 and uncler Section 21 of Air (PCP) Act, 1981 for
existing/new operation of the plant"

Ref; Your Online Application No, 3909400, OL 24.12,2021 and this Office Consent to Operate Order
issued vide lelter No. 3432IRO/CON-1053, dt. 18.11.2020.

Consent to Operate is lrereby granted under section 25/26 of Water (Frevenlion &

Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution)

Act, 1981 and rules framed thereunder to:

Name of the Mines: KUNDAKUNDI KUNDA STONE QUARRY, NARANGARH OF
M/s, ODISHA MINING CORPORAT]ON LIMITED

Name of the Occupier & Designation: Sri Gangadhar Nayak, Regional Manager

Address of the unit: At Village Narangarh, Tahasil/PS: Khordha, Dist: Khordha

This conserrt order is valid for the period up to 31.03.2025

This consent order is valid for the prociuct quanlity, specified, outlets, discharge

quantity and quality, specified chimney/stack, emission quantity and quality of emissions as

specifled below. This consent is granted subject to the general and special conrliiions

stipLrlated iherein.

A. Dotails of Products Manufactured:

Quqnlity

86 Cubic Meter/Annurn

True ttested

Khoncialite Stone
iDecorative Stotte)

'33i,y.PH,'jiJ, 

.J,i['f

705



I

' /_

True Copy

2 i>9

CONSENT ORDER
Page 2

Stack j Quantity
height i "f(ni) i emission

al of solid waste permitted in the following manner

Type of I Quantity Quantity
to beSolid i generated

Waste (rPD) reused off
site (TPD)

Quantity
disposed
off (TPD,}

Description
of disposal

site.

approved
mining pian

lflgfls,x\I.J,l[';

1'' Discharge pennitted through the following otrtlets strbject to flre standarci

Outlet
No.

Description
of outlet

Point of
discharge

Quantity
of

discharge
KLD or
KL/hr

Prescribed standard

pH TSS
(mq/l)

O&G BOD
tmq/l) {mq/ll

0' Septic Tank
(Domestic
effluent)

Soak pit

02 Mine
drainage
water/
surface
runoff/ other
waste water
after
treatment

lnside to
own
quarry

Emission permittecl through the following stack subject to the prescribed standard

Quantity to
be reused

on site
(rPD)

As per
aporoved
mining plan
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E. GENERAL CONDITIOhIS FOR ALL UNITS

The consent is given sideralion of the particulars given in the application' Any

"1.rg" 
oi "ftirlation 

in actual practice from the particulars furnished tn tl'te

applicalion will also 5 lor reviewivariation/revocation of the consenl order under

section 27 of the Act n & Control of Pollution) Act' 1974 and section 21 of Atr

ip;;;;tr, 
-C 

Controf of pottution) Act, 1981 and to make such variations as deemed fit for the purpose

of the Acts,

'the industry would immediately submit revised nt to operate to this B.oard in tlre

"u"ni 
of uny change in tne quJntitv and quality tTqY:ts 

/ manufacturing process

.i qr""iitv lquatityif tre *mi"nt rate of emisslb equipment / system etc'

The applicant shall nol change or alter either the quality or quantity. or the rate of discharge or

temperature or lhe route of disJharge without the previous written permrssion of the Board

TheapplicetionshallcomPlywithandcarryoutthedirectives/ordtheBoardinthisconsenl
orrjer and al all subsequu-nitru= without Lny negligence on his of non-complianc;e of anv

order/directives issuecl at any time and/or vioiation of the lerms a of [his cortsent order' the

ippi"iriir.,un be lable for legal action as per the provisions of the Law/Act.

The applicant shall make an appfrcation for grant of fresh consenl at leasi 90 days befo:'e lhe date of

expiry of this consent order

The rssuance of tlris consent does property right in either real or personal property or

any ex"trsiu" pravileges nOr dOes it iufy to Frivate property or any invasion of personal

rigits, nor any infringltrnent ol Centr regulation

This consent does not authorize or approve ihe construction of any physical struclure or facilities or the

underlaking ot any work in arry natural water course.

The applicanl shall disptay this consent granted to him in a prominent place for perusal of the publtc and

inspecting officers of this Board,

An inspection bock shall be opened and made available to Board's Oflicers during the visit to the

faclory

The applicant shall furnish to the visiting officerof the Board any information regarding the cr.rnstructron

installaiion or operation of the plant or of 
"tfiuent 

treatment system / air pollution control system 
" 

stack

nronitoring system any olher particulars ,qs may be pertinent to preventing and controiling noliuticn of

Water /Air

Mei€rs must be affiXecl at the errtrance of the water supply conneciion so lltat such

accessible fOr inspection and maintenence and for other purposes of the Act provid

where it is affixed shall in no case be at a point before which v/ater has been taped by

uirfizalion for any purposes vhatsoever

Separate met€rs vrilh necessary pipe-line for assessing the quantity of weter used for eacli of l[rr,

'*Jt';:1.*Hi.,::rT|g",-Jr,,r,"n ,, rnine pits or boirer reetj,

b) Domestic PUipose
c) Proce,ss

The applicant shall display suitable caution board at the place where the tlffiuBlrt is entering rnio ailry

water-'body or any other p'1ace to be indicated by the Boaid, indicating therein that the area inlo whith

tne eifluenis are being discharged is not tit for the domestic useibathing.

Storm waier shall not be allowed to nrix r,.rith Urg trade andlor domestic effluenl on the upstream of the

[:rnrinal manholes where lhe flow nreasuririg devices will be installed.

15 i'he applicant shall maintain goorl house-keepirrg both within the factory and the prerrllses. AII Fipes.

valves sewels ppd drains Jhell be le;rk-procf, Flocr washtng shall be adnriited into the eifluerri

:oiiection systern only and st)all not be allowed to find their way in stor!-n drains or open areas

Atlestrvrf

I

U

11

12

'13

14

True

tfi*P[',"Jl:EJi[';

4

G
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16 The appiicant shall at alt times maintain ]n s?gd working order and.operale as efliciently as possible all

treatnrent or controt tacitities or systems insrarr Ir'uiei'tly r.',;,.o to achieve with the term(s) and cortditions

of lhe consellt.

11. care should be takerr to,keep the anaerobic lagoons. if any'.biologically active and not utilized as mere

stagnation ponds. The anaerobic lagoons Jh*i; ne 16o witr the- required nulrlenls for ef{ective

digestion. Lagoons 
"no,ro 

t" to'itructEd with sides and bottom made impervious

1g. The utilizatiOn of treated effluent.o.n factory's own land, if any, should be completed and there should be

no possibility of the effluent gaining access iil ;;t orainage channel or other vrater courses either

directlY or bY overflow

1g The effluent disposal on land, if any, should be done without crealing any nuisance to the surroundings

or inurrdation of the lands at any time'

20 lf at any time the disposal of keated effluent on land becomes incomplete or unsalisfactory or create any

problem r:r Oecomes'-a-",rtt"i"i dispute, the'i;;;stry ;usl adopt alternate satislaclory treatment and

disposal measures.

21 The slu,Jge ftom treatrnent units shall be dried in sludge drying beds and the dralned liquid shall be

taken to equalizaticn tank'

22 The effluent treatment units and disposal rneasures shall become operative at the lime of

conlnlencement of Production'

23 The applicant shall provrde port ho,les for sampling the emlssions and access plalform for carrying out

steck sampling and provide electrical outlet poinis and ottler arrangemenls for chimneys/stacks and

olher sources of emissions so as to colect slmpies of emission bylhe Board or the applicant a1 any

limeinaccordancewiihtheprovisionoflheActorRulesmadetherein

24. The appticant shall provide all facilities and render requjred assistance to the Board staff for collection of

tatnples / stack monitorirrg / inspection

25. The appticant shall not change or alter either the quality or qLrantitv or rate of emission or install replace

Dr alter the air polltrtion controi equipment .l- 
"f't"nb" 

tft'" raw mateiial or nranufactu.rils-p-1o-T-s-:-lesultins

in any change i, q;;ifiy ;;i/oi-qLirnrity of enrisiions. wilhout the previous written permission of the

Board.

26. No cOntrol equipments or chinrney shall be allered or replaced or as the case ma)' be erecled or re-

erected except with the previous approval of the Board'

2i The tiquid effluent arising out of the operation of the air pollution controf equipment shali be treated in

lhe manner ano rr: ioiioisianoiros prescribed ty the Eoard. in accordance with the provisions of water

ipievention and Control of Pollution) Act. 1974 (as amended)

?g Th,e stack monitoring syslem employed by the applicant shail be opened for inspection to this Board at

any time.

29 Tlrere shall not be tsny fugitive or episodal discharge from the premises.

3c ln case of such eprsodal discharge/emissiorrs lhe induslry shalt take immedrale action lo bring dr'iwn lhe

ernrsslon r.uithin the ii,rif, pr"s"ri6ed by the Board in coniitions/stop the operation of the plant ilepod' of

such accidentar oisclarll /e,nissron'shall be brought to the notice of the Board within 24 hottrs of

occurrence.

:rt The appticant shalt keep the premises of the industrial plant and air pollution control equiprrients clean

and make art noods, pries,-fap"s, stacksichimneys leak proof. The air pollution oontrol equipments

tccation, inspectiorr chahbers, sampling port holesitratl be nrade easily accessible at all times'
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The rndustry has to ensure that minimum three varietles of treee are planted at the density of not less

than 1000 trees per ,"|'u. Thu trues may be planted alOng boundaries of the industries or industrial

p*.iaui, inis pLntation is stipulated over and above lhe bulk plantation of lrees in that area'

The solid uch ackages, empty containers- residues' sludge including that

from air co ea wittrin the premises of the industrial plants shatl be

oiipor"o ntifi of the Board, so as no 1o cause fugitive emission. dust

problems lea

All solid wastes arising in ltre prernises shall be prope|ly classiFed and disposed off to the satisfacticn of

the Board by:
i) Uana Rlt in case of inert rnateria!, care being taken to ensu.re.that tlre rnaterial does not grue rrse

tO leachate wnicfr may percolate into groun? water or carried away with storm run-off

ii) Controf led incineration, wherever posiible in case of combustible organic nlaterial

iii) Composiing, in case of bio-degradable material'

Any toxic material shali be detoxicated if possjble, othervrise be sealed tn steel drums arrd birrieo tn

p;;";G; areas after ontaining approYalof ihis Board in writing- The detoxication or sealing and bttrying

inrlt O" car.ed oul in tire preieride of Board's authorized perions only- Letter of authorizalicn shall be

obtained for handling and disposal of hazardous wastes'

lf due to any technological improvement or otherwise this Board is of opinion that all or any ol the

conditions referred to atoue r*luir"r variatlon (including the change of any control equipment either itr

*-noi. or in part) this Board shall after giving the applicant an opPortu.nity of being heard' vary all or. nni'

of such condilion and thereupon tte ap-ptica-nt shall be bound to comply with the conditions so varied

The applicant, hisiheirs/legal representaiives or assignees shall have no claim whatsoever to the

condilion or renewal of this consent afler the expiry p eriod of this consent

The Boarcl reserves the right to reviery, rrnpose adrlitiorral condiirons or condition, revoke changE or ait'?i

llie terms and condiiit:ns of this consenl

l.Jot,vithstanding anything contained in this letter cf consent, the Board hereby reserves to it

the righl ano p-owei unrGr section 27t2)o (Prevention & Control of PollutionlAct' 1974 to

i"ui.,i iny andlor all ltre conditions irnpos bove and to make such ','ariations as deented frt

for the purpose of the Act by the Board

The conditions inrposed as ahove shall continue to be in force until revoked under section 27(2) of lhe

\AJater (Prevention & Ccntrol of Pollution) Act, 1974 and section 21 A ol Air (Prevention & Control of

Pollutionl Act, 198'1.

ln case the consent fee is revised upwarcJ during this period, the industry shall pay the differential fees lo

ttte Board (for the remain ing years) to .k€ep ihe consenl orde r in force, lf they fail to pay the amount

wrinin tne penod stipulate,i"UV tne boarO tne consent Order will kle revoked wrthoul prioi notice

.l.he goard rese rves the right io revoke/refuse consent te operate at ar.ry lime during petiod for vrilich

consc=nt is granted i. casJ any vlolati..rn is observed and to modify/ stipuiate additienal conditions as

deenred approPriate

JJ

UA

1ri

J/

38_

4i

42

ji.j

241

40

True

t33,9,-'F,"J''.18,[['f
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SFECIAL CONDITIONS;

1. The project proponont shall take statutory ctearance/ approval/ permission for the

concerned authoiity in respect of his projr ct as and when required-

Z. The mine shall comply with the stipulated conditions of Environmental Clearance obtained fronr

the State Environmental tiltpact Assessment Authority (5ElAA), Orissa, Bhubaneswar vide

letter No. 8881, dt. 4,5.2020.

3 A1y change in mining technologyiscope of working shall not be made without prior approval of

ttre State Environmental lmpact Assessment Authority (SEIAA)'

4 Any change in the catendar plan including excavation, quantum of mineral and waste shall not

be made anc, also shall compty with lhe stipulated conclitions specified in the Envirorrmental

Clearance crder issued bY SEIAA.

F. The consent to Operate is grante,J under Section 25 of Water (Prevention & Conlrol of
pollution)Act, 1974an6Section21 of Air(,Prevention&Control olPollution)Act, 1981 subject

to the minlng plan approved by the Director of Mines, Bhubarieswar under Odisha l'vlinerals

(prevention 6t'fneft,' bmuggling and lllegal Mining and Regulation of Possession, Storage,

Trading and Transportation) Rules, 2007'

6 The industry shall cornply to the provisions of Environment Protection.Act, 1986 and the rules

made there under with their amendments from tirne to time such as the Hazardous and Other

Wastes (Managenrent and Trans-boundary Moventent) Rules,2016 as anrended front time to

tirne Hazardous Chemical Rutes/ Manufacture, Storage and lmport of Hazardous Chemicat

Rules, 198g etc. and amendments there under. The industry slrall also comply to the provisions

of Public Liability lnsutance Act, 1991, if applicable.

7. Minlng activity shatl be carried out as per approved mining plan prepared for this project

8. Mining shall 'oe done over the valid iease hold lancl as per the approved Mining Plan.

g. No mining activity shall be carriecl out in the vicinity of natural/manmade archeological sites.

10 it shafl be errsured that quaoying is not carried out within 500 meter of struclures, bridges,

enbanl<ment, danrs, welrs, ground water extraction poinis, water supply head wcrrks, extraction
points for irrigation and any other crcss drainage structures.

1l l-he lessee shait obtain NOC from CGWA and pernrission from WR department, Govt of
odisha for use of ground water/sr,lrface water, if any required tor the project

12 lt shall be ensured that quarrying shall not be carried out below ground water table under any
circumstances. lf ground water tat'le occurs/intervenes within the permitted depth, tlren also
quarrying shall be stoppeci.

13. No mining activity shall be undeftaken beyond Six (06) meters below ground level

^.s

14 No transpor-tation of the minerals shall be allowed on any road passing through
villages/habitation without prior explicit permission.

Afterthe completiorr of the mining operation or on expiry of lease period, the mining company
shatl fill and levei tne quarry area in order to make safe for the lnltabiiants

The prolect propcnenl shail take necessary measures to ensure no adverse impact is caused

ilue to mining activities on the humarr habitation exisiing nearl-ry

4L

ID

!-,
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17. Ttre industry shall abide by all the provisions.rf Environnrent (P) Act, 1986 and RuleS framed

there under.

l.s Domestic waste water shall be discharged to septic tank followed by soak pit constructed as per

BiS sPecification-

19. The minirrg shall not affect the existing sources of irrigation or drinking water for industrial

Purposes.

20. Water sprinkling anangernents shall be provided at all haulage roads transporlation roads,

mining areas, s[cf yarl anC other dust generating points to control fugitive dusl emission.

?,1 Surface runoff shall be allowed to flow through garland drain and to a settling pond provided

inside the lease hold area to atlow the silt to be settted before final discharge to the surrounding

environment.

22. The wastewater generated shall be treated and reused in the mining activities or used for water

- sPrinkling and Plantation'

23. under no circumstances, the lessee shall use wagon drilling btasting durjng mining activity. wet

drilling shall be adopted to control fugitive dust ernission. Delay detonators and shock tube

initiatLn system for blasting shall be used so as to reduce vibration and dust.

24. Tlre lessee shall not store and use btasting rnaterials/explosives inside tlre lease area without

obtaining license/permissioniauthorization irom competitive Authority as per lndian Explosives

Rule, '1983.

Zi. Water sprinkling shall lre done on Internat transpor-tation roads ancl working area t0 suPpress

ftrgitive dust generation.

26. Tlie vehicles should not be overloaded and shall be covered with Tarpaulin.

27. The industry shall provide adequate pollution control measures for controlling the fugitive

emission anO thu ambient air quality inside the premises shall be maintained as per National

Ambient Air QualitY standard.

Zg. Road shall be graded and made pot hole free to avoid dust generation during transportation of

materials.

29 The unit shall install DG set in arr acoustically enclosed room over anti vibration pad to control

noise and vibration.

30 The height of the stack attached to DG set shall be i-l= h-0,2 {KVA, where h = Height of the

building-where it is installed in meter, KVA = Capacity of D.G- Set, H = Height of the stack in

meter above ground level'

31. The mine shall maintain the amblent noise standards as prescribed in the Noise Polluiion

('iegulation and Conirol) Rules, 2000'

32. Top soil shatl be stacked properly and proper slope shatl be maintained with adequate

measures and should be used for plantation purPoses'

33. The Over Burden (OB) shatl be properly stacked in the earmarked area as pe!- the apprcrved

mining plan and it should not cause any environtnenlal problems in the surroundings.

34. Mineral rejects shall be disposed off as per the approved mining plan irr proper mannerrvithout

.F causlflg any environmental poilutton.
r rue Copy Attesied

t#.PH":'['J'tI.';
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35 AnAnnua|Returnoftheproductionundertakenshallbesubmittedattheendoffirrancialyear.

The Board conditiorrs or modify the conditions as stipulated in this order

during insra iime ot oUt'ining ;o'nsent to operate and may revoke this order

in case the "" not impt""'nf"j ;;;l;; iniormation are found to have been

suppressed the application form'

The Board may inrpose further condition or modify the condi

voke this order in case lhe

n is found to have been

at the sand quarry is oPera

shall be issued under secti

CP) Act' 1974 as the case maY

To,
Sri Gangadhar Nayak, Regional Manager

XuncfaX-undi Kunacla $tone Quarry of

wtlt. OOi=na Mining Corporation Limited

At: OMC House, Post Box" No' 34' Po: Bhubaneswar

Dist: Khordha

a-t

TheoccupiermustcomplywiththeconditionsstipulatedinsectionA,B,c,D,
E and F to keep this consent order valid-

/ Dld.Memo No.
CopY {orwarded to:
1. MemUer Secretary, S'P'C BoarC' Odisha' thubaneswar

2. Collector & District Magistrate' Khordha

3. Joint Director, Geotogy & Zonal Survey' Khordha

4. DePutY Director of Mines, Cuttack

5. CoPY to Guard file'

?',,o Canv At?erted

o3[,[',*o['*'J,XiE"I[i'

REGIONA FICERLOF
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AED AqoLru<e-- Oo/to

DIITEC'I'OITA'[ T: OII M I N IiS, ()I}ISI"I A,
BI.IU I}AN IiSWAI{

dnI \\)-
)

I

//MX)'ll-tct r/2020

Ilrortr

fo

Sub:

/DM.. dt,

l)r'. ( i. ('. .lcrtn.

Joirrt I)ircclor ol' Mincs.
Od ishl. lJltubancsrvat'.

Srnt.'l'.llasl.
CiM (Gcologl')- (Porver of attorney l-tolder).

M's Odisha Mining Corporation Ltd.
()lvlC I Iousc. [Jltubanesrvar.

i\pproval of Moclitlcation of approved Mining Plan *ith PMCP in respect

of Nartr.garS Decorative Stone lKhondalite) rnines over an area of I l'545

Acs. or 4.672 hects. in village Narangarh under Khurda Tahasil of Khurda

f)islrict of Mis O.M'C Ltd.

Sir'
In exercise of potvers conferred untler sub rttle (3) ol rule 22 of odisha

Minor Mineral Concession Rules, 2016 reacl rvith sub-rtrle I(c) o[ rule (2) of the said

RulesandtlrisofficeorderNo.l0663iDMdt.lg'l2.20l7.Iherebiappro\'ethe.abore
,rentio.ed Modi6cation of approved Mining Plan u'ith PMC-P.-lhis approval is subiect to

the fol lou'ing conditions.

= i':-*'r-;-1he Mo,Jification of approved Mining Plan rvith PMCP is approred u'ithottt itttl'

icable to the nrine fronr titne to tillre $hether tlrade

vt. or an)' other authoritY'
Mining Plan uith PMCP is approved without

on tiotn any court ol' conrpetent.iurisdiction'
fication of approved Mining Plan rvith PN{CP does

not in an) \\ray irnply approval of Govt. in terms of an1' other [a$' in tbrce' nor

conl'ers iuti, .i*1,, on tn. tessee lbr operation of mines 'uvithout the requisrtc

stalutor) clearances or w'itltotrt compllance to anY other direction issur:d in this

re 6'-arcls.

4. 'l'lie a;rpr.r,al ot-Modification of appro'u'ed Mining Plan vrith PMCP rs srrbiect to

thc clciranccs undcr thc proYisitlns clf li'orest (Conservation) r\ct. 1980 and Rulcs

nradc thcrcunder ancl otlter statutory orders and guidelines issued b)' Ministrv ot'

I:rrrironrrrcnt. Irorest ancl Cllilnate Cltangc. Gol'1. ol'Inciia rvhich tnal be applicable

to tltc lcasc areit fi'trtn titttc to Lilnc'
trict ctltrpliarrce b1 thc lessec in rcspect ot' the

visit b)' tlte ctlntpetent atrthority'
lc in tlrc itrca shall uot be L:ut or cleared tltrrirtg

apgrrovitl ol' [ioresl. Atrthoritics.

\
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e)3
Ptovision of tlre Mines Act. 1952 ancl Rules & I{egulations rnarle thereunder

including submission of r otices of opening, appointment of managers and other

fttatutory personnel as required by the
r -.t is found to be concealed in the con

approval shatl be deemed to have been

8. The boundary pillars shall be maintai
the rnining lease.

9. The future exploration programme
Mining Plan with PI\,{CP shall be stric
content in the area should be establishe

Yours faithfullY,

s4 /-
Encl: -Two copies of.approved.

Modification of aPProved

Mining Plan with PMCP

JOINT DIRECTOR OFMINES

Menro No. /DM, Dt.

a"py t. tht Additional Secretary to Gover{ment of Odisha, Department of

Steel & Mines for information'

sd /--

Memo No.. - 3{ 31- 
- /DM, Dt. t )-- [ '1';o'*r DIRECT.R oF MINES

- 
Copl, tg the Mining Olllcer. Cuttack Circle. Cuttack rvith a copy' of

Ivlorlillcati<-rn ol'approved Mining Plan rvith PMCP Odisha fbr infbrlration. 
,,- r il

{. ,r. -rfu. " \ 
-i^

d'urrlrorNr ornEffi oft od' rramps

Memo No, /DM, Dt.
s, RQP, RQP/OD/001/201 5.

IWs a[ Lane), Mahavir Nagar (In

fron 06. Odisha for information.

.IOINl' DIRECT'OR OF MINES

'fi[x.P[i,1[t'll$;

h
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l)lllhl,(l'l'Olt^'t'ti ()l MINt.S, Ot)ISIln,
!!l!!iuar\lrswAt{

No l\tXXll-(c) 5/2021

Frortt.

/DM.,

Dr. tl. C. Jena.

Additional Dircctor of Mincs,
Odisha, Bhuhaneswar,

M/s Odisha Mining Corporation Ltd.
(A Gold Category Stare pSU)

AI-OMC Ilouse, Ilhubancswar - 751001 .

Approval of Modification of Mining plan atongwith pMCp in respecl of
Narangarh Decorative stone Mine (Khondalite) over I1.545 Acr. or 4.672
hects. in village Narangarh under Khordha Tahasil of Khordha district of
IWs Odisha Mining Corporation Ltd.

Sir,

In exercise of powers conferred under sub rule (3) of rule 22 of Odisha
Minor Mineral Concession Rules, 2016 read with sub-rulc I(c) of rule (2) of the said
Rules. and this office orderNo, 1498/DMdt. 18.02.2020 & 8861/DM dt, l6.lt.ZOZt,t
hereby approve the above mentioned of Modification of Mining Plan alongwith PMCP.
'l'his approval is subject to the lollowing conditions.

l. The Modification of Mining Plan alongwith PMCP is approved without any

prcjudice to any other law applicable to the mine from time to time whether made

by the Central Govt. 0r Statc Govt. or any other authority.

2. The Modihcation of Mining Plan alongwith PMCP is approved without prejudice

to any order or direction from any court of competent jurisdiction.

3. lhe approvalolaforesaid Modifrcation o[Mining Plan alongrvith PMCP does not

in any way imply approval of Govt, in tcrms of any other law in force, nor cont'ers

any righl on the lessee for operation of mines without the requisite stamtory

clcaranccs or without compliance to any othcr direction issued in this rcgards.

'lhc apprtival ol' Modilrcatiorr ol'Mining l)lan nlong*'ith t'MCl' i:: sttb.iuct to thc

clcaranccs urrdcr thc provisions tll'lrorcst (Conscn'atiort) Act, l9tlO rrrtcl lttrlcs

rnadr: thcrcundcr and othcr statutory ordcrs and guidclirtcs issuctl tr1' N'linistn ot'

l;lrvironrncnt, lrorcst antl (llirtratc Olrangc, (iovt. tr['India rvhich tttar hc applicahlc

to tlrc leasc arcit litittt titttc lo litttt.

dr.

Io

Sutr:

4.

rrtle CoPY 
Aiteeted

715



2er
.[his approval is subjcct to strict compliance by thc lcssec in respect of thc

our.*uiions madc dr.rrirrg Ilcld visit by the competent authority.

forest growth, if any, available in the arca shall not be cut or clearcd during

miningoperationwithoutpriorapprovalofForestAuthorities.
provision of thc Mines Act. 1952 and Rules & Regulations made thereunder

including submission of notices o[ opening, appointment of managers and other

statutory pcrsonncl as required by the Act, shall bc complied with and if anything

is found to bc concealed in the contents of the Modification of Mining Plan

alongrvith PMCP this approval shall be deemed to have been withdrawn with

irnmediate cffect.

The boundary pillars shall be maintained in good order throughout the tenure of

ff.HI:'Jii[r",,"n prosramme approved in the Modification or Mining plan

alongvYith PMCP shall be strictly adhered to by the applicant and mineral content

in the area should be established during the plan period'

Yours faithfullY'

Encl: - Two coPies of aPProved

Modification of Mining Plan

alongwith PMCP.

Memo No. /DM, Dt.

CoPY to the Additional SecretarY

& Mines for information'

Mcmo No. i5_3:r
CopY to thc l-ali

l)oor, Near Stll llank, JaYdcv

/l)M, l)t. ? t- t't l .) 
'r'-) I

na l'riytttlarshani Sahoo. llQt'' I'>lot No' N 6i-i]7' (irotttrd

g.'{l -

NDDI,. P1P}](I.|OI{ OF I./INIIS. ODISI IA

to Govcrnmcnt of Odisha' Dcpartment of Stccl

Sol,l.

ADDI,. DIRLC'TOR OF MINES' ODISI IA

Ar)r)1,. Dltuic'rotiot' Mturis. oDISHA

Memo No. 
-- 

'
/DM, Dt.

i"r, ..* D"p.-v Lt'eotor of.Mt""::,1Y:* 
"fl1']l:::i'j*

rvith a copy' of

urrrouJu"il"o"i r, "*,."'c 
t Mini1 g plan alongwirh pMC p lon in tbrmati.n.

\,

ADDI,. DI irffiNi.li. ()t)lsl Ir\

True CoPY Attestca

Depu$ Dlreotor of Mines

Cuttack Circle, Cuttack

1.

9.
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EEL Aoq{,,t' no- q

DIRECTOR.ATE OF MINES & GEOLOGY
srEEL AND MrNES DEPARTMENT, GOVT. OF ODISHA'

BHUBANESWAR

.! -.:Q

Department Building, Unit-V, Pin-7510O1
067 4-2391537, Fax No.: fJ67 4-239LGa4
ID:

No. MGXXIII(b)-o2 / 2023 /
From,

Sub: -

tqa /DoMG, Dt. 9e -ot -a-oz\

To

Sri Salil Kumar Behera,
Joint Director of Mines,
Directorate of Mines & GeologY,
Odisha, Bhubaneswar.

The Managlng Director,
M/s Odisha Mining CorPoration,
Khondalite GrcuP of Mines,
OMC House (Near State Guest House),
Bh u ba neswa r-751001.

Approval of Modification of Mining Plan alongwith PMCP in

respect of Narangarh Decorative Stone mine (Khondalite)
(Kundakundi Kunda stone Mines) over 11.545 Acrs, or 4.67Zha

in village Narangarh under Khordha Tahasil and distrlct of
M/s Odisha Mining Corporation Ltd'

S ir,
In exercise of powers conl'erred under sub rule (7) of rule 22 of

Odisha Minor Mineral Concession Rules, 2016 read with sub-rule 1(c) of rule

(2) of the said Rules, and this office order No-4475/DoMG dt' 22'03'2023,
ihereby approve the above mentioned Modiflcation of Minlng Plan alongwith

PMCP. This approval is subject to the following conditions'

1. The Modification of Mining Plan alongwith PMCP is approved without any
prejudice to any other law applicable to the mine from time to time

whether made by the Central Govt. or Sta[e Govt. or any other authority.

Z. The Modificagon of Mining Plan alongwith PMCP is approved without
prejudice to any order or direction from any court o1'competent
ju risd iction.

3. The approval of a1'oresaid Modification of Mlning Plan alongwlth PMcP

does not in any way imply approval of Govt' in terms of any other law

in force, nor confers any rlght on the lessee for operation of mines

without the requisite statu[ory clearanccs or wlthout compliance to any

ff Ug COpy Attesi r cjirection issuecj in this regards'

DepuU Director of Mines
Cuttack Circle, Cuttack

1
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s16/1686 nil!r',
for information.

Trr tP Cnnrr A +l^"^ )

A*Y)
Denltr Olreortor ol Mines

C,. irrtlack

rorNr ,$;Hffil MrNEs
/DoMG, Dt. oB r-o \ - 2O2!

4

EE+
The approval of Modification of MlningT Plan alongwith PMCP is subject to

the clearances under the provisions ol Forest (Conservation) Act, 1980

and Rules made thereunder and other statutory orders and guidelines

issued by Ministry of Environment, Forest arrcl Cllmate Change, Govt. of
India which may be applicable to the lease area from time to time,

This approval is subject to strict compliance by the lessee in respect of

the observations made during f ield visit by the competent authority,

Forest growth, if any, available in the area shall not be cut or cleared
during mining operation without prior approval of Forest Authorities.

Provision of the Mines Act, 1952 and Rules & Regulations made
thereunder including submission of notices of opening, appointment of
managers and other statutory personnel as required by the Act, shall be

complied with and if anything is found to be concealed in the contents
of the Modification of Mining Plan alongwith PMCP this approval shall be

deemed to have been withdrawn with immediate effect.

B. The boundary pillars shall be maintained in good order throughout the
tenure of the mining lease.

g. The future exploration programme approved in Modification of Mining
Plan alongwith PMCP shall be strictly adhered to by the appllcant and

mineral content ln the area should be established during the plan period.

Yours faithfully,

5.

6.

7

Encl: - Two copies of approved JOINT
Modification of Mining Plan alongwlth PVICP.

Memo No. tqt /DoMG, Dt. 9-t -?1-2*o2r1
Copy to the Additional Secretary to Government of Odisha, Department

of Steel & Mines for information.

Memo No. 2oo
Copy to the Deputy Director of Mines, Cuttack Circle, Cuttack with a copy

of approved Modification of Mining Plan alongwlth PMCP for information.

JOINT 'WF?'*.'Memo No. 20\ /DoMG, Dt. 08 - o I - ZO:-\
to Sri Narottam Sahu, RQP, Synergy Resources, Plot No-
B-1, Trishna Enclave, Patia, Bhubaneswar-751024 Odisha

JOINT "ffiINES
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aa1 (?R"\**1 iOPISHAi t'lcw oPPoRTUNITIES

Aooar.q<@- -99/t,

To
The Dy. Director of Mines,
Cuttack Circle, Cuttack
Nimpur, JagatPur, Cuttack,
Pin- 754O2L

Sub: Furnishing required information

(Khondalite) Mines, Narangarh

llectares under Khordha Tahasil

Mining HaPPiness

Letter No. tD- loMc/NKDLlzO24

Date )5 loel2o24

w.r.t. Kundakundi Kunda Stone Quai-ry

over an area of 11.545 acres or 4.672

of Khordha District of OMC Ltd"

Ref. :Your letter No. 31l7lMines dated 23/0912024'

Sir,

With reference to the subject cited above, we are furnishing the poitrt wise

information as required with attachments w.r.t compiiance of O'A'

No.104/2 }24/Ezfiled by Nilarnani Mahapatra Vrs State of odisha & others before

Hon'ble National Green Tribunal, Eastern Zone, Kolkata'

St*iQ Information Sought

t-tatr yearly Environment Clearance (EC)

cornpliarrce reports submitted before the

SEIAA, Odisha since inception of tlre Mining

Operation.
Annual productiorr details (both as per the

Lease year and Financial Year), since

Compliance

:e%q

lg:gtig! of the Mining OPeration

Att tne correspondences between the DFO,

Copy Enclosetl

Annexure I

Copy Enclosed

Annexure trI

Copy Enclosed

A.nnexure IIIKhordha, OFDC Ltd., Bhubaneswar and

Odisha Mining Corporation Ltd (OMC L-td.)

lvith i-espect to the feiiing of One Hundred

Thirty Seven ft37) numbers of standing

trees over Plclt l',1o.1745, 1850, 1851 &

1he Odisha Mining CorPoration
(A Gold Category State PSU')

l(undal<r_rndl Kunda i(honclalite Mines l"la-.angarh ,7520].8, wwrv.omcltd.in

SI,

.No.

1.

2.

3.
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Ev0
iODISHA, NIW OPPOMTU}IITIE91

Mining I'{aPPiness

ffi Khata No.53212 of

Mouza-Narangarh, Dist. -Khordha.

Copy Enclosed as

Annexure IV
All the reports available regarding the level

of Particulate Matter (PM)ro, Particulate
Matter (PM)z.s near the Mines.

Copy Enclosed as

Annexure V
All the reports available regarding the level

of ambient noise near the Mines.

Photocopy enclosed as

Annexure VI
Loaded trucks are properly covered by the

Tarpaulin during its transportation

This is submitted for your kind information.

Encl : As above.

Yours faithfullY,

,,#falga:[
K.K. Khondalite Mines

Narangarh

The Odisha Mining CorPoration
(A Gold Category State PSU.)

Kundakundi Kunda Khondalite Mines Narangarh ,7520!8, www'omcltd.in

lrue coPY 
Attested

4.

5,

6.
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trrrfuzq, &t afu rrarg qffia atamq

Annexure I

PAil,l\ffiSH
tctrE,6REEf{}

Ministry of Environment, Forest and Climate Change

Gfi$l4l-anr .sptdq.ffi-q
F{A-{qq+

View Compliance Report at Project Proponent

' Proposal Details

Proposal No

sEIAA-433/08-2020

Category
Non-Coal Mining

Name of Project 
I

Narangarh Decorative Stone(Khondalite)

Plot / Survey/ Khasra No.

Village(s)

Sub-District(s)

State

ODISHA

District
KHORDHA

MoEF File No

sEIAA-433/08-2020

Name of the Entity/

Corporate Office
Odisha Mining Corporation Limited

Entity's PAN

NA

Entity Name as per PAN

NA

Entity details mentioned above is correct ?

Agree

Project KML

NA

True GoPY Attested

Covering Letter

@
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- Covering letter
Click to Vielv

2ea

Compliance Reporti ng Details

Reporting Year

2024

Reporting Period

0'l Jun(O'l Oct - 31 Mar)

Remarl<(if any)

Six Monthly EC Compliance Report in respect of Kundakundi Kunda Stone Quarry, Narangarh of

OMC.

Details of Production and Project Area

Date of Commencement of Project/Activity
0s-10-2020

Prlvate

Project Area as per EC Granted(ha.)

0

Actual Project Area in Possession(ha.)

0

Revenue Land

0

0

i0

Sr.No, Name of the

Product

Units ' As per As per CTO lD

EC CTO

Granted Granted

l.-- _ ^*.

, 1 i Decorative Others:cum/Annum 25186 251 86 625IRO-CON-1 0s3 31-
i)

2021

31-
nf

202t

Stone(Kho ndalite)

2 Decorative Stone

(Khondalite)

Others:Cu.M/Annum 25186 25186 RO/BBSR/CTO/1572-

WPC/APC

Conditions

(

Specific Conditions
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Sr.No. Condition
Heading

Statutory

compliance

The envtronmental

clearance granted

shall be valid up to

the lease perlod

and coterminous

with lease period,

Exploitation shall

be as per the

mining plan and

reclamation plan

PPs Submisslon Validity of EC is noted.

Exploitation carried

out at Kunda Kundi

Decorative Stone

Quarry is in

compliance to the

mining plan As per

the approved mining

plan, the permissible

production for FY

2023-24 was 9000 03

Cu M (finished

product) whereas

actual production

realized during FY

2023-24 was 8600

Cum
Being Complied

l,ttachment:NA

t 2""
Condition Details Status of Compliance,Remarks / Reason and

' SuPPorting Documents

GREENBELT Tree cutting inside

the area, if any,

shall be with prlor

permission of
Competbnt

authoritY.

PPs Submission Entlre ML area of

4.672 Ha (1 1.545Acre)

is non-forest land. At

the time initial

enumeration, total

137 trees were

monitored and

according felling of

the same have been

ensured by State

Forest Department as

per the prevailing

procedure wherein

OMC has borne the

financial expenditure

as per the demand

raised.

Being Complied

Attachment: Click to

Viernr

"r $[:;
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Statutory

compliatrce

The Project

Proponent shall

obtain consent

from the State

Pollution Control

Board, Odisha atrd

effectively

implement all the

cond itions

stipulated therein

Project Proponent

shall appoint an

Occupational

Health Specialist for

Regular and

Periodical medical

examination of the

workers engaged in

the Project and

records maintained;

also, Occupational

health check-ups

for workers having

some ailments like

BP, diabetes,

habitual smokers,

etc. shall be

undeftaken once in

six months and

necessary

remedial/pr everrtive

measures taken

accordingly.

Recommendatlons

of National lnstitute

for Labor for

ensuring good

occu pati onal

environment for

mine workers

PPs Submission Consent to Establish

has been granted bY

State Pollution Control

Board, Odisha vide

letter No. 2927 /R.O.-

NOC-2371, Dr.

05.1 0 2020, Based

upon the satisfactory

implenrentatlon of the

corrditions stipulated

therein, SPCB was

pleased to grant

Consent to Operate

(CTO) for the mine

which has been

renewed from time to

time and at present,

the CTO issued vide

letter No. 625/RO-

coN-1053, Dt

14 03.2A22 is valid uP

to 31.03.2025.

Being Complied

Attachment:NA

lnitial medical

examination and

Periodical medical

examination of

workers engaged in

the Project is being

carried out and

records are

maintained. A sample

copy of the worker's

IME record is

enclosed.

Being Complied

Attachment: Click to

Viev,i

Human Health

Environment

l

i

True CoPY Attest6d

%il:.P'8:::iJ'tJl[.;
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2ee
would also be

adopted; All the old

age People of the
surrounding

villages may be

provided medical

facilities,

MISCELLANEOUS Transport of
minerals shall be

done either by

dedicated road or it
should be ensured

that the

trucks/dumpers

carrying the mineral

should not be

allowed to pass

through the

villages. The Project

Proponent shall

ensu.re that the

road may not be

damaged due to
transportation of

the mineral; and

transport of
minerals will tre as

per IRC Guidelines

with respect to

conrplying r,atith

traffic congestion

and Density

PPs Submission Presently, the

transpoftation route

over a stretch of 87

Kms (5 Kms from Mine

to Malipada and

subsequently till Puri

for rest 82Kms) is

being carried out over
NH-16. This is the only
dedicated route

available for the mine

and traverses partially

adjoining to the

village areas

(unavoidable).

Corrsidering the

frequency of
transpcrtation (10-12

trips per day), no such

significant adverse

impact is envisaged

because of the

following control

nleasures:1. Dust

Suppression (regular)

by engaging a 4-5 KL

water tanker for 5-6

trips per day 2,

Sroppage of
transportation during

school timing. 3

Covering of trucks

with tarpaulins,

Being Complied

Attachment: Click to
\ljier r

True rCoPY Attested

t3 
3lY. P[e,,'jfl t,I *'*.

i 6 , Statutory

' compliance

Project Proponent

shall ensure the

safeguard and

wellbeing of
villagers and

school, regular

health morritoring

of all residents in

the area and the

compliance Repott

shall be submitted

PPs Submission Following safegLlai'd

measu reslwellbeirrg

measUres are

undertakerr in line

with the corporate

commitmerrts for the
peripheral

developrnent OMC

during F'/ 2023-24 l'tas

deposited a sum of Rs.
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DePut!-
Orttac

True,QsPY

)?L
to the Regional

office of the

Ministry and SEIAA,

Odisha.

The applicant will
submit half-yearly

compliance report
on post

environmental

monitoring in

respect of the
stipulated terms
and conditions in

the Environmental

Clearance to the
State

Environmental

Assessment

Authority (SEIAA)

,Odisha, SPCB &
Regional Office of
the Ministry of

114.20 Lakhs as a

financial assistance

with the collector

khordha for the

implementation of 23

nos. of developmental

projects in vicinity of
the mine. Details of
the firrancial

expenditure for
peripheral

development as

mentioned above is

summarized as

follows: 1. Nos. of
developmental

projecl:23 2.

lmplementing Agency:

Block Development

Officer, Khordha 3.

Fund Deposited with
Peripheral

Development Fund

under the

administration for
Collector, Khordha 4.

Period of Expenditure:

FY 2023-24,

Being Complied

Attachment: Click to
View

General Conditions

Statutory

compliance

Atteste"'

PPs Submissior.r Six Monthly EC Compliance

Repoft along with the
Environmental M

monitoring Data as per the

conditions of EC, CTE, CTO

and other applicable

statutes is submitted to
MoEF&CC on six monthly
basis Besides,

Envi ronmental Monitoring
Report is also submitted to
SPCB, Odisha on monthly
basis For the purpose of
wider dissemination of
environmental information

w,r.t monitoring parameter s,

a copy of monthly

Sr.No. Condition
Heading

Status of Compliance,Remarks / Reason and
Supporting Documents
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MINING PLAN

9T
Environment &
Forest, Odisha on

1 st June and 1 St

December of each

Calendar Year and

shall also upload

the compliance

report on the

website of the

MoEF & CC

A Final Mine

Closure Plan along

with details of
Corpus Fund shall

be submitted to
the SEIAA, Odisha

5 years in advance

of final mine

closure For

approval.

environmental monitoring

report is also being

Lrploaded in the OMC's

website.

Being Complied

Attachment: Click to View

A copy of approved FMCP

(Final Mine Closure Plan)

shall be submitted to the

Ministry as and when

approval from concerned

authority is obtained.
Agreed to Comply

Attachment:NA

MINING PLAN No mining

activities will be

allowed in forest

area, if any, for
which the Forest

Clearance is not

available.

The mine lease area of
4 672 ha does not involve

any forestland. A copy of
the certificate issued by

DFO in this regard is

enclosed. Please refer to the
enumeration list and

statement of DFO in tire

enclosure

Cornplied

Attachment: Click to View

True coPY Attested

%lu,l't',::i;'"1$'l;;

MINING PLAN

Statutory

compliance

No change in

mining

technology and

scope of working
should be nrade

without prior

approval of the

SEIAA, Odisha.

PPs Submission

PPs Submission

No change to the proposed

technology and scope of
working has been

envisaged. As proposed,

presently, Opencast method
of mining is being carried

out by adopting Shovel-

Dumper Combination, with

Diamond wire saw cuttino

technology without
involvement of blasting. No

change w.r.t N.4L area has

been envisaged.

Complied

Attachment:NA

Calendar Plan as per the
approved mining plan is

followed. During FY 2023-24
following point wise
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Statutory

compllance

MINING PLAN

2?8
quanturr of

mineral and waste

should be made.

The project

proponent shall

obtain necessary

prior permission

of the competent

authorities for

drawl of requisite

quantity of water

(surface water and

ground water) for
the Project.

PPs

Submission

PPs Submission

' corrpliance w.r,t calendar

plan was observed: A)

Proposal during FY 2023-24:

1. Total Excavation:

90000.34 Cu.M 2, Finished

Product: 9000.03 Cu.M 3.

OB:81000.31 Cu,M B)

Actual during FY 2023-24:1.

Total Excavati on: 7 1 694.17 8

Cu.M 2. Finished Product:

8600 Cu.M 3. OB; 63094,178

Cu.M

Complied

Attachment: Click to View

OMC has obtained NOC from

CGWA for abstraction of 8KLD (2920

KL/Yea0 of ground water from Two

nos. of bore wells vide NOC No.

CGWA/N OClM I N/REN/1 /2023 /7 93s,

Dt.07-06-2023 which is valid till up

to 05-05-2025, A copy of the NOC is

enclosed.

Complied

Attachment: Click to View

Mining is being carried out in

line with the provisions of

approved mining plan. Recently,

the plan has been approved by

Directorate of Mines & Geology

vide Lr. No.

MGXXI Il (b)-02 /2023 / 198/DoMG,

dtd. 0B-01 -2024 for a period of
two years i.e FY 2023-24 and

2024-25. A copy of the said

approval letter is enclosed.

Complied

Attachment; Click to Vierru

Mining shall be

carried out as per

the provisions

outlined in the

approved mining

plan as well as by

abiding to the

g uidelines of
D i recto rate

General Mines

Safety (DGMS)

True cogy Attesteo

G REENBELT Protection of

vegetation in the

surrounding areas,

and proper

storage of solid

waste, sub grade

ore and their use

have to be given

priority during
mining operation.

PPs Submission Periphery of Mines is being

maintained as safety zone

with proper barbed wire

fenclng provisions and the

same is kept untouched. A

sample photograph of the

safety zone maintained with
plantation is enclosed.

Furlher, during a provision

for undertaking plantation

as per PMCP is ensured by

engaging OFDC. During FY

,
I

I
!

l
i
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E?\
2023-24, a proposal for
plantation of i60 nos. has
been ensured.

Complied

Attachment: CIick to Vierry

No structures, bridges,
embankmer-rt, dams, weirs,
ground water extraction
points, water supply head
works, extraction points for
irrigation, etc are found
within 500 mtrs from the
quarry. A copy of topo
sheet with a buffer area of
5Km frorn the mine
boundary is enclosed.
Complied

Attachment: Click to Vieyy

MISCELLANEOUS It shall be ensured
that quarrying is

not carried out
within 500 m of
structures,

bridges,

embankment,

dams, weirs,

ground water
extraction points,

water supply head

works, extraction
poir-rts for

Digital processing

of the entire lease

area using remote
sensing technique
shall be carried

out regularly once

in three years for
monitoring land

use pattern and
repoft submitted
to Ministry of
Environment,

Forest and Climate

Change its

Regional Office

and SEIAA,

Odisha.

10 Statutory

compliance PPs Submissiotr Digital processing of the ML
area has been carried out
using Remote sensing
techniques and the same
has been vetted by ORSAC.

Last time the sateilite
imagery has been
processed by ORSAC and a
copy of LULC rnap was

submitted to the Ministry.
Complied

Attachment: Click to Vlernr

Statutory

compliance
Regular

monitoring of
ground water level

and quality shall

be carrled out in
and around the

mine lease by

establishing a

network of
e>risting wells and
constructing new

ptezometers

during the mining

operation. The

project proponent

PPs Subr:rission

True GoPY Attested

Being Carried out by

engagirrg an NABL

Accredited laboratory A

compiled fornt of Six

Monthly Env, Monitoring
report is enclosed.

Complied
Attachment: Click to V-;s1g

,

.

t

a

1

I

I

730



D4D
shall ensure that
nO natural water
course a nd/or
water resoul ces

shall be

obstructed due to
any mining

operations. The

monitoring shall
, be carried out four

times in a year

pre- monsoon

(Aprit-May),

monsoon

(August), post-
monsoon

(November) and
winter (January)

and the data thus

collected may be

sent regularly to
Ministry of
Environment,

Forest and Climate

Change and its
Regional Office,

Central Ground

Water Authorlty

and Regional

Director, Central

Ground Water

Board.

Transporlation of
the minerals by

road passing

through the

village shall not be

allowed A

'bypass'road
should be

constructed (say,

leaving a gap of at

least 200 meters)

for the purpose of
transportation of
the rninerals so

that the impact of
sound, dust and

accidents could be

mitigated The

prolect proponent

shall bear the cost

towards the

widening and

strengthening of
existing public

road network in

I

Attested

Presently, the transportation
route over a stretch of 87

Kms (5 Kms from Mine to
Malipada and subsequently
till Puri for rest 82Kms) is

being carried out over NH-
16. This is the only
dedicated route available
for the mine and traverses
partially adjoining to the
village areas (unavoidable).

Considering the frequency
of transporlation (1 0-1 2

trips per day), no such

significant adverse impact is

envisaged because of tl-re

foliowing control measures:

1. Dust Suppression

(reEular) by engaging a 4-5
KL water tarrker for 5-6 trips
per day 2 Stoppage of
transportation during
school timing. 3. Covering
of trucks with tarpaulins.

ol
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13 MISCELLANEOUS

Statutory

compliance

Attested

)4Y
case the same is

proposed to be

used for tlre
Project. No road

movement should

be allowed on

existing village

road network

without

appropriately

increasing the

carrying Capacity

of such roads.

The illumination

and sound at
night at project

sites disturb the

villages in respect

of both humah

and animal

population..,
Consequent

sleeping disorders

and stress may

affect the health in

the villages

located close to
mining operations.

Habitations have a

right for darkness

and minimal noise

levels at night. pps

must ensure that
the biological

clock ofthe
villages is not
disturbed; by

orienting the
floodlights/ masks

away from the

villagers and

keeping the noise

levels Wellwithin
the prescribed

limits for day

light/night hours.

Sufficient number

of Gullies to be

provided for

better

management of
water, Regular

Monitoring of pH

shall be included

in the monitoring

plan and report

PPs Submission

Cornplied

Attachment:NA

Noise level is monitored in

and around work places

lllumination survey is also

conducted periodically.

There exists no such High

Mast tower No such major
flood lights are oriented
towards the village area. So

far, no such complaints w.r.t

disturbance in the biological
clock has been reported by

the villagers

Complied

Attach ment:NA

14
PPs Submission Proper dump management

and surface runoff

management is ensured at

site. A localized reservoir

has been developed for
collection of runoff during
I!'lonsson and the sanre shall

be monitoreC and

accordingly be utilized in
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DePutY Director
Cuttack Circle'

t5 Statutory

compliance

16 MISCELLANEOUS

1l LAND

of 
.Mines

CuttacF

EAE
shall be submitted

to the Ministry of
Environment,

Forest and Climate
Change and its

Regional Office on

six monthly basis,

There shall be

planning,

developing and

implementing

facility of
ratnwater

ha rvesti ng

measures on long
term basis and

implementation of
conservatiol-l

measures to,

augment ground

water resources in

the area in

Consultation with
Central Ground

Water Board.

The Project

Proponent has to
take care of gullies

formed on slopes.

Dump mass

should be

consolidated with
proper

filling/leveling

with the help of
dozerlcompactors.

The reclamation at

waste dump sites

shall be

ecologically

susta i nable.

Scientific

reclamation shall

be followed, The

local species may

be encouraged

the recycling and reuse

options as available. A
photograph of reseryoir

constructed for this purpose
is enclosed.

Complied

AttachmentNA

Surface runoff management
is ensured at site. A
localized reservoir has been
developed for collection of
runoff during Monsson and
the same shall be

monitored and accordingly
be utilized in the recycling
and reuse options as

available. A photograph of
reservoir constructed for
this purpose is enclosed
Complied

Attachment: Click to View

Dump Management as per

PMCP provisions and

Surface runoff management
is ensured at site. A

localized reseryoir has been
developed for collection of
runoff during Monsson and
the same shall be

monitored and accordingly
be utilized in the recycling

and reuse options as

available. A photograph of
reservoir constructed for
this purpose is enclosed.
Complied

Complied
Attachment:NA

Reclaimatiorr rs followed as

per the provision of
approved progressive mine

closure plan For FY 2OP"-24
and 2024-25: there is a plan

for plantation b), 320 nos, of
saplings and the sai"ne shall

be implemented,

, i RECLAMATTON

True Copy Attested
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18 GREENBELT

,13
and species are so

chosen that the

slope, bottom of
the dumps and

top of the dr-rmps

are able to sustain

these species. The

aspect of the
dump is also a
factor which

regulates some

climatic

parameters and

allows only

species adapted

to that micro

climate.

The top soil, if any,

shall temporarily

be stored at

earmarked site(s)

only and it should

not be kept

unutilized for
long. The topsoil
shall be used for
land reclamation

and plantation.

The over burden

(OB) generated

during the rnining

operations shall

be stacked at

earmarked dump
site(s) only and it
should not be

kept active for a

long period of
time. The

maximum height
of tlre dumps shall

not exceed 8m

and width 20 m
and overall slope

of the dumps shall

be maintained to
45". The OB

dumps should be

scientifically

vegetated with
suitable native

specles to prevent

erosion and

surface run off, ln

critical areas, use

of geo textiles

shall be

Being Complied
Attachment:NA

The amount of topsoil
generated will be stored in
earmarked site. The same

will be utilized during safety
zone plantation for green

belt development, The over
burden (OB) generated

during the mining
operations will be stacked
at designated dump site.
The sarne will be utilized for
backfilling of mined out
area. The maximum height
of the dumps will not
exceed 8m and width 20 m

and overall slope of the
durrrps will be maintained
to 45'. The backfilled area

will be planted with native
species, Compliance Status

will be submitted to MoEF

& CC and its Regional Office
on six monthly basis. As the
quarry is already mined
previously no top soil is

generated till date.
Being Complied
Attachment:NA

Attested

$l::;

T tue oopy

734



,1 1
undertaken for
stabilization of the
dump, The entire
excavated area

shall be backfllled

and afforested.

Monitoring and
managernent of
rehabilitated areas
should continue
until the

vegetation

becomes self-
sustaining.

Compliance status
shall be submitted
to the Ministry of
Environment,

Forest and Climate
Change, and its
Regional Office on
six monlhly basis.

19 MISCELLANEOUS Catch drains and
siltation ponds of
appropriate size
shall be

co nstructed

around the mine

working, mineral

and OB dumps to
prevent run off of
rryater and flow of
sediments directly
into the river and
other water
bodies. The r,vater

so collected

should be utilized
for watering the
mtne area, roads,

PPs Submission Garland drain, settling pond
and check dams of
appropriate size is beino
constructed around the
mtne working, mineral and
OB dumps to prevent run
off water and fiow of
sediments directly into the
river. and other water
bodies. The water so
coilected r,vill be utrlized ior
watering the mine area,
roads, green belt
development etc.

Sedimentation pits is beinq
constructed at the corners
of the garland drains and
desisted at reqular interyals.
Being Complied
Attachment;NA

i.
frue Copy Attested

otr \0Jf $e3

green belt
development etc
The drains shall be
regularly desisted
particularly afte r

monsoon and

maintained

properly. The

drains, settling
tanks and check
dams of
appropriate size,

gradient and

length shall be

constructed both
arcund the rnine
pit and over

'iuio"*
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91e
burden dumps ,.o

prevent run off cf
water arrd flow of
sediments directly
into the river and
other rvater

bodies and sump

capacity should be

designed keeping

50% safety margin

over and above

peak sudden

rainfall (based on
50 years data) and
maxtmum

discharge in the

area adjoining the
mine site. Sump

capacity should

also provide

adequate

retention period

to allow proper
Settling of silt
material.

Sedimentation pits

shall be

)i GREEN BELT Plantation shall be
raised in a 7.5 m

wide green belt in

PPs Submission A dedicated safety zone
around the lease periphery
is maintained. Protection in

terms of barbed wire
fencing is provided. A
photograph of the same is

enclosed in this report.
Complied

Attachment:NA

the safety zone

around the mining
lease, backfilled

and reclaimed

area, around water
body, along the
roads etc. by

planting the

native species in

consultation with
the local

D FO,uAgriculture

Department and

as per CPCB

Guidelines. The

density of the

trees should be

around 2500

plants per ha.

Greenbelt shall be

developed all

along the nrine

1
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E^L
lease Area in a

phased manner

and shall be

completed within

first five years.

The Project

Proponent shall

make necessary

a lternative

The project

proponent shall

take all

precautionary

measures during
mining operation
for conservation

and protection of
endangered

fauna, if any,

spotted in the

study area. Action
plan for
conservation of
flora and fauna

shall be prepared

and implemented

PPs Submission

Since tl're ML area does not
involve any forest land thus
applicable provision w.r.t
wildlife conservation plan

has not been envisaged for
the project.

Complied

Attachment:NA

21 GREENBELT

The entire lease area is a

hillock with the presence of
only 137 trees initially
(felled by state forest
deparlment). Moreover, as

per the authenticated land
schedule rro such grazing
land is getting affected
within the lease area.

Complied

Attachment: Click to _View

a rrangements,

where required, in
consultation with
the State

Government to
provide alternate
areas for livestock

grazing, if any. ln

this context,

Project Proponent

should implement
the directions of
the Hon'ble
Supreme Court
with regard to
acqurnng grazing

land, The sparse

trees on such

grazing ground,

which provide

mid- day shelter

from the

,.or.hing rrn,
should be

scru pu lously

guarded against .

felling and :

plantation of such

Trees should be

promoted.

22 GREENBELT
PPs Submission

True CoP,Y Attested
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PPs Submission

L' Human Health

Environment

I'loise

Monitoring &
Preve ntion

Human l-iealth

Lnvi ronnrent

24

21+
in consultation

with the State

Forest and Wildlife

Department, A

copy of action

plan shall be

submitted to the

Ministry of
Environment,

Forest and Climate

Change and its
Regional Office.

Provision shall be

made for the

housing of

construction labor

within the site

v,rith all necessary

infrastructure and

facilities such as

fu€l for cooking,

mobile toilets,

mobile STP, safe

drinking water,

medical health

care, crdche etc.

The housing may

be in the form of

temporary

structures to be

removed after the

Completion of the

project.

Measures should

be taken for
control of noise

levels below 85

dBA in the work

environment.

Workers engaged

In operations of
HEMM, etc.

should be

Provided with ear

plugs / muffs.

Personnel working

rn ousty areas

should rniear

protective

respiratory devices

and they shoulcj

also be provided

PPs Submission

The mine is in operational

phase and there is no major

construction work being

executed during the

reporting period of
October'23 to ma rch'24-

Thus, scope for providing

the rest shelter and other
amenities for construction

worker as stipulated in the

EC has not been carried out

and the same is also not

envisaged in the near future

as well.

Conrplied

Attachment:NA

A 10 KVA DG set along with
acoustic enclosure is beinq

operated. Drills have been

provided with appropriate

acoustic e,rclosures. workers

are provided with PPEs.

Ambient Noise level is

being monitored on

monthly basis to keep a

track on the compliance

aspecrs.

Being Complied

Attachment:NA

Fugitive Dust, Ambient Air

Quality, Personal Dust

sarnpling are carried out

from time to tinre to assess

the workl'r's exr)osure w r,t

Dust. So far, no such

contraventions have been
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with adequate observed for any of the
i' _.r training and workers.

,. - - - lnformation on Being Complied

I ' 
, ,::l""ll^on.,nn Attachment:NA

26 MINING PLAN The project

authorities should 
pPs Submissiorr Date of Opening of the

inform to the mine: 01 -12-2020. A notice

Regional office of opening has been

regarding date of intimated to DoMG' Govt' of

financial closures odisha'

and final approval Being ComPlied

of the project by Attachment:NA

the concerned

Authorities and

the date of start of
Land development

.work.

2l statutory 
'The 

project 
pps submission Agreed and beingcompliance proponent shall

submit six submitted as per the

monthly repofts prescribed timeline and

on the status of means

, Being Complied
tne

imprementation of Attachment:NA

the stipulated

environmental

safeguards to the
Ministry of
Environment,

Forest and Climate

Change, its

Re!;ional Office,

Central Pollution

Control Board and

State Pollution

Control Board.

Statutory

compliance

o9{ A\r'eteo

compliance of the
sti pulated

conditions as

applicable for this

project, The

project authorities

should extend full
cooperation to the

MoEF & CC

officer(s)/SPCB

office(s) By

furnishing the

PPs Submissior.r Agreed to extend full

cooperation as and when

soug ht.

Agreed to Comply

Attachment:NA

%#.P'8:l:lJ,'Js[?
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Statutory
compliance

MISCELLANEOUS

211
requisite data /
information /
monitoring

reports.

A copy of
clearance letter

will be marked to

concerned

Panchayat / local

NGO, if any, from

whom suggestion

/ represerrtatiotr

has been Received

while processing

the proposal

State Pollution

Control Board

should display a

copy of the

clearance letter at

the Regional

office, District

lndustry Centre

and Collector's

office/ Tahsildar's

Office for 30 days.

PPs Submission

PPs Submission

A copy of the clearance

letter has been submitted to

Panchayat Executive Officer,

Narangarh Panchayat vide

letter dt. 16.09 2020.

Complied

Attach ment:NA

OMC vide letter dt.

1 5.09.2020 has requested

Regional officer, OSPiB,

Blrubaneswar, District:,

lndustry Centre, Khorda,

Collector, Khorda and

Tahasildar, Khorda for

display a copy of clearance

for 30 days and the same

has already been

undertaken.

Complied

Attachment:NA

29

30

A\\eEte0

The project

authorities should

advertise at least

in two local

newspapers

widely circulated,

one of which shall

be in the

vernacular

language ofthe
locality concerned,

within 7 days of

the issue of the

clearance letter :

informing that the

project has been

accorded

environmental

clearance and a

copy of the

clearance letter is

available with the

State Pollution

Control Board and

PPs Submission EC has been published in

English daily The Times of

lndia and in Odia daily The

Prameya on 12.09.2020

Complied

Attach ment:NA

,3o"s.l't',::i:,1$l;;
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also at web site of

the Ministry

The SEIAA. Odisha : :

, : ' PPsSubmission
may alrer/modrty

the above

conditions or

stipulate any

further condition

in the interest of
environment
protection 

,

MISCELLANEOUS
Agreed.

Agreed to Comply

Attachment:NA

33

,3lu.llt',::lJ,t.$[?

Statutory

co,.npliance

Statutory

cornpliance

The above

conditiorrs will be

enforced inter-

alia, under the
provisions of the
Water (Prevention

& Control of
Pollution) Act,

1974, the Ai
(Prevention &

Control of
Pollution) Act,

1 9B 1, the
Environment

(Protection) Act,

1986 and the

Public Liability

I nsu ra nce

Act, 199'1 along

with their
amendments and

rules made there

under and also

any other orders

passed by the

Hon'ble Supreme

CoLrrl of lrrdia/

High Courl and

any other Courl of
Law relating to the

subject matter.

This

Environmental

Clearance (EC) is

subject to

orders/judgment

of Hon'ble

Supreme Court of
lndia, Hon'ble

High Court,

Horr'ble NGT and

any other Court of

Law, Common

Cause Conditions

PPs Submission

PPs Submission

Agreed.

Agreed to Comply

AttachmentNA

coPY Attested
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35 Statutory

compliance

Statutory

compliance

AIR QUALITY

MONITORING

AND

PRESERVATION

as may be

applicable.

Any appeal

against this

clearance shall lie

with the National

Green Tribunal, if
preferred, within a

period of 30 days

as prescribed

under Section 16

of the National

Green Tribunal

Act,2010.

The above

mentioned

stipulated

conditions shall be

complied in a

time- bound

manner. Failure to

comply with any

of the conditions

mentioned above

may result in

cancellation of this

environmental

clearance and

attract action

u nder the
provisions of
Environment

(Protection) Act,

1 986.

Effective

safeg uard

measures such as

regular water

sprinkling shall be

carried out in
critical areas

prone to air

pollution and

having high levels

of PM10 and

PM2.5 such as

haul road, loading

and unloading
point and transfer

points Fugitive

dust emissions

frorn all the

sources shall be

controlled

tegularly lt shall

PPs Submission

PPs Submission

Noted.

Agreed to Comply

Attachment:NA

Agreed.

Agreed to Comply
Attach ment:NA

36

PPs Submission Regular water sprinkling is

being carried out in critical

areas prone to air pollution

and having high levels of
PM10 and PM2.5 such as

haul road, loading and

unloading point and

transfer points and to

controlled Fugitive dust

emtssronS.

Being Complied

Attachment:NA

coPJ 
Attested
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be ensured that

the Ambient Air

Quality
parameters

conform to the

norms pi'escribed

by the Cerrtral

Pollution Control

Board in this

regard.

Monitoring of
Ambient Air

Quality to be

carried out based

on tl're

Notification 2009,

as amended from

time to time by

the Centi'al
, Pollution Control

Document uploaded by the PP

Last Site Visit Report (if available)
NA

Last Site Visit Report Date (if available)
Additional Attachment (if any)
NA

Additional Remarks (if any)

Gl l'Odisha Mining Corp-atatio.n Limjted'.herebygive undertaking thatthe data and information
given in the filed compliance and enclosures are true to be best of my knowledge ancl belief
and I am aware that if any part of the data and information found to be false or misleading at
any stage, the clearance given to the project will be revoked at our risk and cost. ln addition to
above, I hereby give undertaking that no activity such as change in project layout,
c_onstruction, expansion, etc. has been taken up rarithout due approval.

Cover Letter From RO/SRO

Cover Letter From RO/SRO

NA

',il**t'*':'Tlr

2rE 743



E53
Annexure- Il

I
F|NANCIAL yEAR(Fy) WISE PRODUCTTON AND DESPATCH FOR THE PERIOD FROM

YEAR.2O2O.21TO 2024.25 AT NARANGARH KHONDALITE MINES.

SL NO. YEAR(FY) PRODUCTION(in cum) DESPATCH(in cum) REMARKS

1 2020-202L L47.967 0.000

2 202t-?422 L6,542.7L5 L5,655.97L

3 2022-2023 4,8L6.OL7 5,089.731

4 2023-2024 13,153.528 13,179.833

5 2024-?025 5577.743 4965.443 UPTO AUGUST-2024

GRAND TOTNT 40237.970 38890.978

LEASE YEAR WiSE PRODUCTION AND DESPATCH FOR THE PERIOD FROM JANUARY-

2O2L TO AUGUST.2O24 AT NARANGARH KHONDALITE MINES.

SL NO. LEASE YEAR PRODUCTION(in cum) DESPATCH(in cum) REMARKS

L

JANUARY.zOzl

TO DECEIMBER-

202L
LO,934.784 8,935.185

2

JANUARY-2022

TO DECEMBER.

2022
9562.4s90 LL395.O770

3

JANUARY.2O23

TO DECEMBER-

2023
LO,1.LL.824 9863.696

4

JANUARY-2024
TO AUGUST-

2024
9628.903 8697.O20 UPTO AUGUST-2024

GRAND TOTAL 40,237.970 38,890.978
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Annexure lll
-rBc\,

Io

N,, !i (-r-1,-'1 il rtvlir,.r 'il-i ,rlr,)

t )rrtr'rl. I'.lrrrrrllrrr tlr,. 
1 

..,-l \ 1\rr1,rr,,r.lo.'l

I lrc lilrnge ( )l I reur.

I lrnpi liirrrl:,r.. l rrlgi

Suh; l:rce rrti0r.l rrl nrirring oltrrIirtiorr irt Krrrrtltt lttrrrtli Ktttrtllt l<'h'rrrilillitc

it:',lil,,iI,.i. iil,i:i;l, l;,i;;iii,,,i,' t" 5'r" M""" \i'l r"'rittr I'rr,11r'rrrr

.lrrr*t r.r, ill.cir ()l' I l.5l Ael iJ.,rl tt... [(cg. Srr5rrrissitttt ,l cttrlrcrs,tirtrr list rrl

()l'lf l( l'.ltr IIl()ltl)lIr\ l)lVlSl()f'l'
NlOl(l)ll,\
I elc No, (0(t7551 22(15-19, 222lJl5

l',\\ Nrr, ((l(r7551 Z2{}5 }')

N'lolr. Nrr. I 1.17()(109.15

l.rrriril ll) (lt[!f't rllt:rur;11trt:ril'r ottt

r'A'l;,.l ri *<

^-ryl{ c t':

tirnllcls.

l liis ol'llce lcttcr No. 202'l dtd 2l 0l l02 I

with rctererlce t0 lh0 ill)ovc cileil tttertlo tttltlct retuterreu yoll 2tIe attllr,tiz-ctl tr'\'(lil" llrc

eortr,crtcil rnutcriul rs pcl eorlVct'siorr list llorn l)irqc No 3(r89 I rr-r l(r895irl ilLrllliciitc tltrl;' lirrlrrtrirl l-r; 'tri'

t)ivisiorrrrl N'larrigcr. ()f D(" Ltd Lllrtrbarrcsrvitr ( C'

l't-rrest nrate rials i.e I l4 rlos tlf trliscellaltcotls speclcs

rvirh rttattgo round litlbcr converled irrLo 07 Icrgs- 0

No, I I I & I l2 irlsted ol' ll7 nos ol'tlccs startdirlg

harnLroo clLrrrtps) ovcr ovcl Plol No'l I66' l Ii I '

Naranagarlr. in Ac. I l. i-i l)cc/ 4 67 llec ol'the site lur nliltirrg oPUIrrLiorl at l(urltla KLrrlcli l''trttdir

K lrondr I itc lvl i nus by O M C' Ccrr'1>4[dfr SYU['S [11rtltct'

\,otr lLc ailtllorize(l to Pass (lre convr:rtecl rllilterials ori tllc stLtrttp sitc itttcl isstlc Ilcee\5ill)

-l. l.l,r,rrril lir. liliirrg.l llre cu.vcrtcd slrteliuls lronr lhe irbovc strctcltes A copl' ol the corlrersltrn li'l

plssing lisr is crrclUsccl ltcrflvitlt lbt loLrr telctettce & tleliverl'certiflcate orr Iiliirrg rrl'genLrirle lirre't

rrratclials shoLrld be srrbrnittcd lo this olllce lirt tect;ttl

li-nel: ( rttrr'crsiolr list

liorn l'agc No -i6tl() I to l6ll95irr dLrPlieirte

' i'l(hordlrt I)ivisiori. l(lror tllrir

rvrcrnoN, 
g03l- 'Due llloV[zrri

(iopi, lbru,urrlccl to tlrc Dnisiorrirl lvlirrrgcr . OFDC, t.td IJltrtbittlr:stvrtr''((') l)ivisrrrrr

llhrrbirrresu:rr lbr'.inlbnlr:rtion & ttt:ccsslttr actiolr ivitll tclrjtctlcc Lu llis lcttsr No lll-l (lt(l l9 00 l()l I I lru

lire sir|ilc llarurner irnl;ression tlrark i.c oFCBUSR--129 tltrly legis(e r

o1'llce I',1-l M. registcr tirr its aLrtlrerrtrcattotl'

Di

I'ur'

l,4crnoN. 
gU3\ /u"tc lz-lOB(2't')\

Copy tbr rlrrdetl to tlrc llr:giorrlrl lt4atrirger . Klttrrrdirlite 0rotrpc ot' lvlines.()lv1(', I ttl

[J]trrbarress,irr Ibr irrJbrnratiorr & necessal] itetion rt'ith lelitettce to lris [-ctter N,,

tr,tgl/Olvt('/KNl)ti2020 (ltd.0l.l2.l0l0 & Nr.r. ll6l()N4( il(NL)t /2020 dtd. ltl.ll201() lli r'

rcqucsterl tu dcllutc his represelltativc at tltc site f't-rr llre above pttrllcrse

True CoPY Atteeteg
(l

0

i][lroraf ra Divisiurr, Khrrrctlra

Wq,
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Facimile of the ProPet'tY tnarl'

OGP (Forms) DTP--1 29-2,00(

I

True CoPY Attested

RATL;;'
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f,.,'
Oltl(;lNAl- ,rr,' ,',r1./,'," ,, ,,.''i,

\./
Forest Devlopment Corpora[i-6n Ltcl.

(AGOVERNMEN I OF oDlst-lA LJNDER IAI(Ilrlt)1

PASSING t-IST

Odisha

rt,,rr ]irr ,);f I
rr*isrc,rr l]!,q Ll ( )
i rrrcs[ [)rvrsrong ;rrrcl i.larrl;c [- \rrOr I "{,-1
Nirne of Coupe arrd Lot No pa^rOVJa

''"r il[jBg1
I)rvrsrrrrr kVr, 

6n,,lVtrrrrf 
yui

(i rU
Sulr

Measuremcnt
Lenght x Midgirth

Cubit; Contcnt

Log I Tree
Tree
No

*--f-.

True GoPY Attecte32

2q7 (
\'--- 

-=- 

\ -} -__ __,r\_.+r-i_,.- 
r

Signaturc ol '' ':rrll ()[lltt

PH:J[.JJ[[?

748



,o\
Y Y'lr

).\- 
.-\-r.--nt.v F.-_-Er

otil(;tNAt

I
I

xi H39
lr\\ f"*l I *3)

7'K

{
Uflt-

i1\ "\t--5'"n, \ :tt3tr )t l\k
%\ )1 lq}?il tt \!i;l h(*'"- I H
31

\6
-,\ I I Lr^\01 lr. l,tT{l P--+i lqrll rr lLn I lra
1!,f "i.r."h\l:1 I il l;_'-j_^-1i

-frr )rr

odisha Forest Devroprnent corporation Ltd.
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:,r,.,,N,, !3( ASSING L_lsT tn,:l$g0|
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ioration Ltd'
Odisha Forest Devloprfient CorP

(AGoVLRNMT Nt ot ol)lljt'lAlJNDt lt lAl(lhJ(j) jll ll g3
-r n r>.- PASSING LlSl- r'J"
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Odisha Forest Devlopment Corporation Ltd'

(AGOVERNME N I OF ( )t)lst-lA tINDER IAI(IN(r)

-/
jt:,:iNo :m( PASSING LlsT . t"{10ft,P5

?!\
OttIGINAL

Measurement
L.enqht x Midgirth
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The Regional Manager, Khondalite Groups of mines,

Odisha Mining Corporation Ltd., Bhubaneswar

True CoPY Attested

)bE
t', /_

To,

Sub:

Ref -

Sr,

B6fll GG' oqflG' 6fln fit
Odisha Forest Development Corporation Limited

(Forrnerly oriss;-r Iorert r)t:voropmcnt corporation r irnited)
(A Governrnent of Odisha Undertaking)

ct N-u020050 R 1 962SG C00044 6

OFFICE OF THE SUB.DIVISIONAL MANAGER, GANGADHARPUR ( CPL) SUB.DIVISION

At/po-Gangadharpur, Chillika, Khordha,pin-752034

( Website- www.og[dlaJd c.cnn1 Em ail I D : sdmeansadh a rpu r@qma i l.-cal1. )

Memo no. 
fOa a, rc.Q, qoqt

-Regarding disruption of tree felling work at Naranagarh l(hondalite Mines.

. Memo no.344 dt.18.01.2021 of Divisional Forest Officer Khurda addressing Reglonal

Manager, Khondalite Groups of mines, Odisha Mining Corporation Ltd., Bhubaneswar. 
-

We would like to bring your notice that we have completed felling of 125 nos. ,

trees out of 137 trees enumerated for felling at Nranagarh mines area, Rest 12 nos trees

standing in plot no.1g50 & 1g51 ( detail list is enclosed ) remain unfelled as the local resident

namelySriAiit KumaiHafrchandan creates fracas situatiorr clainiing lond Cispute in the ahove

said 2 no of plots with Sri Jagannath Temple administration, Puri. He also stating that' the

matter is sub judice vide w.P ( c ) no. 25453 of 2O2O in the Honorable High court of odisha

Cuttack. This hampers the progress of tree felling work resulting delay'

ln view of the above request to intervene the above matter for settlement of

land dispute so as to enable us to complete the work smoothly in time'

AN EARLY ACTION IN THE MATTER 15 HIGHLY SOLICITED

ENCLOSURE
Yours FaithfullY

,a/ffi_
Sub-DivisionSl Ma nager

O,F.D.C. Ltd,

GengadharPLrr CPL 5ub-Division

Memo no. dt.

Copy submitted to the Divisional Manager O.F.D.C Ltd. EBSR @ Division for favour of kinC information

and necessary actlon.

lt
Sub-Divisional Manager

o.F.D.C. Ltd.

GangaCharPur CPL Sub-Division

, t%\- -
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,.,: , .

orL
oFFlcli olt'l'il1,1 l)l\ lSl()N;\t,x'0lil,s t otrtf t('t,)r.r KilottDI{A DIVISIOi\,

i\'l'/ l'O / l)lS l. t(llt)ltl)llA
'l't'lc No. ((l(t755 ) 22(t519, 222825

l'AX No. ((l(t755) 22()539

l!1oh, No, 94J7()0(19.15

Nrr. \3\"rl r,ili1N\isct:)lr,i .l()1,, 
l'1""'1' ll) rlliLlrlrrutlltrt/trlgqtrtil'c'rn

[)l(t rl. hlrrrltllrir tlrr ('[-l ]vlrrre lr,l02I
lo

"l'lrt' lL.gi orurl N4 irr ur gcr'.

Kltorttlrtli(c (it otrlrc ol' M irtcs.( )N,l(', Ltrl. I llrtrhir ttcswar.

\ :- \Ll\--
-' I+tl'

Strb:

Rcl':

I:rcctttitrtt ol'tttinitrg opclirlirrrr l( I(rrnrlir l(uittli Krrndir Klrondalitc Minr:', rrvcr I'lrrt,

No.ll(r(r.185i. 1U50.1745 utrtler l(liata No. 53')12, Mr;uza Naranagarh, Khrrrdha

ltrtrut urt ill'ci.l ()l [ 1.55 Acr /.1.(r7 llcc,

L Ycrul Let(e t'No, t4484/OMC/KNDI-/2020 dtd,0l.lZ.2()20 8L

Lettel N o. 3 0 7 3/OMC/I(N Il L/202 I dLd' 24'02.2()2 I'

2. This ot't-rce letterNo.6l39 dtd.0l '10.2020 &Memo. N<r.344 dtd'18'(J' '2()21 '

With reference to ygur above cited correspondence on the subject cited above, it is
Sir.

ascertained from the Money Receipt {um- Receipt Voucher bearing No. 072021000345 dtd' 22'o22O2l

of an amount in Rs. 237036i -Rupees ( Two Lakh Thirty Seven Thousand Thirry six onl11 dul;' deposited

b1'you through RTGS Yicle UTR No. SBINR 12O2|O22O12142lgl dtd.20.02'2021 touards cufting &

clearance of 137 nos of enumerated trees standing over the afore mentioned Mining area as specified the

proposed piots under Khata No. 53Zl2,Mouza Naranagarh, Khordha about an area of I l'55 Acr /,

4.67 haon the subject. Fu(her, tlle acknorvledgement receipr against the said deposited amount has been

submitied by the Divisional l.,4anager, o.F'D.C, Ltd, "c" Division, Bhubaneswar vicie his Ln" No' 748',

oFDCdtd.23.o2.2o2ltoyourofficeandasperthejointverificatiotrmadebytheRevenue&Forest

Departrnent, the permission for felling of 13? nos. of trees standing over Plot' No'2166'185f i850

,1745 under Khata No. 53212, Mouza Naranagarh, Khordha about an area of l1'55 Acr / 4'67 Hec'

for execution of mining operatio' at Kunda Kundi Kun'Ja Khondalite lr'[ines is accorded in fa'our

of Divisional Manager, OF'DC Ltd', Bhubaneswar 'C' Division '

You are requested to take uP

engaged for fetling ofthe rcadside trees'

felling only through OFDC Ltd' No other authority shall be

CopylbrlvardedtotheDivisionallr4anager,OFDCLtd,,Bhrrbarreswar'C,Division,

Bhubaneswar for information & necessar)' action v/ith reference to his Letter No' 748/OFDC dtd'

23.02.2021as addressed to the Regiona! Manager, Khondalite Groupe of Mines'oMc', Ltd" Bhubanestvar

& this office Memo. No.342i4F (Misc,)_ 2r8r2O2O dtc,09.01,2021. t{e is requested to take up felling oi

the proposed Mining are0 trees a1 Mz- Naranagarlr and submit the conversion list in triplicate to the Rangc

officer. Khordha for necessary passing & issue of transit perir'.it. Felling should be done in presence oitire
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/t l.a r

foresi officials & r,,r rnirtc|iirls sltorrld bc' tlrotr( fiillhcl'orders. Furlher he should registcr the
[''Ji'mai'kb1'depositingilr)1))oy1( 

ol'!t-s. ll(ll-!trrJlrc..;(o:rtrtrurttlt'ctlfcnnniy)(owardsregistrationf'ee5
&deposittlteror,alt.tol.lltr'tltlttcr.iltlsit1lct.lil1irigtil'll,tccottvct.lclc]trtalerials, '9r

tl
I,t

Di visional Forest Offi cer,

Khordha Division, Khordha

l\,lerrro No, _ / Darc.. tahs.L
Cop.r lbLrvaicled ro t1.,. Ru,,g. o['licer, ffiro, inforrnation & necessary action, He is

ntrtlrorized to verif,r'tlte corr.,,ertetl rnaterials atlcr receipt of conversion list from OFDC Ltd, & regislralion
of tlrc'ir P'Il' rnark at tltis ertd, Afler beirrg satisliccl about the genuineness of the ccnye rted materials, you
are autlrorized to pass the cont'erted nralerials orr the stump site and issue necessa ry T.T.permit fcr tift.ing
olthe passecl converled rnaterials frorn iitr: above stretclre-s. A copy of the corr,rersion listl passing )ist &
cieii'ery certit'icate srrourd be submifted to this office lbr record.

tt
Divisional F6resr Offi cer,

Khordha Division, Khordha

Memo No. _-_ I Date.
copy forwarded to rhe collcctor & District liagistrate, Khordha for favour of kindinfcr,,nation & necessan,action. I

lt
Di visional Foiest Offi cer,

Khordha Division, Khordha
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is enclosed foi- kind reference'

rn view of the above, 
't ':,'9::"^'"t:,1":: liifi: 

o*X"X:ffiTH: ii:?J,"#;:'lill:[uttins
.r"u,.unrJ :,;ir;rJ,::r1?!",%., r,';r,;::il.;; ri;.;; 

khondarite Mines, Naransarh, Khordha

Yours daithfully,

Encl'-As above'

To

Divisional Forest Officer,
Khordha Division,
Khordha.

Sub: Execution of Mining operation at Kundakundi Kunda Khondalite Mines over Plot No' 2766'

1851, 1850 & 1745 under Khata No' 53212 rvo',-',u" t"turungurl,, Khordha about an area of

11.55 Acr./4.67 Hect'

Ref : (i) Letter No. 8179, dt' 21' 72'2O2O of DFO' Khordha'

[ll],?::,:":rl!i;]|ili,T,ZL:]i;"0,1?;,,".., 
Manaser, Bhubaneswar-C- Division

Sir"with 
reference to the above cited-subiecll]iT?l';,?::::"li#ffi""1#1i;:::::

Division had requested ro deposit u r* of ns, ,-,oo,o'"J- t*'p""t TYo f3kh 
Forty Thousand

EightyEigtrt)onlytowardscostestimateforcutting,*.l"u,.un.eofT3TNos,oftreesfrom
Kundakundi r(un,ra Khondarite Mines over ptot No. 2166, 1elr., rsso & 1745 under Khata No' 532/2

Mouza-Narangarh, Khordha about.an area of 11'55 e"'ii'il Hect' The photo copy of Divisional

Manager, Bhubaneswar-C-Division is enclosed for kind reference'

Asestimated,Rs.2,37,C36l-(RupeestwolakhthirtySeventhousandthirtysix)onlyafter

deducting TDs @ 1,5% has been deposited in iavour of "Divisionar Manager' oFDc' Ltd''

Bhubaneswar,-c-Division" 
vide RTGS uTR No' sBrf\R120ztoz2otz..4z,-gl Dtd'20'02'2021

ELE

OHI

Date 2021

copy to the Divisionar Manager, oFDC. Ltd., Bhubaneswar-c-Division for kind information &

necesiaN action' 
. -^!:^-

->gL8,otr,**DL 
l2ozl'

Merno No.---

Copy to the ED (F&E) for kind informatton & necessary action'

Regi
K.hondatite Group of Mii

r r.aba,laoat
Minds t

r tue OoPY Attestu "

, o1\,G
@r

$t THE odisha Mining corRorltlon Ltd'
(A Gold CategorY,State PSU)

,r orficJ : OMC House, Bhubaneswar -751001, India
u vr'- F-,,. dClA lanaoon ..,..,.-. -_--rll\iino t ZllT 40!, Fax" 0674-2395889, www. omcl td' com
" cil.t : U131oooR1956sccooo313

I

ODll A
OPPORIUNITI[5l' r'o-uclKNDL/ 2o2L

Registere
Tel:0674-23
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Rcf No.lGhoquo

TGS IN8:
cR88487800
TRANSFER TO

15s!11!q{I! / -
SWEEP FROM
4C00ri540938

MINING
I

To TRANSFER.|NB RTGS I nrcs rxe:
urR No: icnsg4osils
s81NR1202102201214219t. ITRANSFER TO

**This is a computer generated statement and does not require a signature'

i{
rfr,0ZZlrz'l I 20i02/2021

i

TO TRANSFER.INB RTOS
UTR NOr
sBlNRl 2021 0220 1 21 421 82.
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).t +(36€tr G\Gi €l€r.G> Gslgl frs \j3

'i'o

(\\'t'bsitr.: tvrt'r1otlislra1,l,'.c,r,ii Ll. Mnil lt): tl.nt.bh.trbanqswar(rrqlicllllratllc ctrl

l'

1 I'lre licgiorral Mnrrnger,
- I(lrondalitc (ir otrl:s of Mirrcs,

ON4C l,td., Blrultancsrvar.

Sub: Submlsslon of cstlmoto for fclllng and romova I of L37 nos of trees or

Kundakundi Kunda Khondallto Mlnce ovor ptot no iti6,tas1,tgso,L746 utder
Khata no 532/02 Mouza- Narangurh of Khordba Tahaall about ares of 7l'55
Acr/4.67 Ha.

Ref: Your letter No.1205 dtd.25.O1.202

Dear Sir,
With reference to thc above cited sut

of I37 nos of trees f.om tlie above the site is submitted as under'

Partlculars Psttmated amount (In Rs.l
Workine Cost

-Rs, 

1,44,537 /-
Continqency Rs 14,4541-
Extraction path Rs 3,7991:
Esst. Rs. 40,6931-
GST@r18% Rs 36,62!L
Total; Rs. 2,4O,O881-

slt,ti tk'.cortr ll. Mn il l t ): d ryr.l-rlrtrb,lgqqwa r(.0' y1 ill/ttlclc cryr )

Nu -- 5] | / oFDC nate 
f u/) (yD1

Hence it is requested to deposit the above amount of R.e.2,4O,O88/- (Rupees TVo lakh

Fourty Thousand Eighty-Eight)only in favour of "Divlslonal Maaager, oFDC' Ltd" BhubaaeswEr -1c-

bivision, through an account payee demand draft drawn ot' "ny 
Nationalised/ Scheduled Bank

i;;;;"t Bh;-t;"#;;I'iffi;err-nrcslr.rBet in our uco Bank, Ashoka Market Branch.

Odisha Forest DerreloPrnent Corporation Limited
(Fornrcrly Orissn fol'c'st Dovclollnrcnt Corpora[iort I-inritcd)

(A Goveurnrcnt of Otllslra Undcrtaking) A4*-
Cl N-U 02(X)5( )lt I 96ZS(iC-0LX)44 (r

Ot;lil('I OI't'l th DlVISION AI- MANAG11R, IlI lUIJANISWAI( (C) DIVISION

l'lol Nr.r. 217 /218,Srtt),n11s1,111', l)ltttbnttcswitt', PIN-75'l 007 ,'l'ale/ lAX.-0674-7570608

Liubaneswar. The details is furnished below'

IFSC Code ucBA OOO1785

Account l{o. 17850200005 158

Namo of the Bsnk IICO Bank, Aohola *ICIE9!, mulggg!-gl
ilh..l""tenceworkshall coudltions.

1. Time will be taken about 15 days (forty frve days) approximately'-
;'. i;;;t of electric line, telephoie line and cable line of the area should be disconnected during

the cutting time by the User Agency.
3. Any othei obstruttion like unauthorised structure etc. if any will have to be removed by the

User AgencY.
4. Paymeit should be made in full before starting of t}re work' 

-

S. OpOC stratt not be responsible if the felling work is stopped due to any complicacy arises by

any way during the working Period.
6. 1..L" ,r"""""ar! instruction to your ofhcial personal t9 rgmain present at the time of taking up

the tree clearance work in the above site to roid public hindrance for smooth execution of
the vrork

faithfu

Memo No.- I Datei fi.nn"i"
Copy forwarded to ttre Divisional Forest Officer, Khordha Forest Division, Khordha

information rrrd-rr.""""r.ry action with reference to his letter No.342 dtd' 18,01.2021. With a
uest !o have a joint co-ordination meeting. among the DFO, DM & concerned User agency to

). Ltd., Gangadharpur -CPLSub-Division for inlormation and necessary action to take up th"
accordingly alter receipt of funds from this office.(estimate copy enclosed)

Copy atongwith copy of the letter rlo 244 dtcl.1O.O2.2O2I of General Manger OFDC
Ltd., Bhubaneswar C 7-one and its enclosure forwarded to Accounts section [or information and
necessary acLiort

,iJ.. tfr" modalitils of working and distribution of sale value theieof.

Copy alongwith the copy of estimate forwarded to the Sub Divisional Manager,

\
Divisiondl Manager,

Bhubaneswar -C- Division.
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oDlgnA w
NEw oPPoRruNlTlE 

\l t
Leiter no.)a louct KNDL l2L,
Dated: Z? tot lzozt

To
The Regional Manager
Khondalite Group oi Mines,
OMC Ltd., Bhubaneswar.

Sub: Field observations at Kundakundi Kunda Khondalite Mines,Narangarh by

Mining Officer, Cuttack circle Cuttack.

Sir.

With reference to the subject cited above, the following obseruations are

identified by the MO, Cuttack Cirbe Cuttack during his Visit to Kundakundi Kunda

Khondalite Mines, Narangarh with AMO and Surveyor on dated 27.01.2021'

The observations are following below.

Stockyard detected in the close proximity of the lease boundary pillar

i.e within the safety Zone area of the lease'

No prior permission obtained before transportation of the Khondalite

Stones from the lease hold area to the processing unit which is outside

of the lease area.
Processing unit set uq outside the lease hold area in respect of which

no intimation sent to the Mining Officer till date.

Approximately 500Cur1n of ROM found to be dumped outside the lease

area.

This is for your kind information and necessary action taken at
your end for sinooth operation of Mining activities as earliest
before i't week of Feb'21.

Yours faithfully,

%F*n'
Mines Maha'gerMines ft-aha'ger

O-$J .rinoe K.K Khondalite Mines
Narangarh

1)

2)

3)

4)

orporation Ltd.
RY STATE PSU)

h, Khordha Odisha,plN-75201g, wwrar, orissamining.com
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2b\ t | .t,i

:oDlsHA
lrrV'/ 0PP0R l'uttl Ilti

*o.l {cl'; t6169lKNDL/zozt
Datu:?i, ln t lzozl

The Divisional Manager,
OFDC Ltd. BhuU"nur"*",. tal Division,Bhubaneswar.

undakundi Kunda Khondalite i4ines otrer
der Khata No. 53212 t'4ouza-l!arangarh of
Acr.l4.67 Ha.

T
lL)

Ref : (i) Letter No.
(ii)Memo No.

8179, L)t, 2l,i2.2OZO ol DFO, Khordha Diviston, Khordha.
344 Dt, 18.01 .2O2t ol DFO, Khordha Division, Khordha.

S ir,

With reference to above cited subject, it is to intimate that, the Divisional
Forest Officer, Khordha Division, Khordha has submitted the enumeration list of 137
nos. tregs exist on Kundakundi Kunda Khondalite Mines, Naranqarh basing on joint
verification .which was contmunicated vide his memo under reference. Copy with
enclosures attached for kind reference.

Hence, you are requested to submit the required estimate{for cutting of 137
nos. enumerated trees to deposit the funds with OFDC for the purpose. The
beneficiary details like Bank Account ttlo. IFSC, GSTIN and contact Mobile No. a!cnE
with estimate may please [:e submitted to release the funds as soon as possible for
taking further necessary action.

Encl.-As above.
Yours faithfully,

Re
Khondalite Group of Mines

premo *. !-{-b--- orvtc/K NDLizoZl Dutu -'i5 lo I , 2a2t
Copy to the Mines Manager, Kund

information '

lrue GoPY Attegted

Corporation Ltd.
i-y State PSU)
Bhubanesurar -751001, India
A67 4-2396989, www.omcltd. com
956SGCOOO3r.3
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To

3+a

OFTICE OF THE DIVISIONAL FOREST OBFTCER: KITORDIIA DIVISION'

AT/PO/DIST.*KIIORDHA
Tele No. (06?55) 220539t 222825

Mob. No.943?000935
Emait ID - d&,hhqlrdh+t0Elnnil,t: om

uo. K\at 
-/aF(M[sc)218t2020 .

out.TffiffiEe 2-1 ltrlcce m ber, 2020,

The Regional Manager.

Ktro ftall-te C] ro u p o t' N'l i nes. Ocl is I r a M i n i n g Corpot'at i on"Ltd'

BhLtbanesrvar-75 100 I .

Executiorr ol'mining operaticrn at Kuncla Kundi l(urrcla l(horlclnlitc \1ittr:r trrct'Ii''l'

No,zl66,l85l, lf SO,if+S underKhataNo. j32/2. MctuzaNaranagnth' hhtrrtllur

ahout an area of I 1.55 Acr /'1,67 Hec'

YoLrr Letrer No. 14484/C)N4C1KNDL/2020 dtd. 0 t. 12.2020 & this otllct: [ett':r ]ir''

6r39 drd,01,10,2020.

vld(horuttra [)i visiorr. K lt t'rrl h

Memo No. € !,8 t / Date.Q!' t1-' 2-qi-o
Copy sent to thETollector. Kfr6idha tbr fivor-rr o[ irrt'orlnatiott rtrt,.i rr.:u(\\irr\

Sub:

Ref:

Sir, , ! r. .r-.,
In inviting a reikrence on rhe srrbiect citecl above. it is inlt:rrtr tlrrtt lrtilr ttr

accor4irrg 1'elling perntission ol'tress. the tlrvner Ol'the plots in whOse nallle Ql'tltc Ilt't ttrrrttl

officialty recorded neecl to seek felling pelmission and also the valiration of stancling trccs litrtlt

this office , The lessee neecl tt'.r cleposit the amount asses$ed Lrv this olflcc with the oitllel (rl'tllt

pt.ts after which 04islra [:nrest Developrnent Corporatitrn .l.td. ilhrtbanesttitt' "(-"^ [)ir'isit'rr

rvould be requcsted to assess tltc cesI thul u,ould [:c incttrre<l itt corr,JLrcting tlrc ttllirrr l''r'rirtLl

transportation, loacling & ttn-loacling charge-s tvhic:h nsetJs to bc paici bi' tht- lesscc '

After clcaratrce el,strch payrtrer)1:\ iltcl on receipt of suctt corI1t"l1trtlicllliot'i. t'lcuqtiitt'"',

f'elting pertnissiort can be orr.leted'

Menro No. 8'Lt o*.*l f)nte. 2-1 ' [ 2*' 2-s2-'e
Cc,py t'o^uriSetGlGflange Of'ficrr, Tangi for inf'orrnat]on and ttecessitr.r lcli,rtl.

ohil..;.

True C Atteeted

Yours ftrithlirlll'.

F

l"or{st
Khortlltrr
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\..frA

To

Sub: - KhonCalitc Mincs ovcr Plol' No'

,oum Naranagarlr oi' Khordha

Enclosed, please find herervith the cnttmcrati''lli::t',titrf;jij,lTi ffi;"::ii:Enclosed, please lind lterervttlt llle cntlmurutrurr rrJr vr ""'Oait'irn 
as leased ottt to

of Kunda Kundi Khon;iii; M,"t (Kltondalite.stonQ by-oM';!'0,;""nsLrinq 
dcvclopntetttal

:l#J#;ffxt#.',i'xil':"[';::.li'iil,lf;:5,.T:;1i,:l':;;'ii'-*"ii'g 
dcvcropn':e 

':ta,

*.r[.f Sf".. lngunnatl' ientpte Puri & other temples in Odis"u'

;:;:;;, -.'",.'i* to s end the est i m ate,$-99!!-^o-! ftlJ i nE-{ 
ffi : :;ffi1 i:Iience, you are Iequesltru tu )srtu rrrv w*r'r'q'- -'- 

--l.-_action 
in tltc tnattcr ts

ttrat the users agerlcy "ilt 
atpo'ii tlte same in your favour' Yours promp

a,u.
oiv isi ofla I Ilorcst OI fi cc r'

Khordha Division' Kiror dlra'

Jatni lor infonnation' I'le is rcotlcsted to

Division Oclisha I?orcst DcvclopmcnI

CJI-
Divisional Forest OIItcer'

Kloidlia Division, Kiordha'

highly necessarY.

Encl: As above

MenroNo .a$q lDaLe' tE'o\')-o)-l
copv "ni 'ofi**kt 

;;';;'' Khondalite Groups of N{ines' Odisha Mining

Cotporation, rtd, Bhubanes'w;il;*l'""'rio-n' 
' 'r!v v---r 

WU^'"
Divisionfl Foreit Offi cer'

KiTordha Divisio:i, I(hordha.

Mento No lDare' CI*

copy r-''t-to--Dtp't'ltlministrator @ev') Slree jagannath Temple Puri fcr

information t ith 
'eftrtn" 

to f'lt 'nto'o' 
No' 9254 dld'29'12'2020'

o,uisionalorest offi cer,

True CoPY Attested I(-hurdha Division, Khorclha,

y7\.
o.FIcE o n Tl llt Dt \/tsr0NAL rr0REs'r' 0Flrrcil{: I.l rora)r rA r)rvl tit oN,

A1'/ P0 / I)rs't, - I0l0lll)llA
l'clc No. (06755) 22A$9',2221125

IirtX No, (t)6755) 220539

iVlob. Ntr, 9'1370(109J5

IInr l i I ID - tl l'o lt I r o l'tl h lrr'nr g r rt a i l' c o nt

N4enro No. /4F (lvlisc)-21 812020
Dated, KhoCIra thc Janturl', 202 L

TIte Divisional Manager,

OFDC Ltd. Bhubanesrvar (C) Division'

Bhubaneswar

Execution of Mining operation at Kunda Kundi

2166,1851, 1850, 1745 undcr Khata No' 53212

Tahasil about area of I 1,55 Acr.l 4'67 I'Iec"

b'il,
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E+6
OFFiCll ()lt'I'itll l)IVISI()NA!,1,'OltilS'l'()liifl('l,llt: l(lt{)ltl)llA l)lVllilON,

r\.l'/ l'O / l)lS l'. - titt0lil)llA
]'ult' i",lo. (i)6755) 220531), 2?21125
Irz\X Ito. (06755) 220539
N{ob. I\o. 94:}7(}00935
iLrnliI I l) - {!'oltIrord lt ula.flrn ail.crint

It4eruo No. __74F iMisc)- Zt Bl20Z0
Dated. Kl,oratru ttr" .larir-r:rr.y" 2021 ,

The Divisionai IVIanager,

OFDC Ltd. Bliubanes\var (C) Divisicn,
Bhubanesrvzu'

Execution of }linirrg cperation' at I(unda Kundi
2166, 1851, I850. 1745 under Khata No. 53212

Tahasil about area of 1 1.55 Acr./ 4.6'l Hec..

r4jlt

*qi6

I'o

-;=-

--" 

i l'-tt 
l 

r 
[.:-a:-tt 

z-'-
Khondalite Mines over Plct. No.

Mouza- Naranagarh of Khordha
Sub:

Enclose.l, please find here'.,riith the enumeration list of standing rrees lbr ext, :rr:tiorr

of K'uda l(r'ncii Khondalite l\4ines (l(honcialite stone) b,' olvfc'Ltd odisha as leased out to

execuic .,vork after felling c:f 13'l nos of ldisoellaneous species for the ensuing developr:'ientai

r*'ork cf Sirree Jagamrath 'fernple Puri & otirer temples in Odisha'

iilghiv necer;sary.
Errcl: As a'oove 9dt -

Divisional Forest Oftlcer'
, Khotiha Division, K"hordha

Mem<-i No' ---- ---/DaIe'Copy sent r, ;",;A -SEttt.ment Officer, Jatni for informaiion. Fle is requesteri tcr

conract thri Divisional l,4aftager, Bhubaneswal (c) Di'zision odisha Forest Development

Clorporaiion Ltd. BBSR. in this regatC" 
C J/ -

Divi si onaT it6rc.sr ( )ffi cc r.

Khordha Drvisior'. Kh'-rr<iha.

MemoNo' -J'\il - lDate' i{'o \':-o:-l
CoPY sent to R'egional lr4anage

C oryorati on, Ltd, ijhubaneswar for inforrnati on

Klordha Division, Khordha.
d"

(Rev.) Shree Jaganoath Terr,ple Purl ibr
29.12.2020,

l\..

Di' i.-:i rine ! h\orcst Ofricci .

I.,. hor',ii:a Division. Kirorrjha

Menlo No' '-'iDate"
Copy sent to Dtputt Adrninistrator

infornation r.r,ith reference tc his mei!.lo' No' 9254 dtd'
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E,6\
oi'FICE OF TlIl,t I)l\/lst0NAl. trolilis't ()ti'FIClit{:

A't'/ t,0 / t'itsT. - tflloRDH
'l'trlc No, (00755) 2

[!loh. No. 94]7(100

!irrrrril Il) - rllol<

)y:

No. \' 1'.i t1 1il;(\4isc) I ifir202U
Dltcd. [..horrllrir ttrc 21 SfOcr.cnr bcr, 2020.

'The Rcgional I\4rnager,

l'o

R.rl:

SuLr

Klronalite Group o t' M incs. Orl islra M in ing [iorporltion. l-td,

Bhubancsu,rr-75 100 I .

Execution ol'rninirrg operatiorr at Kultda I(undi Kunda Khondalitc iV1 itle s 'rrut l'llt
No.2l66,l 85 I , 1850 , i745 Lrnder Khata i'lo. 53212, Mouza Naranagarlr' Khordlrrr

about an area of I 1.55 Acr I 4,67 Hec.

Your Letter No. I4484/OMC/KNDL/2020 Ctd. 0l .12.2020 & this olllcc' lctle t \' '

6139 dtd.0l .10.2020 .

Sir.
tn inviting a reference on the subject cited above, it is inlirrrn thrtt l)r rrrr i(r

according felling permissiott of trees, the owner of the plots in whose name ot'the plot illrttl

ofticially recorded need to seek f'elling permission and also the valuaticn ol standing trces lrt 'trr

this office . The lessee need to deposit the amount assessed by this office with the orrncr qrl tlte

plots after which Odisha Forest l)evelopmerrt Corporation ,Ltd' Bhubanestvar "("' [)iri'it'rr

would be requested to assess the cost that v,,ould be incurre! in conducting the lbllirrg' lt'uliri''

transportatlorr, !oading & un-i<-rading charges rvhich neecjs to be paid by the lessee '

After cleararrce of suoh payrlcnts and on receipt of such commtrtlicati()lr' rlcr'c\\ilr-\

f'elling permission can be ordered.

Yorrrs la ith iir I l;, .

Metno No.--_- Datr:'

Copl,forrya-rdJ io th,.- Runge Oificer. Tangi ibr information and ttcce:;siiit rt.ttt'rr

Merno )'lo'--- I Dale'

Copy sent to the Collector, Kltordha

action.

lrue CoPY 
Attested

,,/ 
l

Divisional Forr:st ()llle cr.

Khordha Division. Khtrrtlli

for i-avour of inibrmation antl ricccssiirr

't,1

Div isional Fo/e.;t ( )! li,er
Khorclhir Division. Kirur.ilr)r

Clont.,.
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M",ro No. -&S L / Datc' )-1 " ( L.'>*02--o

copy sent to the uiil.rolor'ffi,1.r,'orissa. Bhubaneswar for intir.rttitti,rr 'l'rtl

* lL.z-o>sn

CopY sent to the I ug;nnuill Tenrp le Admi ni strator' Puri fbr intbrtrirt ion il 11(l

D-

necessary action .

necgssary agtion .

True e ]r" 4t:$, tad

\

lal rufsJu\/lrr\!''
Divisiorr- 1i5,11 1lIrrt
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To

Encl': As above'

True coPY Attested

THE odisha Minins cornorltiln Ltd'

io oo,o catesorY sta:: ::-t](A t-:otc't ucrL=eur 
ivar -751001, India

Re s i ste re d oll :g- : 9Ic" lt "H"': RI;l-*";. r B e, w w w, o m cl td .

31;;:i,',i;:;3i,,iii2iri,'''''ii1ft li*ffi T,'iJ-womc*dcom

ODISHA
N[W 0PP0lt ItJl]l l lr 

"

1116. ir ,i'I t loMclKNDL/2020
Date :.1. t /2O2O

Il" OV. Adnrinistrator,
Shree Jagannath Temple Adrninistration (SITA),
Pu ri.

Sub: Execution of mining operation at KundaKundi Kunda Khondalite I'4ines o,rer
Plot No. 2166,1851,1850,1745 under Khata No, 532/2, Mouza Narangarh,
Khordha about an area of 11.55 Acr 14.67 Hec,

Ref: Our letter No. 14484/OMC/KNDLI2OlO dtd,01.72.2020 addressed to

DFO, khordha.

Sir,

with reference to the subject cited above, Divisional Forest officer

Khordha has intimated vide letter No. Btlgl4F (Misc.) Lt\l2020 Dtd'

2t.72.2020 that according to felling permission of trees, the owner of the plants

in whose name of the plot stand officially recorded need to seek felling

permlssion & the amount so assessed by Forest Dept' woutd be deposited by

lesseei'e.oMCLtd'Copyenclosedforreference.Enumerationlistofl3Tnos

differenttreesstandingontheplotsisenclosedfornecessaryaction'

itisthereforerequestedtokindlyapp|ytoDivisionalForestofficer,

Khordhainordertoassesstheamountfortreefellingpermission.

Yours faithfullY,

ffna--rvr*ager : tl r > \zo 
:-o 

-
Khond"alite GrouP of Minbs ' "-

Tel :

t'r"ri 1',i i;; do o ir s s o sc c0 o o 3 1 3
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OFITCE O}' TIIE DIVISIONAI., ITOB"NST OFFICER: KIIORDHA DIVTSION'

ATiPO/DIST.*KIIORDHA
Tele No. (06755) 220519' 222825

Mob. No.943?000935
Iirnail f n - d fnkhofdhp,,@gmpi!,gug

uo. F.\R-1 . /aF(Misc)2ttt/2020
uut"Z3ffihu tt e 24*DEcenrber, 2020.

The Regional Manager,
Ktronalite Group of N'lines. Odisha Mining Corpcrration-Ltd'

Rhubaneswar-75 l0Q | .

Exectnion ol'mining operati0il at Kunda Kundi t'.rrrrda [r.ltonclalitc \{itrur ir\ cf Il' rl'

No,?.166, I 85 l, I 850 ,I745 under" Khata No. 532/2, lvloitza NaranaS.nt'1t' Khrrrtlltrt

about an area of I 1.55 Acr / 4,67 Hec.

your Lerrer No. l4aB4/OMC/KNDL/2020 dtd. 0l.l2,lii20 & this ofllce letter Nr,'

6139 dtd,01.10,2020,

Meno No. 8",,tt' 0-.. -t Dnte 2-t' tL' 2_s2-s
Copy l.'orwarderl to the Range Offic.er, Tangi for inf'oruration and ttecessnrr .lctitrtl.

To

Sub:

Ref:

Sir,
In inviting a reterence on Ihe sLrblect citeLl abclt'e . ir is inlbrttt llt;tl ;rtilt ttr

ac.cor4ing llelling pernrissiorr ol'trt)cs, the ur.tner ol'the plots irr whose natttc 0l'ihc lrltrt strtrtrl

ot'ficialty recorded need to seek felling permission and also the vatr"ration of standirtg lrc(s I'r()rll

tliis office, The lessee neecl to deposit the amount a$ses$ecl hv this ril.lice with the o$ttet'ol'tllc

ptots after which Odislra Forest Developrnent Corporation .l-td. Blrttbanesrvar "C'" Dili"sitrrr

would be tequestecl to asscss thc cest 1|xl u,guld lre incttrred irl cOnclirCting tlre l'Cllirrr,. lt'11i,,*

transportation. loacling & un-loading charge,s wl'tit:1. nceds to be pilid bl the lesscc -

Aftf:r clearance r)l'Srrch pavIrer)ts it)rcl C,rr reCeipf rrlsrrCh c0t'l1t''lll.rlliCillitrt'i. rtttun,itr''

{elting pertnission can be ordeted'

slo '1.

i-al t"

Divi

Yours faith'lirll.r'.

oldi.,'"
Kltt,r'tllrflfKhordtra [)ivisi,,rr. K lrultl I r

Memo No. I LR t / Dare.Q\ ' l'-' zdr-s
Copy r.ntG-th. Collector. Ki'oiOha tbr fivoLrr of irttbrtnaliott artu rlcuu\',irr-\

l(horrlltrr
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\ E$f r.--
-_--(

N4entoNu'-81'S)- lDntc')I-tl")-'0zo ,i"'' "'r Bf

C:opl,se.rrtiniii.Dircctor..,ifili'itt'Orissa'BltLrbaneswartorirtfirrrr)iltrtrtr'r'111

llt'ccssll l\' [tr"'ti0tt'

Memo No, I \lr] / Date. )--\ ' lz')--o)-!''

Copl,,ent-----lo tl1. Slr.e Jaganttath Tenrple Administrator' Puri tbr itttirrtttitliptl rttrtl

necessar)/ action '

1(ue 
GoPJ 

h\\es\ed

T#.Ps*:t,xT*r
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Annexure - .[V

.\'irrun.grrrlr f )6'.1rn:1ltc Sront' J f in c I i nvi ro n m "rltt ul ll o rti I ori ng ll tporl

.l:\\.lRt)Tt:t-il ,,-,*\...-"*II-..J iF.r.ltt*l\l ,rt\'ulricrrt nit tlrrnlitv ul rrll lltc itlcrrtillcrl lrrcitliorts.
'l hc

llrc
s-utipliltSIl.li-tht.ll\\ilS\-i,lnic(l(\tltllSl]u.rllrcr:tri.l..littcslirt.lllltrtrtittgIS:.5ltl2(Jtlrrtl,l):2(X)().Alrrl

rin:lrsl-s ttr.'th.'.ls lrrc trtrtlinNl irt lht llhl'" lts slttrrvtt ht'ltls':

I.I.IMoNTHLYAMBIENTAlRQUAL|TYSAMPL|NGSTATIoNS:

Deiails sf thg 5ampling locations are given belorv'

Field lD Station
, /.at)r(-iM\{I'U I Plant i\Iain Gate
AAQ|,5-2 I Roof of Sarrsl*'ati Vidlffi

oetait.a uontlty,tir Qualiry report is given in the Annesure-l.

4.2 F UGITIVE EIAI SSiON :

The Fusirir-c cnrission of rhc study rcgion rvas rnonitorccl at trvo locaticns sclcctcd u'ithin thc plirnt

prcnrises. The parametcrs nronitored rvere Suspended Partictrltrte Matter trsirtg Respirablc Dtr-st Sa'rtrplcr'

rr?otol t:rtIL?
Oircler t"

SL.
NO.

1-

7_

PARA.[\ETER

P;rii;ul:rtr- \trttt-r lsizt- L'ss thln 10 1ttlr t)r

I'\!.:.,\- IrS m'

P:uticulst.' nlsmer (sizr- lc--ls tharr 2'5 llm or

P\1:-.). pS m-'

Suiphur rLi-orid.- 1SO:). 1tg/m-'

O r i dr-r ot- \itr,.'r'-gr-n (N O.)- !t Sinr-r

-a.-- a;si de (C o)..',.=i.,'---

J.

5-

ANALYSIS METHOD

Gravimetric mcthod

Gravimctric method

Improved rvest ct Geakc mcthod

Jacob and Hochheiser Modified nrethod

NDIR SpectroscoPY method

Co-ordinates
2'40,6392 8

Standard. And thc analysis mctltotls irrc otttliuctl in

Visiontek Consultancy Services Pvt. l-td.
Bhubaneswar.

Limirr'rl
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MG
The Odisha ll[ining Corporatinn Limitcd
Narangarh Dccoralivc Stone Mine ljttvironncnlrl Mortltoring Rcporl

4.2.1 FUGITIVE EMISSION SAMPLING STATIONS:

Detail of the sanrpling location is given belorv.

llonrlg statrcn follow

Tirc Detailcd Work Zonc Noisc

nesw

grvc

ffi****'..$,';

Annexure - V

Suspcrrdcd Particulatc Mattcr

ANALYSIS METHOD

Grayimctric Mcthod

Fietd lD Station Co-ordinates

F-1
Quarry'-2

F-2 Quarry-4 zoo z' 4t.g4g6' Bso 34"s9.2636"

Thc Dct

4.3

icrl Fugitivc Errrission Rcport is given in the Annexure-2.

OI S E LEVE L I\I OI{ I1'OITI NG:

(orse le

4.3.1

ntoIlllon11g re as lollows:

ORJ< ZONE NOISE LEVBL SAMPLING STATIONS:

Fiel fD Locatinn ID

i\-
Quarr-v-4 zoo 2' 47.7t92" 850 34' 58.2564

N- Quarry-Z- zoo z' 37.9428" B5o 34' 59.2932

IA \ t,r Mcasurcmcrrt Data is n in Anncxure-3.

4.3.2,,\,\( E I IIN'I' N O I SE !.Iii/ II,I-'JA ]\{ P I- I NC S'i",,\'I I O NS :

diicl r Ill [-ocalinn II) Co-ordinrtcs

Ni I'lant Main Catc zolt z' 4a.6392" 850 34"54.7u24"
N Roof ot'Sarasrvati Vidya M:tndir 200 z' 34.7064" Bst' 34"54.6708"

:./^\.
,,-f''i

Thc Dct^ailcd Arnbicnt Noisc Mca,,-urctncnt l)ata is givcri in Anncxrtrc-4.

'isiontek Consultancy Services Pvt. Ltct. \hubaneswar.nn)r

Noise Levels wer-e recorded by Digital Sound Level Meter of LUTRON make at four locatiors 'within the

plant prenrises. Monitoring was carried out once in a rnonth at each Iocation during the study period fbr da1'

iirne and night time. According to CPCB (Noisc Pollution (Regulation & Control) rules, 2(!00 day time is

corxidcred fronr 6.00 am to 10.00 pm and night time is considercd from I0.00 pnr to 6,00 am. L.oc:tion-s of

SL.
NO.

PARAMETER

I

zoo z' 3g.4zsz" B5o 34"57.29s2"

778



a

q.)

o0
00

t

P
E1 i,
h1'og

tr

779



o)'&
2

\

\

rt
I
o^ElLro:o

or=ft--o
oi.io
rrO
(DC'
.i

Ersf=et=F(D
v,

780



>*-', 4

- E10

Hrnrng Happrness

To

Sub : information in respect
ines. Narangarh of M/S

Odisha Mlnlng Corporetion Ltd,

Letter *ot T;floMclil K D L/ 2oz4

Depury Dlrector of Mines
Cuttack Circle, Cuttack
Ni mpur, Jagatpur, €uttack,
Pin- 754021

Ph ; s67124903s7, Emair : mo.cuttack@orissaminerars.gov.in

fref : your office retrer wo sfog/Mines- dated 24.J.0.2024,

5ir,

with reference and subiect cited above, we are furnishing the production &Despatch euantity of Khondalite (in Cunr), total Excavation euantity {in Cum} &oBlwaste productlon {in curnh since inception of the Minirg operation up to05'10'2024 {operiins} in respect of Kundakundi Kunda stone euany (Khondalite}Mines of M/S oMc Ltd. for further submission before Hon,ble NGT, Eastern zone,Kolkata for compliance of O"A. No. 104/Z0Z41EZ.

This is submitted for favour of your kind information and onwardtransmission.

Enct ;- As above

True CoPY Attestrod l\larangarh (hondatrite Mines

of Kundakundi Kunda Stone euarry
OMC Ltd for compliance of O.A. No.

r",Metq,rdr nofd. .c,.rdr,rk *,,*. *r:#o,::.Itrx1HY- b*-x,:n r ! .* &_-'r _ __
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